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 The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 {Mr  Speaker  in  the  Chair].

 ORAL  ANSWERS  TO  QUESTIONS

 Avoidance  of  Double  Taxation

 +

 (  Shri  Rajendra  Singh:
 *r29,  J  Shri  Vidya  Charan  Shukla: *)  Shri  Kistaiya:

 |  Dr,  Ram  Subhag  Singh.
 Will  tht  Minister  of  Finance  =  be

 pleased  to  state
 (a)  whether  it  is  a  fact  that  negotia-

 tions  were  carried  on  with  the  United
 States  on  the  issue  of  rehef  from
 double  taxation  of  income  in  the  two
 countries  and

 (b)  af  so  with  what  results’

 The  Deputy  Minister  of  Finance
 (Shrimati  Tarkeshwari  Sinha);  (a)
 yes  Sir

 (b)  Subsiantial  piogress  has  been
 achieved  during  the  negotiations,
 which  are  expected  to  be  continued  in
 India  in  March,  959

 Shri  Rajendra  Singh:  Has  the  Gov-
 ernment  made  any  assessment  of  the
 likely  effect  on  the  receipts  on  income-
 tax  account  im  case  a_  settlement
 is  ariived  at?

 Shrimati  Tarkeshwari  Sinha.  Ail
 the  likely  effects  are  going  to  be
 good,  because  it  is  one  of  the  incen-
 tives  provided  for  encouragement  of
 foreign  investment  in  India
 323  7.50  ml

 Shri  Rajendra  Singh:  May  I  know
 which  of  the  countries  took  inihative
 in  this  matter?

 Shrimati  Tarkeshwarl  Sinha:  The
 Governments  of  US  and  Canada
 made  this  request  that  some  steps
 should  be  taken  for  avoidance  of
 double  taxation

 Shri  Vidya  Charan  Shukla:  May  I
 know  the  mam  points  on  which
 agreement  has  been  reached  between
 India  and  the  United  States  of
 America?

 Shrimati  Tarkeshwari  Sinha:  The
 agieement  is  still  in  the  negotiation
 stage,  and  it  is  not  possible  for  me  to
 give  the  details

 Shri  Ramanathan  Chettiar:  May  I
 know  whether  this  agreement  will
 cover  super-tax  as  well?

 Shrimati  Tarkeshwarl  Sinha:  All
 the  tax  concessions  that  are  being
 provided  for  foreign  investments  will
 be  effective  after  this  avoidance  of
 double  taxation

 Shri  Vidya  Charan  Shukla:  May  I
 know  if  the  negotiations  have  been
 resumed  in  India  now  or  it  will
 take  some  more  time?

 Shrimati  Tarkeshwari  Sinha:  I
 have  already  said  in  my  mam  ahswer
 that  in  Maich  a  delegation  from
 America  ,  coming  for  further  nego-
 tiation,

 Iron  and  Steel  Equalisation  Fund

 +
 Shri  Subodh  Hansda:

 #130  4  Shri  S,  C.  Samanta:
 Shri  R.  C.  Majhi:

 Will  the  Minister  of  Steel,  Mines
 and  Fuel  be  pleased  to  state

 (a)  the  amount  of  subsidy  paid
 from  the  Iron  and  Steel  Equalisation
 Fund  per  ton  during  1958,



 (९)  if  so,  whether  these  hmitations

 are  Strictly
 followed  by  the  Organisa-

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)  In
 the  year  1958,  the  average  subsidy
 paid  on  each  ton  of  imported  steel  was
 Ra  ‘168/-

 (b)  Yes,  Sir  The  Iron  &  Steel  Con-
 troller’s  powers  for  purchases  are
 defined

 (९)  This  has  generally  been  adhered
 to  In  some  marginal  cases,  purchases
 were  made  by  the  Iron  &  Steel  Con-
 troller  m  anticipation  of  Government
 sanction,  which  was  subsequently
 given

 Shri  Subodh  Hansda:  May  I  know
 whether  it  is  a  fact  that  the  organisa-
 tion  dealing  with  this  is  always  dis-
 regarding  these  limitations  since  its
 establishment?  May  I  also  know
 whether  it  is  a  fact  that  this  was
 objected  to  by  Audit,  and,  if  so,  what
 steps  Government  have  taken  to  check
 such  violation  of  limitations?

 Sardar  Swaran  Singh:  My  answe:
 to  the  first  part  of  the  question  is  in
 the  negative  With  regard  to  the
 second  part,  there  have  been  audit
 objections  which  are  being  examined

 Shri  Subodh  Hansda:  May  I  know
 how  long  this  subsidy  will  be  given
 on  the  import  of  iron  and  steel,  and
 what  is  the  interest  of  this  organisa-
 tion  in  paying  so  much  subsidy  for
 the  import  of  iron  and  steel?

 Sardar  Swaran  Singh:  The  price
 of  imported  steel  is  high,  and  in  order
 to  make  it  available  to  the  consumers
 inside  the  country  at  a  reasonable
 price  an  element  of  subsidy  is  given
 It  is  in  the  overall]  interest  of  indus-
 trial  development  and  utilisation  of  a
 basic  raw  material  like  steel

 Shri  8.  C.  Samanta:  May  I  know
 how  many  organisations  were  allowed
 on  this  condition  to  import  steel  in
 १958  and  what  was  the  total  amount?
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 Sardar  Swaran  Singh:  I  think  most
 of  it  was  imported  on  government
 account  m  connection  with  purchases
 by  the  Iron  and  Steel  Controller;  but
 if  a  separate  question  is  tabled  I
 will  collect  all  the  relevant  informa-
 tion

 Shri  S.  C.  Samanta:  Certain  or-
 ganisations  were  allowed  to  import
 and  they  were  given  subsidy  I  want
 to  know  who  were  those  organisations
 and  what  is  the  total  quantity.

 Sardar  Swaran  Singh:  No  private
 organisation  as  such  was  given’  this
 subsidy  The  subsidy  was  given  only
 with  regard  to  those  purchases  which
 were  arranged  by  the  Iron  and  Steel
 Controller.

 Some  Hon.  Members  rose—

 Mr  Speaker:  Shri  Majhi—hon
 Members  will  kindly  look  up  the
 names  of  the  hon  Members  who  have
 tabled  the  question,  I  will  first  try
 to  give  an  opportunity  to  those  hon
 Members

 Shri  R.  C.  Majhi:  May  I  know
 what  were  the  purchases  made  and
 how  much  subsidy  payment  was
 involved  since  19547

 Sardar  Swaran  Singh:  I  would  re-
 quire  a  separate  notice  to  answer  that
 question,  because  this  question  is  with
 regaid  to  the  average  and  not  with
 regard  to  the  total  quantity  pur-
 chased

 Shri  C.  D  Pande:  In  view  of  the
 fact  that  we  will  be  manufacturing
 steel  by  the  end  of  this  year  and  there
 will  be  no  necessity  to  import  steel,
 will  Government  base  the  price  struc-
 ture  on  the  basis  of  cost  so  that  the
 prices  may  be  brought  down  to  the
 cost  of  production  here?

 Sardar  Swaran  Singh:  It  »  true
 that  when  our  own  internal  steel  5
 available  the  prices  of  steel  as  they
 obtain  today  are  likely  to  go  down,
 but  it  will  be  a  hittle  too  premature
 for  me  to  state  the  quantum  of  that
 decrease

 Shri  Sinhasan  Singh:  May  I  know
 whether  the  rise  in  the  retention  price
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 of  steel  which  we  see  so  often  is  due
 to  the  policy  of  giving  subsidy  on
 imports?

 Sardar  Swaran  Singh:  This  has  got
 nothing  to  do  with  that.

 Shri  Tangamani:  The  hon,  Mmister
 stated  that  a  subsidy  of  Rs,  53  per
 ton  has  been  paid  during  the  year
 1958,  May  I  know  how  much  1s
 going  to  be  paid  for  the  current  year;
 whether  Government  have  got  any
 proposal  either  to  increase  or  to  reduce
 the  subsidy  which  was  being  paid
 last  year?

 Sardar  Swaran  Singh:  The  quantum
 of  subsidy  during  the  current  year  is
 likely  to  be  Fess  because  there  has
 been  a  fall  in  the  world  prices  of
 steel.

 shri  Tyagi:  May  I  know  what  »  the
 policy  with  regard  to  the  pricing  of
 articles  produced  in  the  public  sector
 generally?  In  the  case  of  steel,  Sir,
 as  any  profit  drawn  through  these  in-
 dustrial  concerns  in  the  public  sector
 ects  as  an  excise  duty  on  the  country
 and  everybody  has  to  pay,  I  want  to
 know  whether  Parliament  will  be
 taken  into  consultation  or  the  sanction
 of  Parliament  will  be  had  before
 fixing  the  percentage  of  profit.

 Sardar  Swaran  Singh:  That,  I  think,
 is  a  wider  question,  and  it  is  not  for
 me  to  answer.

 Mr.  Speaker:  It  may  be  confined  to
 steel.

 Sardar  Swaran  Singh:  So  far  as
 steel  prices  are  concerned,  the  prices
 will  be  fixed  regard  having  had  to  the
 cost  of  production  and  the  necessity
 of  building  the  reserves  for  expansion

 Shri  Morarka:  Is  it  not  a  fact  that
 the  amount  to  the  credit  of  this  fund
 has  considerably  been  reduced  be-
 cause  the  main  producers  of  steel  in
 this  country  are  not  paying  their  dues
 to  the  Government  towards  this  fund;
 and,  if  so,  may  I  know  what  is  the
 amount  which  is  due  now?

 Sardar  Swaran  Singh:  I  do  not  think
 that  that  is  really  a  very  important
 matter,  because  that  is  only  an  ac-
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 counting  matter.  There  is  generally
 some  time  lag,  but  the  main  producers
 have  not  failed  to  pay  the  amounts
 as  they  fell  due.  It  may  be  that  there
 is  more  time  lag,  sometimes  more,
 sometimes  less,  but  that  is  more  an

 agun
 ting  matter.

 Shri  Tyagi:  |  am  anxious  to  know
 whether  the  sanction  of  Parliament
 will  be  obtained  before  the  percentage
 of  profit  on  steel  produced  in  the
 public  sector  is  actually  decided  upon.

 Sardar  Swaran  Singh:  It  is  very
 difficult  for  me  to  make  a  commitment
 of  that  type.  Parliament  will  have
 the  supreme  authority.  The  Members
 can  always  expres;  their  opinion,  and
 In  a  Way  everything  is  subject  to  their
 control.  Ags  to  whether  with  regard
 to  each  transaction  we  should  come
 here  separately  or  not,  that  is  not  a
 pertinent  point  at  this  stage.

 Shri  Morarka:  Is  it  a  not  a  fact  that
 the  Auditor-General  in  his  report  has
 recently  expressed  the  opinion  that
 a  sum  of  more  than  Rs.  l5  crores  is
 due  from  the  main  producers  of  steel
 towards  this  fund  and  that  the  sum
 is  over-due?

 Sardar  Swaran  Singh:  It  is  true  that
 that  point  has  been  noted  by  Audit.
 The  matter  has  been  taken  up,  and  I
 do  not  anticipate  any  great  difficulty
 in  making  that  realisation.

 Some  Hon.  Members  rose—
 Mr  Speaker:  Next  question.  I  have

 already  allowed  more  than  ten  sup-
 plementaries.

 Shrimati  Renu  Chakravartty:  I  want
 to  put  one  question.

 Mr,  Speaker:  The  hon  lady  Member
 did  not  get  up  earlier.

 Shrimati  Renu  Chakravartty:  If  all
 of  us  get  up  together  you  cannot  call
 everybody  together.

 Mr.  Speaker:  All  hon.  Members  who
 want  to  put  supplementaries  should
 get  up  together  in  the  first  instance  so
 that  I  may  be  able  to  make  up  my
 mind  as  to  whom  to  call  and  whom
 not  to  call.  All  hon.  Members  desirous
 of  putting  supplementaries  should  get
 up  once  at  least.
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 Shrimati  Renn  Chakravarty:  I  want
 to  make  one  submission.  A  question
 has  been  answered  and  in  respect  of
 that  question  certain  supplementaries
 have  been  put.  If  we  want  to  put
 a  further  supplementary,  does  it  mean
 that  since  we  did  not  get  up  in  the
 first  instance  we  wil]  not  get  a
 chance?

 Mr.  Speaker:  No,  no,  These  are  all

 exceptional  cases.  I  am  always  al-
 lowing  the  hon.  lady  Member  to  put
 such  supplementaries.

 Shri  Jaipal  Singh:  As  you  know,  it
 is  much  more  exciting  to  catch  your
 eye  than  for  you  to  catch  our  eye.
 Yesterday  you  announced  that  you
 would  read  out  the  names  of  the  ques-
 tioners.  Now,  in  the  case  of  the  next
 question,  for  example,  you  see  the
 number  is  great.  I  think  much  of
 your  voice  and  the  time  of  the  House
 will  be  taken  up  if  you  went  right
 through  the  hst.  It  is  much  better
 that  we  catch  your  eye.  It  is  much
 more  exciting.

 Mr.  Speaker:  In  the  case  of  a  long
 hist,  I  will  allow  hon.  Members  to
 catch  my  eye  rather  than  my  catching
 their  cyes.

 Engineering  College  in  New  Dethi

 i
 Shri  R,  C.  Majhi:

 |
 Shri  s.  rom  Samanta:
 Shri  Subodh  Hansda:

 |  Shri  Ram  Krishan:
 Shri  Rameshwar  Tantia:
 Shri  Shree  Narayan  Das:
 Shri  Bhakt  Darshan:

 "131,

 |

 Shri  Kodlyan:
 Shri  Naval  Prabhakar:
 Shri  Bishwanath  Roy:

 |  Shri  Rami  Reddy:
 Shri  Subiman  Ghose:
 Pandit  D.  N.  Tiwary:
 Shri  D.  C.  Sharma:
 Shri  Osman  All  Ehan:

 (shri  Radha  Raman:

 Will  the  Minister  of  Scientific
 Research  and  Cultural  Affairs  be

 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the

 British  Government  and  the  British
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 Industries  have  agreed  to  assist  in  the
 establishment  of  an
 College  in  New  Delhi;

 (b)  if  so,  the  nature  of  assistance
 they  have  agreed  to  give;

 (c)  the  expenditure  (capital  and
 recurring)  to  be  incurred  by  the  Gov-
 ernment  of  India;

 (9)  the  details  and  estimates  of  the
 Plan;  and

 (e)  the  progress  so  far  made  in  the
 setting  up  of  the  College?

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayun
 Kabir)  (a)  to  (e).  The  British  Gov-
 ernment  and  the  Federation  of  British
 Industries  have  agreed  to  assist  in  the
 establishment  of  an  Engineering  Col-
 lege  in  Delhi  with  (i)  equipment
 worth  £0°25  million,  and  (ii)  services
 of  &  Professors  for  a  period  of  5
 years,

 The  new  College  will  take  over  the
 degree  courses  of  the  Delhi  University
 at  present  available  in  the  Delhi
 Polytechnic,  and  will  have  provision
 for  250  new  admissions  every  year  into
 the  First  Year  Degree  Class  in  the
 following  subjects:—

 (i)  Civil  Engineering,

 a)  Mechanica]  Engineering.

 (a)  Electrical  Engineering  (in-
 cluding  Electronics),

 (iv)  Chemical  Engineering,  and

 (५४)  Textile  Technology.

 ‘As  and  when  practicable,  it  will  pro-
 vide  facilities  for  post-graduate  courses
 and  advanced  work  in  selected  fields.

 Detailed  estimates  of  cost  are  being
 worked  out.  Preliminary  estimates
 mdicate  that  an  expenditure  of  ap-
 proximately  Rs.  “20  crores  capital  (in-
 cluding  that  on  Hostels  and  some  staff
 quarters)  has  to  be  met  by  the  Gov-
 ernment  of  India.  The  ultimate
 recurring  expenditure  is  estimated
 tentatively  at  Rs.  3°0  lacs  a  year
 which  also  has  to  be  met  by  the  Gov-
 ernment  of  India.
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 The  mfte  for  the  new  College  has
 been  acquired  and  are  cur-
 xently  taking  place  with  the  repre-
 sentatives  of  the  ह  Government  for
 settling  the  details  of  assistance  to  be
 given  by  them

 Shri  R.C.  Majhi:  May  I  know
 whether  the  equipment  that  is  being
 given  by  the  British  is  on  loan  basis?

 Shri  Humayun  Kabir.  There  25  an
 offer  of  a  gift

 Shri  R,  C.  Majhi.  When  35  it  expect-
 ed  to  function?

 Shri  Humayun  Kabir-  I  cannot  give
 any  date  as  to  when  it  will  reach  here,
 but  we  hope  that  this  College  will
 start  functioning  before  the  end  of
 the  Second  Plan  period

 Shri  D,  0,  Sharma:  In  the  statement
 at  1s  said  that  the  services  of  eight  970
 fessors  for  a  period  of  five  years  will
 be  requisitioned  from  abroad  May  I
 know  whether  there  is  any  dearth  of
 talent  or  professors  in  mechanical
 engineering,  civil  engineering  electr:
 cal  engineering  and  chemical  engine-
 ering  in  our  country  that  we  ate
 taking  the  services  of  eight  professors
 from  abroad?

 Shri  Humayun  Kabir  The  answei  5
 in  two  parts  Fuirstl  there  wm  a
 shortage  a.  a  whole  of  teachers  for
 technical  institutions  in  the  countrv
 Secondly,  we  expect  to  get  the  se:
 vices  of  some  of  the  most  eminent
 teachers  in  the  British  univeisities  and
 that  will  help  to  raise  the  standard.
 of  this  College

 Shri  Shree  Narayan  Das:  In  thr
 statement  it  has  been  stated  that  thi.
 College  will  take  over  some  courses
 of  the  Delhi  University  and  the
 Delhi  Polytechnic.  I  would  like  to
 know  the  position  of  the  Delhi  Pols
 technic  Will  it  be  shifted  from  here?

 Shri  Humayun  Kabir  No,  it  will
 not  be  shifted  It  will  be  a_  poly-
 technic

 Shri  Bishwanath  Roy:  May  I  know
 whether  the  Institute  will  be  open  to
 students  from  all  the  States?
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 Shri  Humayun  Kabir:  I  have  already stated  that  it  will  be  open  to  students

 from  all  over  Inds

 sit  भक्त  दर्शन  श्रीमान,  इस  विद्यालय
 पर  हतना  ज्यादा  रुपया  खर्च  होने  वाला  है,
 शत  में  जानना  चाहता  कि  इस  विद्यालय  में
 और  हमारे  देश  में  जो  दूसरे  इजीनियरिंग
 विद्यालय  है,  क्या  झन्तर  होगा?  भौर  इस  में
 कौनसी  विशेष  शिक्षा  दी  जायेगी  ?

 भी  हुमायू  कबोर  जितने  हमारे  विद्यालय
 है  उन  में  जो  खच  होता  है  बहू  बराबर  होता
 है  1  कोई  ज्यादा  फर्क  नहीं  होता  ।

 Shri  Hem  Barua  The  statement
 says  that  £25  milhon  will  be  paid  as
 hnancial  assistance  and  that  the  sei-
 vices  of  cight  British  professors  would
 be  requisitioned  for  this  Institute  for
 a  Period  of  hve  years  May  I  know
 whether  the  salary  of  these  professois will  be  paid  out  of  this  £25  million
 or  out  of  the  Exchequer  of  the  Gov-
 tinment  of  India?

 Shri  Humayun  Kabir:  In  the  state-
 ment  it  45  made  quite  clear  that  the
 assistance  which  is  offered,  is  of  two
 tvPLs  +#€  ¢qinpment  worth  about  a
 quarter  million  pounds  and  assistance
 by  giving  the  services  of  these  eight
 professors  for  a  period  of  five  yeais, which  also  is  estimated  to  be  appro-
 mixately  a  quarter  million  pounds

 at  रामेइवर  टांटिया  मैं  यह  पूछना
 चाहता  हू  कि  इस  विद्यालय  में  कितने  विद्यार्थी
 पढ  सकेंगे  झौर  क्‍या  स्टेटवाइज  कोटा  दिया
 जायेगा  ?

 Shri  Humayun  Kabir:  There  will  be
 about  250  students  per  year  in  this
 College  We  cannot  give  any  State-
 wise  quota  for  this

 Shri  B.  K  Gaikwad.  How  many
 students  will  be  admitted  to  this
 College?

 Shri  Humayun  Kabir:  I  have  just
 now  given  the  answer



 %  i
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 Shri  Tangamani:  From  the  state-
 ment  we  find  that  the  site  has  already
 been  acquired  and  also  that  the
 foundation-stone  has  been  laid  May
 I  know  when  this  building  will  be
 completed  and  the  250  students  will
 atart  getting  the:rr  traning?

 Shri  Humayun  Eabir:  Iam  not  a
 prophet,  but,  I  have  said  already  that
 we  hope  that  it  will  start  functioning
 before  the  end  of  the  Second  Five
 Year  Plan  period

 Shri  Jaipal  Singh:  Since  this  ts
 going  to  be  an  all-India  institution,
 may  I  know  why  in  this  particular
 cage  it  has  been  decided  to  depart  from
 the  usual  practice  of  having  State
 quotas?

 Shri  Humayun  Kabir:  There  are  no
 State  quotas  in  the  all-India  institu-
 tions  at  all  They  are  open  to  all
 States  and  we  are  trying  to  observe  a
 kind  of  regional  fairness  in  dustribu-
 tion  There  are  no  quotas

 सेठ  गोविन्द  दास  यह  जो  प्रस्ताव
 आया  है  इजीनिर्यारिंग  कालिज  का,  क्‍या  यह
 केवल  दिलती  में  ही  बन  सकता  है,  था  इस
 प्रस्ताव  के  भ्रनुसार  दिल्‍ली  के  निकट  शौर  भी

 कही  यह  कालिज  बनाया  जा  सकता  है  ?

 श्री  हुमायू  कबोर  इसे  कालिज  की
 फाउडेशन  पड़  चुकी  है  शौर  यह  दिल्‍ली  में

 ही  होना  चाहिये  ।

 Shri  Keshava:  What  is  the  system
 of  admission  that  is  proposed  to  be
 introduced  in  this  Institute’

 Shri  Humayun  Kabir:  For  all  the
 Government  of  India  institutions  we
 are  proposing  to  have  a  kind  of  a
 competitive  examination  which  will
 be  held  at  different  centres  through-
 out  India  and  it  will  be  on  the  basic
 of  merit  that  admissions  wil]  be  made
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 {  Shrimati  Rene  Chaitravartty:
 Shri  Ram  Krishan:
 Shri  Eameshwar  Tantin:

 "4  घट,

 |

 Shri  Nagi  Reddy:
 Parvathi

 Will  the  Minister  of  Finance  be
 pleased  to  lay  a  statement  on  the
 Table  showing:

 (a)  who  are  the  beneficianes  of  the
 loans  given  to  the  private  sector  from
 the  latest  00  million  dollars  loan  from
 Development  Loan  Fund  of  the  US,
 Government,

 (b)  the  exact  nature  of  the  project
 for  which  these  loans  have  been
 sanctioned,

 (९)  the  exact  amounts  sanctioned
 under  separate  heads,  and

 (d)  the  terms  and  conditions  of  the
 loans?

 The  Deputy  Minister  of  Finance
 (Shri  8.  R.  Bhagat):  (a)  to  (d)  A
 statement  is  laid  on  the  Table  of  the
 Sabha  [See  Appendix  I,  annexure
 No  37]

 Shrimati  Renu  Chakravartty:  In
 the  statement  I  find  only  two  parts,
 (a)  and  (b)  What  about  (c)  and
 (ay?

 Shri  B,  R.  Bhagat:  The  whole  state-
 ment  relates  to  parts  (8)  to  (6)  of  the
 question

 Shrimati  Renu  Chakravartty:  In
 answer  to  part  (a)  of  my  question,  a
 very  generalised  statement  has  been
 made  May  I  know  the  amount  of
 the  loan  that  has  been  given  either  to
 the  house  of  Tatas  or  Birlas  or  Dalmia
 Jain  or  Sahu  Jain?

 Shri  B.  R.  Bhagat:  The  procedure  of
 this  loan  is  such  that  the  payment  is
 made  to  the  Government  of  India
 and  for  the  past  commitments  that  is
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 for  licences  issued  for  the  past,  only
 reimbursement  is  made  As  for  the
 fresh  orders,  the  capital  35  so  com-
 mitted  that  in  respect  of  this  00  mil-
 lion  dollar  loan,  nothing  has  yet  been
 decided  So,  it  is  not  possible  to  say
 as  to  who  are  the  beneficiaries

 Shrimat!  Renn  Chakravartty:  Are
 we  to  take  it  then  that  of  this  45
 mullion  dollar  loan  for  the  private
 sector  industries,  not  a  single  pie  has
 been  allocated  uptill  now  by  the
 Capital  Issues  or  by  the  Foreign  Ex-
 change  Committee?

 Shri  B.  R.  Bhagat:  As  I  explained,
 eof  the  45  milion  dollars  0  millon
 dollars  is  for  the  past  orders,  te,
 orders  placed  before  the  lst  Septem-
 ber,  958  and  the  procedure  is_  that
 the  Government  in  consultation  with
 the  Reserve  Bank  select  the  hcences
 and  only  when  we  have  selected  them
 we  ask  the  US  Government  to
 Teimburse  the  amount  So,  the  ques-
 tion  of  making  allocation  to  any  party
 does  not  arise  As  for  the  balance  of
 §  milhon  dollars,  the  matter  has  yet
 to  be  decided

 Shrimati  Renu  Chakravartty:  0
 million  dollars  have  been  made  avaiul-
 able  to  the  Government  of  India  for
 covering  foreign  exchange  liabilities  on
 orders  for  capital  goods  already  lheens-
 ed  under  the  normal  procedure  Are
 we  to  understand  that  these  0  mul-
 hon  dollars  will  cover,  up  to  the  limit
 of  ten  million  dollars,  all  foreign  ex-
 change  liabilities  whether  m  the
 pubhe  sector  or  in  the  private  sector”

 Shri  B.  R.  Bhagat:  [tis  for  the
 private  sector  alone

 Shri  Mahanty:  May  we  know  at
 what  rate  of  interest  these  loans  have
 been  incurred  and  what  rate  of  inte-
 rest  will  be  charged  to  those  concerns”

 Shri  B.  R.  Bhagat:  The  loan  is  incur-
 red  by  the  Government  and  we  pay,
 as  mentioned  in  the  statement,  53  per
 cent  per  annum  in  one  case  and  54
 per  cent  per  annum  in  another  case

 Mr,  Speaker:  How  much  does  the
 Government  realise  from  the  persons
 to  whom  loans  have  been  granted’
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 What  is  the  rate  at  which  it  is  borrow-
 ed  and  what  is  the  rate  at  which  it
 is  lent  by  the  Government?

 Shri  है,  R.  Bhagat:  We  do  not
 realise  anything  from  them  because  in
 respect  of  those  for  whom  licences
 have  been  issued  already  lability  bas
 been  incurred  For  the  past  orders,
 already  payment  may  have  been  made
 by  the  Reserve  Bank  We  only  get
 reimbursement  for  our  foreign  ex-
 change  habilities  under  this

 Mr.  Speaker:  The  hon  Minister  haa
 said  that  a  portion  is  reserved  for
 future  loans  for  which  the  beneficiaries
 have  not  been  decided  upon  For  such
 loans  as  are  granted,  has  the  Govern-
 ment  already  fixed  a  rate  of  recovery
 from  those  persons  to  whom  loans  are
 granted?  That  is  the  question

 Shri  B.  R.  Bhagat:  I  want  notice  for
 that

 Shri  Mahanty:  I  want  to  know
 whether  these  loans  have  got  any
 servicing  charges  apart  from  the  inte
 rest  which  has  to  be  paid  by  the
 Government,  and  if  so  who  will  bear
 the  servicing  charges  Is  the  privat~
 sector  going  to  foot  the  bill  or  the
 Government’?  If  the  Government  is
 going  to  foot  it,  at  whose  interest  oo
 it  going  to  do  it?

 Mr,  Speaker:  We  are  going  into  ton
 many  details

 Shri  Rameshwar  Tantia:  May  I  know
 whether  private  organisations  like  the
 Federation  of  Indian  Chambers  of
 Commerce  and  the  Indian  Chamber  of
 Commerce  were  consulted  while  allot-
 ting  these  loans  to  the  private  sector?

 Shri  B.  KE.  Bhagat:  No,  Sir.

 aft  रघुनाथ  सिंह  इस  रुपये  को  देन
 में  उन  राज्यों  का  भी  ख्याल  रब्खा  जायेगा

 जहा  कि  काम  श्ध्रा  है  जैसे  कि  उत्तर  प्रदेश में
 रिहैन्द  डैम  की  हमारी  स्कीम  प्रभी  भी  शा
 में  झूल  रही है ?

 श्री Ho  रा०  भगत :  सब  बातों  पर विधार
 किया  जाता  हैं  1



 की  विश्वताक  राम  :  उत्तर  प्रदेश  की  जो
 इंडस्ट्रीज  मेंचेंड  है,  उन  मे  से  किसी  को  उस  में
 आलू  करने  का  विचार  किया  गया  है  ?

 Shrimati  Parvathi  Krishnan:  Part
 {e)  of  the  question  reads:

 “the  exact  amounts  sanctioned
 under  separate  heads".

 This  has  not  been  covered  at  all  by
 the  statement  I  would  lke  to  know
 whether  any  priorities  have  been  fixed
 for  the  sanction  of  these  loans

 Shri  B.  R.  Bhagat:  We  gave  th
 amount  under  two  heads  for  the  pui-
 vate  sector.  More  than  that,  there  bh
 no  other  head  About  priorities,  we
 have  mentioned  the  names  of  the
 industries  which  will  be  given  priori-
 ties

 Shri  प्र,  P.  Nayar:  There  scems  to  be
 no  head  at  all’

 Shri  Jadhav:  May  I  know  what
 quota  will  be  given  to  the  sugar  inr-
 dustry  out  of  these  0  million  dollais?

 Shri  B,  KR.  Bhagat:  That  detail  has
 not  yct  been  decided

 Ayurvedic  University
 9133,  Shri  Keshava:  W:ll  the  Minis-

 ter  of  Education  be  pleased  to  state
 (a)  whether  it  is  a  fact  that  repre-

 sentations  have  been  made  to  the
 University  Grants  Commission  seeking
 financial  help  for  the  establishment  of
 an  Ayurvedic  University  in  India  and

 (b)  if  so,  what  help  hay  been  afford-
 ed  for  the  pu  pose?

 The  Minister  of  Education  (Dr.  K  L.
 Shrimali):  (a)  No,  Sir

 (b)  Does  not  arise

 Shri  Keshava:  May  we  know  if  it  5
 a  fact  that  the  University  Grants
 Commission  728  considering  a  proposal
 of  seeking  to  introduce  the  indigenous
 system  of  medicine  im  the  existing
 medical  colleges?

 Dr.  K.  L.  Shrimali:  This  is  really  the
 ooncern  of  the  Health  Ministry.  Some
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 time  back  the  University  Grants
 Commission  had  passed  a  resolution
 suggesting  that  medical  education
 might  also  come  under  their  purview,
 but  so  far,  the  Health  Ministry  has  not

 agreed  to  that  proposal.

 All  India  Memoria]  for  the  Martyrs  in
 Delhi

 +
 Shri  Radha  Raman:

 *I34.  4  Shri  Bhakt  Darshan:
 Shri  D.  C.  Sharma:

 Will  the  Minister  of  Home  Affairs  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No  304  on  the
 24th  November,  958  and  state

 (a)  the  time  by  which  the  All  India
 Memorial  in  Delhi  for  the  Martyrs  of
 Freedom  struggle  is  expected  to  be
 ready;

 (0)  the  cost  thereof,

 (ct)  whether  Government  contemp-
 late  to  have  similar  memorials  in
 other  parts  of  the  country;  and

 (d)  if  so,  where?

 The  Minister  of  Home  Affairs  (Shri
 G.  B.  Pant):  (a)  It  is  at  present  diffi-
 cult  to  say  how  long  the  construction
 of  the  Memorial  will  take

 {b)  According  to  the  present  esti-
 mate  the  cost  may  come  to  about
 Rs  0  lakhs

 (c)  There  is  no  such  proposal

 (d)  Docs  not  arme

 Shri  Radha  Raman:  May  I  know
 whether  Government  is  contemplating
 to  have  some  list  prepared  of  the
 martyrs  whose  names  etc,  will  be
 carved  or  engraved  on  the  martyrs’
 memorial?

 Shri  G.  B.  Pant:  No  decision  has,  so
 far  as  I  am  aware,  been  taken  about
 inseribing  names  of  the  martyrs,  and
 it  would  be  difficult  to  frame  any
 exhaustive  list  There  are  many  un-
 known  martyrs
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 नी  भक्त  दर्शन  :  श्रीमान्‌,  स्वाधीनता
 सम  की  शताब्दी को को  समाप्त हुए  लगभग
 दो  वर्ष  होने को  झा  गये  भत  मै  जानना  चाहता
 हैं  कि  जब  उस  की  स्मृति  में  यह  स्मारक
 स्थापित  किया  जा  रहा  है  तब  इस  कारें  में

 इतनी  देरी  क्यो  हो  रही  है  ?

 श्री  गो०  ० पन्त  इस  कार्य  के
 लिये  काफी  गौर  करना  पड़ता  है  |

 पहले  तो  दिल्‍ली  में  जगह  दूढ़नी  पड़ी  शौर

 उस  के  लिये भी  उन  लोगो  से  और  इजी-
 नियरस  शौर  भाचिटैक्ट्स  स ेजिनका  कि  उस  से

 ताललुक  था,  उन  लोगों  से  मदिवरा  करना
 पडा,  उस  के  बाद  रैड  फोर्ट  रेम्पर्ट  की  जमीन

 आुनो  गई  |  फिर  झ्ाचिटेक्ट्स  और  उन  से  मध्विरा

 हुआ  कि  किस  किस्म  का  यह  मैमोरियल
 बने  क्योकि  वह  एक  बडी  चीज  है  जिस  को
 बनाने  में  भी  ख्याल  होता  है  कि  काफी  वक्‍त
 लगेगा  7  यह  सब  चीजे  ऐसी  नहीं  होती
 कि  एक  सील  मुहर  एक  दम  कर  दी  जाय
 झौर  वह  बन  जाये  q

 Shri  Radha  Raman.  May  1  know
 whether  the  Government  intends  te
 assomate  the  pubhe,  are  donations  to
 be  raised  from  the  public  in  order
 to  mect  part  of  the  cost  of  thi.
 memorial,  छा  will  it  be  entirely  a  Gov
 ernment  project,  if  8०  what  will  be
 the  method  of  taking  care  of  at?  Will
 it  be  given  to  the  Archaeological  Dr-
 partment?

 Shri  G.  8,  Pant:  Donations  wil
 certainly  be  welcome  The  cause  i5  0
 good  one,  and  I  think  the  hon  Mem-
 ber’s  sympathy  with  the  object  may
 be  fruitful

 राजा  महना  प्रताप  मैं भाशा  करता  हू
 कि  फक्त  कोई  एक  ऐसी  चीज  नहीं  बनाई
 जायेगी  और  कोई  एक  दीवार  या  खम्भा
 बेकार  का  खडा  नही  कर  दिया  जायेगा  बल्कि
 मैं  उम्मीद  करता  हू  कि  श्राप  कोई  एक  ऐसी
 लीज  बनायेंगे  जिस  से  कि  लोगो  का  फायदा

 हो  ।  क्‍या  ऐसा  कोई  सुझाव  आप  के  सामने

 है?
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 शी  गो०  wo  पन्‍्त  :  हमारे  सामने  सुझाव
 ऐसा  है  जिस  से  कि  उन  की  यादगार  मुनासिब
 तौर  पर  हो  सके  ।

 Shri  Tangamani;  Even  ०  06९
 Previous  occasion,  the  hon  Munister
 had  stated  that  the  site  had  been
 selected  and  the  terms  had  been  al-
 ready  discussed  with  the  architects.
 May  we  know  why  there  ts  delay  and
 he  is  not  m  a  position  to  say  anything
 definite?

 Mr.  Speaker:  That  was  the  very
 question  put  by  Shri  Bhakt  Darshan,
 and  the  hon  Munister  took  so  much
 time  to  reply  to  it  Possibly  the  hon
 Member  has  not  understood  the  Hindk
 answer

 श्री  नवल  प्रभाकर  क्‍या  माननीय  मत्री

 कृपा  कर  के  यह  बतलायेगे  कि  इस  के  लिये

 कोई  ऐसी  समिति  बनाई  गई  है  जिस  में  झाचि-

 टैक्ट्स,  इजीनियर्स  और  पबलिकमैन  भी
 हो *

 श्री  गो०  Wo  पन्‍्त  पहले  एक  कमेटी
 बनी  थी।  जब  सन्‌  १६५७  के  बार ेमें  शताब्दी
 मनाई  गई  थी  और  उस  वक्‍त  इस  पर  भी  गौर

 हुआ  था  और  इधर  जो  कुछ  कार्यवाही  की  गई
 है.  बह  मदयविरा  इजीनियर्स  झाचिटैबट्स
 वगैरह  के  की  गई  है  ।

 Madras-Andhra  Boundary
 +

 Shri  द  C.  Shukla:
 Shri  Ramam:
 Shri  Thanulingam  Nadar:

 [  Shri  Nagi  Reddy:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state  the  reason  for  the
 delay  in  early  implementation  of  the
 Pataskar  Award  on  the  border  dis-
 putes  between  Madras,  and  Andhra
 Pradesh?

 Dispute:

 85

 The  Minister  of  Home  Affairs  (Shri
 G.  B.  Pant):  The  provisions  to  be
 made  m  the  legislation  to  give  effect
 to  the  border  adjustments  between  the
 States  of  Andhra  Pradesh  and  Madrar
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 have  been  the  subzect-matter  of  cor-
 xespondence  with  the  Governments  of
 Medras  and  Andhra  Predesh.  A  pre-
 liminary  draft  of  the  Andhra  Pradesh
 and  Madras  (Adjustment  of  Boun-
 daries)  Bill  was  sent  to  the  State
 Government  on  7779  November,  1958,
 for  their  comments.  These  comments
 have  been  received  very  recently.  A
 further  reference  is  being  made  to  the
 State  Governments  for  reconciliation

 of  certain  details
 Shri  च्  C.  Shakla:  Is  it  a  fact  that

 Government  is  going  to  mtroduce  a
 छाए  m  the  current  session  of  Parlia-
 ment  to  give  effect  to  the  Pataskar
 Award?

 Shri  G.  B,  Pant  We  are  trying  to
 hrm  ahaut’  an  agreed  salutiqn  =  as
 expeditiously  as  we  can,  and  if  we
 succeed  in  our  attempts,  we  would
 ike  to  introduce  the  Bill  during  this
 session

 Shri  T.  B.  Vittal  Rao:  It  was  stated
 two  days  ago  in  the  Legislative  As-
 sembly  of  Madras  that  the  Madras
 Government  had  suggested  certain
 modifications  May  I  know  whether
 those  modifications  suggested  by  the
 Madras  Government  will  also  be
 referred  to  the  Government  of  Andhra
 Pradesh  before  finalising  the  Bull?

 Shri  G.  B,  Pant:  Yes
 Shri  C.  R.  Narasimhan:  Could  we

 know  the  districts  on  either  side  that
 ‘are  likely  to  be  affected  by  the  Bull?

 Shri  G  B.  Pant:  Those  districts
 which  are  on  the  borders

 Shri  Vidya  Charan  Shukla:  Is  it  a
 fact  that  many  other  States  have  ap-
 proached  the  Government  of  India
 to  apply  the  Pataskar  formula  m  de
 eiding  the  border  disputes  between
 them,  if  so,  have  Government  given
 any  consideration  to  this  request?

 Shri  a  8,  Pant:  What  is  known  as
 the  Pataskar  formula  really  embodied
 the  principles  that  had  been  agreed

 between  the  two  States  I  am
 glad  that  Shri  Pataskar  is  being  im-
 ‘tmortalised  thereby,  but  it  depends  on

 agreemen
 cerned,  whether  they  accept  what  is
 ynown  as  the  Pataskar  formule  or
 seme  other  formula

 Siri  Jadhav:  There  are  different
 standards  for  different  States.

 Site  for  the  Acuum  Oi  Reflmery
 +

 Shri  Bam  Erishas:

 a6,  Shri  Khashwaqt  Eat: १]  Shrimatl  Mafida  Ahmed:
 Shri  Hem  Barua:

 Will  the  Minister  of  Steel,  Mines
 ard  Fuel  be  pleased  to  state’

 (a)  whether  it  is  a  fact  that  Ruma-
 man  experts  visited  Assam  recently
 for  finding  sites  for  the  Assam  Oil
 Reéhnery;

 (9)  if  so,  the  names  of  the  sites  sug-
 gested  by  them  for  the  proposed  oil
 refinery  in  Assam

 (e)  whether  any  site  has  been
 selected  finally  by  Government;  and

 (d)  if  not,  the  rernsons  therefor?
 The  Minister  of  Mines  and  Oil.

 (shri  K  D.  Malaviya):  (a)  The
 Rumanian  experts  assisted  the  Com-
 mittee  appointed  by  the  Indian  Refi-
 neties  Private  Limited  for  the  selec-
 tign  of  a  site

 (b)  The  Committee  considered
 Kokrajhar,  Jogigopa,  North  Gauhat:
 (fmingaon),  Silgrant,  Nunmati  and
 S,/ghat  as  possible  sites

 (c)  The  Refinery  will  be  sited  in
 Gguhati-Amingaon  area

 (a)  Does  not  arise

 Shri  Ram  Krishan:  May  I  know
 by  What  time  the  actual  work  of  con-
 stfuction  will  start?

 Shri  K.  0.  Malaviya:  If  the  hon
 Member  means  the  foundations  etc,
 wé  hope  they  will  be  able  to  start
 construction  of  foundations  after  about
 two  or  three  months,  but  more
 precise  information  can  be  indicated
 only  after  some  time.
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 Amingaon,  and  to  what  extent  ther
 differ  from  the  basic  conditions  adopt-
 ed  by  the  Rumanian  experts  who  sug-
 geeted  certain  sites  for  the  oil  refinery?

 Ghri  EK.  D.  Malaviya:  The  Rumanian
 experts  assisted  by  the  Indian  experts
 made  recommendations  from  the
 point  of  view  of  technological  con-
 siderations  and  they  had  only  the
 Assam  refinery  in  view.  The  Govern-
 ment  had  more  considerations  before
 them  than  the  mere  _  technological
 ones;  and  they  had  to  pool  the  pro-
 blems  of  the  two  refineries,  economic
 as  well  as  others.  Taking  everything
 into  consideration,  Government  have
 decided  that  the  Amungaon-Gauhat.
 area  will  be  best  suited  for  the  Assam
 refinery

 Shri  Hem  Barua:  Just  now,  the
 hon.  Minister  said  that  a  number  of
 sites  were  examined  for  the  ultimate
 location  of  the  oi]  refinery.  May  I
 know  the  amount  of  expenditurc
 involved  in  this  site-selecting  opera
 tion  up  to  date?

 Shri  K.  D,  Malaviya:  I  would  not  b
 able  to  pive  the  exact  figures  but  I  do
 not  think  they  were  very  much  just
 part  of  the  normal  programme,

 8  minimum  amount  had  to  be  spent
 in  order  to  make  these  investigations

 श्री  विभूति  सिशञ्र  :  मैं  जानना  चाहता

 है  कि  रिफाइनरी  के  लिये  जितनी  जमीन  की
 जरूरत  है.  क्या  वह  गोहाटी  में  उपलब्ध
 है

 sit  के०  बे०  मालवीय  :  जितनी  जमीन
 संतोषजनक  तरीके  से  मिलनी  चाहिये,  वह
 गोहाटी  में  मिलने  में  कुछ  दिक्कत  हुई  है,
 लेकिन  चूंकि  गोहाटी  में  भौर  सब  हालतें
 सन्तोषजनक  है,  इसलिये  वहां  जितनी  जमीन
 मिल  जायेगी,  उतनी  जमीन  से  काम  तो  चलायेंगे

 ह्ठी।

 Oru  Answers  hg

 Ghetmati  Menjuia  Devi:  May  I  kaow
 whether  it  is  a  fect  that  Kakrajhay
 was  selected  by  the  Rumanian  experts
 as  best  suited  for  the  oil  refinery?

 Shri  K  D.  Malaviya:  Yes,  Kakrajhar
 was  also  recommended  by  the  expert
 committee  on  the  basis  of  certain
 considerations

 Shri  Bameshwar  Tanfia:  May  I  know
 by  what  tame  the  refinery  will  start
 working?

 Shri  हैं,  D.  Mataviya:  Just  now,  we
 have  a  schedule,  and  we  hope  we  shall
 stick  to  that  schedule,  that  is,  the
 refinery  78  expected  to  go  on  stream
 in  the  early  months  of  1961.

 Shri  Hem  Barua:  May  I  know
 whether  the  opinion  of  the  Rumanian
 experts  who  were  commissioned  to
 build  a  refinery  there  is  available  on
 this  particular  site  at  Amingaon,  and
 if  it  35  available,  what  their  opinion
 is,  because  they  suggested  certain
 other  sites?

 Shri  EK.  D.  Mataviya:  The  precise
 information  and  data  which  have  te
 be  gathered  are  not  available  to  us
 as  yet,  so  far  as  Amingaon-Gauhati
 area  728  concerned,  but  there  will  be
 no  difficulty  in  gathering  all  those
 data,  as  some  of  them  are  coming
 shortly,  perhaps,  in  a  day  or  two

 Children’s  Museum  in  New  Delhi

 187,  Shri  Rameshwar  Tantia:  Will
 the  Minister  of  Education  be  pleased

 to  state:

 (a)  what  is  the  present  position
 regarding  establishment  of  a  Child-
 ren’s  museum  in  New  Delhi;  and

 (b)  whether  any  foreign  expert  has
 been  invited  to  help  in  the  project?

 The  Minister  of  Education  (Dr.
 K.  L.  Shrimali):  (a)  The  working
 drawings  of  the  building  have  been
 finalised  and  the  estimates  are  now
 being  prepared:

 (b)  It  is  proposed  to  invite  a  foreign
 expert  to  help  in  the  project.



 museums  in  Rajasthan  already,  and  :f
 *,  whether  an  expert  from  there  has
 been  invited?

 Dr.  है.  L,  Shrimali:  The  hon  Mem-
 ber  is  referring  to  Mr  Pratap  Ra:  G
 Mehta,  who  has  done  some  good  worn
 in  setting  up  children’s  museum  I
 would  hke  to  mform  the  hon  Mem-
 ber  that  he  is  on  this  ad  hoc  com-
 mittee  which  is  advising  the  Govern-
 ment  of  India

 सेठ  गोविग्द  दास  इस  पभ्रजायबधर
 के  बनाने  के  लिये  विदेशी  विशेषज्ञों  की  क्यों
 जरूरत  हुई

 शी  त्यागी  क्योंकि  हमारे  पास  दिमाग
 की  कमी  है  1

 सेठ  गोवित्द  दास  झौर  उस  पर
 कितना  खर्च  होगा

 ?

 Dr.  K.  L  Shrimali  I  am  hopin,
 that  no  expenditure  will  be  incurred
 because  It  i3.  through  the  UNESCO
 that  we  shall  get  this  expert  I  would
 like  to  inform  the  hon  Member  tha.
 India  also  makes  contributions  to  the
 UNESCO  funds,  and,  therefore,  wi
 are  entitled  to  get  some  assistance  It
 8  on  8  mutual  exchange  programme
 basis

 Shri  Rameshwar  Tantia  May  I
 know  whether  such  museums  will  be
 erected  in  other  cities  like  Calcutta
 Bombay  and  other  places’

 Dr,  हैं,  L.  Shrimalis  Government
 would  certainly  like  to  encourage  set-
 ting  up  of  children’s  museums
 wherever  possible

 Coal  Price  Revision  Committee
 "140,  Shri  T.  B.  Vittal  Rao  Will  the

 Minister  of  Steel,  Mines  and  Fuel  be
 Pleased  to  refer  to  the  reply  given  to
 Unstarred  question  No  733  on  the  2nd
 December,  2958  and  state-

 (a)  whether  the  Coal  Price  Revi-
 sion  Committee  have  submitted  their
 report;

 tb)  whether  the  same  has  beet  #a-
 amined  by  Government;  and

 (९)  of  so,  the  nature  of  decisions
 arrived  at?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a).  Yes;
 the  main  report  pertaining  to  the
 Bengal/Bihar  coalfields  and  the  out-
 lying  coalfilds  (except  those  in  Assam
 and  Andhra)  has  been  received  by
 Government

 (9)  and  (c)  The  report  7  still
 under  examination

 Shri  T  B.  Vittal  Rao:  May  I  know
 when  the  report  for  the  other  coal-
 fields  that  are  m  Andhra  Pradesh  and
 Assam  will  be  received?

 Serdar  Swaran  Singfi:  ft  should  not
 take  more  than  a  few  weeks  At  the
 out,et  it  might  take  a  month

 Shri  T.  B  Vittal  Rao:  May  I  know
 whether  the  decision  on  the  price  of
 coal  for  Bihar-Bengal  will  be  kept
 pending  till  these  reports  for  Andhra
 Pradesh  and  Assam  are  received  or
 श्र  decision  wil  be  taken  straightway?

 Sardar  Swaran  Singh:  It  78  more  a
 Suggestion  for  action  My  intention  8
 hot  to  link  the  two,  if  I  can  help  it

 Holiday  Homes  for  Children
 +

 Shri  Tangamani:

 |
 Shri  5.  M  Banerjee:

 9142  Shri  A.  E.  Gopalan.
 Shri  Darshan

 [  Shr  D  C.  Sharma:

 Will  the  Minister  of  Education  be
 leased  to  refer  to  the  reply  given  to
 tarred  Question  No  307  on  the  28th

 November,  956  and  state

 (a)  whether  the  scheme  for  having
 holiday  homes  for  children  has  since
 been  finalised,  and

 (b)  if  so,  details  thereof?

 The  Minister of  Education  (Dr  K  L.
 Shrimali):  (a)  No,  Sir

 (b)  Details  are  under  discussion
 with  the  Central  Sociel  Welfare  Board
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 Shri  Taagamami:  Even  on  the
 previous  occesion  we  were  given  the
 game  answer  May  we  know  whether
 Government  are  serious  about  start-
 ing  such  holiday-homes  for  children?

 Dr.  K.  L.  Shrimali:  I  must  admit
 there  has  been  some  delay  in  finalising
 this  project,  but  we  have  had  to  con-
 sult  the  State  Governments,  and  they
 suggested  certai  places  where  these
 homes  could  be  set  up  Now,  the
 Ministry  is  in  negotiation  with  the
 Central  Social  Welfare  Board  And
 We  are  considering  how  to  implement
 this  programme  But  I  must  admit
 there  has  been  some  undue  delay,  and
 I  would  like  to  apologise  to  the  House
 for  the  same

 Shri  §  M.  Banerjee:  In  reply  to  a
 question  on  the  28th  November  1958,
 the  hon  Minister  stated

 योजना  का  ब्योरा  और  उस  पर
 झाने  वाले  खर्चें  का  हिसाब  श्रभी  तैयार  करना
 बाकी  हैं

 May  I  know  from  the  hon  Munistc~
 what  the  actual  scheme  will  be,  and
 what  the  main  features  of  this  scherm
 for  holday-homes  for  the  children
 will  be?

 Dr.  K  L  Shrimali  In  the  hil
 stations  there  are  a  number  of  places
 which  are  lying  vacant,  and  it  wu
 suggested  that  we  could  make  use  ०१
 these  places  for  setting  up  children  5५
 homes,  where  we  could  provide
 recreational  and  cultural  activites  for
 children  It  as  from  that  point  of
 view  that  the  Ministry  is  working  out
 the  proposal

 Shri  8  M.  Banerjee:  May  I  know
 whether  the  rajas  and  maharajas  who
 have  got  palatial  buildings  in  Mus
 sourie  and  other  hill  stations  have
 been  approached,  and  whether  they
 have  agreed  to  donate  their  houses  fo:
 this  purpose”

 Dr.  K.  L  Shrimali-  We  have  not
 approached  the  rajas  and  maharaj:.
 but  even  as  it  us,  there  are  a  numbei
 of  places  which  are  lying  vacant  and
 the  Minustry  25  trying  to  utilise  those
 vacant  places
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 शी  भक्त  ह. ड  श्रीमान,  मैं  यह  जागना
 चाहता  g  fe  क्‍या  योजना  झायोग  ने  इस
 योजना  के  सम्बन्ध  में  कोई  रुपये  निश्चित -
 किये  है  भौर  इस  के  लिये  द्वितीय  पच-वर्षीय
 योजना  में  ह  कितनी  रकम  निर्धारित  को  गई

 है
 ?

 Dr.  K.  L.  Shrimali:  No  separate  al-
 lotment  has  been  made,  but  we  have
 several  projects  under  which  assist-
 ance  could  be  given  when  this  pro-
 gramme  5  taken  up

 Shri  D  C,  Sharma:  May  I  know
 whether  these  holday-homes  will  be
 run  by  the  Central  Government  alone
 or  by  the  Central  Government  in  con-
 junction  with  the  State  Governments
 and  also  with  the  school  authorities,
 and  if  the  latter,  by  what  ratio  the
 expenses  will  be  borne  by  these
 different  agencies?

 Dr  K.  L.  Shrimali:  AN  these  detail
 are  under  discussion,  and  as  I  suggest-
 ed,  we  are  examining  whether  the
 Cuntral  Social  Welfare  Board  could
 take  up  that  work

 Shri  Jadhav.  May  I  know  what
 States  have  up  to  this  tame  submitted
 then  schemes  in  this  behalf?

 Dr  K.  L.  Shrimali:  I  do  not  have
 the  details  of  the  States,  but  there  are
 seviral  States  which  have  indicated
 that  there  are  big  houses  m  hill  sta-
 tions  which  are  lying  vacant  I  do  rot
 have  the  list  of  all  those  States

 तेल  तथा  प्राकृतिक  बेस  झावोद  के  कर्मचारियों
 पर  हमला

 *eeq  श्री  भक्त  वर्जन  .  क्‍या  इस्पात,
 खान  शौर  इंघन  मत्री  यह  बताने  की  कृपा  करेगे
 कि

 (+)  क्या  यह  सच  है  कि  १५  दिसम्बर
 १६४८  को  ग्रामीणों  के  एक  दल  ने  तेल  तथा

 प्राकृतिक  गैस  आयोग  के  कुछ  प्रफसरों  तथा
 कमचारियो  पर  हमला  किया  जिसके  परिणाम-
 स्वरूप  कई  व्यक्तियों  को  चोटे  भाई  भोर  कुछ
 मदीने  और  न्य  सामान  भी  नुदरत  हुआ,



 =  {ey  बि हां, हां,  तो  क्या  इस  घटना  के

 कारण,  भावल  व्यक्तियों  की  संख्या  गौर  उन

 के  पद  तथा  नष्ट  हुए  सामान  के  पौरे  का  एक
 विवरण  सभा-यटल  पर  रखा  जायेगा  ;
 और  ५

 ...._(ग)  उपद्रवकारियों  के  बिरुद्ध क्‍या  कार्य-

 वाही  की  गई  ?

 काम  और  तेल  मंत्री  (शी  Bo  To

 सालधीय)  :  (क)  से  (ग).  जी,  हां  ।  उत्तर

 प्रद  में  काम  करने  वाले  तेल  भौर  प्राकृतिक
 मेंस  झाबोग  की  भूकम्पकीस  पार्टी

 (Seismic  party)  की  जीप  एक  चार  वर्ष  के

 बालक पर  से  गुजर गई  1  जिस  से  उस  बालक
 की  मृत्यु  हो  गई  ।  प्रामीण  नाराज  हो  गये
 और  उन्हों  ने  मूकम्पको।  पार्टी  के!  कर्म  चारियों
 पर  हमला  किया,  इस  से  कर्मचारियों  के  चोटें

 झाई  1  गाड़ी  भौर  भूकम्पकी  4  केन्द्र  पर  हमले

 हुए,  नुकसान  हुआ,  और  वस्तु  सड़क  पर

 पड़ी  रहीं

 सामान  का  बहुत  ज्यादा  नुकसान  नहीं

 हुआ,  ने  ही  कर्मचारियों  को  बहुत  बीट
 आईं

 An  Hon.  Member:  Answer  may  be
 read  in  English  also.

 Shri  EK.  D.  Malaviya:  (a)  to  (c).
 Yes,  Sir.  A  jeep  belonging  to  a
 Seismic  Party  of  the  Oil  and  Natural
 Gas  Commission  working  in  Uttar  Pra-
 desh  ran  over  a  four  year  old  boy,  who
 was  killed.  The  villagers  became
 hostile  and  the  seismic  party  person-
 nel  were  attacked  and  injured.  The
 vehicles  including  the  seismic  station
 were  attacked  and  damaged  ahd
 stranded  on  the  road.

 The  damage  caused  to  the  equip-
 ment  and  injuries  to  the  personnel
 was  not,  however,  of  serious  nature.

 at  wer  eer:  श्रीमान्‌,  मेने  अपने
 है. |... ह  के  खंड  (ग)  में  यह  जानने  का  प्रयत्न
 किया  था  कि  सिम  लोगों  की  वजह  से  ये
 चोटें  लगी  हैं,  उन  के  खिलाफ  क्‍या  कोई  कार्य-
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 वाही की  गई  है?  लेकिन  मानतीय  मंत्री  महीदय
 से  इस  पर  कोई  काब  नहीं  डाला है  a  इस

 का  क्‍या में  यह  1... ड  लागाऊे कि  उन  के  खिलाफ
 कोई  भी  कार्यवाही  तहीं  की  गई  है  ?

 ची  के०  to  write  :  जिन  लोगों  कौ

 बजह  से  इन  कर्मचारियों  को  चोट  लगीं,
 उस  की  पुलिस  ने  तहकीकात  की  झोर  मामला
 गाजिबन  रफ़ा  दफा  कर  दिया  कया ।  जो
 बच्चे  को  भ्राधात  पहुंचा,  उस  की  मृत्यु  हो  गई,
 उस  के  बारे  में  हरजाते  का  प्रश्त  विचारणीय
 है  बौर  गालिबन  शीघ्र  ही  उत्त  का  फैसला

 ही  जायेगा  ।

 श्री  भक्त  बदाम :  श्रीमान,  क्योंकि  यह
 झगड़ा  एक  छोटे  बालक  की  मृत्यु  के  कारण
 प्रारम्भ  हुआ,  अत:  में  जासमा  आहता  हूं  कि
 उस  बालक  के  भाता  पिता  को  कौन  सी
 तात्कालिक  सहायता  दी  गई  झौर  कब  तक  इस
 सम्बन्ध  में  अन्तिम  फंसला  हो  जायेगा  ताकि
 उन  को  पूरी  सहायता  दी  जा  सके  ?

 भी  के?  to  मालकभोदर  :  तात्कालिक  सहायता
 तो  दी  गई  लेकिन  प्रनच्तिम  फैसला
 में  समझता  हूं  बहुत  शीघ्र  हो  जायेगा  ।

 0059  Dance  and  Music

 +144,  Shri  Supakar:  Will  the  Minis-
 ter  of  Scientific  Research  and  Cultu-
 ral  Affairs  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No.
 68  on  the  l9th  November,  958  and
 state:

 (a)  whether  the  Committee  ap-
 pointed  by  the  Sangeet  Natak  Aka-
 demi  to  report  on  the  Odissi  dance
 and  music  have  submitted  their  re-
 port;

 (b)  if  so,  what  are  the  principal
 recommendations  of  the  Committee;
 and

 (c)  the  Government's  reaction
 thereon?

 The  Minister  of  Scientific  Rescarch
 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  {a}  Yes,  Sir.  A  preliminary
 report  has  been  submitted.
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 (b)  The  recommendations  of  the
 Committee  are:—

 (i)  A  detailed  questionnaire  be
 prepared  and  data  collected
 about  the  different  forms  cur-
 rent  in  the  @ifferenf  parts  of
 the  Country

 {i)  The  questionnaire  when  ready
 should  be  sent  to  al]  the  State
 Academies,  recognised  insti-
 tutions,  Universities,  partici-
 pants  in  various  seminars,
 State  Governments  and  other
 eminent  experts

 (९)  Does  not  arise

 Shri  Supakar:  Will  Government  be
 pleased  to  place  the  Report  of  the
 Committee  om  tire  Table  of  the  साज्यडट
 or  make  this  Report  available  to  the
 Members  of  the  House?

 Shri  Humayun  Kabir:  It  is  an  in-
 terim  Report  and  it  really  does  not
 have  any  recommendation  excepting
 asking  that  a  questionnaire  be  sent
 If  you  so  wish,  I  shall  gladly  place
 it  on  the  Table  of  the  House

 Raja  Mahendra  Pratap:  Which  of
 the  two  de  Government  think  more
 important—these  old  dances  or  moral
 development  of  the  country?

 Shri  Humayun  Kabir  Each  has  its
 own  place  in  the  development  of  the
 peaple

 Shri  Panigrahi  The  question  was
 whether  the  Odissi  dance  was  acclaim-
 ed  as  a  classcal  dance,  and  whether
 Government  have  considered  it  as  a
 classical  dance  according  to  what
 the  Commuttee  has  recommended

 Shri  Humayun  Kabir‘  I  have  told
 the  House  before  also  that  the  ques-
 tion  was  referred  to  a  Special  Com-
 mittee  to  advise  whether  it  should  be
 considered  as  a  classical  form  of  dance
 or  not  But  I  may  inform  the  House
 that  the  Committee  has  suggested  that
 we  may  have  a  new  classification
 called  traditional  forms,  not  necessa-
 rily  classical  The  Odissi  dance  may
 also  be  included  under  the  traditional
 forms
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 Foreign  Assets  heid  by  Indilans
 +

 Shri  Muhammed  Elias:
 *l4s  /  Shri  मा,  N.  Mukerjec.

 Shri  Naval  Prabhkar

 Wii  the  Munster  of  Finance  be
 pleased  to  state

 (a)  what  is  the  approximate  amount
 of  foreign  assets  held  by  Indian

 national,
 as  on  the  Ist  January,  1959,

 an

 (b)  whether  Indian  nationals  going
 abroad  drawing  upon  such  assets  are
 required  to,  and  do  actually,  report
 to  Government  in  regard  to  the
 matter?

 The  Deputy  Minister  of  Finance
 (Shri  B  R  Bhagat):  (a)  A  survey

 was  conducted  by  the  Reserve  Bank
 of  India  in  955  in  respect  of  the
 foreign  labilities  and  assets  of  Indian
 joint  stock  companies,  including  bank-
 ing  4nd  insurance  companies,  and
 holdings  of  foreign  securities,  shares
 and  debentures  held  by  banking  com-
 Panties  and  nominees,  agents  or  custo
 dians  on  behalf  of  individuals  and
 partnerships  resident  m  India  <Ac-
 cording  to  this  survey  the  long-term
 assets  held  abroad  came  to  Rs  62°69
 crores  as  at  the  end  of  955  This
 survey  did  not,  however,  cover  assets
 held  by  individuals  abroad  and  Gov-
 ernment  and  Reserve  Bank  do  not
 have  information  about  such  agsets
 held  by  individuals  No  individual

 can  open  a  Banking  account
 abroad  or  maintain  an  account  which
 was  Not  a  sterling  account  in  existence
 before  947

 2  No  survey  has  been  conducted
 after  955  and  it  ४8४  not,  therefore,
 possible  to  indicate  exactly  the  change
 in  the  position  since  955  Foreign
 exchange  is  not  released  for  the  ac-
 quisition  of  additional  sterling  securi-
 ties  abroad  or  other  foreign  assets  and
 the  cash  realisations  on  sale  of  securi-
 ties  and  other  assets  must  be  repatri-
 ated  to  India  under  the  Regulations.
 The  expectation,  therefore,  is  that
 there  would  have  been  some  reduction



 काठ...  एच  Answers  FEBRUARY  ३8,  2860

 (b)  Indian  nationals  going  abroad
 ‘who  wish  to  draw  on  their  foreign
 currency  assets  to  meet  their  expenses
 abroad  are  required  to  obtain  prior
 permission  of  the  Reserve  Bank  of
 India  for  domg  so,  except  for  utilising
 funds  specifically  exempted  from  Ex-
 change  contro]  under  the  Foreign
 Exchange  Regulations

 Shri  Muhammed  Elias:  From  the
 ‘statement,  we  find  that  long-term  as-
 #ets  held  abroad  came  to  Rs  6269
 -crores  May  I  have  the  break-up  of
 the  figure—how  much  assets  are  held
 “by  Indian  nationals  in  UK  and  in
 Pakistan’

 Shri  B  R  Bhagat  I  require  specific
 Motice  for  that

 Shri  Hem  Barua  The  _  statement
 says  that  a  survey  was  undertaken
 before  955  in  order  to  find  Gut  the
 assets  held  by  joint  stock  companies
 and  all  that  It  did  not  cover  assets
 held  by  individuals  in  foreign  coun-
 tres  May  I  know  why  after  the
 nefarious  Jain  episode’  Government
 have  not  thought  it  necessary  to  un-
 dertake  a  survey  of  assets  held  by
 Indian  nationals  or  individuals  abroad?

 Shri  B  R  Bhagat  Survey  of  the
 massets?

 Shri  Hem  Barua  The  statement
 says  that  the  survey  that  was  under-
 @aken  before  955  covered  only  the
 2ssets  held  by  joint  stock  companie.
 sete  and  did  not  cover  assets  held  by
 individuals  I  want  to  know  why
 after  the  nefarious  Jain  episode

 Mr.  Speaker  Why  does  he
 it?

 Shri  Hem  Barua  a  survey
 ef  assets  held  by  individuals  is  not
 andertaken

 Shri  B  RB  Bhagat.  For  the  simple
 reason  that  individuals  won't  comply

 ‘They  will  not  disclose  the  assets

 repeat
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 Shri  Tyagi:  They  will  be  sent  to

 Shri  B  a  Bhagat:  Unless  we  know,
 we  cannot  catch  them.  The  Enforee-
 ment  Directorate  is  watching  on  them
 If  we  come  to  know,  we  can  catch
 them  and  bring  them  to  book

 Shri  Hem  Barua:  Are  Government
 in  a  tight  corner  and  powerless?

 Shri  B  RE  Bhagat:  I  would  request
 the  hon  Member  to  assess  the  situa-
 tion  As  to  what  we  can  do  When
 we  know  that  individuals  have  assets
 outside  unauthorisedly,  we  catch
 them,  otherwise,  there  is  no  means  of
 catching  them

 Shrimat:  Renu  Chakravartty:  In
 the  statement  it  is  said

 No  individual  can  open  8
 banking  account  abroad  or  main-
 tain  an  account  which  was  not  a
 sterling  account  in  existence  be-
 fore  gay"

 Are  we  to  understand  that  Govern-
 ment  are  assured  that  not  a  single
 individual  has  opened  a  banking  ac-
 count  or  sterling  account  after  49477९
 If  so  what  is  the  manner  in  which
 they  have  come  to  this  conclusion?

 Shr:  B  R  Bhagat  No  person  can
 maintain  such  an  account  unless  he
 is  permitted  by  the  Reserve  Bank  In
 certain  cases  the  Reserve  Bank  per-
 mits  accounts  to  be  opened  for  trade
 purposes  or  for  other  bona  fide  pur-
 poses  Other  than  these,  nobody  can
 maintain  an  account  outside

 Shri  Hem  Barua.  Are  we  to  under-
 stand  that  Government  are  helpless
 in  the  matter?

 Mr.  Speaker  The  hon  Member  only
 wants  to  know  whether  it  has  come
 lo  the  notice  of  Government  that  such
 accounts  have  been  opened  contrary
 to  the  directions  of  the  Reserve  Bank?

 The  Minister  of  Finance  (Bhri
 Morarji  Desai)  It  is  likely  that  there
 may  be  some  accounts  like  that  It
 is  difficult  to  trace  them
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 Shri  Hem  Barua:  But  the  statement
 does  not  say  hke  that,  it  is  very  cate-
 gorical

 Mr  Speaker:  Order,  order

 Shri  Ramanathan  Chettiar:  In  view
 of  the  last  survey  having  been  under-
 taken  in  1985,  what  steps  will  Gov-
 ernment  take  to  have  a  survey  made
 now  so  that  we  can  have  the  latest
 position  in  regard  to  foreign  assets
 held  by  Indian  nationals  abroad?

 Shri  B.  E  Bhagat.  The  Reserve
 Bank  undertakes  a  periodical  survey
 This  survey  cannot  be  done  too  fre-
 quently  because  it  volves  collection
 and  compilation  of  enormous  statis-
 tics,  collection  of  information  from
 a  very  large  mumber  of  sources
 But  as  and  when  it  is  convenient,  the
 Reserve  Bank  does  undertahe  a  sur
 vey

 Shri  Sinhasan  Singh.  According  to
 what  has  been  said,  the  Reserve  Bank
 has  got  the  figures  If  the  Reserve
 Bank  has  got  the  figuics,  how  :¢  it
 difficult  for  Government  to  get  the
 information?  The  Reserve  Bank  ५
 there  to  check,  and  nobody  can  open
 an  account  outside  without  its  permis-
 sion  So  the  figures  can  be  very  easily
 had  from  the  Reserve  Bank  as  to  who
 have  got  accounts  outside

 Mr  Speaker  I  do  not  know  of  the
 hon  Mcmber  followed  the  answers

 Shri  Moraryi  Desai  May  I  say  that
 there  may  be  some  people  who  may
 have  opened  accounts  in_  foreign
 countries  without  the  knowledge  of  the
 Reserve  Bank?

 Shri  Sinhasan  Singh  How’

 Shri  Morarji  Desai.  In  an  unautho-
 rised  manner  If  they  are  found,  at  ty
 a  criminal  offence  and  they  are  prose-
 cuted  and  punished  But  the  rule  of
 the  banks  in  foreign  countries  is  that
 they  do  not  disclose  any  names  It  75
 impossible  to  find  out  whether  the
 accounts  are  there  or  not  In  Switzer
 land,  even  names  are  not  required  in
 the  banks  only  digits  are  maimtaincd
 Therefore,  it  is  impossible  to  trace  the
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 accounts  If  there  are  clandestine
 accounts,  whenever  we  can  find  them,
 we  certainly  catch  hold  of  the  persons
 concerned  and  punish  them

 Shri  Jadhav:  The  Minister  referred
 to  persons  having  bona  fide  accounts
 there

 Mr  Speaker  Shri  H  N  Mukerjee
 Shn  H  N.  Mauakerjee.  In  view  of

 certain  recent  revelations  which  came
 out  after  the  search  of  the  person  of
 one  Shri  Shanti  Prasad  Jain  and  also
 the  report  about  the  inflation  of  iron
 and  steel  invoices  by  importers  with
 a  view  to  accumulating  moneys  m
 foreign  depositaries,  may  I  know  what
 steps  Government  have  taken  to  tight-
 en  up  the  entire  proceedings  and
 what  interim  results  have  followed  so
 far,  not  merely  in  regard  to  the  state
 of  the  law  which  ३5  not  always  per-
 haps,  put  into  practice,  but  what
 tangible  results  have  so  far,  actually
 taken  place”

 *

 Shri  Morarji  Desai-  Wherever  peo-
 ple  have  been  found  they  have  been
 punished  We  have  been  trying  to  get
 information  from  other  sources  also
 But  it  is  impo  sible  to  say  that  we
 will  be  able  to  make  some  fool-proof
 ariingemcnt  whercby  all  can  be  found
 out

 Mr  Speake-  Next  question

 Small  Savings  Scheme

 +
 34g,  J  Shri  Kodivan-

 3  Shri  Bibhuti  Mishra

 Will  the  Minister  of  Finance  be
 Pleased  to  state

 (a)  what  steps  have  been  taken  by
 Government  to  intensify  the  drive  for
 Small  Savings  Scheme  during  ‘1958,

 (b)  whether,  as  a  result  of  these
 steps,  there  has  been  any  increase  m
 the  actual  collection  m  the  year  ‘1958,
 and

 (c)  xf  so,  to  what  extent?
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 The  Deputy  Minister  of  Finance
 (Shrimati  Tarkeshwari  Sinha):  (a)
 Development  of  the  Savings  movement
 as  8  continuous  process.  Amongst  the
 measures  taken  during  1958,  mention
 may  be  made  of  active  association  of
 the  State  Governments  in  popularising
 the  movement,  increased  recruitment
 of  authorised  agents,  setting  up  of
 Stale  Savings  and  Postal  Circle  Co-
 ordinating  Committees,  sales  of  Trea-
 sury  Savings  Certificates  through
 authorised  agents  and  extension  of
 cheque  system  in  the  Posta]  Savings
 Bank

 (b)  Yes

 (c)  Net  collections  during  the
 calendar  year  956  amounted  to
 Rs  79°22  crores  as  compared  with
 Rs  50°85  crores  in  957

 Shri  Kodiyan:  May  I  know  what
 was  the  total  amount  proposed  to  be
 collected  under  this  scheme  during
 the  first  three  years  of  the  Second
 Plan  and  what  i.  the  total  amount
 coliected  so  far?

 Shrimatj  Tarkeshwari  Sinha.  The
 figures  foi  1958-59  are  not  fully  avail-
 able  In  955  56,  the  total  amount  was
 Rs  67  9  crores,  in  1956-57,  it  was
 Rs  6]  52  crores  and  in  ‘1957-58,  it  was
 Rs  69  56  Crores,  and  in  958-59—up  to
 January—they  have  mentioned  the
 figure  of  Rs  47  13,  crores

 Shri  Kodryan:  What  additional  step.
 do  Government  p.opos.  to  take  in
 erder  to  intensfv  thi,  scheme  and
 atiam  the  tate!  fised  for  the  next
 year?

 Shrimati  Tarkeshwari  Sinha  A  we
 see  the  day  to  day  working,  wavs  and
 means  are  found  out  so  tut  we  ean
 improve  the  toip!  porition  Govern.
 ment  aie  continuousl,  laking  steps
 and  they  willbe  taking  ७७  ४  fature
 nls

 att  विभूति  सिश्र  :  ने  जानता  चाहता  हू
 कि  लोग  अल्प  बचत  योजना  में  पैसा  द  उस
 5  लिये  सरकार  ने  सक्रिय्र  रूप  कौन  सा
 नादम  उठाया  है  |
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 झीमती  तारकेश्बरी  सिन्हा  :  बहुत  सारे

 एजेन्ट्स  बहाल  किये  गये  हैँ  ताकि  वे  गावों  में
 भी  जा  कर  के  इस  बात  की  घोषणा  करें  कि
 स्माल  सेविग्स  की  योजना  कितनी  प्रभावशाली
 और  अच्छी  है  1  इस  तरह  के  करीब  ६०,०००

 ऐजेन्ट्स  अब  तक  बहाल  किये  गये  हू  ।

 श्री  विभूति  मिथ :  हमारे  वित्त  मत्री
 क्या  कभी  गांवों  का  दौरा  करने  गये  हे  यह
 देखने  ५'  लिये  कि  कि  नें  गेंजेन्ट  बहा  पर  काम
 करते  हैँ  *

 Shri  Morarji  Desai:  May  I  say  that
 it  as  not  possible  for  the  Ministers  to
 visil  many  villages?

 डा०  सुझोला  नायर  :  क्या  यह  बात  सही
 है  कि  गावों  में  श्रल्प  बचत  योजना  +  फैलाने
 में  सब  से  अधिक  कठिनाई  डाकस्वानों  की

 सुचा प्रप्त  न  होना  है
 ?  और  अगर  यह

 दुरूस्त  है  तो  इस  स्थित  को  सुत्ारने  के  लिपे
 सरकार  न  क्‍या  कदम  उठाये  है  या  उठाने  का
 विचार  है  7

 श्रीमतो  तारकेदवरी  सिन्हा  हर  पास्ट
 आफिस  म  जो  सबिल  हैँ  उन  भें  एक  को-
 आईडिनेटिंग  कमेटी  बनाई  गई  है  जिस  में  कि
 नंशनल  सेत्रिग्स  »  भी  ग्रादमी  रह  हँ  और
 पॉस्ट  आफिस  के  भी  आदमी  रह  हैं  ।  वे  इस
 बात  की  जान  पड़ताल  करते  हे  कि  बहो  पर
 कान  सी  सुवा  दनी  चाहिये  ।  इस  तरह
 की  मटिया  जिलो  में  आर  लसीला  मे  भी
 बनाई  गई  हैं  I
 Shri  Khediikar:  The  Piess  report

 says  that  the  entertamment  program-
 ms  organicd  during  the  Congress
 Session  vielded  excellent  results  so
 fai  as  the  Small  Savings  Drive  was
 concerned  And,  8५  the  Minister  has
 admitied  that  he  ts  not  likely  to  visit
 man’  pluces  would  Government  con-
 sider  the  organising  of  similar  enter-
 fainment  prafirammes  ut  different
 centres?

 Shrimau  Tarkeshwari  Sinha:  The
 Government  and  the  agencies  are
 taku  gs  every  oppuitunity  to  organise such  sort,  cf  cultural  shows  to  enhance
 the  Snall  Savings  Campaign
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 Shri  Goray:  May  I  know  how  much
 of  this  amount  has  been  withdrawn
 after  it  has  been  deposited  with  Gov-
 ernment?

 Shrimati  Tarkeshwari  Sinha:  The
 amounts  that  I  have  mentioned  just
 now  are  the  net  amounts  after  with-
 drawal.  Withdrawals  go  on  continu-
 yusly,  especially  from  the  Post  Office
 Savings  Accounts  So,  it  is  very  diffi-
 eit  for  me  to  say  at  what  penod
 what  amount  was  withdrawn

 श्री  वाजपेयी  प्रल्प  बचत  योजना  की
 मकपता  के  लिये  सिनेमा  «  प्रभिनेताग्रो
 और  अभिनेत्रियों  की  सेवाय  प्राप्त  करन
 ्  नैतिक  झौचित्य  के  सम्बन्ध  में  भी  क्या  सर-
 कार  ने  विचार  किया  है.  जसा  कि  नागपुर  में
 किया  गया  7

 शओीमती  तारकेववरी  सिन्हा  यह  कोई

 अनेतिक  बात  नहीं  है  ।  जिस  से  भी  कोई  सेवा

 हो  सक्  स्माल  सेविग्स  के  सम्बन्ध  में,  फिर

 चाहे  वह  पालियामेट  का  मम्बर  हो  या  सिर्तेमा
 में  वाम  करन  बाला  2  उस  की  सेवा  प्राप्त
 करना  कोर्ट  अनेनिक  वाल  नहीं  है  ।

 Chandanthope  Firing  Enquiry  Com-
 im

 "147  Shri  Ll  Eacharan:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state

 (a)  whether  the  attention  of  Gov-
 ernment  ha,  been  drawn  to  the  re-
 marks  made  by  the  Chandanthope
 Firing  Enquiry  Commission  that  the
 withdrawa)]  of  criminal  cases  and  the
 favoured  treatment  in  the  settlement
 of  labour  disputes  encouraged  parti-
 cular  classes  of  people  to  defy  law
 and  authority,  and

 {b)  if  so,  what  are  the  proposals  to
 stop  such  favoured  treatment  by  State
 Government?

 The  Minister  of  Home  Affairs  (Shri
 G  B.  Pant):  (a).  Yes  Copies  of  the
 Report  have  been  obtained  from  the
 Kerala  Government
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 (b).  The  State  Government  is  ex-
 pected  to  give  due  consideration  to
 the  observations  and  suggestions  made
 in  the  report  by  the  Commission  of
 Enquiry  appointed  by  them  No  pro-
 posals  have  been  receiveg  here  in  this
 regard.

 Shri  Punnoose:  Certain  observations
 have  been  made  in  that  judgement.  I
 believe  it  is  a  fact  that  these  refer-
 ences  were  to  certain  practices  adopt-
 ed  by  popular  Governments  in  that
 State  or  in  that  part  of  India  for  a
 number  of  vears—that  is  the  habit  of
 withdrawing  cases  when  industrial
 disputes  were  concluded  I  believe  my
 inference  38  correct

 Shri  G.  B  Pant:  Well,  I  have  got
 certain  extracts  from  the  report  be-
 fore  me  And,  I  do  not  know  if  my
 hon  friend,  Shr:  Punnoose  would  like
 me  to  read  them  (Shri  Pumnnoose.
 Very  well)  I  do  no  think  it  will  be
 much  to  his  advantage.  The  question
 relate,  to  certain  suggestions  and  ob-
 servations  made  in  the  report.  And
 what  has  been  suggested  is  that  there
 should  be  no  discrimination  m_  the
 administration  of  criminal  law.  The
 withdrawal  of  casts  where  violence  is
 involved,  whichever  be  the  party  or
 individual,  is  not  a  salutary  practice;
 and  also  that  no  members  of  any  poli-
 tical  party  OL  any  other  section  should
 feel  that  they  can  expect  any  favoured
 treatment

 Mr.  Speaker:  The  Question  Hour  is
 over

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Production  of  Steel  and  Iron

 *139,  Pandit  D  N.  Tiwary:  Will  the
 Minister  of  Steel.  Mines  and  Fuel  pe
 pleased  to  state:

 (a)  whether  there  has  been  any
 deercase  in  the  output  of  finished
 steel,  pig  iron  and  steel  ingots  since
 November,  1958,

 (9)  whether  the  decrease  78  more
 marked  in  Tata  Iron  and  Steel  Com-
 pany;  and
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 {e)  if  0,  the  reasons  for  the  same?

 The  Minister  of  Stee],  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)  No
 Sir

 (b)  and  (c)  Do  not  arise

 Prize  Bonds  Scheme

 Ila  Palchoudhuri
 of  Finance  be

 #141  Shrimati
 Will  the  Mhuniste:
 pleased  to  state

 (a)  whether  it  is  a  fact  tha  the
 scheme  to  issue  prize  bonds  to  pro-
 vide  greater  incentive  to  saving>
 among  all  classes  of  people  has  been
 given  up,

 (७)  uf  so  the  reasons  therefor

 (c)  whether  any  alternative  scheme
 has  been  formulated  and

 (d)  af  so,  the  details  thereof?

 The  Deputy  Minister  of  Finance
 (Shrimati  Tarkeshwari  Sinha)  (a)
 and  (b)  As  was  stated  m  reply  to
 Unstarred  Qucstion  No  1404  on  the
 3rd  September  1958,  Government
 have  no  proposal  for  the  issue  of  prize
 bonds  The  main  objections  to  prize
 bonds  are  that  they  encourage  the
 gambling  spirit,  appeal  mostly  to  peo-
 ple  who  are  least  likely  to  find  money
 from  legitimate  savings  and  affect  ad-
 versely  the  normal  borrowtngs  of  thc
 Centre  and  the  States  and  the  volun-
 tary  savings  movement  Thev  are  al  o
 not  hkely  to  bring  substantial  ad-
 ditional  moneys  and  collections
 through  them  would  mostly  represent
 diversion  of  investment  from  one  form
 of  security  to  another

 (९)  and  (d)  There  are  already  a
 number  of  att-active  small  saving.
 schemes  m  operation  and  4a  new  one
 called  the  ‘Post  Office  Cumulative  Time
 Deposits  Scheme’  was  introduced  last
 month  This  scheme  provides  foi
 monthly  deposits  in  fixed  denomffia-
 tions  of  Rs  5  to  Rs  200  for  a  period
 of  &  or  0  years,  repayable  with  inte-
 rest  at  the  end  of  that  period

 FEBRUARY  2  950  Written  Answers  332

 Assistant  Commissioners  fer  Schodule-
 ed  Castes  and  Scheduled  Tribes

 Shri  B.  K  Gaikwad:
 a.

 {  shri  Manay:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  had  decided  sometime  back
 to  increase  the  posts  of  Assistant  Com-_
 missioners  for  Scheduled  Castes  and
 Scheduled  Tribes  from  7  to  16,

 (b)  whether  they  have  not  been
 appointed  so  far,  al  !

 (९)  if  so  reasons  therefor?

 The  Deputy  Minister  of  Home
 Affairs  (Shrimati  Alva).  (a)  Yes

 (b)  Three  Assistant  Commussioners
 were  in  addition  to  seven  appointed
 of  whom  the  services  of  one  have
 since  been  terminated

 (९)  No  further  appointments  were
 made  as  a  measure  of  economy

 Promotion  Rules

 iso  !  Shri  Harish  Chandra  Mathur:
 |  Shri  Rameshwar  Tantia.

 Will  the  Mmustu:  of  Home  Affairs
 be  pleased  to  state

 (a)  what  effect  has  been  given  to
 the  Prime  Minister's  suggestion  that
 promotion  to  the  higher  grades  should
 be  on  the  basis  of  merit,

 (b)  what  are  the  present  rules  and
 how  these  are  proposed  to  be  amended
 to  give  effect  to  it,  and

 (९)  how  many  promotions  during
 1958-59  were  made  on  grounds  of
 merit  and  not  seniority  in  respect  of
 the  officers  of  the  rank  of  Deputy
 Secretaries  ang  above?

 The  Minister  of  Home  Affairs  (Shri
 G  B  Pant)-  (a)  and  (b)  Selections
 are  based  primarily  on  the  basis  of
 merit  and  promotions  are  regulated
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 accordingly  A  copy  of  the  relevant
 orders  on  the  subject  is  laid  on  the
 Table  of  the  House  [See  Appendx  I
 annexure  No  38]

 (c)  The  posts  of  Deputy  Secretaries
 and  above  are  filled  on  tenure  basis
 from  officers  drawn  from  the  Indian
 Admunistrative  Service  and  Central
 Services  Class  I  Selection  i5  also  made
 from  officers  of  Grade  I  of  the  Central
 Secretariat  Service  on  the  basis  of
 merit  for  promotion  as  Deputy  Secre-
 taries  In  1958-59,  26  short-term  pro-
 motions  from  Grade  I  of  the  Central
 Secretariat  Service  to  the  posts  of
 Deputy  Secretaries  were  made  on  the
 basis  of  seniority  cum-fitnes.  No
 long-term  promotion  was  made  during
 this  period

 Steel  Equalisation  Fund

 *151  Shri  Morarka:  Will  the  Munis-
 ter  of  Steel,  Mines  and  Fuel  be  pleas
 ed  to  state

 (a)  the  total  amount  of  Government
 gues  recoverable  from  the  mam  pro
 ducers  of  steel  in  the  Steel  Equalisa-
 tion  Fund

 (b)  whether  a  definite  time  limit  is
 fixed  for  depositing  the  amounts  duc
 to  Government,

 (c)  if  not,  what  are  the  reasons  for
 the  same;  and

 (6)  what  steps  Goverment  propose
 to  take  to  recover  the  amount?

 The  Minster  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh)  (a)  Rs
 6  20  crores  as  on  3i--59  However,
 as  a  result  of  the  increase  in  retention
 prices  announced  recently,  claims
 totallmg  Rs  68  crores  have  to  be
 adjusted  against  the  dues

 (b)  No  Sir

 {c)  The  main  producers  have  been
 over  the  last  0  years,  paying  then
 dues  to  the  Equalisation  Fund  regu-
 larly  and  no  serious  difficulty  m  col-
 lection  has  so  far  been  experienced

 (d)  Government  have  taken  up
 with  the  main  producers  the  question
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 of  clearing  the  outstandings  and  ex-
 pect  that  they  will  do  so  soon

 Indo-Pakistan  Financial  Issues

 152  Shri  D  0.  Sharma:  Will  the
 Minister  of  Finance  be  pleased  ry
 refer  to  the  reply  given  to  the  Unstar-
 Ted  Question  No  496  on  the  28th
 November,  958  and  state

 {a)  whether  any  date  for  convening
 a  meeting  for  solving  the  pending
 financial  issues  between  India  and
 Pakistan  has  since  been  fixed,  and

 (by  :f  so,  what  is  the  date?

 The  Mimster  of  Finance  (Shri
 Morarji  Desal):  (a)  and  {b)  No  date
 has  vet  been  fixed

 Scholarships
 +153,  Shr  0  A.  Katti.  Will  the

 Minister  of  Education  be  pleased  to
 state

 fa)  whether  it  is  a  fact  that  the
 Scheduled  Castes  students  reading  in
 colleges  m  Mysore  and  Bombay  States
 have  not  so  far  been  given  the  scholar-
 ship  amounts  under  the  scheme  of
 award  of  post-matric  scholarships  to
 Scheduled  Caste,  Scheduled  Tribe  and
 other  Backward  Class  students  during
 958  59  meant  for  the  Scheduwed

 Castes  /Tribes  etc,
 (9)  if  so,  what  are  the  reasons  for

 the  delay,  and
 (c)  whether  any  action  is  being

 taken  to  remove  the  inconvenience  to
 students?

 The  Minister  of  Education  (Dr  K  L
 Shrimali)'(a).  Scholarship  amounts  in
 respect  of  2,639  students  of  the  Bom-
 bay  and  Mysore  States  have  been
 remitted  to  the  Heads  of  Institutions
 for  payment  to  them  and  the  amounts
 m  respect  of  the  remaining  students
 are  being  remitted

 (b)  and  (c)  Considermng  the  fact
 that  additional  funds  amounting  to
 Rs  25  lakhs  to  cover  all  eligible
 Scheduled  Castes  candidates  were
 made  available  only  in  the  second
 half  of  November,  1958,  there  hes
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 been  no  undue  delay  in  the  award  of
 scholarships.  Every  effort  i  bemg
 Tade  to  expedite  payment  of  scholar-
 ships

 Sainik  Schoo},  Debradun

 "154  Dr.  Ram  Subhag  Singh:  W4ll
 the  Min  .ter  of  Defence  be  pleased  to
 state

 (a)  whether  the  Saimik  School  at
 Dehradun  ws  to  be  re-named  85
 Rashtriva  Indian  Military  College  and

 (9)  if  so,  the  reasons  therefor?

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  (a)  A  proposal  to
 this  effect  is  under  consideration

 (b)  The  Old  Boys’  Association  of  the
 school  is  called  ‘RIMCOLLIANS’,  and
 their  buttons,  badges,  old  silver
 trophies,  wood  carvings  and  crests  and
 albums,  etc,  bear  the  inseription
 ‘RIMC'  Many  of  the  ‘serving  semor
 Miltary  Officers  are  ex-students  of
 this  school  Thc+e  officers  a,  well  as
 the  cadets  in  the  Schoo!  86  in  favoui
 of  retainmg  the  inttiils  RIMC  m  the
 name  of  the  School

 Engineering  College  at  Warangal
 Shri  E  Madhusudan  Rao

 7155  Shri  D  +  Rao
 {  Shr  Nagi  Reddy

 Will  the  Minister  of  Seventafic
 Research  and  Cultural  Affairs  he
 Plea  ed  to  sti'e

 (a)  whether  any  deciion  has  been
 taken  with  regaid  to  the  selection  of
 site  for  the  location  of  the  Engimcei
 mg  Inst'tution  at  Warangal  and

 (b)  steps  taken  so  fai  for  cstabl:  h
 ment  of  the  Colle  ge?

 The  Munster  of  Scientific  Research
 and  Cultural  Affairs  (Shr:  Humayun
 Kabir):  (a)  and  (b)  The  Government
 of  Andhra  Pradesh  have  informed  that
 they  have  selected  a  site  measuring
 approximately  250  acres  for  the  loca
 tion  of  the  College  at  Warangal  and
 have  initiated  proceedings  for  the
 acquisition  of  the  land  The  College
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 5  proposed  to  be  started  in  July,  959
 and  for  this  purpose,  accommodation
 on  a  temporary  basis  has  been  obtained
 by  the  State  Government  The  scheme
 has  been  included  im  the  Annual  Plan

 of  the  State  Government  for  1958-60

 Central  Building  Research  Institute,
 Roorkee

 |  Shri  Subbiah  Ambalam.
 Shri  Naval  Prabhakar:

 Will  the  Minister  of  Scientific
 Research  a  Cultural  Affairs  be
 pleased  to  state

 #157.

 (a)  whether  it  is  a  tact  that  the
 Central  Building  Research  Institute  at
 Roorkee  has  established  the  possibilty
 of  manufacturing  bricks  of  good
 quality  from  black  cotton  ‘soil  and  has
 also  designed  a  hand-operated  brick
 making  machine  with  an  output  of
 2000  bricks  per  day,

 (b)  whether  this  research  has  been
 adequatcly  pubhcised  and  put  to  use
 in  any  industry,

 (९)  if  ५०  the  names  of  such  indus-
 tries  and

 ad}  the  appioximat:  cost  of  the
 brick  making  machine?

 The  Miniter  of  Scientific  Research
 and  Cultural  Affairs  (Shn  Humayun
 Kabir)  fay  Yes  Si

 (b)  and  «c)  Yes  Su  M/s  JK
 Tron  and  Steal  (Private)  Lid,  Kanpur
 and  M/s  Supercraft  (Private)  Lid
 Calrutt:  have  becn  lnensed  to  manu-
 future  the  brick  and  block  making
 machine  These  firms  are  expected  ta
 start  piloduction  of  the  machines
 shortly

 (d)  Rs  900

 Geological  Laboratory  at  Dehra  Dun
 ‘158,  Shri  Ajit  Singh  Sarhadi:  Will

 the  Minister  of  Steel,  Mines  &  Fuel  be
 pleased  to  state

 (a)  what  progress  has  been  made  in
 the  setting  up  of  Geological  Labora-
 tories  at  Dehra  Dun  and  training  of
 Indian  Scientists  therein,  and
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 (b)  the  number  of  Indian  trainees
 there  and  the  staff  that  the  USSR
 have  provided?

 The  Minister  for  Mines  and  Oll  (Shri
 हू,  D.  Malaviya):  (a)  The  geological
 laboratory  comprising  Chemistry,  Paly-
 nology,  Petrology  and  Palaeontology,
 was  set  up  at  Dohra  Dun  during  957
 Four  members  of  the  staff  were  sent
 abroad  for  higher  advanced  training
 on  specialised  subjects

 (b)  There  are  no  Indian  trainecs  as
 such  The  Laboratory  investigations
 are  bemg  done  by  trained  and
 experienced  Indian  Scientists,  who
 train  the  new  recruits.  No  staff  has
 been  provided  by  the  U.SS.R

 Official  Language

 Shri  Jhalan  Sinha:
 °59.  4  Shri  Fadam  Dev:

 Shri  Vajpayee:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No  813,  dated  the
 th  December,  1958  and  state  when
 the  repoit  of  the  Committee  appointed
 to  conuider  the  report  of  the  Official
 Language  Commission  7५  likely  to  be
 Taid  on  the  Table?

 The  Minister  of  Home  Affairs  (Shri
 G.  B.  Pant):  During  the  current
 session

 चुनाथ  चि

 *१६७.,  ची  श्निरुद्ध  सिह  क्या  विधि
 मत्री  १५  दिसम्बर,  १६४८  7  ताराकित
 प्रश्न  सख्या  ६४६  के  उत्तर  a  सम्बन्ध  में
 यह  बताने  की  शापा  वरेगे  कि

 (क)  विन-किन  राज्यों  म  नगरपालिका,
 जिला  परिषद्‌  तथा  ग्राम  पचायतों  के  चुनाव  मे
 स्वतन्त्र  उम्मीदवारों  को  वही  चिन्ह  दिये
 गये  जो  मान्यता  प्राप्त  अखिल  भारतीय
 राजनीतिक  दलो  के  लिये  निर्वाचन  आयोग
 द्वारा  विधिवत्‌  नियत  कि  जा  चुके  थे,
 और
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 (77)  इस  प्रथा  को  रोकने  के  लिये  क्या
 कदम  उठाये  जा  रहे  है  ?

 विधि  उपसंत्री  (शी  हजरनबीस)  :
 श्म  की  जानकारी  उपलब्ध  नही  है
 शर  भारत  सरकार  राज्य  सरकारों  से  यह
 जानकारी  इकट्ठा  करना  जरूरी  नहीं  समझती
 केय, क  इस  काम  में  जितना  समय,  मेहनत
 शौर  स्वचं  लगेगा  उतना  लाभ  न  होगा  ।

 (@)  निर्वाचन  भ्रायोग  न  सभी  मुख्य
 निर्वाचन  पदायिदार्यों  को  हिदायत  दे  दी

 हैं  कि  किसी  उम्मीदवार  को  कोई  दलचिन्ह  देन
 के  पहले  चिन्ह  देने  बाला  प्राधिवारी  इस  बात
 का  पूरा  समाधान  कर  ले  कि  वह  उम्मीदवार
 वास्तव  में  उसी  दल  का  अधिकृत  उम्मीदवार  है।

 Foreign  Exchange  for  Industries  in
 Private  Sector

 Shri  Parulekar: “6L.
 +  shri  Nagi  Reddy:

 Will  the  Minister  of  Finance  be
 pleased  to  state

 (a)  the  amount  of  foreign  exchange
 thit  ha,  been  utilised  by  the  private
 sector  so  far  during  the  Second  Five
 Year  Plan  period  for  industrial  deve-
 lapment,  and

 (b)  what  was  the  target  fixed  for
 tne  private  sector?

 The  Deputy  Minister  of  Finance
 (Shri  B.  R.  Bhagat):  (a)  The  ictal
 foreign  eachanye  allotted  tor  mdustrial
 development  in  the  private  sector
 during  the  Stcond  Five  Year  Plan
 amounted  to  Rs  290  crores,  approxi-
 mately,  up  to  the  end  of  October,  4958

 (b)  The  attention  of  the  ‘on  Mem-
 bu.  is  invited  to  pages  63—74  of  the
 “Appraisal  and  Prospects  of  the  Second
 Five  Year  Plan”  issued  by  the  Plan-
 mng  Commission  im  May,  958
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 दिल्ली  जेल  से  पाकिस्तानी  का  फरार  होता

 थी  ब।ल्षपेपी

 +१६२  /  श्री  रघुनाथ  सिंह
 डा  राम  खुभग  सिह

 Ls  go  एस०  तारिक  *

 क्या  शुह-कार्  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि

 (क)  क्या  यह  सच  हैं  कि  दिल्‍ली  को

 हवालात  से  मकसद  अहमद"  कुरैशी  नामक
 एक  पाकिस्तानी  नागरिक  १२-१३  जनवरी

 १६५६  की  रात्री  को  फरार  हो  गया

 (@)  यदि  हा  तो  क्या  इस  मामले  की
 जाच  की  गयी

 (7)  जाच  का  क्‍या  परिणाम  निकला,
 और

 (घ)  क्या  इस  सम्बन्ध  में  किसी  के
 विरुद्ध  कोइ  कार्यवाही  की  ग.  है  ?

 गृह-कार्य  मंत्री  (धी  गो०  wo  पन्‍त)
 (क)  १२१३  जनवरी  १६५६  की
 रात  को  एक  पाकिस्तानी  पुलिस  की  हिरासत
 में  से  फरार  हो  गया  t

 (ख)  तथा  (ग)  मामले  की  जाच  पडताल
 की  जा  रही  है  a

 (घ)  पुलिस  गाह  को  मुभ्नत्तिल  कर  विया
 गया  है

 Women  in  CLD.
 *i63,  Shri  Bibhuti  Mishra  Wil)  the

 Minister  of  Home  Affairs  be  pleased
 to  state

 (a)  whether  Government  are  for
 mulating  a  scheme  to  recruit  women
 in  the  CI  Department  in  Union  tern:
 tories,  and

 (b)  if  so,  the  outline  thereof?
 The  Minister  of  Home  Affairs  (Shri

 a  B.  Pant):  (a)  No  such  «cheme  is
 being  formulated

 (b)  Does  not  arise
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 निरकरता  का  सिंधारण

 _ भी पदम देव :
 गी  सतीक्ष  ।  सामन्‍्त  :

 क्या  शिक्षा  सत्र!  यह  बताने  की  कृपा
 करेंगे  कि

 (क)  भारत  में  १६४७  में  कितने

 पुरुष  और  कितनी  नारियां  शिक्षित  थी  भौर

 १६५८  में  इन  की  सख्या  कया  थी  और

 (ख)  निरक्षरता  के  निवारण  के  लिये
 भारत  सरकार  ने  क्‍या  कदम  उठाये  है  ?

 विक्षा  मची  (डा०  का०  ला०  भीमाली )
 (#)  १६४७  और  १६४८  में  शिक्षित

 पुस्षो  और  महिलाझों  के  भ्रनमनित  सख्या
 इस  प्रकार  है

 द 1

 पुरुष  प्रहिसाए

 करोड़  करोड

 हर  2069  है  Re

 श्ट५५  ६  ty  १  छछ

 (ख)  निरक्षतरता  दूर  करने  का  विषय
 राज्य  सरकारों  से  सम्बन्धित  है  |  फिर  भी
 राज्य  सरकारों  द्वारा  विभिन्न  योजनाप्नो
 को  कार्याविन्त  करने  मे  जितना  खर्च  होत  है
 जरस  का  अपना  भ्रदादान  भारत  सरकार  भी
 देती  है  q

 National  Flag  at  Half  Mast

 *i65  Shri  Mohammed  Imam  Will
 the  Minister  of  Home  Affairs  be
 plegsed  to  state

 (a)  whether  Government  have  pre-
 pared  a  hst  of  persons  on  whose  death
 the  National  Flag  has  to  be  flown  at
 half  mast  and  a  holiday  to  be  observ-
 ed

 (Pp)  if  so  the  principle  on  which
 this  hist  has  been  prepared  and

 (९)  whether  it  will  be  placed  on  the
 Table?
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 The  Minister  of  Home  Affairs  (Shri
 G.  B.  Pant):  (a)  to  (c)  Flags  are
 flown  at  half  mast  and  Government
 offices  are  closed  im  the  unfortunate
 event  of  the  death  of  certain  high
 dignitanes  in  accordance  with  the  pro-
 cedure  laid  down  by  the  Government
 of  India  About  other  ngh  digmtanes
 of  the  State,  the  State  Governments
 have  the  authority  to  frame  simular
 suitable  instructions  for  their  respec-
 tive  States  No  exhaustive  hst  has
 been  prepared

 Bhilai  Stee)  Plant

 *166,  Sardar  A.  Ss.  Saigal:  Will  the
 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state

 (a)  whether  it  is  a  fact  that  Russian
 experts  have  suggested  a  Township
 Railway  for  the  Bhila:  Steel  Project
 Township,

 (b)  ॥  so,  whethcr  the  suggestion
 has  been  accepted,

 (c)  how  much  it  will  cost,  and

 (d)  if  the  answer  to  part  (b)  above
 74  mm  the  positive,  how  much  time  it
 will  take  to  start  the  work  on  the
 same?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh)  (a)  No
 Sir

 (b)  to  (d)  Do  not  arise

 Admission  to  National  Defence
 Academy

 "167.  Shri  Goray:  Will  the  Minister
 of  Defence  be  pleased  to  state

 (a)  whether  Government  are  aware
 of  the  fact  that  boys  from  some  States
 where  English  language  is  taught  from
 VIII  Standard  find  it  difficult  to  pass
 the  competitive  examination  for  admis-
 sion  to  the  National  Defence  Academv,
 and

 (b)  whether  Government  are  con-
 sidering  a  proposal  to  allow  such
 eandidates  to  have  the  option  of
 answering  the  questions,  whether  m
 the  wmtten  papers  or  in  the  oral  tests,
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 in  any  one  of  the  languages  recognized
 by  the  Const:tution?

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  (a)  and  (b)  This
 matter  has  been  considered  in  the  past
 and  it  was  felt  that,  in  regard  to  the
 medium  for  the  written  examination,
 the  decision  that  may  be  taken  by  the
 Government  in  respect  of  all  other  all-
 India  competitive  examinations  held
 by  the  Union  Public  Service
 sion  should  be  followed  While  the
 ‘medium  continues  to  be  English,  candi-
 dates  who  are  deficient  in  English  have
 to  take  some  special  coaching  for  the
 National  Defence  Academy  examima-
 tion  as  for  other  competitive  examimna-
 tions  In  regard  to  the  interview  and
 personality  tests  by  the  Services  Selec-
 tion  Boards,  however,  mstructions
 were  issued  in  November  954  that
 although  the  medium  would  continue
 to  be  English,  no  undue  importance
 should  be  attached  to  the  standard  of
 English  and  that  the  main  factors  to
 assess  were  the  substance  of  what  was
 said,  clarity  of  thought,  nature  of
 arguments  etc  and  not  the  standard
 of  English  m  which  these  were
 expressed
 International  Conference  of  Social  and

 Child  Welfare

 *168,  Qazi  Matin:  Will  the  Minister
 of  Finance  be  pleased  to  state

 (a)  whether  Government  are  aware
 of  a  resolution  passed  by  the  Ninth
 International  Conference  of  Social  and
 Child  Welfare  held  at  Tokyo  recom-
 mending  Income-tax  exemptions  for
 working  women  and  their  dependants;

 {b)  whether  Government  have
 accepted  the  recommendation  and  what
 action  has  been  taken,  and

 (९)  af  so,  the  number  of  working
 women  who  will  be  benefited  by  these
 exemptions?

 The  Deputy  Minister  of  Finance
 (Shrimati  Tarkeshwari  Sinha):  (a)  No,
 Sir  Government  has  not  so  far
 received  the  official  Report  of  the
 Conference

 (b)  and  (c)  Do  not  arse
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 Contract  with  Measrs.  Hards  Motors

 109,  Shri  Kamal  Singh:
 Shri  Barrow:

 Will  the  Minister  of  Defence  be
 pleased  to  refer  to  the  statement  made
 m  the  Lok  Sabha  on  the  5th  Decem-
 ber,  J958  regarding  the  contract
 assigned  to  Messrs  Hards  Motors  of
 UE  and  state.

 (a)  whether  the  firm  will  complete
 its  work  of  defusing  old  ammunition
 by  the  end  of  February  959  as
 stipulated;  and

 (b)  the  progress  made  so  far  and
 the  value  of  brass  and  copper  scrap
 recovered?

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  (a)  It  may  well  be
 anticipated  that  the  firm  will  fulfill
 the  contract  in  time.

 (b)  1,99,870  rounds  out  of  the  total
 quantity  of  2,50,000  rounds  upto  the
 Sth  February,  959  have  been  dis-
 mantled  and  defused  Contractors
 have  delivered  to  Government  about
 Rs.  27  lakhs  worth  of  brass  and
 Rs  27,000  woith  of  copper  scrap  so
 far

 Taxes  in  Tripura
 *170,  Shri  Dasaratha  Deb:  Wl]  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  there  ३5  any  fall  m  the
 collection  of  Central  as  well  as  tern-
 torial  taxes  in  Tripura  during  1958-59
 so  far;  and

 (b)  ४  so,  the  reasons  thereof?
 The  Minister  of  Home  Affairs

 (Shri  G.  B.  Pant):  (a)  and  (b)  The
 information  is  being  collected  and  wl}
 be  laid  on  the  Table  of  House

 छावनियों  में  खादो  पर  चुगो
 शी  जावीवाला

 +१७१.
 |  थी  wo  Ro  सालवीय  :

 क्या  प्रतिरक्षा  मत्री  यह  बताने  की

 कृपा  करेंगे  कि

 (क)  देवा  की  किन  किन  छावनियों  में

 शाठी  पर  चुंगी  वसूल  की  जाती  है  ,
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 (ख)  क्या  यह  सच  है  कि  लादी  पर
 देश  भर  में  किसी  प्रक  र  का  कर  नहीं  लगाया
 जाता,  और

 (ग)  यदि  हा,  तो  छावनियों  में
 खादी  पर  च्चुगी  किस  एक्ट  के  उपबन्धों  के
 झन्तगंत  बसूल  की  जाती  है  ?

 प्रतिरक्षा  उपसंत्रो  (सरदार  मजीठिया)
 (क)  से  (ग).  सूचना  सहज  प्राप्य  नहीं है
 शर  इकट्ठी  की  जा  रही  है।  अ्योंही  प्राप्त

 हुई  सभा  के  पटल  पर  रख  दी  जायेगी  ।

 Pension  Rules

 "172,  Shri  Tyagi:  Will  the  Minuter
 of  Finance  be  pleased  to  state:

 (a)  how  many  officers  have  been
 benefited  by  the  liberalisation  of  new
 pension  Rules,  1957,  and

 (b)  the  extra  amount  involved  on
 account  of  retrospective  effect  given  to
 this  liberalisation?

 The  Deputy  Minster  of  Finance
 (Shrimati  Tarkeswari  Sinha):  (a)  and
 (b)  The  information  called  for  is  not
 readily  available  with  the  Government
 of  India  and  would  require  to  be
 ealled  for  from  the  various  Accounts
 Officers  and  Heads  of  Offices  scattered
 all  over  the  country  It  is  considered
 that  the  collection  of  this  information
 would  involve  an  enormous  amount  of
 labour  and  time,  hardly  commensurate
 with  the  public  advantage  ‘io  be
 gained

 Teaching  Profession

 Shri  Rajendra  Singh:
 Shri  Ram  Krishan:

 Will  the  Minister  of  Education  be
 pleased  to  state

 (a)  whither  it  i5  a  fact  that  to
 induce  bright  men  to  take  to  teaching
 profession  certain  attractive  terms  and
 condition,  of  services  have  been
 devised,  and

 173.

 (b)  if  so,  the  salient  features  there-
 of?
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 The  Minister  of  Education  (Dr.  K.  L
 Shrimali):  (a)  and  (b)  The  recruit-
 ment  of  teachers  is  primarily  the  con-
 cern  of  the  State  Governments  at  all
 stages  The  Government  of  India  how-
 ever  give  financial  assistance  to  the
 State  Governments  mter  alta  for  the
 following  schemes  which,  it  is  hoped
 will  attract  young  persons  to  the  teach-
 ing  profession

 a  Central  Assistance  to  States  for
 the  Expansion  of  Girl’s  Educa-
 tion  and  training  of  women
 teachers

 The  scheme  includes  grant  of
 scholarships,  stipends  etc  to  women
 teachers  (trainees)  and  to  girl  students
 who  undertake  to  take  up  the  teach-
 ing  profession  for  a  period  of  at  least
 five  years

 (u)  Central  Assistance  to  the
 States  for  raising  the  salary
 scales  of  teachers

 Unde:  this  scheme  Government  of
 India  contributes  50  per  cent  of  the
 additional  expenditure  incurred  by  the
 States  in  raising  the  salary  scales  of
 school  teachers

 (au)  University  Grants  Commus-
 sion  have  also  approved  a
 scheme  for  the  improvement
 of  scales  of  pay  of  the  Univer
 sity  teachers  and  the  teachers
 of  the  affiliated  and  constituent
 colleges  of  the  Universities

 Re  organimation  of  Oil  and  Natural  Gas
 Commission

 Shri  Vidya  Charan  Shukla
 174,  Shri  Ram  Krishan

 Shri  D  C  Sharma

 Will  the  Minister  of  Steel,  Mines  and
 Fuel  be  pleased  to  state

 (a)  whether  the  scheme  to  re-
 organise  the  Oil  and  Natural  Gas  Com
 mission  has  since  been  finalised

 (b)  ॥  50,  the  details  thereof  and

 (c)  if  not,  the  progress  made  so  far?

 The  Minister  of  Mines  and  Oil  (Shri
 K.  D.  Malaviya):  (a)  to  (c)  The
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 re-organisation  of  the  Of]  and  Natural
 Gas  Commission  is  still  under  con-
 sideration

 Central  Public  Health  Engineering
 Research  Institute,  Nagpur

 (Shri  Ram  Krishan:

 115  Shri  Subodh  Hansda: *
 ]  Shri  s.  C.  Samanta:

 Shri  R  C  Majhi-

 Will  the  Minister  of  Scientific  Ke-
 search  and  Cultural  Affairs  be  pleased
 to  refer  to  the  reply  given  to  Starred
 Question  No  975  on  the  l5th  Decem-
 ber,  958  and  state

 (a)  further  progress  made  in  setting
 up  of  a  Central  Public  Health  Engi-
 neering  Research  Institute  at  Nagpur,
 and

 (b)  the  advantages  of  setting  it  up
 at  Nagpur?

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayun
 Kabir).  The  office  of  the  Institute  has
 shifted  to  Nagpur  Plans  and  esti-
 mate,  for  the  building  of  the  Institute
 at  Nagpur  are  under  preparation
 Field  Research  Centres  are  being  set
 up  at  Delhi  Lucknow,  Poona  and
 Hyderabad  Recruitment  of  scientific
 and  other  staff  for  the  Institute  as
 well  as  the  Field  Centres  ig  being
 done  Necessary  equipment  and
 materiale  are  also  being  procured

 Nagpur  being  centrally  located  can
 co  ordinate  the  woik  of  different  field
 centres  being  established  in  other  parts
 of  the  country  It  will  facilitate  col
 lection  of  samples  from  all  over  the
 countiy  without  delay  and  meeting

 of  the  workers  frequently  The
 Central  Laboratory  will  be  able  to
 maintain  close  contact  with  all  the
 State  public  health  organisations  The
 Bombav  Government  have  offered  land
 free  of  cost  for  setting  up  this  Institute
 and  have  also  provided  temporary
 accommodation  foi  the  Central  Labo-
 ratory

 Tt  is  also  in  accordance  with  the
 pohcy  of  the  Counal  of  Scientific  and
 Industrial  Research  to  disperse  the
 national  laboratories  in  different  parts
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 of  the  country.  There  is  at  present
 no  national  laboratory  in  Central

 .  ४।  न
 |

 Shri  Narayanankutty

 Shri  B.  0.  Mullick:
 Shri  Parulekar:
 Shri  Naushir  Bharucha:
 Shri  Assar:

 Will  the  Minister  of  Steel,  Mines  and
 Fuel  be  pleased  to  state

 (a)  whether  Government  are  aware
 of  the  fact  that  acute  shortage  of
 Kerosene  Ol  is  still  being  felt  in
 Bombay  and  Eastern  parts  of  India
 and  its  price  has  gone  up,

 (b)  the  reasons  therefor,  and

 (c)  the  action  taken  thereon  or  pro-
 posed  to  be  taken?

 The  Minister  of  Mines  and  Oil  (Shri
 छू,  ७,  Malaviya):  (a)  to  (c)  As
 already  stated  in  reply  to  Short
 Notice  Question  No  |  on  700  Febru-
 ary,  ‘1959,  Government  were  keeping  a
 close  watch  on  the  supply  position  of
 Kerosene  Oil  in  the  country  and  had
 noted  the  mse  in  selling  price  of
 Kerosene  in  the  last  few  weeks  with
 anxiety.  A  small  cut  in  the  alloca-
 tion  of  foreign  exchange  for  imports
 of  Kerosene  had  to  be  imposed  due  to
 our  foreign  exchange  difficulties,
 nevertheless,  Government  did  not  see
 any  justification  im  the  rise  that
 oceurred  in  the  selling  prices.  As  the
 rise  in  prices  continued,  particularly
 in  Bombay  as  well  as  in  some  other
 parts  of  the  country,  after  consulting
 the  State  Governments,  Government
 have  already  taken  the  following  steps
 to  relieve  the  situation:
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 (i)  The  Onl  Companies  have  been
 instructed  to  remove  the  restrictions
 that  had  been  imposed  on  Kerosene
 sales  in  order  to  conserve  foreign
 exchange.

 (i)  A  special  additional  allotment  of
 foreign  exchange  has  been  made  avail-
 able  to  the  Oil  Companies  and  they
 have  been  asked  to  arrange  immedi-
 ately  for  additional  imports  of  Kero-
 sene  against  this  allocation.  Mean-
 while,  they  have  been  asked  to  meet
 the  possible  increase  in  the  offtake
 from  the  stocks  that  are  already  in
 the  country

 (प्रा)  With  a  view  to  preventing
 recurrence  of  such  situations  im  the
 future,  Government  are  already  try-
 ing  to  find  out  why  the  market  prices
 were  increased

 (iv)  State  Governments  were  im
 formed  of  the  steps  taken  and  request-
 ed  to  give  widest  publicity  to  the
 same

 2  It  is  hoped  that  the  trade  at  all
 levels  will  co-operate  with  Goverm-

 ™ment,  to  ensure  that,  with  these  steps, the  selling  prices  return  to  normal
 levels  immediately;  in  case  the  situa-
 tion  does  not  improve,  Government

 ~
 Prepared  to  take  other  steps  as

 w

 दोहरे  कर  से  काव

 थी  भीनारायण  दास  :

 “tue.  {a  fle  Wo  wat  :

 क्या  विज्ष  मत्री  यह  बताने  की  कृपा  करेगे
 कि

 (क)  क्‍या  भारतीय  प्रतिनिधि-संडल,
 जो  कनाडा  के  झाय-कर  अधिकारियों  से  दोहरा
 झ्रायकर  लगने  से  बचाव  के  सम्बन्ध  में  यार्ता-
 लाप  करने  गया  था,  वहां  से  अपना  कार्य
 समाप्त  कर  भारत  लौट  आया  हैं;  भौर

 (ख)  यदि  हा,  तो  वार्ता  ह...
 परिणाम  निकला  ?
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 fee  उपभंत्री  (औमतो  तारकेदबरी

 सिन्हा)  (क)  जी  हा  ।

 (ख)  वार्ता  से  कोई  परिणाम  नहीं
 निकल  सका  t

 Central  Service

 *178,  Shrimati  Da  Palchoudhborl:
 Will  the  Minister  of  Home  Affairs  be
 Pleased  to  state:

 (a)  whether  it  u  a  fact  that  Gov-
 ernment  of  India  have  decided  to  per-
 mut  officers  of  Central  Services  to
 compete  for  posts  advertised  by  the
 Union  and  State  Public  Service  Com-
 missions:

 (b)  if  so,  the  reasons  therefor,  and

 (९)  exact  nature  of  the  decision
 taken?

 The  Minister  in  the  Ministry  of
 Home  Affairs  (Shri  B.  N.  Datar):  (a)
 to  (c)  Under  the  rules  im  force  m
 this  respect  in  the  Central  Govern-
 ment  Denartments/Offices,  diseretion
 rests  with  the  Heads  of  Departments/
 Offices  to  withhold  applications  from
 persons  serving  under  them  for  posts
 in  other  Departments/Offices,  if  the
 exigencies  of  administration  demand
 this  Until  recently,  there  was  a  ban
 on  the  officers  of  certain  Services
 under  the  Central  Government  appear
 ing  even  at  competitive  examinations
 held  by  the  Union  and  State  Public
 Service  Commussions  for  recruitment
 to  other  Services  and  posts  Govern-
 ment  have  now  reviewed  this  matter
 and  decided  that  this  ban  should  be
 relaxed  and  that  employees  of  the
 Central  Government  should,  subject  to
 certain  exceptions,  be  permitted  to
 appear  at  such  competitve  examuna-
 tions  provided  they  satisfy  the  condi-
 tions  of  eligibility  for  admission  there-
 to  This  decision  has  been  taken
 because  it  was  considered  that  the
 Central  Government  employees  also
 should,  as  far  as  possible,  be  allowed
 an  opportunity  with  other  eligible
 candidates,  to  prove  their  merit  and
 quahfy  for  higher  appointments  under
 Government,  where  such  appointments
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 are  made  on  the  basis  of  competitive
 examinations  hel@  by  the  Union  and
 State  Public  Service  Commissions  In
 respect  of  appointments  made  other-
 wise,  the  existing  instructions  will
 continue  to  apply

 Zavar  Mines  in  Udaipur
 *179,  Shri  Harish  Chandra  Mathur:

 Will  the  Minister  of  Steel,  Mines  and
 Fuel  be  pleased  to  state.

 (a)  whether  working  of  Zavar
 Mines  in  Udaipur  has  been  inspected,

 (b)  whether  any  improvements  are
 proposed  to  be  effected;  and

 (९)  what  i>  the  potential  capacity
 of  these  mines?

 The  Minister  of  Mines  and  Oil  (Shri
 K.  D.  Malaviya);  (a)  Yes,  Sir

 (b)  The  Indran  Bureau  of  Mines  has.
 suggested  several  improvements  in
 mining  technique  for  increased  pro-
 duction  The  Company  has  also  been
 advised  to  lower  the  tenor  of  economi-
 cally  workable  grade  of  ore

 (९)  Ore  reserve  has  been  calculated
 bv  the  Metal  Corporation  of  India  at
 about  83,00,000  tons  with  lead—i  5  per
 cent  and  Zinc--36  pei  cent  The
 Indian  Bureau  of  Mines  has  already
 undertaken  a  study  of  the  potentiali-
 ties  of  these  mines

 Sports  Inquiry  Committee

 “Shri  Supakar:
 Shri  Ram  Krishan:
 Shrimati  Na  Palchoudhur:
 Shri  Rami  Reddy:
 Shri  Panigrahl:
 Shri  Barrow:

 Will  the  Minister  of  Education  be
 pleased  to  lay  a  statement  on  the
 Table  showing

 (a)  whether  the  Committee  under
 the  Chairmanship  of  the  Maharaja  of
 Patiala  to  mvyestigate  into  the  standard
 of  games  and  sports  in  the  country
 have  submitted  their  report;

 (b)  if  so,  the  recommendations  of
 the  Committee;  and

 *180.



 Gor  Written  Answers

 (९)  the  steps  taken  by  the  Govern-
 ment  to  implement  the  recommenda-
 tions?

 The  Minister  of  Education  (Dr.
 K.  L.  Shrimali):  (a)  Yes,  Sir

 (9)  A  statement  is  laid  on  the
 Table  of  the  House  [See  Appendix  I,
 annexure  No  39  ]

 (९)  The  report  is  under  examuina-
 tron

 भारतीय  सदास्त्र  सेनाओं  तथा  झार्डलेंस  कार-
 सानों  में  काम  करने  वाल  पाकिस्तानी

 लि  भरी  भक्त  बचन
 १८१.  |  के  बाजपेयी  :

 क्या  प्रतिरक्षा  मत्री  २८  नवम्बर,
 १६५८  के  प्रताराकित  प्रदन  सख्या  ४६३

 के  उत्तर  के  सम्बन्ध  में  यह  बताने  की  कृपा
 करेगे  कि

 (क)  भारत  की  सदास्त्र  सेनाप्रो  और
 झ्राईनेन्स  कारखानों  में  काम  करने  वाले
 पाकिस्तानी  नागरिकों  और  उन  को  सेवा  की
 शर्तों  सम्बन्धी  झाकड़े  हस  बीच  एकत्र  कर  लिये
 गये  है  और

 (ख)  यदि  हा,  तो  कया  उन  आकडो
 का  एक  विस्पृत  विवरण  सभा-पटल  पर  ररस्वा
 जायेगा  ?

 प्रतिरक्षा  मंत्री  (श्री  कृष्ण  मेनन)  :

 (क)  तथा  (ग्व)  सुचना  शब  भी  इकट्‌टी
 की,जा  रही  है  भौर  जितनी  जल्दी  हो  सका
 लोक  सभा  पटल  पर  रख  दी  जायेगी।  हाल  ही
 में  ऐसे  झादेग  जारी  किये  गये  हैं  कि  पाकिस्तान
 से झाने  वाले  वे  लोग  जो  केन्द्रीय  सरकार  की
 जौकरी  कर  रहे  है,  श्रावश्यक  सर्टिफिकेट
 प्राप्त  कर  के  नागरिकता  अधिनियम  १६५५
 के  मातहत  छ  महीने  के  अन्तर्गत  अपने  को
 आरतीय  नागरिक  के  रजिस्टर  में  दर्ज  करा
 नें  1  जिन  लोगो  ने  श्भी  तक  झपने  को  रजिस्टर
 नहीं  कराया  है  उन  का  ब्यौरा  जानने  के  लिये
 रक्षा  सगठन  के  सभी  यूनिटों  और  संस्थानों
 क।  इस  विषय  में  लिखा  गया  है  |
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 Steel  Plants

 +182,  Shri  Morarka:  Will  the  Minis-
 ter  of  Steel,  Mines  and  Fuel  be  pleased
 to  state

 {a)  the  estimated  cost  for  the  mstal-
 lation  of  power  supply  facilities  upto
 the  perimeter  of  the  plants  for  the
 three  stee]  plants,

 (b)  what  was  the  original  estimate
 and  when  was  the  same  revised  last;
 and

 (c)  the  foreign  exchange  component
 of  this  expenditure?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)  to
 (९)  It  is  presumed  that  the  hon  Mem-
 ber  refers  to  the  estimated  cost  for
 the  installation’  of  power  supply  facil-
 ties  outside  the  plant  upto  the  peri-
 meter  If  so  the  information  75  as
 follows

 ROURKELA
 Power  supply  to  Rourkela  Project  is

 from  the  Hnakud  Power  Station  built
 by  the  Hirakud  authorities  Practi-
 cally  no  expenditure  was  incurred  at
 Rourkela  Steel  Project  for  power  sup-
 ply  facilities  from  this  source  except-
 ing  a  small  expenditure  of  Rs  13,000,
 approximately  incurred  on  the  shifting
 of  two  transmission  towers

 BHILAI
 Power  will  be  supplied  from  Korba

 Theimal]  Station  to  be  erected  by  the
 Madhya  Pradesh  Elcctricity  Board  at
 their  own  expense
 DURGAPUR

 The  estimated  cost  foi  the  installa-
 tion  of  power  supply  at  33  छू  ए  facili-
 ties  upto  the  perimeter  of  the  Durga-
 pur  Plant  is  £86,000  sterling  in  foreign
 cxchange  and  Rs  2,35,000  in  Indian
 currency  This  is  the  orginal  estimate
 and  there  ha,  been  no  revision  in  the
 estimate  so  far

 Indian  Educational  Service
 “I83  Shri  D  C.  Sharma:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  refer  to  the  reply  given  to  Unstar-
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 red  Question  No  973  on  the  5th
 December,  958  and  state  the  further
 progress  made  towards  the  establish-
 ment  of  all  India  Educational  Service?

 The  Minister  of  Home  Affairs
 (Shri  G.  B.  Pant):  In  view  of  the
 general  attitude  of  the  States,  it  does
 not  seem  necessary  to  pursue  the
 matter  further

 Categorisation  of  L.LC.  Employees

 184,  Shri  Tangamani:  Will  the
 Minister  of  Finance  be  pleased  to  refer
 to  the  reply  given  to  Starred  Question
 No  408  on  the  l9th  September,  958
 and  lay  a  statement  on  the  Table
 showing

 (a)  the  recommendations  of  the
 Zonal  Committecs  formed  under  the
 Life  Insurance  Coiporation  to  cate-
 gorise  the  employees,

 (b)  the  decision  taken  by  the  Life
 Insurance  Corporation  on  the  recom-
 mi  ndations,  and

 (c)  af  no  decision  has  been  taken,
 thc  reasons  for  the  delay?

 The  Deputy  Minister  of  Finance
 (Shrimati  Tarkeshwari  Sinha):  (a)  A
 statement  showing  the  number  of  Field
 Officers,  zone-wise,  whose  cases  were
 considered  by  the  Zonal  Committees
 is  laid  on  the  Table  of  the  House  [See
 Appendix  I  annexure  No  40]

 th)  The  Corporation  ha,  accepted
 the  recommendatians

 (¢)  Does  no’  arise

 Oil  Potential

 185.  Shr  Ajit  Singh  Sarhadi.  Wil!
 fhe  Ministe:  of  Steel,  Mines  and  Fuel
 he  pleased  to  stats

 iu)  what  has  been  the  report  of
 West  German  experts  who  had  toured
 the  various  pait»  of  India  to  study  the
 country's  oil  potential,
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 (b)  the  decisions  of  Government
 thereon;  and

 (c)  whether  any  help  is  being  taken
 from  the  West  German  Government
 in  the  matter?

 The  Minister  for  Mines  and  Oll
 (Shri  है,  D.  Malaviya):  (a)  The
 reports  im  question  have  assessed,  in
 general,  the  potentialities  of  different
 ateas  of  the  country  and  recommended
 preferential  exploration  m  order  of
 their  importance

 (b)  The  Government  is  in  general
 agreement  with  the  findings  of  the
 team  and  their  recommendations  have
 been  taken  into  consideration  m  fram-
 ing  oi]  exploration  programme  of  the
 Ov!  and  Natural  Gas  Commission

 (c)  No,  Sir

 Indian  Soldiers  in  U.N.
 Forces

 (  Shri  Kodiyan:
 186.  4  Shri  Narayanankutty

 L  Menon:
 Will  the  Minister  of  Defence  be

 pleased  to  state

 Emergency

 (a)  the  rate  of  overseas  allowances
 paid  to  Indran  soldiers  serving  in  the
 UN  Emergency  Forces  in  Gaza  strip,
 and

 tb)  how  do  these  allowances  com-
 pare  with  those  gi,  nm  by  other  Gov-
 ernments,  e  g..  Brazil  whose  forces  are
 also  in  Gaza  with  the  UN  Emergency
 Forces”

 The  Minister  of  Defence  (Shri
 Knmshna  Menon):  (a)  A  statement  is
 laid  on  the  Table  of  the  Sabha  [See
 Appendix  1  annexure  No  4]  ]

 (b)  The  pay  and  allowances  of
 Indian  Armed  Forces  Personnel  at
 home  or  abroad  are  not  regulated  by
 the  terms  laid  down  by  foreign  Gov-
 ernments  im  respect  of  their  Armed
 Forces
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 दिल्ली  में  सड़कों  पर  दुर्धटनाएं
 (  क्री  सजल  प्रभाकर  :

 |  भी  बाजपेयी  :
 +  tev.  1  ्य  tro  Wo  लिवरी

 ची  विभूति  मिञ्र  :
 क्री  राम  कृष्ण  :

 क्या  शूहन्कार्य  मत्री  एक  ऐसा  विवरण
 सभा-पटल  पर  रखने  की  कृपा  करेगे  जिस  में
 निम्नलिखित  जानकारी  दी  हुई  हो

 (क)  दिल्ली  में  जनवरी,  १६५६  मास
 में  सडक  दुर्घटनाये  भ्रधिक  होने  के  क्‍या
 कारण  है,

 (ख)  दन  दु्धघंटनाप्रों  का  ब्यौरा
 क्‍या  है

 (गे)  इन्हें  रोकने  के  लिये  क्‍या

 कार्यवाही  की  गई  और

 (घ)  इन  दुघंटनाओं  के  फलस्वरूप
 कितने  व्यक्तियों  की  मृयु  हुई  ?

 गुहनकार्य  जंत्री  (भीगी०  wo  पन्‍त):
 (क)  इन  दुर्घटनाओं  का  कोई  खास  कारण

 बताना  मुमकिन  नहीं  है  ।

 (ख)  तथा  (घ)  कुल  १३१  सड़क

 दुर्घटनाये  हुईं  ।  इनमे  १६  बहुत  गम्भीर  थी
 जिनकी  वजह  से  १६  व्यक्तियों  की  जाने

 गईं  |

 (ग)  नौचे  दिये  गये  उपाय  किये  गये

 (2)  सडक  चोडी  की  जा  रही  हैं  ।

 (२)  जहा  जरूरी  हो  वहा  पर  साइकिल
 ट्रेक  बताये  जा  रहे  है  |

 (३)  सड़कों  की  रोशनी  व्यवस्था  में

 सुधार  किया  जा  रहा  है  |

 (४)  १६५०  से  पहले  के  माडलों  को
 गाड़ियों  को  स्‍कूल  के  बच्चे,
 बरातें  या  टूरिस्ट  दलो  को  ले  जाने
 की  इजाजत  नही  दी  जाती  है  1
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 (५)  गाड़ियों  की  रफ़्तार  चैक  करने  के
 काम  को  बढ़ा  दिया  गया  है  ।

 (६)  स्कूल  की  बसों  को  एक  विशेष
 बोर्ड  द्वारा  थोडे  थोडे  समय  बाद
 जाच  की  जाती  है  ।  इस  बोडे  में
 डिप्टी  सुपरिन्टेन्डेन्ट  पुलिस,  मोटर

 वहिकिल  इस्पेक्टर  और  पुलिस
 के  भादमी  है  ।

 (७)  १६४८  और  उससे  पहले  के
 साडलों  को  भारी  गाड़ियों  को
 विशेष  जाच  की  जा  रही  है  ।

 (८)  जनता  को  ट्रेफिक  के  नियमों  का
 पालन  करने  की  शिक्षा  देने  के
 लिये  सिनेमा  स्लाइड्स  का  प्रदर्शन
 किया  जा  रहा  हैं  |

 (६)  स्पेशल  इनवेस्टिगेशन  स्कवैड
 बनाया  गया  है  ।  मोटर  वहिकिल
 इस्पैक्टो  की  संख्या  बढ़ा  दी
 गई  है  ।

 जीवन  बीसा  निगम  के  कर्मचारियों  को
 बोनस

 +१  ८८.  शी  पद्म वेब  :  क्‍या  विस  मत्री
 यह  अताने  की  कृपा  करेंगे  कि

 (क)  क्‍या  यह  सच  है  कि  भारत  के
 जीवन  बीमा  निगम  ने  अपने  कमंचारियो  को
 बोनस  देने  का  निश्चय  किया  है,

 (ख)  यदि  हा,  तो  किस-किस  श्रेणी  के
 कर्मचारियों  को  यह  बोनस  मिलेगा  और  किस
 रूप  में,  और

 (ग)  निगम  द्वारा  इस  प्रयोजन  के  लिये
 कितनी  राशि  दी  जायेगी  *

 वित्त  उपमंत्री  (श्रीमती  तारकेशबरी
 सिन्हा)  :  (क)  की  नहीं,  इस  सम्बन्ध  में
 झभी  तक  अन्तिम  निर्णय  नही  हुझा  है  ।

 (ख)  नौर  (ग)  ये  प्रश्न  नहीं  उठते
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 Ofl  Drilling  Boboel  at  Jawalamukhi

 *19,  Shri  Ram  Krishan:  Will  the
 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state  at  what  stage  is  the
 scheme  for  setting  up  of  a  drilling
 echool  at  Jawalamukh?

 The  Minister  of  Mines  and  Oil
 (Shri  K  D.  Malaviya):  The  dmiling
 school  at  Jawalamukhi  has  already
 started  functioning  from  6th  October,
 958  and  2]  Assistant  Drillers  and  Dril-
 ling  Assistants  are  regularly  attending
 the  classes.

 Transfer  of  Officers  from  Centre  to
 States

 #190  Shri  Harish  Chandra  Mathur:
 Wil  the  Minister  of  Home  Affairs  be
 pleased  to  lay  a  statement  showing:

 (a)  how  many  officers  of  the  desig-
 nation  of  a)  Secretaries,  (a)  Joint
 Secretaries,  and  (ui)  Deputy  Secre-
 taries  «coe  transferred  fiom  the
 Central  Government  to  the  State  Gov-
 ernments  and  wce  versa  during  the
 year  1953-59,  so  far;  and

 (b)  how  many  officers  of  each  desig-
 nation  have  overstayed  in  the  Centre
 beyond  tenure  period  by  one  year,
 two  years  and  three  ycars  and  more?

 The  Minister  of  Home  Affairs
 (Siri  6.  B.  Pant):  (a)  and  (b)

 I.  Number  of  Officers  transferred  from  the
 states  to  the  Centre  and  vice  versa  from

 1-4-1958  to  date.

 Secy.  Jt  Deputy  Total
 Secy  ‘Secy.

 States  to  Centre  .  3  bet  4
 Centre  to  States  I  9  30

 पा,  Number  of  oO  a  who  have  stayed  at
 the  Contee  d  tenure  period
 i  Year  z  Years  3  Years  and

 more

 Sey.  JS  DS  sSecy.  JS  DS  ‘Socy.  JS  DS

 2  3  I  2  I2*  5  1

 *2  of  these  72  officers  have  been  1  their
 ent  posts  for  more  than  5  years.

 323  L.S.D—3
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 State  Service  Rules

 *49l.  Shri  Ajit  Singh  Sarhadi:  Will
 the  Mimister  of  Home  Affairs  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  88  on  the  24th
 November,  958  and  state  whether  any
 other  State  Government  has  amended
 its  Service  Rules  to  permit  all  Indian
 citizens  without  provincial  limitations
 to  sit  for  the  competitive  examinations
 for  State  Services?

 The  Minister  of  Home  Affairs
 (Shri  G.  B.  Pant):  Yes  Besides
 Punjab,  the  following  States  have  also
 amended  their  Service  Rules  to  permit
 all  Indian  citizens  to  compete  for  State
 Services’

 Assam,  Bombay,  Kerala,  Madhya
 Pradesh,  Madras,  Mysore,  Rajasthan
 and  Uttar  Pradesh.

 Minerals

 ‘185,  Shri  Vidya  Charan  Shukla:  Will
 the  Minister  of  Steel,  Mines  and  Fuel
 be  pleased  to  lay  a  statement  on  the
 Table  showing  the  production  and
 value  of  each  mineral  produced  m  the
 country  during  the  year  ‘19587

 The  Minister  of  Mines  and  Oil  (Shri
 K  D.  Malaviya):  Under  Mineral  Con-
 servation  and  Development  Rules,  958
 the  annual  returns  in  respect  of  pro-
 duction  of  minerals  are  to  be  received
 by  the  Ist  of  March  following  the  year
 to  which  it  relates  The  information
 is  being  collected  and  will  be  laid  on
 the  Table  of  the  House  as  soon  as  it
 is  compiled.

 Tourists  to  Jammu  and  Kashmir

 i3¢,  Shei  Ram  Krishan:
 ‘Shri  D.  0.  Sharma-

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  the  number  of  foreign  tourists
 and  Indians  separately  who  visited
 Jammu  and  Kashmir  during  the  year
 1958;  and

 (b)  how  do  these  figures  compare
 with  those  of  9577
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 The  Minister  of  Defence  (Shri
 Krishna  Menon):  (a)  The  number  of
 tourists  who  actually  visited  Jammu
 and  Kashmur  is  not  maintained  in  the
 Ministry  of  Defence  The  number  of
 permits  issued  by  the  Ministry  to
 foreigners  and  Indians  during  the  year
 958  a5  as  follows

 Foreigners  3,188
 Indians  13,868

 Total  ‘17,056
 It  may  be  mentioned  mm  this  connec-
 tion  that  Indian  tourists  can,  apart
 from  the  Ministry  of  Defence,  also
 obtain  permits  from  the  State  Govern-
 ments  as  well  as  from  District  Magis-
 trates  and  certain  other  specially
 authorised  officers  m  all  the  States  In
 fact  the  bulk  of  the  permits  to  Indians
 are  issued  by  State  Government
 authorities  Certain  classes  of  foreign
 tourists  can  also  obtain  permits  from
 the  Regional  Tourist  Officers  stationed
 at  Bombay,  Calcutta,  Madras  and  New
 Delhi

 (b)  10,702,  permits  (2,238  foreigners
 and  8,464  Indians)  were  issued  by  the
 Ministry  of  Defence  during  957  The
 number  of  prrmits  issued  in  958  is
 about  59  per  cent  more  than  thos
 issued  m  957

 Department  of  Oceanography  in
 Universities

 1.  Shri  Ram  Krishan  Will  the
 Minister  of  Education  be  pleased  to
 state

 (a)  the  names  of  the  universities  in
 which  department  of  Oceanography  has
 been  established  so  far,  and

 (b)  amount  of  grants  given  by
 Central  Government  for  the  purpo  :
 (university-wise)?

 The  Minister  of  Education  (Dr  K  L.
 Shrimali):  (a)  None  so  far  Three
 universities  mz  Kerala,  Andhra  and
 Annamalai  are,  however,  intercsted  in
 the  Oceanography  work

 (b)  A  statement  giving  the  amount
 of  grants  sanctioned  by  thc  University Grants  Commussion  to  the  Universities
 of  Andhra,  Kerala  and  Annamalai  is

 FEBRUARY  12,  7959  Written  Answerz  60

 jaid  on  the  Table  of  the  Sabha  [See
 Appendix  I,  annexure  No  42)

 Schools  for  Children  of  Government
 Employees

 138,  Shr  N,  Keshava:  Will  the
 Minster  of  Education  be  pleased  to
 state

 (a)  whether  Government  have  a
 proposal  to  set  up  schools  and  hostels
 for  children  of  Government  employees
 who  have  to  be  transferred  from  place
 to  place,  and

 (b)  if  so,  the  details  thereof?
 The  Minister  of  Education  (Dr

 K.  L.  Shrimali);  (a)  and  (b)  Material
 for  reply  is  being  collected  and  will
 pe  placed  on  the  Table  of  the  House

 भारत  में  था किस्तानी

 १३६.  श्री  वाजपेयी  :  क्‍या
 मत्री  यह  बताने  को  कृपा  करेगे  कि  १६४८  में
 राज्यवार  कितने  ऐसे  पाकिस्तानी  पकडे  गये
 जो  भारत  में  अपने  भझापकों  भारतीय  नागरिक
 बता  कर  रह  रहे  थे  ?

 गृह-कार्य  मंत्रों  (ओ  Mo  wo  पन्त)  :
 सूचना  इकट्ठी  की  जा  रही  है  भौर  मिलने
 पर  वह  सभा-पटल  पर  रख  दी  जायेगी  t

 Geological  Survey  of  Andhra
 340  Shri  Nagi  Reddy  Will  the

 Minister  of  Steel,  Mimes  and  Fuel  be
 pleased  to  state

 (a)  whether  any  investigation  of
 mineral  wealth  of  Dharmavaram
 faluk  (Anantapur  District)  and
 Kuppam  ara  (Chittoor  District)  im
 Andhra  Pradesh  has  been  recently
 undeitaken  by  the  Geological  Survey
 of  India,

 (b)  if  so,  what  are  the  broad  details
 thercof,  and

 (c)  whether  further  intensive  survey
 will  be  cartied  on  in  the  year  1959-607

 The  Minister  of  Mines  and  Oi}  (Shri
 K  D  Malaviya):  (a)  and  (b)  Yes,
 Sir  During  the  fleld  season  953-B4,
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 the  occurrences  of  asbestos,  construc-
 tion  material  and  gold  in  Dharma-
 varam  taluk  (Anantapur  district)
 were  examined  and  during  the  field
 season  1956-57,  systematic  mapping  of
 the  Busanattam  gold  mine,  Kuppam
 area  (Chittoor  district)  was  carned
 out  by  the  Geological  Survey  of  India

 (e)  It  iw  proposed  te  continue  the
 work  in  Ramagiri  Gold  Field,  Ananta-
 pur  district  in  the  year  1959-60

 Vigyan  Mandirs

 Shri  Nagi  Reddy: ML
 4  shri  D.  V  Rao:

 Will  the  Minister  of  Scientific  Re-
 search  and  Cultural  Affairs  be  pleased
 to  state

 (a)  total  number  of  “Vigyan  Man-
 dirs”  established  so  far  in  different
 States  (State-wise),

 (9)  the  amount  spent  on  buildings,
 Scientific  equipment  and  other  ex-
 penses  separately  (State-wise),  and

 (c)  the  approximate  number  of
 people  who  are  making  use  of  these
 Vigyan  Mandirs?

 The  Deputy  Minster  of  Scientific
 Research  and  Cultural  Affairs  (Dr
 M.  M  Das):  (a)  A  statement  is  laid
 on  the  Table  of  the  House  [See
 Appendix  I,  annexure  No  43]

 (b)  The  Vigyan  Mandirs  are  accom-
 modated  in  buildings  provided  either
 by  State  Governments  or  by  private
 agencies

 The  accounts  of  the  Vigyan  Mandirs
 are  not  maintained  State-wise,  but  the
 total  expenditure  incurred  since  the
 inception  and  upto  the  end  of  January
 959  under  different  sub-heads  is  as
 under*—

 Pay  of  establishment
 Allowances  and  Hon
 Other  charges  (Scientific

 equipment  etc  )  Rs  2,42,476
 (This  is  exclusive  of  an  expenditure

 of  Rs  9,694  incurred  during  1955-56)

 Rs  1,69,868
 Rs  92,535
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 (९)  The  information  35  being  collect-
 ed  anq  will  be  laid  on  the  Table  of
 the  House

 Ancient  Indian  Manuscripts  in  Tibet

 Shri  H.  N  Mukerjee:
 we  {  Shri  Mahammed  Elias:

 Will  the  Minister  of  Scientific  lie-
 search  and  Cultural  Affairs  be  pleased
 to  state

 (a)  whether  Government’s  informa-
 tion  in  regard  to  ancient  books  and
 manuseripts  of  interest  to  India  m
 Tibet  is  based  on  verified  reports,  and

 (b)  the  reasons  for  delay  in  com-
 primg  a  fist  of  such  maternal  and
 facilitating  their  study?

 The  Deputy  Minister  of  Scientific
 Research  and  Cultural  Affairs  (Dr.
 M.  M.  Das):  (a)  It  is  not  possible  to
 verify  whether  ancient  books  and
 manuscripts  of  interest  to  India  are
 available  in  Tibet  unless  our  scholars
 visit  the  country  and  examine  them

 (b)  The  sts  can  be  compiled  only
 after  Inchan  scholars  haye  visited
 Tibet

 Collections  of  Dr.  Raghauvira

 143,  J  Shri  ;: &  N  Mukerjee:
 Shri  Muhammed  Elias:

 Will  the  Minister  of  Scientific  Ee-
 search  and  Cultural  Affairs  be  pleased
 to  state

 (a)  whether  the  books,  manuscripts,
 bannets,  paintings,  etc,  brought  by
 Dr  Raghuvira  after  a  tour  of  China
 and  Mongolia  and  exhibited  by  Gov-
 ernment  to  the  public  in  or  about  956
 are  actessible  to  scholars  for  study  and
 to  laymen  for  viewing,  and

 (b)  af  so,  where  they  are  to  be
 found*

 The  Deputy  Minister  of  Scientific
 Reseatch  and  Cultural  Affairs  (Dr.
 M.  M  Das):  (a)  So  far  only  three  sets
 of  mitrofilms  have  been  delivered  to
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 Government  by  Dr.  Raghuvira  out  of
 the  collection  brought  by  him  trom
 China  and  Mongolia.  The  question  of
 getting  remaining  articles  from  him  is
 under  correspondence  with  him.

 (b)  The  above  microfilms  are  avail-
 able  in  the  National  Museum  and  are
 accessible  to  the  scholars  for  study.

 Central  Government  Servants

 i44  {Shri  H.  N.  Mukerjee:
 x  Shri  Mahammed  Elias:

 Will  the  Minster  of  Home  Affairs
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No  94  on  the
 $th  November,  958  and  state  how
 many  of  the  total  number  of  Central
 Government  servants  are  permanent
 and  how  many  temporary,  as  on  the
 ist  January,  i9597

 The  Minister  in  the  Ministry  of  Home
 Affairs  (Shri  Datar):  The  mformation
 is  bemg  collected  and  will  be  laid  on
 the  Table  of  the  House  as  early  as
 possible.

 Indian  Technical  Personnel  Abroad
 145,  Shri  H.  N.  Mukerjee:  Will  the

 Minster  of  Home  Affairs  be  pleased
 te  refer  to  the  reply  given  to  Starred
 Question  No,  028  on  the  8th  Septem-
 ber,  958  and  state  how  many  of  the
 Indian  technical  personnel  working  m
 foreign  countires  have  since  been
 absorbed  in  work  in  India?

 The  Minister  of  Home  Affairs
 (Shri  G.  B.  Pant):  The  information  is
 not  available.

 ‘Holiday  on  Ice’

 I48.  J  Shri  Vidya  Charan  Shukla:
 ‘|  Shri  Ansar  Harvani:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state  how  much  foreign exchange  remittance  was  allowed  to
 the  foreign  troupe  which  performed
 the  ‘Holiday  on  Ice’  show  at  Delhi  for
 taking  the  proceeds  of  the  show  out
 of  India?

 The  Minister  of  Home  Affairs
 (Shri  G.  B.  Pant):  The  troupe  has
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 been  admitted  on  the  understanding
 thet  no  foreign  exchange  facilities  to
 take  their  earnings  abroad  would  be
 allowed.

 Promotion  in  Ordnance  Factories

 147.  Shri  8,  M.  Banerjee:  Will  the
 Minister  of  Defence  be  pleased  to  state
 the  number  of  promotions  made  from
 unskilled  to  semi-skilled  and  from
 semi-skilled  to  skilled  and  also  from
 skilled  to  highly  skilled  categories  in
 Ordnance  Factories  during  1957-58?

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  The  information  is
 being  collected  and  will  be  Imid  on  the
 Table  of  the  Lok  Sabha.

 Idie  Time  Payment  in  Ordnance
 Factories

 148,  Shri  S.  M.  Banerjee:  Will  the
 Minister  of  Defence  be  pleased  to  state:

 (a)  the  total  amount  of  idle  time
 Payment  made  m  various  Ordnance
 Factories  during  1956-57  and  9§7-58;
 and

 (b)  the  ameunt  paid  to  labourers  in
 each  factory?

 The  Minister  of  Defence  (Shri Krishna  Menon):  (a)  The  total  amount of  idle  time  payment  made  in  various
 Ordnance  Factories  during  ‘1956-57,  and
 ‘1957-58  35  as  given  below'—

 ‘1956-57  1957-58
 Rs  _  63,07,138  Rs  10,953,254.

 (b)  It  would  not  be  in  public interest  to  disclose  information  regard- ing  individual  factorics.
 T.B,  Patients  in  Defence

 Establishments
 ‘149.  Shri  8  M.  Banerjee:  Wil]  the

 Minister  of  Defence  be  pleased  to  state the  number  of  civilian  employees  in various  Defence  establishments  suffer-
 ing  from  T.B  as  on  the  Ist  January,
 959  among  class  I,  I,  IT  and  IV  and
 Industrial  workers  separately?

 The  Minister  of  Defence  (Shri Krishna  Menon):  The  information  is not  readily  available  and  is  being
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 collected,  It  will  be  laid  on  the  Table
 of  the  Lok  Sabha  in  due  course

 Quarters  for  Defence  Industrial
 Workers

 ‘150.  Shri  s.  M.  Banerjee:  Will  the
 Minister  of  Defence  be  pleased  to
 state’

 {a)  the  number  of  quarters  exist-
 ing  at  present  for  class  I,  II,  III  and
 IV  and  industrial  workers  working  in
 various  Ordnance  Depots,

 (b)  the  number  of  quarters  to  be
 constructed  during  1959-60.  and  1960-
 1,  and

 (९)  the  amount  sanctioned  for  each
 Depot?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  (a)  Information  is
 being  collected  and  will  be  lard  on
 the  Table  of  the  Lok  Sabha  in  due
 course

 (b)  and  (c)  It  is  too  early  to  be
 able  to  give  this  information  as  it
 must  depend  on  resources  available

 Hospitals  in  Ordnance  Depots

 151,  Shri  5.  M  Banerjee.  Will  the
 Minster  of  Defence  be  pleased  to
 state

 (a)  the  number  of  Ordnance  Depots
 where  hospitals  exist,  and

 (b>  whether  civilan  employees  m
 the  depots  are  entitled  to  admission  in
 Ordnance  Depot  hospitals?

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  (a)  No  Ordnance
 Depot  has  a  hospital  of  its  own  Each
 Depot  has  a  dispensary  at  which  out-
 patient  treatment  is  given  Military
 Hospitals  exist  at  or  near  all  stations
 where  Ordnance  Depots  are  located

 (b)  Civilan  employees  are  usually
 admutted  to  local  civil  hospitals  but
 where  accommodation  is  not  available
 in  the  civil  hospital,  they  can  be
 admitted  in  the  Military  Hosputal.
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 Remittance  of  Profits  by  Tea
 Companies

 {Shri  D  V  Rao:
 Ase.  4  Shri  Nagi  Reddy:

 (Shri  Bimal  Ghosh:

 Will  the  Minster  of  Finance  be
 pleased  to  state

 (a)  the  total  amount  of  profits  of
 the  foreign  owned  tea  companies  in
 India  in  the  years  954  to  958  (year-
 wise),  and

 (b)  total  amount  transferred  to
 countries  outside  India  in  the  same
 years  (year-wise)  in  the  form  of  pro-
 fits  and  dividends  separately?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)

 ‘1954-  1955  I956-  1957-
 55  S657  58

 Profits  of  bran-
 ches  of  foreign

 s  & companies  224  94  706  jot
 avail-
 able

 Dividends  of
 Joint  Stock
 Companies  re-

 sternd  im
 india  to  Of  ०६  OF

 ToTaL  224  00  If

 These  figures  are  based  on  details  furrmshed
 by  the  companies  in  respect  of  their
 profits

 (b)
 (in  crores  of  Rs.)

 79545  I955-  I956-  7957-
 55  56  ST  58

 Profits  of  bran-
 ches  of  foreign
 companies  04I00  70  ६  47

 Dnidends  of
 Jomt  Stock

 registered  in
 India  08  04  ७05  0०4

 TOTAL  m2  304  770  §I
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 National  Cadet  Corps  in  Bombay
 State

 353.  Shri  Pangarkar:  Wil)  the  Minis-
 ter  of  Defemce  be  pleased  to  state:

 (a)  the  strength  of  the  National
 Cadet  Corps  in  the  Bombay  State  at
 present;  and

 (b)  the  number  of  divisions  func-
 tioning  there?

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  The  total  strength  of
 the  NCC  m  Bombay  State  as  on
 31.1.1959  ७  657  Officers  and  28,625
 Cadets,  The  break-up  according  to
 various  Divisions  and  Wings  is  given
 below:—

 Officers  Cadets

 Semor  Dmasion
 Army  Wing  334  ‘13,990
 Naval  Wing  6  240
 Air  Wing  6  400

 Junior  _छांघफांगा
 Army  Wing  235  9,675
 Naval  Wing  6  270
 Air  Wing  7  375

 Girls  Durston
 Semor  Wing  59  ‘[2:250
 Jumor  Wing  33  49485

 Total  strength
 of  N.  C.  C.  Offi-
 cers  and  Cadets  657  28,625

 Defence  Ministry  Lands  in  Bombay
 State

 154.  Shri  Pangarkar:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  the  acreage  of  land  belonging
 to  the  Ministry  of  Defence  in  Bombay
 State;

 (b)  the  acreage  of  land  which  has
 been  leased  out  to  the  public;  and

 (c)  the  purpose  for  which  the
 remaining  land  is  being  utilised?

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  (a)  to  (c)  The
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 requisite  information  is  being  coliected
 and  will  be  laid  on  the  Table  of  the
 Sabha,  as  soon  as  it  is  available.

 Camping  Grounds  in  Bombay
 155.  Shri  Pangarkar:  Will  the  Min-

 ister  of  Defence  be  pleased  to  state:

 (a)  the  number  of  camping  grounds.
 under  the  Munistry  of  Defence  in
 Bombay;

 (b)  the  area,  location  with  tehsil
 and  district  of  each;  and

 {c)  the  annual  income  from  these
 separately”

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  (a)  to  (c).  The
 Tequisite  information,  which  is  not
 fully  available  in  the  Ministry,  is
 bemg  collected  from  the  lower  forma-
 tions  and  will  be  laq@  on  the  Table
 of  the  Sabha  as  soon  as  possible.

 Loans  on  Mortgage
 156.  Shri  Damani:  Will  the  Muruster

 of  Finance  be  pleased  to  state:

 (a)  the  total  loans  on  mortgage  in-
 herited  by  the  Life  Insurance  Corpo-
 ration  of  India,  from  the  private  com-
 Pames,  at  the  time  of  the  nationalisa-
 tion  of  life  insurance  business;

 (9)  the  present  mortgage  loans
 Position,

 (c)  the  number  of  htigation  cases
 m  regard  to  mortgage  loans  pending;

 (d)  whether  percentage  of  litigation
 on  mortgage  Joans  is  higher  than  pre-
 vious  to  the  formation  of  Corporation
 for  all  the  private  life  insurance  com-
 Panes  put  together;

 fe)  whether  Government  have  ad-
 vised  the  Corporation  to  grant  loans
 on  mortgages;

 (f)  whether  such  loans  on  mortgage
 have  been  reviewed  since  then;  and

 (g)  if  so,  with  what  results?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  (i)  No  of  mort-
 age  loans  3,927;



 69  «=  Written  Answers  MAGHA  23,  880  (SAKA)

 (ai)  Principal  Amount  mvolved
 Rs.  ‘15,01,68,661
 (b)  a)  No  of  mortgage  loans  2,642,

 (il)  Principal  Amount  mvolved
 Rs  11,68,85,505,

 (e)  42

 (d)  As  information  relating  to  the
 pre-Corporation  period  is  not  avail-
 able,  a  comparison  between  the  per-
 centages  of  litigation  on  mortgage
 joans  before  and  after  the  Corpora-
 tion  came  mto  existence,  छ  not  possi-
 ble

 (e)  In  terms  of  Section  27A  of  the
 Insurance  Act,  1938,  as  extended  to
 the  Life  Insurance  Corporation  with
 effect  from  the  23rd  August,  1958,  the
 Corporation  9  free  to  grant  loans  on
 mortgage  of  property

 (f)  and  (g)  The  Corporation  is
 constantly  reviewing  the  position  For
 the  present,  however,  loans  on  mort-
 gages  have  been  suspended  by  the
 Corporation

 Indian  Economie  Service  and  Indian
 Statistical  Service

 1s.  Shri  D.  C  Sharma.  Will  the
 Minister  of  Home  Affairs  be  pleased  to
 state  the  progress  made  so  far  with
 regard  to  the  setting  up  of  the  Indian
 Economic  Service  and  the  Indian
 Statistical  Service?

 The  Minister  in  the  Ministry  of
 Home  Affairs  (Shri  Datar):  The  draft
 schemes  for  the  two  Services  have
 since  been  scent  to  the  Umon  Public
 Service  Commussion  for  advice  ‘The
 Services  will  be  constituted  as  soon  as
 the  details  are  finalised  in  consultation
 with  the  Union  Public  Service  Com-
 mission

 Birla  Science  and  Industry  Museum,
 Calcutta

 158.  1-1; ह  D  C  Sharma  Will  the
 Mimster  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Question
 No  483  on  the  l5th  December,  958
 and  state  the  up-to-date  progress
 made  in  the  establishment  of  the  Birla
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 Science  and  Industry  Museum,  Cal-
 cutta?

 The  Deputy  Minister  of  Scientific
 Research  and  Cultural  Affairs  (Dr.  M.
 M,  Das):  The  construction  of  the
 workshop  for  the  Birla  Industral  and
 Technological  Museum  has  started  A.
 temporary  workshop  has  been  set  up
 mside  the  museum  building  itself,  and
 the  preparation  of  models  departmen-
 tally  has  started  The  necessary  staff
 has  been  recruited

 The  architects  are  going  ahead  with
 the  preparation  of  the  detailed  draw-
 ings  and  the  schedule  of  quantities
 necessary  for  calling  tenders  for  the
 renovation  of  the  existing  building  and
 provision  of  services

 A  few  models  have  been  received
 as  gifts  for  permanent  display  in  the
 museum  from  manufacturers  and  busi-
 ness  concerns  Efforts  are  being  made
 to  fabricate  some  models  with  the
 help  of  local  model  makers  A  model
 of  a  Blast  Furnace  Plant  has  been
 received  88  donation  from  the  Indus-
 trial  Health  and  Safety  Centre,  Lon-
 don  It  is  also  proposed  to  import  a
 few  models  from  abroad  for  which
 necessary  action  is  being  taken

 The  French  Government  made  avail-
 able  to  the  Museum  the  services  of  &
 French  expert  in  museology  for  mak-
 ing  an  on-the-spot  imvestigation
 regarding  its  requirements  The  Expert
 was  in  Calcutta  during  the  3rd  week
 of  December,  958  On  his  return  to
 France,  he  has  submitted  a  report
 which  38  under  consideration  of  the
 Council  of  Scientific  and  Industriel
 Research

 It  has  been  decided  to  formally
 declare  the  Museum  open  shortly,
 with  the  models  and  exhibits  we  have
 now  got  at  our  disposal  A  museum  is
 an  organisation  to  which  exhubits  have
 to  be  progressively  and  contmually
 added  Naturally  making  the  museum
 large  and  comprehensive  will  be
 spread  over  a  few  years



 शक,  Bhri  D.  0,  Sharma:  Will  the
 Affairs  be  pleased

 to  refer  reply  given  to  Unstar-
 red  Question  No  485  on  the  ‘16th
 December,

 (8)  whether  the  Sub-committee
 appointed  by  the  Central  Advisory
 Board  for  Harijan  Welfare  for  pre-
 paring  a  scheme  to  put  an  end  to  the
 practice  of  carrying  night  soil  in  bas-
 kets  or  buckets  has  submutted  its
 report;  and

 (b)  uf  so,  the  decisions  taken  by  the
 Government  on  it?

 The  Deputy  Minister  of  Home  Affairs
 (Shrimati  Alva):  (a)  No,  Sir

 (b)  Does  not  arise

 Exemption  of  Industrial  Concerns  from
 Income-tax

 160,  Shri  D  C.  Sharma:  Will  the
 Minster  of  Finance  be  pleased  to
 state.

 (a)  whether  it  is  a  fact  that  a  num-
 ber  of  Industrial  concerns  and  joint
 stock  companies  in  the  districts  of
 Gurdaspur  and  Hoshiarpur  m  Punjab
 have  been  exempted  from  income-tex,
 and

 (9)  if  so,  the  reasons  for  exemp-
 tions?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  No  Industral
 concern  or  joint  stock  company  has
 been  exempted  from  income-tax  in
 these  districts

 (9)  Does  not  arise

 Welfare  of  ex-Servicemen

 36l.  Shri  D.  C  Sharma:  Will  the
 Mimster  of  Defence  be  pleased  to
 state  the  progress  made  so  far  in  creat-
 ing  a  separate  cell  in  the  Ministry  of
 Defence  to  look  after  the  rehabilta-
 tion  and  welfare  of  the  ex-service-
 ment

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  Since  Unstarred
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 Question  No  468  was  answered  in
 Lok  Sabha  on  the  l5th  December  968
 the  matter  has  been  under  active  con-
 sideration  Considerable  progress  has
 been  made  and  plans  for  improving
 arrangements  and  procedures  to  look
 after  the  rehabihtation  and  welfare  of
 ex-Servicemen  are  well  advanced,
 Tours  of  the  Commissioner  for  Sche-

 duled  Castes  and  Scheduled  Tribes

 162.  Shri  D.  C,  Sharma:  Will  =  the
 Minster  of  Home  Affairs  be  pleased
 to  state:

 (a)  how  many  times  the  Commis-
 sioner  for  Scheduled  Castes  and  Sche-
 duled  Tribes  visited  Punjab  during
 l9tt  sand

 (uy)  the  places  visited  by  him  in  the
 St  oe

 The  Deputy  Minister  of  Home  Affairs
 (Shrimati  Alva):

 (a)  Three  times
 oy  Pathankot
 2  Chakarpur
 3  Jharsa
 4  Kutulpur
 5  Tehna
 fi  Saisana
 7  Bans
 &  Asron
 9  ©Bhaure

 io  Jaura
 ii)  Colony  near  Ambala  city
 72)  Amioh
 Wa  Doraha
 i4  Phagwara
 Bis  Barewal
 6  Majsian
 Wy  Rokha
 ak  Jallomal
 tg  Rakh-Desida:  pur
 20  «©Nangal
 2  Ludhiana
 22  0  Jullundur.

 Aboriginals  in  Minicoy  Islands
 163.  Shri  D.  C.  Sharma:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state

 (a)  the  number  of  Aboriginals  in
 Minicoy  Islands;



 रे
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 {b)  the  steps  taken  for  their  uplift,

 (e)  the  amount  provided  im  _  the
 Second  Five  Year  Plan  in  this  regard:
 and

 (ad)  the  amount  actually  spent  so
 far?

 The  Deputy  Minister  of  Home  Affairs
 (Shrimati  Alva):  (a)  There  are  no
 aboriginals  in  the  Minicoy  Island

 (b)  to  (d)  Do  not  arise

 Educated  Unemployment  in  Punjab

 Shri  D.  C.  Sharma:
 164,  र्  Shr.  Vom  Krishan:

 (Shri  Ajit  Singh  Sarhadi:

 Will  ‘ic  Minster  of  Education  be
 pleased  to  slate

 (a)  the  grant  given  to  the  Govern-
 ment  of  Punjab  during  1957-58  and
 ‘1958-59,  separately,  for  reheving  édu-
 cated  unemployment  m  Punjab;  and

 (b)  the  total  number  of  persons
 employed  during  the  same  period,
 year-wise,  in  Punjab  under  the  above
 scheme?

 The  Minister  of  Education  (Dr.  K
 L.  Shrimali):  (a)  During  1957-58
 Central  grants  amounting  to  Rs  4,919
 were  sanctioned  to  the  Government  of
 Punjab  under  the  scheme

 According  to  the  new  procedure
 introduced  this  year  (1958-59)  regard-
 ing  payment  of  Central  assistance,
 separate  sanctions  for  individual
 schemes  are  not  issued  in  advance  to
 State  Governments  Instead,  lumpsum
 ‘ways  and  means  advances’  to  the
 extent  of  3/4  of  the  admissible  Central
 assistance  for  all  sectors  of  develop-
 ment  are  released  in  regular  monthly
 instalments  beginning  in  May,  958
 The  amount  of  Central  grants  that
 will  be  admissible  to  any  State  Gov-
 ernment  for  any  category  of  schemes
 ‘will  be  calculated  during  the  4th
 Quarter  of  the  year  on  receipt  of  the
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 actual  progress  achieved  during  the
 first  three  quarters  and  estimates  for
 the  4th  guurter  and  the  ‘payment
 sanction’  will  be  issued  accordingly
 on  receipt  of  this  mformation

 (b)  No  appointment  under  this
 schemc  was  to  be  made  in  ‘1957-53,
 The  grants  sanctioned  during  1957-53
 represented  the  balance  of  Central
 assistance  m  respect  of  the  expendi-
 ture  incurred  during  the  previous
 years

 540  teachers  and  7]  inspecting  offi-
 cers  have  been  allotted  to  the  State
 Government  for  appointment  during
 1958-59

 Land  Revenue  in  Tripura
 165,  Shri  D.  C.  Sharma:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state

 (a)  the  total  annual  land  revenue
 of  Tripura,  and

 (b)  the  total  amount  of  land  reve-
 nue  hkely  to  be  collected  after  the
 implementation  of  land  reforms?

 The  Minister  of  Home  Affairs  (Shri
 G  B.  Pant):  (8)  The  actual  land  reve-
 nue  collection  for  1957-58  was  Rs
 12,33,338

 (b)  The  amount  of  land  revenue
 hkely  to  be  collected  after  the  mtro-
 duction  of  land  reforms  in  Tripura  can
 be  correctly  estimated  only  after  the
 contemplated  legislation  has  been  fina-
 lwed  and  enforced

 Suicides  in  Dethi

 167,  Shri  D,  C.  Sharma:  W5ll  the
 Minister  of  Home  Affairs  be  pleased  to
 state’

 (a)  the  number  of  persons  who
 commutted  suicides  and  those  who
 attempted  suicide  in  Delhi  since  the
 lst  September,  798  (month-wise);
 and

 (b)  the  number  of  persons  out  of
 those  who  attempted  suicide  and  were
 punished?
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 The  Minister  of  Home  Affairs  (Shri
 G@  8,  Pant):  (a)
 Number  of  persons  who  commntted  suncide

 September,  29595  3
 October,  3958  4
 November,  7958  3
 December,  7958  7
 January,  7959  4

 Number  of  pertons  who  attempted  to  cOmnnt
 nacide

 September,  7958  I
 October,  958  .  I
 November,  7958  I
 December,  7958  Nil
 January,  7959  .  2

 (b)
 September,  7958  I
 October,  7958  I
 November,  7958  I
 December,  7958  Nil

 Both  the January,  7959  ser
 are
 under
 anvesti-
 gation,

 Aircraft

 168,  Shri  D.  C.  Sharma:  Will  the
 Minuster  of  Defence  be  pleased  to
 state.

 (a)  when  India  is  hkely  to  become
 self-sufficient  in  the  matter  of  am
 craft,  and

 (b)  the  nature  of  steps  taken  in  this
 connection?

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  (a)  It  is  not  possi-
 ble  to  state  when  India  is  likely  to
 become  self-sufficient  in  the  produc-
 tion  of  aircraft,  which  must  depend,
 to  a  great  extent  on  available
 resources

 (b)  Military  aircraft,  airframes  and
 jet  engines  are  now  under  planned
 production  in  the  Hindustan  Aircraft
 Company  They  have  also  produced
 a  tramer  designed  and  developed  by
 themselves  and  recently  they  have
 designed  and  developed  “Pushpak”—
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 a  light  aircraft,  which  is  now  for  sale
 These  are  all  piston-engmed.  The
 design  and  research  into  smaller  types
 of  aircraft  and  power  problems  are
 also  undertaken  by  joint  efforts  in  the
 Development  and  Air  Force  Establish-
 ments

 Limestone  Deposits  in  Punjab

 i69  Shri  D  C.  Sharma:  Will  the
 Mumster  of  Steel,  Mines  and  Fuel  be
 pleased  to  state

 (a)  the  present  position  of  avaulabi-
 lity  of  limestone  in  Punjab,

 (b)  whether  any  detailed  investiga-
 trons  have  recently  been  made  of  for-
 mations  of  limestone,  and

 (ce)  if  so,  the  details  of  such  inves-
 tigations”

 The  Minister  of  Mines  and  Oil  (Shri
 हू,  0.  Malaviya)  (a)  Limestone  depo-
 sits  are  reported  to  occur  at  Dharam-
 kot  and  near  milestone  40  on  the
 Pathankot  Dalhousie  Road,  Kangra
 District,  Tundapathar,  Malla  and
 Dabsu,  Ambala  District,  and  NES
 Block,  Loharu,  Hissar  District

 (9)  and  (९)  The  following  deposits
 of  limestone  were  investigated  in  de-
 tail  by  the  Geological  Survey  of  India
 The  reserves  of  limestone  assessed  are
 shown  against  each

 t  Dharamhot  near  Dharamsala,
 Kangra  District  Reserves  as-
 sessed  of  easily  quarrible  lhime-
 stone  76  million  tons

 2  Tundapathar,  Ambala  District
 Reserves  assesséd  26  mullion
 tons  of  good  quality  limestone
 suitable  for  cement  manufac-
 ture

 3  Malla  and  Dabsu  Ambala  Dis-
 tmet  Reserves  assessed  2  mul-
 lion  tons,  suitable  for  cement
 manufacture

 4  At  milestone  40  on  the  Pathan-
 kot-Dalhouse  Road  Reserves
 have  not  yet  been  assessed
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 5  Near  Loharu,  Hissar  District
 Deposits  of  Kankar  found  to
 be  spread  over  a  fairly  large
 area  Reserves  not  yet  asses-
 sed

 Dathousie  and  Bakloh  Cantonments

 178  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Defence  be  pleased  to
 state

 (a)  the  total  amount  allotted  by  the
 Government  of  India  to  the  Dalhousie
 and  Bakloh  Cantonment  Boards  as
 grants-in-aid  for  implementing  ther
 development  scheme  for  the  years
 1957-58  and  1958-59,  and

 (b)  the  details  of  these  schemes”

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia).  (a)  and  (b)  A
 statement  75  laid  on  the  Table  of  the
 Sabha  [See  Appendix  I  annexure
 No  44]

 Gold  deposits  in  Anantapur

 im  Shri  E  Madhusudas  Rao:  Will
 the  Muuster  of  Steel,  Mines  and  Fuel
 be  pleased  to  state

 (a)  whether  the  Geological  Survey
 ot  India  have  completed  examination
 of  the  report  of  survey  of  old  gold
 fields  in  the  Ramagin:  Area  (Ananta-
 pur  district,  Andhra  Pradesh)  submit-
 ted  in  July,  1958,  and

 (b)  if  so,  the  detail,  thereof?

 The  Minister  of  Mines  and  Ui  (Shn
 K.  D  Malaviya):  (a)  No,  Sir  A
 comprehensive  report  on  the  Ramagiri
 gold  field  5  under  preparation  m  the
 Geological  Survey  of  India

 (9)  Does  not  anse

 Houses  for  Scheduled  Castes

 2  Shri  Daljit  Singh:  जय  the
 Minister  of  Home  Affairs  be  pleased
 to  refer  to  the  reply  given  to  Unstar-
 red  Question  No  527  on  the  28th  Nov-
 ember,  958  and  state

 (a)  whether  the  information  regard.
 ing  number  of  houses  constructed  for
 Scheduled  Castes  in  1957-58  with  the
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 Central  assistance  in  the  remaining
 States  has  been  collected;  and

 (9)  of  so,  whether  it  will  be  laid  on
 the  Table?

 The  Deputy  Minister  of  Home  Affairs
 (Shrimati  Alva):  (a)  and  (b)  A
 statement  is  laid  on  the  Table  of  the
 House  [See  Appendix  I,  annexure
 No  45)  Progress  report  from  the  Gov-
 ernment  of  Uttar  Pradesh  and  infor-
 mation  from  the  Government  of  Assam
 m  respect  of  houses  constructed  under
 the  Central  Sector  have  not  yet  been
 received

 Release  of  prisoners  on  Republic  Day
 Shri  Daljit  Singh:

 ™.  {Shri  Vajpayee:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state

 (a)  whether  prisoners  convicted  in
 a)  Union  Territories  (u)  States  under
 the  Central  Acts  were  released  on  the
 eve  of  the  Republic  Day,

 (b)  if  so,  the  number  of  such  pri-
 soners  released  im  each  State  and
 Union  Territory,  and

 (९)  whether  those  included  political
 prisoners?

 The  Minister  in  the  Ministry  of
 Home  Affairs  (Shri  B.  N  Datar):  (a)
 to  (c)  The  information  75  being  col-
 lected  and  will  be  laid  on  the  Table  of
 the  Sabha

 Assistance  to  Educational  Institutions
 in  Bihar

 14.  Shir  Rajendra  Singh:  Wull  the
 Minster  of  Education  be  pleased  to
 state

 (a)  the  total  amount  of  financial
 assistance  given  to  educational  insti-
 tutions  in  Bihar  from  1956-57  to  ‘1958-
 59  so  far,  and

 (b)  the  purposes  for  which  the
 amounts  were  given?

 The  Minister  of  Education  (Dr,  K.
 L  Shrimali)  (a)  Rs  13,50,004
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 (b)  Assistance  has  been  given  for
 the  purposes  given  below:—

 (i)  Construction  of  Recreation
 Halls,  Gymnasia,  and  Swim-
 ming  pools.

 (ii)  Grants  for  students  tours.

 (ii)  Library  building,  equipments
 books,  etc.

 (iv)  For  the  development  of
 Humanities,  Science,  Techno-

 logy  and  other  Miscellaneous
 purposes  in  Universities.

 (v)  Raising  of  pay  scales  of  Uni-
 versity  Teachers.

 (vi)  Construction  of  a  building  for
 students  Home  by  the  Rama-
 krishna  Mission.

 Andamans  Forests

 LIS  Shri  S.  C.  Samanta:

 Ae  Shri  Subodh  Hansda:

 Will  the  Minister  of  Home  Affairs
 tbe  pleased  to  state:

 (a)  area  of  the  forests  in  North
 Andamans  which  has  uptil  now  been

 exploited  by  M/s  P.  C.  Ray  and  Co.;

 (b)  how  much  of  it  was  utilised
 -for—

 (a)  settlement  of  displaced  per-
 sons,

 (b)  re-planting  of  forest,  and

 (c)  other  purposes;

 (c)  whether  any  exploited  land  has
 ‘been  allotted  to  the  original  inhabi-
 “tants  of  Andamans;

 (d)  whether  any  representations
 from  any  Association  in  the  Andaman
 ‘and  Nicobar  Islands  have  been  receiv-
 ed  demanding  lands  for  the  original
 inhabitants;  and

 (e)  if  so,  what  steps  have  been
 ‘taken  in  the  matter?

 The  Deputy  Minister  of  Home  Affairs
 (Shrimati  Alva):  (a)  19,137  acres;
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 (b)
 (a)  Information  is  being  collect-

 ed  and  will  be  laid  on  the
 table  of  the  House,  when  re-
 ceived;

 (b)  5,8I8  acres,

 (c)  22  acres  of  land  are  under
 experimental  paddy  cultiva-
 tion,

 (c)  No  Sir;

 (d)  No  Sir;

 (e)  Does  not  arise.

 Natural  Gas  in  Assam

 176.  Shri  Ram  Krishan:  Will  the
 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  978  on  the
 5th  December,  958  and  state:

 (a)  whether  Government  have  re-
 ceived  the  project:  report  regarding
 the  utilisation  of  the  natural  gas  dis-
 covered  in  Assam  from  Messrs  Societa
 Nazionale  Metanodotti;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  Mines  and  Oil  (Shri
 K.  D.  Malaviya):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Oil  in  Cambay  and  Baroda

 a  Shri  Ram  Krishan:
 |  Shri  Ajit  Singh  Sarhadi:
 |  Shri  Rameshwar  Tantia:

 Bild  Shri  Naval  Prabhakar:
 Shri  Bhakt  Darshan:
 Shri  Supakar:

 t  Shri  Pangarkar:

 Will  the  Minister  of  Steel,  Mines  and
 Fuel  be  pleased  to  refer  to  the  state-
 ment  of  the  Minister  of  Mines  and  Oil
 on  the  l6th  December,  958  and  state:

 (a)  the  progress  made  so  far  in
 testing  the  various  layers  of  sands
 having  potential  oil  in  wells  drilled
 so  far  in  the  neighbourhoods  of  Cam-
 bay  and  Baroda  and  in  estimating  the
 quantity  of  oil  and  gas  found  so  far.
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 (b)  whether  3६  is  sufficient  for  the
 purposes  of  commercial  exploitation,
 and

 {c)  the  expenditure  incurre’  on  the
 project  so  far  and  the  countries  that
 are  collaborating?

 The  Minister  for  Mines  and  Oi]
 (Shri  K  D.  Malaviya)  (a)  Various
 layers  of  suitable  sands  have  been
 tested  in  Baroda  shallow  hole  No  II,
 22  and  3  Several  layers  have  been
 tested  for  production  in  Cambay  well
 No  and  others  are  stil]  in  progress

 (b)  Until  numerous  wells  are  drill
 ed  and  tested,  it  would  not  be  possi-
 ble  to  indicate  commercial  possibilities
 of  the  area

 (९)  The  information  is  being  collect-
 ed  and  will  be  laid  on  the  table  of
 the  House

 Cost  of  Steel  Plants

 (Shr  Ram  Erishan
 |  Shri  Osman  Al  Khan
 Shri  Khuswagt  Rat

 Will  the  Minister  of  Steel,  Mines
 and  Fuel  be  pica  cd  to  refer  to  the
 reply  7  १  भा  to  Unstarred  Question  No
 185,  on  tx  I3th  August  958  and
 state

 {a)  whether  it  5  a  fact  that  there
 has  been  an  increase  in  the  present
 estimated  cost  of  the  three  stce!  plants,

 Vig

 (9)  if  so,  the  estimate  of  additional
 cost  along  with  increase  in  foreign
 exchange,  and

 (९)  the  reasons  for  the  same?

 The  Minister  of  Steel  Mines  and
 Fuel  (Sardar  Swaran  Singh).  (a)  to
 {c)  ho,  Sir  There  1s  no  reason  to
 belheve  that  the  estimates  for  the  steel
 plants  proper  which  were  given  in
 reply  to  Unstarred  Question  No  85
 on  the  13th  August  958  would  be
 exceeded  It  is  however,  difficult  to
 estumate  with  the  same  degree  of
 accuracy  the  cost  of  other  ancillaries

 .
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 Copper  deposits  in  Rajasthan
 179,  Shri  Ram  Erishan  Will  the

 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No  548  on  the
 l5th  December,  958  and  state

 (a)  whether  the  Copper  deposits  of
 Khetn,  Jhunjhunu  district  and  Khoh
 Dariba,  Alwar  district  have  been  sur-
 veyed  and  prospected  by  the  Geologi-
 cal  Survey  of  India  and  the  Indian
 Bureau  of  Mines  with  a  view  to  exa-
 mihe  their  commerual  workability,
 and

 (b)  if  so  the  results  of  the  survey
 and  examination?

 The  Minister  of  Mines  and  Oil  (Shri
 EK  D  Malaviya)  (a)  The  explora-
 tion  work  undertuken  by  the  Geologi-
 cal  Survey  of  India  and  the  Indian
 Bureau  of  Mines  at  Khetri,  Jhunjhunu
 district  and  Khoh  Dariba,  Alwar  dis-
 trict  Bs  still  in  progress

 (b)  The  result  of  exploration  work
 will  become  available  after  it  75  com-
 pleted

 Training  of  Indians  in  0  Drilling

 80  Shri  Ram  Kai.shan-‘
 x  Shrimati  Ila  Palchoudhari:

 Will  the  Minister  of  Steel,  Mies
 and  Fuel  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question  No
 539  on  the  l5th  December,  958  and
 state  at  what  stage  is  the  proposal  for
 traming  of  Indian  personnel  in  oil
 drilling  abroad?

 The  Minister  of  Mines  and  Oil  (Shri
 K  D  Malaviya).  E.ght  trainees  from
 USSR  and  one  from  France  have
 already  returned  afler  undergoing
 training  m  oil  well  drilling  for  a
 period  of  one  year

 Proposal  to  send  a  further  batch  of
 trainees  to  Rumania  and  USSR  for
 traming  in  ol  well  drilling  and  pro-
 duction  technology  is  under  consi-
 deration
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 Ol  Drilling  at  Bathuls
 181  Shri  Eam  Krishan:  Will  the

 ‘Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No  7778  on  the  8th
 December,  958  and  state  the  further
 progress  made  in  the  driling  opera-~
 tions  started  at  Bathula  near  Hoshiar-
 pur  (Punjab)?

 The  Minister  of  Mines  and  Oil  (Shri
 K.  D.  Malaviya):  <A  depth  of  3939
 metres  was  reached  on  5th  February,
 959  +  Electrologging  of  the  well  is
 now  m  progress

 All  India  Council  for  Technical
 Education

 ‘182,  Shri  T.  B  Vittal  Rao:  Will  the
 Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  state

 {a)  when  the  last  meeting  of  the
 All  India  Council  for  Technical  Edu-
 cation  was  held,

 (b)  the  subjects  discussed  at  the
 meeting,  and

 (c)  the  recommendations  made  by
 the  Council?

 The  Deputy  Muimister  of  Scientific
 Research  and  Cultural  Affairs  (Dr.  M
 M  Das):  (a)  24th  March,  958

 (b)  and  (c)  A  statement  is  laid  on
 the  Table  of  thc  Sabha  [See  Appen-
 dix  I,  annexure  No  46]

 Retired  Scientists

 183,  Shri  ह  P  Nayar:  Will  the
 Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  refer  to
 the  reply  given  to  Starred  Question
 No  1417  on  the  20th  December,  957
 and  state  the  number  of  retired  Scien.
 tists  who  have  received  aid  since  957
 under  the  scheme?

 The  Deputy  Minister  of  Scientific
 Research  and  Cultural  Affairs  (Dr  M.
 ™M,.  Das):  Four

 Research  Scholars
 184  Shri  छू.  P.  Nayar:  Will  the

 Minister  of  Solentific  Research  and
 Cultural  Affairs  be  pleased  to  state

 (a)  whether  research  scholars,
 under  various  research  schemes  direct-

 FEBRUARY  12,  l9s89  Written  Answers  634

 ly  under  Government,  or  of  the
 nature  of  sponsored  research,  have
 any  uniform  scales  of  pay;  and

 (b)  if  so,  what  are  its  detaila?

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Dr  M.  M.  Das):
 (a)  and  (b)  The  mformation  is  being
 collected  and  will  be  laid  on  the
 Table  of  the  House  when  received

 Ford  Foundation  Grants

 i85,  Shrimati  Ila  Palchoudhuri: *
 |  Shri  Ram  Krishan:

 Will  the  Minister  of  Finance  be
 Pleased  to  state:

 (a)  whether  attention  of  the  Gov-
 emment  of  fadia  tas  been  drawn  to
 the  recent  announcement  m  regard  to
 awards  of  various  grants  made  by  the
 Ford  Foundation;

 (b)  whether  any  grants  have  been
 awarded  to  India;  and

 (c)  if  so,  the  details  thereof?

 The  Minister  of  Finance
 Morarji  Desal):  (a)  Yes.

 (b)  and  (c’.
 6)  $94,500  =  for  establishing

 research-cum  traning
 centres  at  six  Fn-

 (Shri

 pincerirg  Colleges
 in  India  in  connec-
 ton  with  village
 planning  and  rural
 housing  +

 6  ‘To  Aligarh  for  oes G)  $4,65,000  Mu  tim  tablishing
 University,  >  general
 and  F  iucation

 Centres,
 ui)  $4,30,000,  to  Baroda  University,
 Git)  $60,000  to  the  =  Administra-

 tive  Staff  College
 of  India  Hyderabad
 to  assist  the  streng-
 the  ung  of  its  pro-
 gramme  of  manage-
 ment  training,  spe«
 fically  by  providing
 acce  siums  ७  the  bs
 rary  freeship,  and
 training  and  ref-
 reshment  of  the  staff.

 TOTAL  $1,049,500
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 Technical  Personnel

 186.  Shri  Harish  Chandra  Mathur:
 Will  the  Minister  of  Scientific
 Research  and  Cultural  Affairs  be
 Pleased  to  state-

 (a)  what  is  the  number  of  technical
 personnel  of  each  of  the  various  types
 which  wll  pa  out  of  educational
 institutions  during  ‘1959,

 (b)  what  is  the  employment  poten-
 tial;  and

 (९)  what  is  the  machinery  which
 effects  co-ordination  between  the  edu-
 cational  mstitutions?

 The  Deputy  Minister  of  Scien-
 tific  Research  and  Cultural  Affairs
 (Dr.  M.  M.  Das):  (a)  It  is  too  early  to
 know  the  figures  since  even  the  959
 examinations  have  not  yet  been  con-
 ducted

 (b).  The  Planning  Commission  has
 estimated  that  for  the  year  1959-60,
 technical  degree  and  diploma  holders
 required  would  be  608l  and  13,275
 respectively.

 (c).  The  AU  India  Council  for
 Technical  Education  through  its  four
 Regional  Committees  effects  coordi-
 nated  development  of  Technical  Edu-
 cation  throughout  the  country

 Settlement  in  Andaman  Islands
 187.  Shri  Ajit  Singh  Sarhadi:  Will

 the  Minister  of  Home  Affairs  be
 Pleased  to  state

 (a)  the  present  percentage  of  allo-
 cation  made  to  different  States  m  the
 matter  of  settlement  of  families  in  the
 Andaman  Islands;

 (b)  whether  Government  78  satis-
 fied  with  the  pace  of  progress  of  such
 settlement;  and

 (c)  whether  it  is  a  fact  that  Gov-
 ernment  is  considering  to  adopt  open-
 door  policy  of  settlement  of  Indian
 Nationals  in  the  Islands?

 The  Deputy  Minister  of  Home
 Affairs  (Shrimati  Alva):  (a)  No  per-
 centage  basis  has  been  laid  down  for
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 allocation  of  quotas  for  families  to
 various  states  under  the  Colonisation
 Scheme  though  preference  is  being
 given  to  displaced  persons  from  East
 Bengal;

 (b)  Yes,  Sar.

 (०)  No,  Sir

 Criteria  adopted  for  other  Backward
 Classes

 १88  Shri  N.  B.  Munisamy: *
 +  Shri  Jhulan  Sinha:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  the  results  of  the  ad
 hoc  survey  conducted  by  the  Deputy
 Registrar  General  on  the  question  of
 criteria  to  be  adopted  for  other  Back-
 ward  Classes  have  been  received;

 (b)  if  so,  the  details  thereof;

 (c)  whether  the  reaction  of  the
 State  Governments  have  been  receiv-
 ed  in  this  regard;  and

 (d)  how  do  these  criteria  vary  from
 the  criteria  enumerated  in  the  Report
 of  the  Backward  Classes  Commission?

 The  Deputy  Minister  of  Home
 Affairs  (Shrimati  Alva):  (a)  Yes.

 (b)  The  Deputy  Registrar  General
 has  not  suggested  any  criteria,  he  has
 only  compiled  and  submitted  a  num-
 ber  of  data  in  the  form  of  tables  giv-
 ing  information  collected  by  him  in
 the  course  of  the  survey  and  their
 classification  m  accordance  with  cer-
 tain  literacy  and  occupational  patterns.

 (c)  No

 (d)  Does  not  arise  in  view  of  ans-
 wer  to  part  (b)  of  the  question.

 झवंध  बच्चे

 tak.  ओ  'रघुवाय  सिर.  क्‍या  शिक्षा
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  भारत  में  वैघ  बच्चों  की  संख्या
 कितनी  है;  शौर
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 (@)  क्‍या  सरकार  ने  भ्रवेध  बच्च
 सम्बन्धी  प्रांकड़े  एकत्र  करने  के  लिये  कोई
 गोजना  बनाई  है  ?

 शिक्षा  मंत्री  (डा०  का०  ला०  आीमाली) '
 (क)  सरकार  की  ऐसे  बच्चों  की  संख्या

 ज्ञात  नहीं  है  ।

 (ख)  जी,  नहीं  ॥|

 Ford  Foundation  Grants

 ‘190,  Shri  Raghunath  Such,  Wil)  the
 Minister  of  Education  be  pleased  to
 state  how  many  Central  and  Provin-
 cial  universitics  are  getting  help  from
 the  Ford  Foundutions  of  the  USA,
 and  the  purposc  for  which  special
 grants  are  given  to  them?

 The  Minister  of  Education  (Dr.  K,  L.
 Shrimali):  Information  is  being  col-
 fected  and  will  be  laid  on  the  Table
 of  the  Lok  Sabha  in  due  course.

 दिल्‍ली  में  धोखा  घड़ी  के  भामले

 १६१.  श्री  नवल  प्रभाकर  :  क्या  गृ  ह-कार्य
 मंत्री  यह  बताने  की  कृपा  करेगे  दि

 (क)  क्या  यह  सच  है  कि  दिल्ली  में
 कटपीस  के  वस्त्रों  के  व्यापार  में  ठगी  या
 घोलेबाजी  के  मामले  हुए  है;  और

 (@)  यदि  हा,  तो  दिल्‍ली  प्रशासन  द्वारा
 इस  सम्बन्ध  मे  की  गई  कार्यवाही  का  ब्यौरा
 क्‍या  है?

 गुह-कार्य  मंत्री  थी  गोठ  ao  पन्त)  :
 (क)  इस  तरह  की  शिकायते  ग्राई  है  1

 (ख)  पुलिस  ने  इस  तरह  की  “माम
 रिपोर्टों  पर  कार्यवाही  की  है  ।  कटपीस
 व्यापार  की  स्थिति  की  जाच  करने  भ्ौर  उसकी

 बुराइयों  को  खतम  करने  के  तरीको  के  बारे  में

 सुझाव  देने  के  लिये  सरकारी  भ्रौर  गैर  सरकारी
 लोगों  की  एक  कमेटी  बनाई  गई  है
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 Barijan  Advisery  Board

 Shri  B.  K.  Gaikwad:
 a  {  Shri  Manay:
 Will  the  Minister  of  Home  Affairs

 be  pleased  to  state:

 (a)  whether  it  i5  a  fact  that  the
 word  “Harijan”  is  being  used  instead
 of  the  word  “Scheduled  Castes”  in
 regard  to  an  Advisory  Board  set  up
 to  look  after  the  interests  of  the
 Scheduled  Castes;  and

 (9)  if  so,  reasons  therefor?

 The  Deputy  Minister  of  Home  Affairs
 (Shrimati  Alva):  (a)  Yes,  Sir.

 (9)  The  word  “Harijan'  was  con-
 sidered  appropriate  in  the  context.

 Acquisition  of  Land
 sround/Bhilal

 193.  Shri  S.  R.  Damani:  Will  =  the
 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  land
 near  Bhilai  Project  is  being  acquired;

 (b)  the  quantum  of  land  that  has
 deen  acquired  in  957  and  ‘1958;

 (c)  whether  adequate  compen  ation
 to  the  landholders  has  been  paid,  and

 (d)  if  so,  the  details  thereof?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)  Yes,
 Sir,

 Acres
 (b)  7957  3448  Private  land.

 i8k7  Govt  land,
 958  ‘1555  Private  land.

 380  «Govt  Jand.

 (c)  Yes,  Sir.

 (d)  Rs  -19,83,327,  and  Rs  15,82,139
 have  been  paid  to  land-holders  on
 account  of  compensation  during  3957
 and  958  respectively  m  respect  of  land
 and  the  houses  acquired.  The  rate
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 of  compensation  as  fixed  by  the  loca!
 authorities  under  the  Land  Acquisi-
 tion  Act  ranges  from  RFs  164  to
 Rs.  673  per  acre

 Profit  remitted  by  British  Piantations
 ‘164,  Shri  Warior:  Will  the  Minister  of

 Finance  be  pleased  to  state  the  amou'  t
 of  profit  remitted  by  the  various
 British  Plantations  in  India  during
 1957-58?

 The  Minister  of  Finance  (Shri
 Morarjl  Desai):  The  following  amounts
 were  remitted  by  British  Tea  Planta-
 tions  in  India  during  ‘1957-58-

 Profits  of  branches  of  British
 Companies—Rs  ह  crores

 Dividends  of  Joint  Stock  Com-
 panies  registered  m  India—
 Rs  04  crores

 Total—Rs  5  crores

 Profit  earnings  by  other  British  Plan-
 tations  (Coffee  Rubber  and  Carda-
 mum)  are  estimated  at  about  Rs  3
 Jakhs  but  information  about  amounts
 actually  remitted  out  of  these
 earnings  is  not  separately  available
 They  would,  however,  be  negligible  in
 comparison  with  the  remittances  of
 the  tea  plantations

 Foreign  Students  in  Viswa  Bharati
 University

 195.  Shri  Subiman  Ghose:  Will  the
 Minister  of  Education  be  pleased  to
 state’

 (a)  how  many  students  from  foreign
 countries  are  prosecuting  their  studies
 in  the  Viswa  Bharati  University
 (country-wise)  and  the  subjects  taken
 up  by  each  student,  and

 (b)  how  many  teachers  and  pro-
 fessors  from  foreign  countries  are
 teaching  in  the  said  institution  and  the
 subjects  they  are  teaching?

 The  Minister  of  Education  (Dr.  E.  L.
 Shrimali):  (a)  and  (b).  A  state-
 ment  is  laid  on  the  Table  of  the  Sabha
 (See  Appendix  I,  annexure  No.  48].

 3233  L.S.D.—4
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 Tomb  of  Sher  Shah  Suri’s  Father  in
 Narnaul

 196,  Shri  D.  C.  Sharma:  Wull  the
 Minster  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Question
 No  08  on  the  9th  November,  1958,
 2{  state  the  progress  made  in  pro-
 tecting  the  “Tomb  of  Sher  Shah  Suri's
 father  in  Narnaul"”?

 The  Deputy  Minister  of  Scientific
 Research  and  Cultural  Affairs  (Dr.
 M  M  Das):  The  necessary  data  i¢e-
 quired  for  issuing  the  requisite  formal
 notification  declaring  the  tomb  to  be

 a  protected  monument  are  being  col-
 lected  from  the  District  Authorities
 concel  ned

 Memoria]  to  Poet  Kalidas  at  Ujjain

 |
 {

 Shri  0  C,  Sharma:
 |  Dr.  Ram  Subhag  Singh:

 Will  the  Minister  of  Scientific  Re-
 search  and  Cultural  Affairs  be  pleased
 to  refer  to  the  reply  given  to  Un-
 starred  Question  No  322  on  the  24th
 November,  958  and  state  the  progress
 made  m  working  out  the  scheme  to
 erect  a  suitable  memorial  to  Poet
 Kalidas  at  Ujjain?

 The  Deputy  Minister  of  Scientific
 Research  and  Cultural  Affairs  (Dr.
 M.  M  Das):  The  Kalidas  Samaroha
 Samiti  had  a  proposal  for  the  construc-
 tion  of  a  Kalidasa  Bhavan.  The
 Government  of  India  are  not  concern-
 ed  with  the  scheme  and  have  no
 details  available

 U.S.  Rocket—Pioneer

 198,  Shri  D  C  Sharma:  Will  the
 Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Question
 No  38  on  the  24th  November,  958
 and  state  the  progress  made  so  far  in
 exchanging  data  collected  im  connec-
 tion  with  the  U.S  Rocket  ‘Pioneer’
 launched  by  the  US  Arr  Force  to-
 wards  the  moon,  on  the  llth  October,
 I9587
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 The  Deputy  Minister  of  Scientific
 Research  and  Cultural  Affairs  (Dr.
 की.  की,  Das):  We  are  not  aware  of  any
 observations  having  been  made  in
 India  on  the  rocket  The  question  of
 exchanging  data  with  others  does  not,
 therefore,  arise

 Pay  Scales  of  Motor  Drivers  under
 Tripura  Administration

 199,  Shri  Bangshi  Thakur:  Will  the
 Minster  of  Home  Affairs  be  pleased
 to  state.

 (a)  whether  it  is  a  fact  that  the
 scale  of  pay  of  all  the  Motor  drivers
 under  the  Tmpura  Admunustration  is
 not  the  same,  and

 (be)  if  so,  the  reasons  for  difference
 m  the  pay  scales?

 The  Minister  of  Home  Affairs  (Shri
 G.  B  Pant):  (a)  and  (b)  There
 were  8  different  scales  of  pay  for
 motor  drivers  under  the  Tripura  Ad-
 munistration  prior  to  18th  February
 1958  With  effect  from  that  date  uni-
 form  scales  of  pay  have  been  intro-
 duced  as  follows

 For  drivers  of  light  vehicles—
 Rs  50—2—60—3—75

 For  drivers  of  heavy  vehicles—
 Rs  15—3—105,

 Motor  drivers  recruited  on  higher
 scales  of  pay  before  i8th  February,
 958  have,  however,  been  allowed  to
 retain  ther  scales  as  personal  to
 them

 Development  Works  in  Lansdowne,
 Landhour  and  Chakrata

 200,  Shri  D.  C  Sharma:  Will  the
 Mimster  of  Defence  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No  797  on  the  2nd  Decem-
 ber,  3958  and  state

 (a)  the  actual  amount  of  money
 spent  (item-wise)  im  1958-59,  so  far  out
 of  the  grants  sanctioned  to  Canton-
 ment  Boards  of  Lansdowne,  Landhour
 and  Chakrata;  and
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 (b)  the  nature  of  development
 works  undertaken  by  the  above  mez-
 tioned  Boards  separately?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  (a)  and  (bd).  A
 statement  is  laid  on  the  Table  of  the
 House  [See  Appendix  I,  annexure
 No  49)

 Repairs  of  Jama  Masjid

 J  Shri  D.  C.  Sharma: *
 a  Shri  Bhakt  Darshan:

 Will  the  Minister  of  Sclentific  Re-
 search  and  Cultural  Affairs  be  pleas-
 ed  to  refer  to  the  reply  given  to  the
 Unstarred  Question  No  728  on  the  2nd
 December,  958  and  state’

 201

 (a)  the  up-to-date  progress  made
 with  regard  to  the  repair  of  Jama
 Masjid  m  Delhi,

 (b)  the  total  amount  spent  thereon
 so  far,  and

 (c)  the  total  estmated  expenditure
 to  be  incurred?

 The  Deputy  Minister  of  Scientific
 Research  and  Cultural  Affairs  (Dr,
 का,  M  Das):  (a)  45th  of  the  work  has
 been  executed  upto  the  end  of  Janu-
 ary,  959

 (b)  Rs  92 361,  00  upto  end  of  Janu-
 ary,  959

 (९)  Rs  1,183,800  00

 Trades  and  Crafts  m  Delhi  Jalis

 202  Shri  D.  C,  Sharma:  Will  the
 Minister  of  Home  Affairs  be  pleased,
 to  state

 (a)  the  trades  and  crafts  for  which
 training  facilities  exist  in  prisons  of
 Delhi,

 (b)  the  net  income  from  these
 trades  during  ‘1957-58  and  1958-59  so
 far,  separately,  and

 (c)  the  details  of  scheme  devised  by
 Government  te  rehabilitate  such  pri-
 soners  on  release?
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 ‘Tho  Minister  of  Howe  AZairs  (Shri
 a  B.  Pant):  (a)  (l)  Textile-weaving,
 dasuti  and  garha,  towels,  dusters,
 newar,  durries,  etc.

 (2)  Bamboo  chiks.
 (3)  Mun)  products—Munj  ban,

 moun}  mats.
 (4)  Carpentry—Furniture  of  all

 sorts.
 (5)  Phenyle  and  Soap  making.
 (6)  Spinning  on  Ambar  Charkha
 (Ty  Taloring
 (b)  957-58—Rs  54,878.

 958-59—Rs  43,560  For  first
 mine  months)

 {e)  qa)  An  after  care  home  has
 been  constructed  at  the  new  jail  where
 the  released  prisoners  will  be  provid-
 ed  accommodation  till  they  are  re-
 habilitated

 (2)  There  is  a  Discharged  Prisoners’
 Aid  Society

 (3)  A  revised  wage-earning  scheme
 is  being  introduced  under  which
 prisoners  will  be  permitted  to  spend
 50  per  cent  of  their  earned  wages  for
 the  purchase  of  personal  requirements
 and  the  balance  of  50  per  cent  will
 be  paid  to  them  on  their  release

 (4)  A  welfare  officer  has  been  ap-
 pointed  for  the  proper  rehabilitation
 of  prisoners  after  release

 Political  Sufferers

 goq  J  Shri  Agadi:
 au  Shri  Sugandhi:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state

 (a)  the  total  amount  paid  to  the
 politica]  sufferers  since  Independence
 m  Belgaum,  Dharwar,  Byapur,  Bel-
 lary,  Gulbarga,  Didar  and  Rauchur
 Districts  of  Mysore  State;

 (b)  the  maximum  and  minimum
 amounts  paid  per  head;  and

 (९)  the  number  of  beneficiaries  in
 each  of  the  above  Districts?
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 The  Minister  of  Home  AWaira  (Shri
 G.  B.  Pant):.  A  Statement  is  lad  on
 the  Table  of  the  House.  [See  Appen-
 dix  I,  annexure  No.  50]

 Wealth  Tax

 205  Shri  Vajpayee:  Will  the  Minis-
 ter  of  Fimance  be  pleased  to  state  the
 total  number  of  wealth  assessees
 registered  during  29587

 The  Minister  of  Finance  (Shri
 Morarji  Desal):  33,510  as  on  3ist  De-
 cember,  958

 Export  Duty  on  Assam  Tea

 21.  Shrimatt  Mafida  Ahmed:  will
 the  Minister  of  Finance  be  pleased  to
 state  the  amount  of  taxes  realised  by
 the  Central  Government  from  cess  and
 export  duty  on  Assam  tea  separately
 for  the  years  1955-56,  1956-57  and
 1957-58?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  The  information  is
 not  available  as  no  separate  statistics
 are  maintained  for  revenue  collected
 on  Assam  tea

 Ammunition

 208  Shri  Ram  Krishan:  Will  the
 Minister  of  Defence  be  pleased  to
 state

 (a)  whether  it  is  a  fact  that  huge
 quantity  of  old  ammunition  has
 deteriorated  and  become  useless  at  the
 defusing  site  at  Pulgaon.  Madhya
 Pradesh,

 (b)  if  so,  the  reasons  for  the  same;
 and

 (c)  the  total  cstumate  of  loss  suffer-
 ed  by  Government?

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  (a)  and  (b)  No
 If  the  Hon'ble  Member  ४  referring  to
 the  37”  AA  H  E  ammunition  which
 is  being  defused/dismantled  by  Messrs
 Hards  Motors  at  Pulgaon,  this  ammu-
 nition  was  of  old  war-time  stocks  and
 was  mm  an  unserviceable  condition
 having  out-lived  its  life.  This  ammu-
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 nition  was  extremely  dangerous  for
 handling/transport/retention  due  to
 Copper  Azide  formation  and  it  was
 essential  to  ensure  quick  disposal  of
 the  ammunition.  In  addition  to  37"
 AA  ammunition,  certain  other  items
 of  ammunition  of  old  war-time  stocks
 are  also  held  in  the  Ammunition  Depot
 at  Pulgaon  and  the  question  of  their
 disposal  by  appropriate  methods  is
 under  active  consideration  with  a  view
 to  retrieving  the  metal  contents  there-
 from.

 (c)  Ammunition  items  have  a  pres-
 eribed  shelf  life  and,  after  the  expiry
 of  the  shelf  life,  it  is  not  advisable
 to  use  the  ammunition.  Deteriora-
 tion  of  the  ammunition  due  to  normal
 expiry  of  shelf  life  cannot  be  con-
 sidered  as  a  loss  suffered  by  Gov-
 ernment.  Most  of  the  ammunition,
 which  have  deteriorated  in  stocks,  are
 of  old  war-time  origin.  In  the  case
 of  3.7”  AA  ammunition,  by  adopting
 the  method  of  disposal  by  break-
 down/boiling,  Government  stands  to
 gain  to  the  extent  of  about  Rs.  38
 lakhs.

 Convict  Ticke's  cf  Mahatma  Gandhi

 209.  Shri  Ram  Krishan:  Will  the
 Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  propose  to  put  on  view  the
 thumb  impressions  on  convict  tickets
 of  Mahatma  Gandhi;  and

 (b)  if  so,  when?

 The  Deputy  Minister  of  Scientific
 Research  and  Cultural  Affairs  (Dr.
 हा,  M.  Das):  (a)  No,  Sir.

 (b)  Does  not  arise.

 LAS.  Examination  Centres  in
 Madhya  Pradesh

 2i0.  Shri  Madhusudan  Rao:  Will
 the  Minister  of  Home  Affairs  be  pleas-
 ed  to  state  whether  there  is  a  proposal
 to  open  an  LA.S.  examination  centre
 in  the  Madhya  Pradesh?
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 The  Minister  of  Home  Affairs  (Shri
 G.  B.  Pant):  The  proposal  to  open  a
 eentre  for  the  LAS.  Examination  in
 Madhya  Pradesh  is  under  considera-
 tion  of  the  Union  Public  Service
 Commission.

 National  Defence  Academy

 Biz.  Shri  Madhusudan  Rae:  Will
 the  Minister  of  Defence  be  pleased  to
 state:

 (a)  the  total  number  of  candidates
 who  appeared  in  the  examination  for
 selection  of  cadets  for  the  National
 Defence  Academy  in  the  year  1958;
 and

 (b)  how  many  have  been  selected
 for  training  (State-wise)?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  (a)  4486.

 (b)  The  required  information  ts
 piven  below:—

 Number  of  candidat
 admitted  to  the  N.D.A States  प्‌

 Course  Course
 com-  com-

 mencing  mencing  Total
 in  in

 Jan-  July
 uary  1958
 7958

 Punjab  42  ‘Sr  93
 Delhi  28  24  52
 Utrar  Pradesh  4  28  42
 Bombay  4  II  25
 Assam  2  2  4
 Bihar  I  4  5
 Jammu  and

 Kashmir  I  4  5
 Madhya  Pradesh  2  I  3
 Orissa  |  I
 Rajasthan  3  5  8

 re  7  4  II
 Himachal  Pradesh  {  z  3
 Madras  3  3  6
 Mysore  §  6  it
 Andhra  Pradesh  I  2  3
 Kerala  I  I  2

 TOTAL  725  749  274
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 Colonies  for  Scheduled  Tribes  in  Orisss

 213,  Shri  Panigrabi:  Will  the  Minu-
 ter  of  Home  Affairs  be  pleased  to
 state  ‘

 (a)  whether  the  Central  Govern-
 ment  have  advanced  any  financial
 assistance  to  the  Orissa  Government
 for  constructing  colonies  for  Sche-
 duled  Tribes  in  Orissa  during  1958-59,

 (9)  af  so,  the  number  of  Scheduled
 Tribe  familes  who  have  been  settled
 in  these  colonies  in  Orissa  during  the
 above  period  so  far,  and

 (c)  whether  there  is  any  other  pro-
 posal  for  construction  of  colonies  for
 Scheduled  Tribe  people  in  the  State?

 The  Deputy  Minister  of  Home  Affairs
 (Shrimati  Alva)  (a)  The  State  Gov-
 ernment  have  provided  an  amount  of
 Rs  590  lakhs  for  the  construction  of
 20  new  colonies  for  the  settlement  of
 800  Adivasi  families  in  Orissa  during
 1958-59  under  thc  Backward  Classes
 Sector  of  thc  State’s  Second  Five
 Year  Plan  The  Central  Government
 will  share  50  per  cent  of  the  actual
 expenditure  on  this  scheme

 (b)  By  the  end  of  30th  September
 958  the  State  Government  had  com
 pleted  only  the  preliminary  arrange-
 ments  for  the  construction  of  the  20
 colonies  mentioned  above

 (६)  There  is  no  other  colonisation
 scheme  under  the  Scheme  for  the
 Welfare  of  Backward  Classes

 Nickel  Coins  in  Orissa

 24  Dr.  Samantsinhar  Will  the
 Minister  of  Finance  be  pleased  to
 state

 (a)  whether  there  35  any  difficulty
 in  marketing  one  anna  and  two  pice
 nickel  coms  m  Orissa,

 (b)  xf  so,  the  reasons  thereof,

 (c)  whether  there  is  any  proposal
 to  withdraw  these  coins  from  circula-
 tion,  and

 (0)  if  so,  when?
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 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  Some  complaint
 was  received  early  in  January  last
 that  yellow  nickel-brass  one-anna  and
 half-anna  coins  were  not  freely  cir-
 culating  in  some  parts  of  Orissa.
 This  being  brought  to  the  notice  of
 the  State  Government,  they  have  ex-
 plained  the  correct  position  about  the
 legal  tender  character  of  these  coins

 to  the  public  by  means  of  a  Press  note
 No  further  complaint  has  since  been
 heard

 (b)  The  exact  reason  is  not  known
 to  Government  It  may  be  due  to
 false  rumours  spread  by  some  un-
 scrupulous  persons  that  these  coins
 have  also  ceased  to  be  legal  tender
 along  with  the  yellow  nickel  brass
 two-anna  coins

 (९)  and  (d)  In  order  to  have  the
 full  advantage  of  the  introduction  of
 decimal  system  of  currency  in  the
 country,  all  the  old  coins  in  the  anna-
 pie  series  are  to  be  withdrawn  from
 circulation  It  is  not  possible  to  say
 so  far  in  advance  what  particular
 types  of  coins  wil]  be  called  in  at  a
 Particular  time  nor  is  it  considered
 desirable  to  do  so  Notification  will,
 however  issue  sufficiently  in  advance
 of  the  date  of  demonetisation  of  any
 such  coins

 Supply  of  CL.  Sheets  to  Manipur
 215  Shri  L.  Achaw  Singh  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state

 (a)  whether  the  supply  of  CI
 sheets  for  Manipur  has  been  stopped
 for  a  long  period,

 (b)  of  so  reasons  therefor;  and

 (c)  steps  taken  to  meet  the  require-
 ments  of  CI  sheets  m  Manipur?

 The  Minister  of  Home  Affairs  (Shri
 G  B  Pant):  (a)  and  (b)  For  some
 months  Cl  sheets  have  not  been
 obtamed  by  the  agents  of  the  Manipur
 Admunistration  as  they  regard  the
 price  at  which  they  are  issued  to  them
 as  uneconomic
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 (६)  This  matter  has  been  taken  up
 with  the  Iron  and  Stee]  Controller.

 ‘Transfer  of  Clerks  in  MLE.S.
 2i6.  Shri  M.  B.  Krishna:  Will  the

 Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  if  38  a  fact  that  the
 combatant  clerks  im  the  Electrical
 Mechanical  Engineering  Corps  are
 transferred  to  the  stations  of  their
 choice  after  completion  of  a  certain
 period  of  service;

 (b)  whether  this  procedure  78  follow-
 ed  in  other  corps  of  the  Defence  lIrke
 the  Army  Ordnance  Corps  etc,  and

 (९)  what  is  the  annual  expenditure
 on  such  transfers?

 The  Minister  of  Defence  (Shri  Krishna
 Menon):  (a)  and  (b)  No.  It  is  not
 the  policy  to  post,  as  a  matter  of
 course,  combatant  personnel,  including
 clerks,  to  stations  of  their  choice  afte
 completion  of  a  certain  period  of  ser-
 vice  In  the  Electrical  and  Mecham-
 cal  Engineering  Corps,  however,  per-
 sonnel]  who  have  completed  their  pres-
 eribed  tenure  of  duty  in  units  located
 in  non-family  stations  in  the  Jammu
 and  Kashmur  and  North  East  Frontier
 Agency  Areas  or  those  who  are  duc
 to  retire  from  service  within  a  period
 of  two  years,  are  posted  to  stations
 of  their  choice,  subject  to  adminis-
 trative  convenience  and  exigencies  of
 service  Similai  treatment  is  accord-
 ed  to  personnel  of  the  Army  Ordnance
 Corps  on  completion  of  their  tenure
 in  Jammu  and  Kashmir  and  United
 Nations  Emergency  Force

 (९)  No  separate  statistics  in  this
 respect  are  maintained

 Stodents  Pursuing  Naval  Architecture

 27.  Shri  Aurobindo  Ghosal;  Will
 the  Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  state

 (a)  whether  any  student  is  at  pre-
 sent  taking  lesson  in  Naval  Architec-
 ture  in  the  Kharagpur  Technological
 College;  and
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 {b)  how  many  students  have  passed
 in  this  subject  since  4958  and  how
 many  since  employed?

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  (a)  There  are  at  present  49
 students  on  roll  m  the  Naval  Architec-
 ture  Course  at  the  Institute.

 {b)  Twenty-two  students  have
 Passed  out  since  1956,  All  except  one
 who  is  ailing,  are  employed,

 छा  Development  Scheme
 Shri  D.  C.  Sharma:

 218.  Shri  Ram  Krishan:
 Shri  RB.  8.  Tiwary:

 Will  the  Mmuster  of  Steel,  Mines
 and  Fuel  be  pleased  to  state:

 (a)  whether  Ox]  and  Natural  Gas
 Commission  has  prepared  any  scheme
 for  oil  development  im  the  country
 during  the  Third  Five  Year  Plan
 Period;  and

 (b)  if  ४०,  the  nature  of  the  schemes?
 The  Minister  of  Mines  and  Oi!  (Shri

 K.  D.  Malaviya):  (a)  The  matter  i
 under  consideration  of  the  Oil  and
 Natural  Gas  Commission

 (b)  Does  not  arise

 Vigyan  Mandirs  in  Bombay  State
 219,  Shri  Pangarkar:  Will  the  Minis-

 te  of  Scientific  Research  and  Cultural
 Affairs  be  pleased  to  state:

 a)  whether  the  Government  of
 Bombay  have  submitted  any  Proposal to  establish  any  Vigyan  Mandirs  in
 the  State,  and

 (b)  if  so,  the  number  and  locations
 thereof?

 The  Deputy  Minister  of  Scientific
 Research  and  Cultural  Affairs  (Dr,
 का  M.  Das):  (a)  and  (b)  A  proposal has  been  received  for  the  establish-
 Ment  of  two  Vigyan  Mandirs—at
 Karad  (North  Satara)  and  Vedchi
 (Surat  Distt)  and  is  under  considera-
 tlon
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 elk  Songs  and  Paintings
 20.  है...  Pangarkar:  W2ll  the  Minis-

 ter  of  Scientific  Research  and  Culteral
 A@faira  be  pleased  to  state  whether
 Government  have  taken  any  steps  so
 far  for  the  collection,  preservation  and
 popularisation  of  folk  songs  and
 paintings  of  Orissa,  erstwhile  Madhya
 Bharat,  and  Vidarbha  region  of
 Bambay?

 The  Deputy  Minister  of  Scientific
 Research  and  Cultural  Affairs  (Dr.
 M.  M.  Das):  Yes,  Sir.  The  All  India
 Radio  Stations  at  Cuttack,  Nagpur,
 Bhopal  and  Indore  broadcast  pro-
 grammes  of  folk  songs  of  these
 regions.

 A  series  of  monographs  of  Indian
 Paintings  which  will  cover  also  Orissa
 are  proposed  to  be  brought  out.

 The  Nationa]  Akademies  also  have
 programmes  for  collection,  preserva-
 tion  and  popularisation  of  folk  art  in
 their  respective  fields

 Ol  from  ‘Kuth’  Herb

 22i.  Shri  Hem  Raj:  Will  the  Minis-
 ter  of  Scientific  Research  and  Cultural
 Affairs  be  pleased  to  state:

 (a)  whether  any  researches  have
 been  made  to  get  oi  from  ‘Kuth’
 (costus)  medicinal  herb  in  any  of  the
 National  Research  Laboratories;  and

 (b)  if  so,  the  details  thereof  ard
 the  results  achieved  so  far?

 The  Deputy  Minister  of  Scientific
 Research  and  Cultural  Affairs  (Dr
 का.  M  Das):  (a)  Yes.  Sir.  Researches
 have  been  carried  out  at  the  National
 Chemica]  Laboratory,  Poona,  and  the
 Regiona)  Research  Laboratory  Jammu.

 (b)  National  Chemical  Laboratory
 has  standardised  and  patented  a
 method  for  the  extraction  of  the  oil
 from  the  roots  of  the  plant.  By  this
 method  one  maund  of  costus  roots  gives
 about  4.9  Ibs  practical  grade  oi]  and
 about  42  lbs.  of  refined  grade  oil,
 which  can  be  used  in  pharmaceutical
 and  perfumery  preparations.
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 Youth  Hostel  Association

 Shri  Aurobindo  Ghosal:
 222.  /  Shri  8.  C.  Samanta:

 Shri  Subodh  Hansds:

 Will  the  Minister  of  Education  be
 Pleazed  to  state:

 (a)  whether  Government  have  given
 any  grant  to  Youth  Hostel  Association
 of  India;  and

 (b)  if  so,  the  amount  given  so  far?
 The  Minister  of  Education  (Dr.  K.

 L  Shrimali):  (a)  Yes,  Sir.
 (b)  Rs.  62,620.

 T.C.M.  Scheme

 223.  Shri  B.  C.  Mullick:  Will  the
 Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  state
 the  number  of  institutions  m  India
 (State-wise)}  that  have  been  receiving
 substantial  assistance  under  the  T.C.M.
 Scheme?

 The  Deputy  Minister  of  Scientific
 Research  and  Cultura]  Affairs  (Dr.
 M.  M.  Das):  The  information  is  being
 collected  and  will  be  laid  on  the  Table
 of  the  House.

 Tripura  Land

 22h,  Shri  Dasaratha  Deb:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  how  many  petitions  have  been
 received  from  the  tribals  to  get  bando-
 bast  of  land  in  the  Chalita-chara  area
 of  Tripura;  and

 (b)  the  steps  taken  to  expedite  the
 bandobast  there?

 The  Minister  of  Home  Affairs  (Shri
 G  B.  Pant):  (a)  and  (b).  The  infor-
 mation  is  being  collected  and  will  te
 taid  on  the  Table  of  the  House.

 Vigyan  Mandirs  in  U.P.

 226.  Shri  Vajpayee:  Will  the  Minis-
 ter  of  Scientific  Research  and  Cultural
 Affairs  be  pleased  to  state:

 (a)  whether  any  Vigyan  Mandir  is
 Proposed  to  be  established  m  Uttar
 Pradesh  during  1959-60;  and
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 (b)  if  so,  whether  the  State  Gov-
 ernment  have  submitted  any  proposal
 to  this  effect?

 Tho  Deputy  Minister  of  Scientific
 Research  and  Cultural  Affairs  §  (Dr.
 का,  M.  Das):  (a)  and  (b).  Yes  Sur,
 if  necessary  proposals  in  this  behalf
 are  received  from  the  State  Govern-
 ment.

 Anti-Corraption  Results  in  958

 227.  Pandit  J.  P.  Jyotishi:  Will  the
 Minister  of  Home  Affairs  be  pleased  to
 state:

 (a)  the  number  of  cases  of  corrup-
 tion  of  different  categories  brought  to
 book  in  the  Central  Government  es-
 tablishments  during  ‘1958;

 {b)  the  number  of  cases  proceeded
 in  the  law  courts  and  the  number  of
 cases  in  which  departmental  =nquir-
 leg  were  started,

 (९)  the  number  of  officers  class-wisc
 proceeded  against;  and

 (d)  number  of  cases  decided  und
 the  number  of  officers  (class-wise)
 penalized?

 The  Minister  in  the  Ministry  of
 Home  Affairs  (Shri  B.  N  Datar);  (a)

 to  (d)  <A  Statement  regarding  cases
 dealt  with  by  the  Special  Police  Es-
 tablishment  during  2958  is  laid  on  thre
 Table  of  the  House  [See  Appendix
 I,  annexure  No  5l]  Information  re-
 garding  such  cases  dealt  with  without
 the  help  of  the  Special  Pohce  Estab-
 lishment  will  be  furnished  as  soon  as
 available

 Exchange  of  Scholars  between  India
 and  China

 228,  Pandit  J.  P.  Jyotishi:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  whether  applications  were  in-
 vited  for  the  study  of  Chinese  langu-
 age  in  China  under  the  “Exchange  of
 Scholars  between  India  and  China
 Scheme  for  1958-59";

 (b)  if  so,  the  last  date  of  receiving
 applications;
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 (¢)  the  number  of  applications  re-
 ceived;

 (a)  whether  selection  has  been
 made;  and

 (e)  if  so,  their  names  and  qualifica-
 tions?

 The  Minister  of  Education  (Dr.  K.
 L,  Shrimali):  (a)  Yes,  Sir.

 (b)  October  4,  958

 (९)  152,

 (d)  and  (९)  The  selection  Is  ex-
 pected  to  be  made  shortly.

 Ww  hrs.

 RE  MOTION  FOR  ADJOURNMENT

 Lock-our  in  Sucar  MILs

 Shri  S.  M.  Banerjee  (Kanpur)  .  Su,
 on  the  l0th,  I  tabled  an  adjournment
 motion  on  the  lock-out  in  the  Rampur
 Sugar  mills  and  you  were  pleased  to
 ask  the  Deputy  Minister  of  Labour  to
 make  a  statement  Today  is  the  l2th
 day  of  the  lock-out  and  no  statement
 9  coming  I  want  to  know  whether
 they  want  to  make  any  statement,

 Mr.  Speaker  I;  the  hon  Minister  of
 Labour  here?  I  do  not  find  him.  Any-
 how,  the  hon  Munster  of  Parlhiamen-
 tary  Affairs  is  here  The  hon  Member
 ra'sed  a  point  and  he  tabled  an
 adjournment  motion  relating  to  the
 lock-out  in  Rampur  Sugar  Mills  The
 hon  Deputy  Minister  of  Labour  has
 stated  that  the  facts  were  not  with
 him  and  that  he  would  gather  the  facts
 and  place  a  statement  on  the  Table  of
 the  House  as  early  as  possible  The
 hon  Member  says  that  today  is  the
 12th  day  of  the  lock-out.  The  hon.
 Minister  of  Parhamentary  Affairs  will
 kindly  intimate  this  to  the  Minister  of
 Labour  and  ask  him  whether  he  can
 make  a  statement  in  the  course  of  the
 day  if  it  is  ready  or  he  may  meke  a
 statement  tomorrow.
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 PAPERS  LAID  ON  THE  TABLE
 ACTION  TAKEN  BY  GOVERNMENT  ON

 ASSURANCES

 The  Minister  of  Parliamentary
 Affairs  (Shri  Satya  Narayan  Sinha):  I
 beg  to  lay  on  the  Table  a  copy  of  each
 of  the  following  statements  showing
 the  action  taken  by  the  Government
 on  various  assurances,  promises  and
 undertakings  given  by  the  Ministers
 during  the  various  sessions  of  Second
 Lok  Sabha

 a)  Supplementary  Statement  No
 I,  Sixth  Session,  958  [See
 Appendix  I,  annexure  No  52]

 (a)  Supplementary  Statement  No
 V,  Fifth  Session,  958  [See
 Appendix  J,  annexure  No  53]

 (uy  Supplementary  Statement  No
 जाए  Fourth  Session,  958
 (See  Appendix  I,  annexure
 No  54]

 (iv)  Supplementary  Statement  No
 XVI  Third  Session  957  [See
 Appendix  I,  annexure  No  55)

 (v)  Supplementary  Statement  No
 XX  Second  Session,  957  |  See
 Append  x  I,  annexure  No  56]

 (vi)  Supplementary  Statement  No
 XIX  First  Session  957  |  See
 Appendix  I,  annexure  No  57]

 AMENDMENT  TO  Mininc  Leases  (Monr-
 FICATION  OF  TERMS)  RULES

 The  Mouster  of  Mines  and  Oil  (Shri
 K.  0  Malaviya)  I  beg  to  re  lay  on
 the  Table  under  Sub-section  qd)  of
 Section  28  of  the  Mines  and  Minerals
 (Regulation  and  Development)  Act,
 1957,  a  copy  of  Notification  No  GSR
 080  dated  the  5th  November,  1958,
 making  certain  further  amendment  to
 the  Mining  Leases  (Modification  of
 Terms)  Rules,  956  {Placed  in
 Library,  See  No  LT-082/58]

 NOTIFICATIONS  ISSUED  UNDER  DELHI
 Munrcrpa,  Corronation  Act

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  I
 beg  to  re-lay  on  the  Table  under  sub-
 section  (2)  of  Section  479  of  the  Delhi

 Municipal  Corporation  Act,  ‘1957,  a
 copy  of  each  of  the  following  Rules:

 (i)  Delh:  Municipal  Corporation
 (Determination  of  final  usssue-
 rate  of  water)  Rules,  1958,
 published  in  Delhi  Gazette—
 Notification  No  40/5/58(I)—
 Delhi  dated  the  22nd  August,
 958  [Placed  sn  Library,  See
 No  LT-909/53)

 ay)  Delhi  Municipal  Corporation
 (Determination  of  cost  of  dis-
 posal  of  Sewage)  Rules,  1958,
 publishea  3  Delhi  Gazette—-
 Notificaton  No  40/5/58  (II)  गा
 Delhi  dated  the  22nd  August,
 958  [Placed  in  Library,  See
 No  LT-90/58}

 NoTIFICATION  ISSUED  UNDER  ALL  INDIA
 Services  Act

 Shri  Datar  I  beg  to  lay  on  the
 Table  under  sub-section  (2)  of  Sec-
 tion  3  of  the  All  India  Services  Act,
 i95l,  a  copy  of  Not  fication  No  GSR
 77  dated  the  24th  January,  1959,
 making  certain  further  amendments  to
 Schedule  III  to  the  Indian  Adm  nistra-
 tive  Service  (Pay)  Rules,  954  [Plac-
 ed  in  Library  See  No  LT-94/59]
 Inpo-SWEDISH  AGREEMENT  FOR  AVOID-
 ANCH  OF  DOUBLE  TAXATION  OF  INCOME

 The  Deputy  Minister  of  Finance
 (Shri  B  BR  Bhagat)  On  behalf  of  the
 Minister  of  Revenue  and  Civil
 Expenditure,  I  beg  to  lay  on  the  Table
 a  sopy  of  the  Agreement  between  the
 Government  of  Inda  and  the  Royal
 Government  of  Sweden  for  the  avoid-
 ance  of  double  Taxation  of  income
 published  in  Notification  No  GSR
 112,  dated  the  23rd  January  959
 [Placed  wm  Library  See  No  LT-i200/
 59]

 NOTIFICATIONS  ISSUED  UNDER  SEA
 Customs  Act

 Shri  B  R.  Bhagat:  I  beg  to  lay  on
 the  Table,  under  sub-section  (4)  of
 Section  43B  of  the  Sea  Customs  Act,



 [Shri  8.  ह  Bhagat)
 ‘1878,  a  copy  of  each  of  the  folowing
 Not.ficat.ons:  —

 ql)  GSR  No  8  dated  the  8rd
 January,  1959;

 {2)  GSR  No  9  dated  the  3rd
 January,  799  [Placed  m
 Library,  See  No  LT-395/59)

 AMENDMENT  TO  THE  CENTRAL  Excise
 Ruizs

 Shri  8  R.  Bhagat:  I  beg  to  lay  on
 the  Table,  under  Section  38  of  the
 Central  Excises  and  Salt  Act,  1944,  a
 «opy  of  each  of  the  following  two
 Notifications  making  certain  further
 amendments  to  the  Central  Excise
 Rules,  944

 (l)  GSR  No  95  dated  the  24th
 January,  1959;

 (2)  GSR  No  9  dated  the  Sist
 January,  959  [Placed  in
 Library  See  No  LT-96/59]

 ANNUAL  REport  oF  NaTIONAL  RESEARCH
 DEVELOPMENT  CORPORAIION  OF  INDIA

 The  Deputy  Minister  of  Scientific
 Research  and  Cultural  Affairs  (Dr  ™.
 M.  Das):  Sir,  I  beg  to  lay  on  the
 Table,  under  sub-section  (l)  of  Sec-
 tion  639  of  the  Companies  Act,  1956,
 a  copy  of  the  Annual  Report  of  the
 National  Rescirch  Development  Cor-
 poration  of  India  along  with  the
 Audited  Accounts  for  the  period  end-
 ing  the  3ist  March  958  (English  and
 Hnd  versions)  [Placed  m  Library,
 See  No  LT-97/59)
 RULES  FRAMED  UNDER  SUPPRESSION  09
 ImmoraL  TRAFFIC  IN  WoMEN  AND

 (फिका.  Act

 The  Deputy  Minister  of  Home
 Affairs  (Shrimati  Alva):  Sir,  I  beg  to
 lay  on  the  Table  under  sub-section  (4)
 of  section  28  of  the  Suppression  of
 Immoral  Traffic  im  Women  and  Girls
 Act,  ‘1956,  a  copy  of  the  Suppression
 of  Imoral  Traffic  in  Women  and  G  rls
 (Andaman  and  N  cobar  Islands)  Rules
 ‘1958,  published  in  the  Andaman  and
 Nicobar  Gazette  Notification  No  SUP/
 TYWG/23/l  dated  the  2nd  July,  958

 to  Matter  af  Urgent
 Public  Importence

 and  a  corrigendum  thereto  (Placed
 im  Library,  See  No.  LT-98/59].

 ———

 ‘18-032  brs

 OPINIONS  ON  BILL
 Shri  Raghubir  Sahai  (Budaun).  Sur,

 I  beg  to  lay  on  the  Table  Paper  No.  l
 of  op  nions  on  the  Code  of  Criminal
 Procedure  (Amendment)  Bill  which
 was  circulated  for  the  purpose  of
 eliciting  opinion  thereon  by  the  direc-
 tion  of  the  House  on  the  5th  Septem-
 ber,  958

 12-04  hrs.

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 DeatH  or  RarLway  EMPLovers
 Shri  Tangamani  (Madura)  ‘Sir,

 Under  Rule  ‘197,  I  beg  to  call  the
 attent  on  of  the  Minister  of  Railways
 to  the  following  matter  of  urgent
 public  importance  and  I  request  that
 he  may  make  a  statement  thereon

 “The  death  of  some  Ra:way
 employees  and  injuries  to  several
 others  duc  to  falling  of  a  guder
 of  a  brdge  on  Gadag-Sholapur
 Section  of  Southern  Railway  on
 the  8th  February,  1959"

 The  Deputy  Minister  of  Railways
 (Shri  8  V.  Ramaswamy):  Suir,  the
 bridge  over  the

 Shri  T.  B  Vittal  Rao.  (Khammam).
 May  we  request  him  to  be  a  hittle
 louder?

 Mr,  Speaker:  Some  hon  Members
 start  slow  and  then  increase  their
 vo  ce

 Shri  Hem  Barua:  (Gauhatl)
 Since,  this  morning  something  7
 wrong  with  the  mike  and  it  is  not
 working  properly

 Mr.  Speaker:  I  shall  try  to  find  oul
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 $0/10-15  between  Hole—Alur  and
 Badami  stat.ong  of  the  Gadaeg-Shola-
 pur  Section,  comprising  2  spans  of
 300  feet  each,  was  built  in  885  The
 original  wrought  iron  girders  were
 being  replaced  and  up  to  Saturday,  the
 7th  February,  1959,  six  spans  from  the
 Gadag  end  and  three  spans  from  the
 Sholapur  end  had  been  replaced  by
 new  girders

 The  method  of  changing  the  girders
 consisted  of  a  cycle  of  operations,
 divided  into  two  stages,  and  repeated
 for  each  span  in  the  same  sequence
 The  two  stages—termed  the  munor
 block  stage  and  the  major  block
 stage—were  carried  out  by  blocking
 the  line  to  all  pubhe  traffic  for  four
 hours  and  ten  hours  respectively,  the
 longer  block  usually  being  taken  on
 Sundays  As  the  sequence  of  opera-
 tions  on  each  span  is  technica!  matte:
 T  will  pass  it  over

 On  8th  February,  959  the  major
 block  stage  was  m  progress  on  span
 No  7  from  the  Gadag  end  After  the
 service  girders  had  been  secured  0
 the  trolleys  and  the  latter  had  moved
 about  20  feet  smoothly  the  new  mam
 girders  on  which  the  trolley  tracks
 were  supported  suddenly  buckled  and
 the  whole  span  collapsed  instantane-
 ously  The  time  was  2  25  hours  in
 the  mid-day  the  weather  wat  clear
 and  calm  The  regirdering  scheme
 had  been  carefully  planned  and  exe
 cuted  None  spans  out  of  2  had  been
 successfully  replaced  and  completed
 without  any  untoward  incident,  indi-
 cating  that  the  regirdering  scheme  was
 being  implemented  in  an  appropriate
 manner  None  of  the  previous  nine
 new  spans  have  shown  any  signs  of
 distress  at  any  stage

 The  work  was  supervised  by  a  very
 competent  Executive  Engineer
 (Bridges)  of  the  Southern  Railway

 who  was  assigned  whole-time  on  this
 task  He  was  assisted  by  two  Assist-
 ant  Engineers—both  experienced
 Br  dgemen—one  of  whom  was  w  th
 the  Executive  Engineer  at  the  bridge

 Railway  happened  to  be  on  the  spot,
 even  though  he  was  not  directly  con-
 cerned  with  this  scheme  nor  was  it

 the  site  on  that  date,  witnessing  the
 process  of  regirdermg  The  informa-
 tion  received  indicates  that  the  Execu-
 tive  Engineer  (Brdges)  :ncharge  was
 standing  at  the  centre  of  pier  No  6,
 the  Deputy  Chief  Engineer  on  its
 western  side  and  their  escape  from
 harm  is  providential  The  District
 Mechanical  Engineer,  who  had  merely
 come  to  watch  an  interesting  job  under
 ec  cution  and  who  was  standng  on
 the  eastern  side  of  the  pier,  was  unfor-
 tunately  knocked  down  and  killed

 It  has  not  been  possible  to  deter-
 mine  the  cause  of  the  buckling  of  the
 grders  The  Genera]  Manager  has
 ordered  a  Heads  of  Department
 Enquiry  The  Enquiry  is  expected  to
 commence  today

 Four  official,  were  killed  Their
 names  are  Shr:  Lakshm:  Narayan,
 District  Mechnica]  Engineer,  Hubh,
 Shri  Mastan  Bridge  Inspector,  Shri
 Bheemappa  Elappa,  Carpenter  and
 Shri  Kunjumohiuddin  Khalas:  Ten
 persons  suffered  serious  injur  ्  and
 four  person,  sustained  mimor  injuries
 Of  these  twelve  are  m  the  Railway
 Hospital  at  Hubli  The  latest  reports
 indicate  that  all  of  them  are  out  of
 danger  and  recovering  One  _  person
 may,  however  have  to  have  his  leg
 amputated  Furst  aid  was  rendered  on
 the  spot  by  two  railway  doctors  and
 one  local  doctor  The  injured  were
 rushed  to  Hole-Alur  Station  and
 brought  to  the  Hubh  ra:rlway  hospital

 As  span  No  7  is  not  3:n_  position
 through-running  75  interrupted  and  is
 expected  to  be  resumed  on  the  16th
 mstant  Transhipment  of  passengers
 has  not  been  possible

 The  accident  m  which  four  railway-
 men—one  officer,  one  supervisor,  one
 artisan  and  one  bridge  khalasi—laid
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 {Shr  8  द  Ramaswamy]  ,
 down  their  hves  while  on  duty,  ws
 indeed  most  regrettable

 Shri  8.  M.  Banerjee  (Kanpur)  May
 I  know  whether  eny  ed  hoe  compen-
 sation  has  been  paid  to  the  famrles  of
 the  deceased?

 Shri  s.  V  Ramaswamy:  It  ty  too
 early  to  say,  it  wil]  be  considered  in
 due  course

 Shri  T  B  Vittal  Rao:  The  hon
 Minister  has  said  that  the  enquuy  ए
 being  conducted  by  the  heads  of
 departments  May  I  know  why  the
 Inspector  of  Railways  is  not  conduct-
 ing  the  enquiry?

 The  Minster  of  Railways  (Shri
 Jagjivan  Ram).  It  is  not  a  major
 reilway  accident  The  Inspector  of
 Railways  is  to  make  an  enquiry  when
 8  major  railway  accident  takes  place

 20  hrs
 INDIAN  RAILWAYS  (AMENDMENT)

 BILL—contd.

 Mr  Speaker  The  House  will  now
 take  up  further  consideration  of  the
 following  motion  moved  by  Shri
 Shahnawaz  Khan  on  the  IJth  Febru-
 ary,  1959,  namely

 “That  the  Bill  further  to  amend
 the  Indian  Railways  Act,  1890,  be
 taken  into  consideration”

 Shri  D  C  Sharma  was  im  possession
 of  the  House  The  time  allotted  for  this
 Bill  is  four  hours  The  time  taken
 thus  far  has  been  only  a  few  minutes
 So,  the  balance  is  nearly  four  hours

 May  I,  at  this  stage,  enquire  as  to
 what  amount  of  time  the  hon  em-
 bers  would  like  me  to  allot  for  general
 consideration  of  the  Bull  and  for  the
 clause-by-clause  consideration?

 Shri  Tangamani  (Madurai)  Three
 hours  and  one  hour  respectively

 Mr.  Speaker:  Very  well

 FESRUARY  72  799  (Amendment)  Bill  he

 Shri  D.  C.  Sharma  (Gurdaspur):  i
 welcome  this  Bill.  As  I  said  yester-
 day,  the  incidence  of  ticketless  travel,
 the  incidence  of  the  mususe  of  the
 alarm  chain  and  the  meidence  of
 unauthorized  hawking  are  on  the
 merease  These  have  been  progres-
 sively  on  the  increase  during  the  past
 few  years

 2]  brs

 [Ma  Deeury-Speaxen  tn  the  Chatr]

 It  is  one  thing  to  look  at  these
 things  from  a  criminal  offence  pomt.
 of  view  That  is  a  good  approach,  and
 I  feel  that  ultumately  these  may  have
 to  be  dealt  with  on  that  level  But
 my  view  is  that  these  are  social
 diseases,  and  social]  diseases  do  not
 requre  only  remedies  of  this  nature
 but  require  remedies  of  some  other
 nature  also  I  would,  therefore,  ask
 the  Railway  Minister  to  find  out  in
 which  ralway  zones  these  discases
 have  been  more  rampant  IJ  can  name
 some  of  them,  but  I  do  not  want  to
 do  so  Jest  I  should  offend  the  suscep-
 tibilities  of  some  hon  Members  of  this
 House  I  know,  for  instance,  that  there
 are  certain  regions  in  which  ticketless
 travel  has  become  a  habit  Some
 people  do  that  with  impunity,  and  they
 do  it  tn  a  spirit  of  bravado  and  think
 that  it  75  an  adventure  to  travel  with-
 out  tickets  Why  it  is  bemg  done,  I
 do  not  know  I  know  that  alarm-chain
 pulling  has  become  a  pastime  with
 some  persons  They  do  it  as  it  1a  8
 kind  of  school-boy  sport  Why  they
 do  it,  I  do  not  know  At  the  same
 time,  unauthorized  hawking  has
 become,  I  am  sorry  to  say,  a  normal
 feature,  in  some  of  the  railway  stations
 and  in  some  of  the  trams  I  think
 that  a  regional  or  a  zonal  survey
 should  be  conducted  by  the  Reilway
 Ministry  to  find  out  why  such  thingr
 are  occurring

 I  find  that  two  Mimsters  are  talking
 at  this  time,  with  each  other  I  can-
 not  carry  or
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 Mr,  Deputy-Speaker:  The  Railway
 Minister  and  hiy  deputy  are  listening
 all  right.

 The  Minister  of  Railways  (Shri
 Jag}ivan  Ram):  ]  am  all  attention  to
 him

 Shri  D.  C.  Sharma:  I  was  submit-
 ting  very  respectfully  that  a  zonal
 survey  of  the  incidence  of  these  mal-
 Practices  should  be  undertaken  by  the
 Railway  Ministry.  They  should  go
 into  the  causes  of  the  incidence  of
 these  diseases  in  those  places,  in  those
 regions.  I  wonder  if  the  Railway
 Ministry  will  do  it,  but  I  think  it
 should  be  done.  If  it  is  not  done  by
 the  Railway  Ministry,  it  should
 be  done  by  that  Ministry  which
 conducts  some  sample  surveys.  I  think
 we  cannot  cure  this  social  disease
 unless  we  know  all  the  causes  that
 ex  st.

 Mr.  Deputy-Speaker,  I  say  with  duc
 deference  that  this  k.nd  of  disease  is
 to  be  found  more  amongst  persons  of
 a  certain  age-group  than  amongst
 others.  I  do  not  want  to  name  that
 age-group.  Why  do  they  do  it?  I  was
 myself  once  a  victim  to  this  kind  of
 thing  while  I  was  travellng  from
 Agra  to  Meerut.  At  the  railway  sta-
 tions  there  were  some  persons  of  a
 particular  age-group  who  wanted  to
 ‘board  the  compartment  without  hav-
 ing  bought  the  tickets.  I  think  they
 did  not  succeed  very  much,  but  still,
 they  threw  stones  and  did  all  that
 kind  of  thing.  So,  I  suggest  that  these
 offences  should  be  tackleq  properly  as
 a  social  evil  and  a  social  remedy
 administered  to  check  them.  At  the
 same  time,  I  feel  that  the  machinery
 of  the  Railway  Min‘stry  for  dealing
 with  thefts,  robberies,  murders  and
 other  things  has  become  out-dated.
 Tt  has  proved  to  be  utterly  ineffective
 and  infructuous,  and  the  Ra'lway
 Ministry,  instead  of  dealing  with  m‘nor
 things,  should  do  something  to  tackle
 big  problems.  It  should  bring  forward
 another  Bill  to  enable  us  to  deal  with
 this  problem.

 One  category  of  persons  has  been
 omitted  from  this  Bil]  and  that  cate-

 (Amendment)
 Bi  «८4८

 gory  is  a  very  elusive  category,  and
 T  am  sorry  to  say  that  most  of  us  or  at
 least  some  of  us  have  been  victims  to
 thet  category  while  travelling  in  the
 trains  or  at  the  railway  stations.  That
 category  is  the  category  of  pick-
 pockets.  I  do  not  know  whether  the
 Government  is  going  to  devise  some
 way  for  dealing  with  these  pick-
 pockets.  Perhaps  they  will  say  that
 the  normal  course  of  law  is  enough
 to  deal  with  these  pick-pockets.  But
 some  of  these  pick-pockets  travel  in
 the  trains  and  it  requires  a  different
 kind  of  remedy  on  the  part  of  the
 ra‘lway  authorities.

 I  would  next  say  that  the  intimi-
 dation  of  railway  servants  has  become
 a  habit  with  a  few  persons  in  our
 country.  I  do  not  find  that  the  rail-
 way  officials  have  that  kind  of  self-
 confidence,  that  air  of  confidence
 about  them,  which  they  used  to  have
 at  one  time.  ]  cannot  understand  why
 it  is  so.  Why  is  it  that  the  railway
 Officials  do  not  have  that  king  of
 morale  which  they  used  to  have  pre-
 viously?  It  is  a  question  which  the
 Railway  Ministry  should  look  into.  I
 may  suggest  that  the  Railway  Minis-
 try,  instead  of  bringing  out  this  pro-
 vision,  should  do  something  in  the
 nature  of  morale-boosting  of  the  admi-
 nistration  all  along  the  line.  I  find
 that  the  railway  administration  requ-
 ires  to  be  toned  up  so  that  it  can
 discharge  its  duties  effectively.  For
 instance,  I  know  that  four  million
 persons  travel  every  day  by  the  rail-
 ways  and  the  railway  authorities  come
 more  often  in  contact  with  the  public
 than  I  think  any  other  variety  of
 public  functionary.  Therefore,  I  sug-
 gest  that  the  Railway  Ministry  should
 devise  some  ways  of  giving  additional
 confidence  to  the  railway  officials  and
 functionaries.  It  is  not  enough  to
 have  a  simple  penal  provision.

 As  I  said,  I  welcome  this  Bill,  but
 I  know  the  fate  of  social  legislation.
 You  may  call  it  socio-penal  leg'slation.
 But  I  know  the  fate  of  it.  Two  Min-
 isters  have  again  started  talking  with
 each  other.
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 Mr,  ह... औ  Why  should
 the  hon.  Member  worry  about  it,
 when  the  hon.  Minister-in-charge  {s

 wo  attentive?

 Shri  D.  C.  Sharma:  I  cannot  under-
 stand  this,  I  am  addressing  through
 you  to  say  that  two  Ministers  are
 talking  with  each  other.

 Mr.  Deputy-Speaker:  But  he  would
 find  me  a  very  patient  listener  and
 the  Minister-in-charge  also  a  very
 patient  listener.

 Shri  D.  0,  Sharma:  But  do  you  not
 th  nk  that  the  attention  of  the  Member
 who  is  speaking  is  diverted  when  two
 persons  are  talking  over  there?

 Mr.  Deputy-Speaker:  Order,  order.

 Shri  D.  C.  Sharma:  I  submit  very
 respectfully  that  perhaps  all  these
 social,  penal  measures  will  become  a
 kind  of  dead-letter  as,  for  instance,
 the  Untouchabil'ty  Offence  Act.  I  do
 not  know  how  many  prosecutions  have
 been  launched  under  that  Act,  and
 how  many  persons  have  been  held  up
 for  the  offence.  So,  I  would  say  that
 there  is  not  much  virtue  in  passing  a
 Bill  of  this  kind.  There  may  be  some
 virtue,  but  not  much  virtue.  80,  I
 suggest  that  the  Railway  Ministry
 should  think  of  some  machinery  for
 the  implementation  of  such  measures

 Now  the  Minister  of  Parliamentary
 Affaire  has  started  talking.

 Mr.  Deputy-Speaker:  Why  should
 he  takes  it  on  himself?  I  have  stop-
 ped  it;  he  might  continue.

 Shri  D.  C.  Sharma:  I  was  saying
 that  in  addition  to  the  measures  sug-
 gested  here,  we  should  adopt  another
 method.  I  think  the  Railway  Ministry
 has  at  its  disposal  some  machinery
 for  social  education.  I  would  say  that
 the  Ministry  should  gear  up  that
 machinery  for  social  education  and
 try  to  impress  upon  the  railway  tra-
 vellers  that  this  kind  of  thing  is  anti-
 sorial  and  against  the  interests  of  the
 country  and  the  people  in  general.

 (Amendment)  Bill  es

 By  means  of  social  education,  the
 Ministry  should  bring  about  some
 hind  of  indentification  between  the
 Sailway  travellers  and  those  persons
 Who  are  trying  to  administer  the  rail-
 ways,

 The  Railway  Ministry  should  try
 to  make  use  of  the  media  of  mass
 Sommunication.  For  instance,  some
 kind  of  documentary  film  can  be  pro-
 Suced  on  these  subjectse—ticketless
 travel,  misuse  of  alarm  chain  pulling
 ~showing  the  evil  results  they  lead
 to,  All  these  things  can  be  made  sub-
 Jects  of  some  documentaries.  Audio-
 Visual  aid  also  can  be  utilised  for
 bringing  bome  to  the  people  the  ais
 Advantages  of  these  things.

 While  the  provisions  in  this  Bilt
 have  been  made  more  severe  than
 before,  I  think  in  some  cases,  the
 Brovisions  do  not  go  far  enough.  For
 instance,  it  is  said  m  clause  5  that

 4  person  who  has  unauthorisedly  oc-
 Cupied  a  berth  or  seat  and  whpy  re~
 fuses  to  vacate  it,  may  be  removed
 trom  the  compartment  by  any  railway
 Servant  and  he  shal}  also  be  pumish-
 able  with  fine  which  may  extend  to
 twenty  rupees.  That  is  good  so  far  2s
 it  goes,  but  I  have  known  that  some-
 times  the  removal  of  an  unauthoris+
 €d  traveller  in  a  train  has  led  to  the
 train  being  detained  for  a  very  long time.  It  is  not  possible  for  me  to
 Oring  to  the  notice  of  the  Railway Min  ster  all  such  incidents,  but  I
 know  that  sometimes  the  lack  of
 Bunctuality,  about  which  we  compla  n
 50  much,  is  due  to  such  incidents.  You
 hay  call  this  a  major  or  a  minor
 Sffence.  but  the  fine  of  Rs  20  is  not
 Very  severe  and  strict  I  think  this
 fine  should  be  so  graduated  as  to  make
 it  difficult  for  any  person  to  detain
 the  tram  and  make  it  unpunctual,

 Shri  Achar  (Mangalore):  On  a
 Boint  of  order,  Sir.  I  find  the  hon.
 Member  there  reading  a  newspaper. Is  it  in  order?

 Shri  C.  R.  Pattabhi  Raman  (Kum-
 bakonam):  It  is  not  a  newspaper,
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 Mr,  Deputy-Speaker:  It  may  be  in
 connection  with  thus  debate  Other-
 wise,  reading  of  newspapers  is  not
 allowed.  But  if  it  is  in  connection
 with  the  debate  that  is,  taking  place,
 certainly  that  is  allowed  It  is  not  a
 newspaper,  the  hon  Member  is  mis-
 taken

 Shri  D  C.  Sharma:  The  provisions
 of  the  Bill  should  be  made  more  rea-
 listic  It  should  be  in  accordance  with
 the  enormity  of  the  offence  and  I  feel
 that  a  fine  of  Rs  20  would  not  do  for
 that  purpose

 Clause  6  (2)  says

 “(LA)  The  excess  charge  refer-
 red  to  in  sub-section  qa  shall
 be  a  sum  equivalent  to  the  ordi-
 nary  single  fare  referred  to  in
 that  sub-section  or  fifty  naye
 patse  whichever  is  greater”

 I  do  not  know  whether  this  provi-
 sion  will  produce  the  desired  results,
 because  I  think  that  this  kind  of  thing
 makes  the  commussion  of  offences
 more  normal  than  exceptional

 For  persons  who  try  to  deal  with
 the  railway  officials  in  a  way  which
 is  not  proper  we  should  try  to
 have  a  better  scale  of  fine  and  im-
 prisonment  because  I  think  the  ral-
 way  officials  have  to  be  protected  I
 find  in  one  of  the  States  in  India,
 even  the  invigilators  for  examinations
 are  going  to  be  protected  So,  I  feel
 that  the  provision  in  regard  to  giving
 protection  to  railway  officials  should
 be  made  a  little  more  tight

 ]  weleome  this  Bull,  but  there  is  not
 much  worth  m  this  Bill  unless  it  is
 unplemented  I  hope  this  Bill  will  be
 implemented  m  a  way  which  will
 give  greater  confidence  to  the  travel-
 Img  public  as  well  as  to  the  railway
 authorities  and  which  would  put  some
 fear  of  God  into  the  minds  of  all  per-
 sons  who  try  to  p'ay  with  some  pro-
 vimons  of  the  Railways  Act

 Shrimati  Parvathi  Krishnan  (Coim-
 batore)  While  mtroducing  this

 (Amendment)  oe
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 Bill,  the  Deputy  Minister  used  the
 usual  word  saying  that  it  was  an  in-
 nocuous  measure  and  that  frequent
 pullng  of  the  alarm  cham  and  the
 loss  that  45  being  incurred  by  the  rail-
 ways  due  to  ticketless  travel  had  to
 be  checked  with  a  firm  hand  and  ao
 on  In  a  sense,  this  Bill  7  mcreasing
 the  penalties  that  are  imposed  on
 these  miscreants,  particularly  mcreas-
 ing  the  penalties  imposed  on  those
 who  pull  the  alarm  chain  unnecessarl~
 ly  and  too  often

 To  my  mind  it  एछ  not  this  that  ls
 going  to  remedy  this  trouble  that  ws
 there  on  the  railways.  You  can  con-
 tinue  to  increase  your  penalties,  have
 these  threats  and  show  the  mailed
 first  at  the  passengers,  but  by  and
 large,  the  troubles  will  be  there,
 because  they  arise  because  of  the  way
 m  which  the  railways  are  bemg  run.
 They  arise  out  of  the  difficulties  that
 the  common  man  faces  while  he  tra-
 vels  on  the  Indian  railways  For  ms-
 tance,  im  regard  to  frequent  alarm
 chain  pulling,  I  do  not  disagree  that
 sometimes  there  are  groups  of  stu-
 dents  or  merry-makers  who,  with  a
 sense  Of  muschief  or  playfulness,
 have  been  known  to  pull  the  cham  and
 when  the  railway  officer  comes  there
 and  asks  who  has  pulled  the  chain,
 there  38  a  lot  of  giggling  and  laugh-
 mg  and  you  cannot  find  out  the  mis
 creant  I  think  this  sort  of  meidents
 will  always  take  place  and  it  78  good
 that  the  youngsters  have  some  sense
 of  fun  provided  they  do  not  becorhe
 anti-social  in  this  sort  of  thing  But
 there  are  occasions  when  the  pulling
 of  the  alarm  chain  is  done  because  it
 1s  absolutely  impossible  for  the  pas-
 sengers  to  do  anything  else

 Incidently  coming  to  the  session
 this  tume  in  the  Grand  Trunk  Express
 I  was  myself  forced  to  pull  the  alarm
 chain  and  therebv  fulfil  one  of  my
 ambitions  in  life  There  aS  always  a
 temptation  to  pull  the  chain,  to  see
 if  you  pull  the  cham  the  train  will
 really  stop  Well,  this  time  I  was  forc-
 ed  to  do  it,  because  it  happened  that
 8  man  was  trymg  to  get  mto  the
 Ladies  Compartment  while  the  traiy
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 ‘was  in  motion  and  there  waa  abso
 lutely  no  alternative  but  to  pull  the
 chain  This  man  said  he  had  lost  his
 way,  he  was  trying  to  find  his  com-
 partment  which  he  could  not  find,  the
 tram  started  moving  and  so  he  jump-
 ed  at  the  first  foothold  which  he  could
 find  and  :t  happened  to  be  a  Ladies’
 Compartment  But  he  had  ai  very
 strange  sense  of  hearing  When  I  ask-
 ed  who  he  is  he  said  that  he  was  an
 army  man  So  I  told  him  that  he  could
 hang  on  to  the  bars  and  go  to  the
 next  compartment  He  said  that  there
 as  no  foothold  he  is  the  father  of
 five  children  who  are  entirely  depen-
 dent  on  him  and  so  on  I  sad  that  in
 that  case  I  have  no  alternative  except
 to  pull  the  chain  |  said  ‘IT  am  here,
 you  can  also  be  there  and  we  will  ex-
 Plain  the  position  and  you  will  find
 your  compartment"  He  immediately
 said  “I  canot  hear  you  please  open
 the  door"  Anvway  I  pulled  the
 chain  and  the  moment  the  train  stop-
 ped  he  started  running  away  If  at  was
 a@  bona  fide  case  I  am  sure  he  would
 mot  have  run  away  the  way  he  did
 do  He  had  run  away  for  dear  hfe
 Then  the  tram  conductor  came  and
 asked  me  did  you  pull  the  cham?  I
 said  Yes  He  asked  why  did  you
 pull  the  chain?  I  told  hum  why  I  did
 it  Then  he  ran  away  chasing  that
 ™man  Nothing  more  was  heard  about
 20  and  the  train  started  At  the  next
 station  the  tram  conductor  comes  to
 Me  and  asks  why  did  you  pull  the
 chain’  I  told  him  the  reason  Then  he
 asked  for  my  name  When  I  asked
 “why”  he  said  that  he  has  to  report
 the  case  I  said  well  I  have  got  a
 pass  He  was  being  rather  rude  to
 me  Then,  of  course,  I  told  him  what
 I  have  not  done  for  the  last  five  years
 T  used  my  privileged  position  as  MP
 and  just  said  “I  am  so  and  so,  Mem-
 ‘ber  of  Parliament”  Immediately  hus
 «old  manner  changed  and  he  apologz-
 ed

 The  reason  for  my  going  into  the
 details  m  describing  this  incident  is
 this  I  could  use  these  two  or  three
 magic  words  Member  of  Parliament
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 So,  he  immediately  changed  hus  be-
 haviour  What  would  have  been  my
 fate  of  I  did  not  say  that  I  was  an
 MP,  I  dread  to  think,  because  I  have
 heard  many  ‘cases  where  the  ralway
 officials  themselves  have  harassed
 those  who  pulled  the  chain  There  are
 occasions  when  it  is  very  difficult  for
 people  to  find  out  what  is  improper
 use  and  what  is  proper  use

 Therefore,  just  increasing  the  pen-
 alty  is  not  enough  There  should  be
 some  way  of  safeguarding  and  of
 guarantecing  the  manner  of  finding
 out  what  is  the  real  reason  for  pul-
 ling  the  chain  Secondly,  there  is  also
 a  very  much  larger  issue  involved,
 and  that  »  the  enormous  overcrowd-
 ing  that  i  there,  particularly  im
 third-class  Very  often  you  find  that
 the  chain  35  being  pulled  because  the
 passenger  happens  to  be  on  the  plat-
 form  with  a  suit  case  and  his  wife  us
 inside  the  compartment  and  it  is  a
 question  of  whether  the  wife  alone
 has  to  go  away  without  the  husband
 and  the  suit  case  or  whether  she
 would  hke  her  husband  and  the  suit-
 case  also  to  get  into  the  compartment

 Now  the  question  of  overcrowding
 is  not  being  tackled  properly  In-
 creased  number  of  third-class  coaches
 or  increased  number  of  trains  or  con-
 trolling  the  number  of  passengers,
 whatever  method  is  there,  it  has  to
 be  found  out  Because  it  is  not  done,
 there  is  such  tremendous  overcrowd-
 ing  with  the  result  that  tussle  takes
 place  between  the  passengers  who
 arc  coming  aut  and  those  who  are
 getting  into  it  There  is  a  lot  of  con-
 fusion  and  very  often  after  the  train
 leaves  the  platform  the  passengers
 are  forced  to  pull  the  alarm  chain,
 the  tram  comes  to  a  stop  and  there-
 fort,  these  delays  take  place  There-
 fore  just  to  say  that  these  delays  are
 taking  place,  there  is  wide-scale  pul-
 ling  of  alarm  chains  which  has  got
 to  br  checked  and  because  you  are
 increasing  the  penalty,  therefore,
 automatically  the  alarm  cham  pull-
 ing  ls  going  to  decrease,  that  I  think
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 will  be  very  much  in  the  wrong  and
 it  ds  an  illusion

 Basically  today  the  problem  that
 over-

 and  air-conditioned
 bogies  going  empty,  not  in  the  Grand
 Trunk  Express  but  in  other  trains,
 and  still  no  action  is  being  taken  to
 increase  the  accommodation  for  the
 third-class  passengers  Simulary,  we
 find  time  and  again  that  when  hig
 people  like  Governor  and  50  on  traval
 on  trains  the  whole  of  third-class
 compartments  being  reserved  for
 their  staff  which  means  that  the  usual
 third-class  passengers,  who  are  ac-
 customed  to  travelling  on  that  lime
 and  who  would  be  travelling  by  that
 tram,  they  have  to  crowd  themselves
 into  a  much  smaller  place  than  they
 usually  have  Then  the  overcrowd-
 ing  becomes  much  more  intense

 Then  there  are  other  suggestions
 that  are  time  and  again  being  put
 before  the  Railway  Board  One  8
 that  we  should  have  more  of  these
 boards  mdicating  the  long  distance
 coaches,  where  they  come  from  etc,
 so  that  people  know  exactly  where
 they  are  to  get  in  Now  if  you  say
 the  third-class  coaches  will  be  the
 fourth  and  fifth  compartments  and  so
 on,  it  will  certainly  help  the  passen-
 gers  Then  you  can  have  more  sign-
 posts  as  you  have,  for  instance,  for
 the  De-lux  trains  or  as  you  have  for
 some  of  the  main  trains  hke  the
 Grand  Trunk  Express  in  some  of  the
 stations  If  these  things  are  done,  it
 would  considerably  help  the  passen-
 gers  or  those  who  are  coming  to  re-
 celve  the  passengers  who  are  getting
 down  at  that  station,  those  who  are
 coming  to  meet  their  relations  and
 friends  to  be  there  on  the  spot  It
 would  also  considerably  reduce  the
 congestion  and  the  delays  that  occur
 because  of  passengers  getting  mto  the
 compartments  and  those  coming  out.

 Then  there  is  also  the  problem  of
 overcrowding,  particularly  in  the
 328  LSD.—5
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 local  trams  For  example,  take  the
 case  of  the  Bombay  city  Now  those
 trains  are  so  crowded  that  the  opera-
 tional  efficiency  leaves  much  to  be
 desured  for  and  it  is  mevitable  that
 this  sort  of  chain  pulling  will  con-
 tinue

 Therefore,  Just  mereasing  the  pen-
 alty  is  not  really  going  to  answer  the
 problem  The  problem  is  much  wider
 All  that  will  happen  is  that  this  will
 go  and  find  a  place  in  the  statute
 book  and  then  we  will  have  a  large
 number  of  cases  of  muscarriage  of
 justice  being  brought  to  the  notice  of
 the  hon  Minister  and  the  usual  pro~
 cedure  wull  continue  to  go  on  There-
 fore,  what  I  would  suggest  8  that
 apart  from  this  measure,  immedra-
 tely  steps  should  be  taken  m
 order  to  check  over-crowding,  im
 order  to  provide  better  facilities  for
 the  passengers  who  are  travelling

 Then,  very  often  you  find  that  just
 wnen  a  train  is  beginning  to  start  off
 the  passengers  are  tryng  frantically
 to  find  an  official  on  the  railway
 platform  who  can  hear  their  com-
 plaints  such  as  lights  failmg  m  the
 midnight,  which  makes  the  position
 very  difficult  particularly  for  the  lady
 passengers,  or  the  fans  failing  in
 mid-summer  or  water  exhausted  be-
 cause  of  various  leakages  that  are
 there  because  the  maintenance  is  80
 bad  All  these  things  are  there  and
 very  often  the  passengers  get  out  of
 the  train  and  wonder  to  whom  they should  make  the  complaint  so  that
 the  thing  can  be  set  right  straight-
 away  He  will  find  that  there  is  no-
 body  there,  because  one  does  not  know
 where  the  station  master  disappears
 at  that  particular  moment  So,
 one  finds  it  difficult  to  know  to
 whom  he  has  to  make  a  com-
 Plaint  Therefore,  the  efficiency
 aspect  has  also  got  to  be  looked  into
 If  the  passengers  as  soon  as  they reach  a  major  station  convey  a  com-
 plaint  and  the  moment  the  matter  is
 set  right,  then  it  will  help  the  pas-
 sengers  a  lot  For  imstance,  only
 recently  I  had  someone  who  had
 come  by  the  Grand  Trunk  Express,
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 While  the  train  was  moving,  sudden-
 ly  for  no  cause  or  reason  the  fans
 stopped  working  mght  at  midday.
 When  at  the  next  station  they  en-
 quired  why  the  fans  were  stopped
 the  explanation  was  that  the  guard
 had  by  mustake  switched  it  off  or
 something  like  that  This  sort  of
 things  naturally  tend  to  create  a  sort
 of  gulf  between  the  passengers  and
 the  railway  authorities  All  the  time
 the  railways  seem  to  think  that  the
 passengers  are  their  enemies  against
 whom  they  should  battle  and  so  they
 come  down  on  them  with  a  mated
 fist  with  all  kinds  of  fines  and  all  that
 instead  of  trying  to  approach  the
 whole  problem  m  a  more  rational
 manner

 With  regard  to  this  question  of
 ticketless  travelling,  you  are  now
 introducing  this  amendment  seekmg
 to  penalise  those  who  are  found  tobe
 travelling  without  a  ticket  That
 really  brings  before  us  the  much
 wider  problem  of  the  economic  diffi-
 culties  that  exist  today  due  to  which
 people  are  very  often  forced  to  travel
 without  buying  tickets  It  may  be
 that  a  man  may  suddenly  ect  a  tele-
 gram  that  somcbody  is  9  somewhere
 We  have  got  to  consider  his  economic
 position  also  I  do  not  say  that  there
 are  not  habitual  ticketless  travellers

 Mr  Deputy-Speaker  Should  the
 whole  economi  position  of  the  coun-
 try  be  discussed  here  on  the  question
 of  ticketless  travel?

 Shrimati  Parvathi  Krishnan:  I  am
 not  discussing  that  I  was  just  draw-
 ing  the  attention  of  the  hon  Minister

 Mr  Deputy-Speaker:  The  whole
 general  debate  on  Railways  was
 brought  in  when  the  question  of
 alarm  chain  pulling  was  discussed

 Shrimati  Parvathi  Krishnan  The
 point  is  not  that  I  want  to  go  into  the
 whole  issue  What  I  would  ask  for,
 in  carrying  out  the  provisions  of  this
 Act—it  is  sure  to  come  into  an  Act
 very  soon—is  a  more  human  approach
 towards  this  problem  of  dealing  with
 alarm  cham  pulling  and  ticketless

 travel.  It  is  not  that  I  am  trying  to
 defend  those  who  travel  without
 tickets,  I  would  be  the  last  person  to
 do  that  I  am  fully  aware  that  there
 are  gangs  operating  We  have  seen
 cases  coming  up  But  I  would  appeal
 that  this  human  approach  should  also
 be  there  in  tacklng  those  people  who
 are  not  necessarily  habitual  offenders
 put  who  may  havea  very  vahd
 reason  of  varying  difficulties  because
 of  which  they  happen  to  contravene
 a  particular  rule

 Shri  Jagjivan  Ram:  Such  number  ws
 very  small

 Shrimati  Parvathi  Krishnan:  But
 even  that  small  number  needs
 defence  Very  often  we  find—that
 has  been  our  expenence—that  a  small
 number  has  a  very  much  small  voice
 and  a  bigger  number  has  a  bigger
 yolce

 Then  comes  the  question  of  assault-
 ing  of  the  railway  officials  and  the
 penalties  to  be  imposed  on  those  who
 assault  the  railway  officials  On  this
 I  am  entircly  at  one  with  the  Railway
 Admmnistration,  because  from  my
 knowledge  of  a  large  number  of  cases
 that  have  been  brought  to  me  and
 which  I  have  also  placed  before  the
 hon  Minister  on  earlier  occasions,  I
 find  that  very  often  those  who  really
 obstruct  the  railway  travelling  ticket
 mspectors  and  other  railway  officials
 happen  to  be  people  who  misuse  their
 own  position  in  government  service
 or  m  the  Admmistration  The  hon
 Minister,  I  find,  is  nodding  agreement
 pecause  he  is  fully  aware  of  the
 number  of  cases  that  are  there  when
 police  officials,  particularly,  misuse
 their  position  They  man-handle  the
 railway  officials  and  then  rush  to
 polxe  courts  to  get  police  cases  foisted
 on  the  railway  officials  Therefore,
 this  kind  of  a  thing  will  have  to  be
 put  a  stop  to

 Here  again,  I  feel  that  it  is  not  only
 the  threatened  penalty  that  is  going  to
 put  a  stop  to  it,  but  certam  admimis-
 trative  actions  will  have  to  be  taken
 to  safeguard  the  railway  officials  and
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 the  travelling  ticket  inspectors  from
 this  type  of  manhandling  and  this
 type  of  bullying  on  the  part  of  the
 various  police  officials  In  fact,  it  is
 not  only  agamst  the  police  officials
 that  they  have  to  be  protected  some-
 tames  we  find  members  of  the  ruling
 party,  who  happen  to  be  m  a  parti-
 cularly  leading  position  in  the  ruling
 party,  often  coming  to  the  rescue  of
 other  members  of  their  party  when
 they  happen  to  come  up  against  these
 railway  officals  and  try  to  bully  them
 There  1s,  for  instance,  the  examp'c  of
 a  ticket  inspector  who  asked  for  the
 ticket  of  a  passenger  who  got  out  at
 8  particular  station  The  tram  arrives
 at  that  station,  no  doubt,  at  a  very
 unearthly  hour—something  lke  8  00
 or  4302n  the  mornmg  This  parbcu-
 lar  passenger  got  up  in  a  very  dis-
 hevelled  state  and  started  rushing
 through  the  barmer  in  oider  to  catch
 the  outagency  bus  Obviously,  the
 ticket  collector  asked  for  the  ticket
 The  passenger  said  that  he  had  no
 time  to  take  the  ticket  and  tried  to
 push  the  ticket  collector  and  rush  past
 him  The  ticket  collector  was  a  bit
 suspicious  because  of  the  dishevelled
 state  in  which  the  passenger  wa.  He
 thought  that  the  passenger  was  one
 of  the  usual  offenders,  tichetless  tra-
 vellers  He  insisted  on  stopping  the
 passenger,  whereupon  the  passenger
 gave  him  a  sock  on  the  jaw  The
 ticket  collector  got  a  bit  annoyed  and
 hit  him  back  There  was  a  little—
 bit  of  altercaton  and  so  on  Now,  a
 case  has  becn  foisted  with  the  patron-
 age  or  under  the  inspiration,  whatever
 you  may  like  to  call  it  of  8  leading
 Congressman  of  the  area  The  case
 has  been  instituted  not  against  the
 Passenger  who  should  have  shown  the
 ticket  when  he  was  asked  for  but
 agaist  the  ticket  inspector  who  had
 the  courage  to  ask  for  the  ticket  I  find
 the  Deputy  Minister  is  shaking  his
 head  It  is  im  his  district—I  mean  the
 Deputy  Minister  from  the  south

 The  Deputy  Minister  of  Railways
 (Shri  8  V  Ramaswamy)  The  hon
 lady  Member  78  bringing  home  the
 argument
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 Shrimati  Parvathi  Krishnan:
 Therefore,  this  sort  of  things  should
 also  be  put  a  stop  to

 Mr.  Deputy-Speaker.  It  would  have
 Deen  better  7  the  hon  Member  had
 deposed  this  before  the  court  in  which
 the  case  is  to  be  tmed,  before  she
 gave  this  statement  here

 Shrimati  Parvathi  Krishnan:  The
 case  is  before  the  court  and  represen-
 tations  have  been  made

 Mr,  Deputy-Speaker:  Because  it  is
 being  tried  there,  we  should  not  bring
 that  here

 Shrimati  Parvathi  Erishnan:  The
 hon  Munsters  are  aware  of  it

 Mr.  Deputy-Speaker.  That  also  does
 not  improve  matters  If  that  case  has
 been  foisted,  as  the  hon  lady  Member
 says  then  it  will  have  to  be  tried  by
 some  court

 Shrimati  Parvathi  Krishnan:  The
 case  had  been  foisted

 Mr  Deputy-Speaker:
 there  .s  nothing  pending

 Shrimati  Parvathi  Krishnan.  Sir,
 the  point  is,  sometimes  one  finds  that
 It  35  not  only  the  man  who  tried  to
 get  into  my  compartment  on  the  GT
 Express  that  suffers  from  deafness,
 this  disease  of  “convenient  deafness”,
 but  there  are  others  also  We  find
 that  this  disease  is  =  quite
 rampant  particularly  m  the
 Railway  Admunistration  Sometimes
 appeals  and  letters,  even  representa-
 tions,  fall  on  deaf  ears,  of  course,
 sometimes  I  am  forced  to  admit,  one
 finds  that  these  cases  are  taken  up
 and  matters  are  tackled

 That  means

 Therefore,  we  are  forced,  time  and
 again,  to  bring  to  the  notice  of  the
 Railway  <Admunistration  the  same
 difficulties  that  are  there  We  find
 repetition  of  these  mcidents  over  and
 over  again  That  is  why  I  would
 appeal  to  the  hon  Mimuster  to  see  to
 at  that  the  department  leoks  into  these
 matters  I  would  lke  him  to
 guarantee  that  in  fulfilling  the  obliga-
 tions  that  will  fal]  on  the  department
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 under  this  Act,  they  will  do  it  with
 all  consideration  for  the  railway
 employees  on  the  one  side  and  also
 the  innocent  passengers  on  the  other
 aide,  because  both  aspects  have  got
 to  be  looked  into  Sometimes  it  is
 the  railway  officials  who  are  at  fault,
 and  sometimes  it  5७  the  passenger  who
 May  be  committing  the  mistake  That
 ig  why  I  do  not  want  him  to  get  the
 impression  that  we  are  just  taking  up
 only  one  side  of  the  question  and  we
 do  not  realise  that  the  railway  autho-
 mities  also  have  their  difficulties  We
 are  fully  aware  of  them,  and  we  are
 also  prepared  to  co-operate  with  them
 whenever  those  difficulties  are  there
 We  are  also  prepared  to  defend  and
 safeguard  their  interests  m  carrying
 out  their  duties  and  their  responsi-
 bilities

 In  conclusion,  Sir,  what  I  would
 hike  once  again  to  impress  upon  the
 hon  Minister  3s  that  only  these  new
 penal  clauses,  these  new  penalties
 that  are  being  imposed  on  ticketless
 travel  and  unnecessary  pulling  of
 alarm  chain  are  not  sufficient  Please
 do  not  make  the  general  public  and
 the  travelling  public  the  scapegoats
 for  the  inefficiencies  that  contimue  to
 exist  within  the  Railway  Admunistra-
 tion,  but  help  to  see  that  those
 inefficiencies  are  set  mght  Then,  Sir,
 I  am  sure  that  this  whole  headache
 that  the  Railway  Administration  is
 now  faced  with  about  ticketless
 travelling  and  unnecessary  pulling
 of  alarm  chain  will  also  come  to  an
 end  once  and  for  all

 att  शनाशयर  दास  (दरभगा)  :
 उपाध्यक्ष  महोदय,  यह  विधेयक  जो  भ्भी
 सदन  के  सामने  उपस्थित  है  इसकी  घाराझों
 को  पढने  के  बाद  मुझे  स्पप्ट  नहीं  मालूम
 पड़ता  है  कि  इसका  समर्थन  कया  जाय  या
 इसका  विरोध  किया  जाय  1  इसका  कारण
 यह  है  कि  मत्री  महोदय  ने  झपने  भाषण  में
 इस  बात  पर  कुछ  भी  प्रक दा  नहीं  डाला  कि
 झसमी  जो  रेलवे  ऐक्ट  के  अन्दर  सज़ा  देने  का
 भ्राविज़न  है  उसको  लागू  करने  में  क्या  भनुभव

 जो
 छोटे  छोटे  भ्रपराध  रेलवे  ऐक्ट  के  भन्दर  हैँ
 झौर  जिनके  लिये  सजा  को  बढाने  के
 माननीय  मत्री  यह  विधेयक  लाये  हैं  और
 इन  धाराओं  के  भ्रन्दर  जिन  लोगों  को  सजा
 मिली  उनमे  हैबिचुएल  आफेंडर्स  कितने  हुए  ?

 ऐसे  लोगो  की  तादाद  कितनी  है  जिनको  कि
 टिकटलेस  ट्रेविल  के  लिए  सज़ा  हुई  यानी
 एक  वार  जुर्माना  हुआ,  दूसरी  बार  वह  फिर
 उसी  अ्रपराध  में  पकडे  गये,  क॑  बार  पकड़े
 गये  ?  यह  मैं  इसलिए  कह  रहा  हू  कि  जब
 किसी  कानून  में  सज़ा  देने  की  या  जेल  में  रखने
 की  या  जुर्माने  की  तादाद  की  बढाने  की  बात
 पर  विचार  करना  हो  तो  हमको  देखना  चाहिये
 कि  जो  मौजूदा  प्राविजन  है  उसको  लागू  करने
 के  बावजूद  भी  क्राइम  किस  प्रकार  बढ़  रहा  है  |
 मैं  यह  बात  मानता  हू  कि  बिना  टिकट  के  लोग
 रैलगाडियो  में  काफी  तादाद  में  चलते  है  और
 यह  बात  भी  हम  सब  जानते  है  कि  बिना  कारण
 के  लोग  रेलगाडियो  में  लगी  खतरे  की  जजीरे
 ीच  लेते  है  लेकिन  यह  बात  ठीक  तौर  पर
 भ्रालूम  नहीं  है  कि  जिन  लोगों  को  पकड़ा
 गया  और  पकड  करके  सजा  दी  गई  उनके
 कपर  इस  सजा  का  झसर  ह्भा  कि  नहीं,
 ग्रह  बात  स्पष्ट  नहीं  मालूम  पडती  ।  हमारे
 सामने  कुछ  आकड़े  रखे  जाने  चाहिये  थे  जिनसे
 यह  मालूम  हो  सकता  कि  २,  ४  या  ५  वर्ष  के
 प्रन्दर  इन  अपराधों  के  सिलसिले  में  कितने
 कितने  लोग  बिस  किस  रेलवे  में  पकड़े  गये
 शौर  कितने  लाग  पकड़े  गये  उनमें  पुराने
 भपराधी  कितने  थे,  ऐसे  लोगों  की  तादाद
 कितनी  थी  जिनको  कि  पहली  भर्तबा  पकड़े
 जाने  पर  जुर्माने  की  सज़ा  हो  चुकी  है  श्ौर
 फिर  दुबारा  उन्होने  उन्हीं  अपराधों  को  करने
 की  हिम्मत  की  शौर  बिना  टिकट  यात्रा  करने
 या  ख़तरे  की  जजीर  बिना  कारण  खीचने  के
 अपराध  में  दुबारा  पकड़े  गये ?  उस  हालत  में
 यह  देखा  जा  सकता  था  कि  शाया  यह  जो
 रेलबे  ऐक्ट  में  खाली  जुर्माने  की  सज़ा  का
 अ्रविजन  है  शौर  जेल  का  प्राविजन  नहीं  है
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 इसलिए  प्रपराध  में  कमी  नहीं  हो  पा  रही  है
 शौर  हसलिए  जेल  की  सज़ा  भी  उन  प्रपराघों

 के  लिये  रखनी  भझ्रावश्यक है  !  उस  हालत में
 हम  इस  पर  विचार  कर  सकते  थे  कि  इन
 अपराधों  के  बास्ते  जो  सज़ा  है  उसको  सख्त

 करने  की  ज़रूरत  और  बढाने  की  ज़रूरत  है
 और  झगर  जेल  की  सज़ा  नही  है  तो  जेल  की
 सज़ा  भी  इसमें  रखती  चाहिए  |  लेकिन  मुझे
 लेद  के  साथ  कहना  पडता  है  कि  उपमत्रा

 महोदय  के  भाषण  में  कही  भी  इस  बात  का

 कोई  उल्लेख  नहीं  है  सिर्फ  उन्होंने  हम  को
 अपने  भाषण  मे  वही  बाते  बतलाई  हैं  जिनको
 कि  हम  सब  पहले  से  जानते  है  ग्रर्थात्‌  रेलकेश
 में  लोग  बिना  टिकट  के  यात्रा  करते  है  और
 बिना  कारण  के  ख़तरे  की  ज़ज़ीरे  खीचते  हैं  !
 जो  कुछ  उन्होने  फरमाया  वह  सब  सही  है
 झौर  मै  स्वीकार  करता  हू  कि  यह  बीमारी

 हमारे  समाज  में  विद्यमान  है  1  लेकिन  मै

 कहता  हू  कि  झभी  जो  रेलवे  ऐक्ट  के  भ्रन्दर
 उस  बीमारी  की  दवा  है  उसके  रहते  हुए  भी
 बीमारी  जारी  है  तो  भसल में  बात  यह  है  कि
 दवा  का  व्यवहार  ही  नहीं  होता  तो  बीमारी

 जाती  कंसे  ।  मैं  इस  चीज़  को  जोर  देकर  कहना
 चाहूगा  क्योकि  मैं  जानता  हू  कि  झाज  जो

 मुसाफिर  बिना  टिकट  के  रेलवे  में  यात्रा  करते

 है,  वह  झधघिकाश  में  पकड़े  ही  नही  जाते,  सज़ा

 की  बात  तो  छोडिये  ।  जो  पकडे  जाते  हैं
 उनको  तो  सज़ा  हो  जाती  है  लेकिन  मै  समझता

 हू  कि  तोन  चोथाई  से  भ्रधिक  आदमी  पकड़े

 ही  नही  जाते  है,  हैबिचुएल  झौफेड्स  हैं  भौर
 उनकी  बिना  टिकट  यात्रा  करने  की  झादत  सी

 हो  गई  है  ।  रेलवे  के  कर्मचारी  जिनको  कि

 यह  प्रधिकार  मिला  हुभा  है  कि  वे  ऐसे  अप-
 राधियों  को  बैक  करे  ौर  उनको  पकड  कर

 पुलिस  के  हवाले  करे,  मुझे  कहना  पडता  है  कि

 हमारे  रेलवे  के  कमंचारी  लोग  अपने  इस
 कत्तव्य  का  पालन  ही  नहीं  करते  है  ft  इस

 कत्तंव्यपालन  न  करने  के  दो  कारण  हैं।  एक  कारण

 तो  पह  है  कि  वे  स्वय  इस  बुराई  को  बुराई  नहीं
 समझते  हैं  भौर  वे  लोग  ऐसा  समझते  हैं  कि
 अगर  कुछ  लोग  बिता  टिकट  सफ़र  करते  हैं
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 तो  श्समें  हमारा  क्‍या  बिगड़ता  है  ।  रेलगाड़ी
 कोई  हमारी  तो  है  नहीं  वह  तो  देश  भौर  सरकार
 की  है  जैसे  चलता  है  चलने  दिया  जाय  भौर
 हम  यह  पकड़ने  का  काम  क्‍यों  करे

 शी  ०  to  fee  (बेगू  सराय)  :  उन
 लोगो  ने  रेट  सस्ता  कर  दिया  हैं  t

 करी  श्रीतारायण  दास  टिकट  एग्ज़ामिनस
 हम  जानते  है  कि  हजारो  की  तादाद  में  है
 भर  हेम  देखते  है  कि  कही  तो  चैकिंग
 होती  है  भौर  कही  चैकिंग  होती  ही
 नहीं  है  और  इसका  कारण  यह  है  कि  रेलवे
 कर्मचारी  जिनके  कि  ज़िम्मे  यह  काम  है

 वे  भ्पना  कर्तव्य  पूरा  नही  करते  है।  कर्त्तव्य

 पूरा  न  करने  का  दूसरा  कारण यह  है  कि
 उनको  अपराध  करने  वालो  से  मार  खा  जाने
 का  डर  रहता है  ।  उनको  डर  होता है  कि  जिस
 इलाके  में  वे  रहते  है  भौर  काम  करते  है  प्रगर
 वहा  के  लोगों  को  हम  पकड़ेंगे  तो  वे  हमें
 किसी  +  किसी  मौके  पर  अवद्य  नुकसान
 पहुचायेगे  शौर  इस  डर  से  वे  लोग  जो  चैक
 करने  की  उनकी  ड्यूटी  है  उसको  ठीक  से
 'झजाम  नही  देते  हैं  t  कुछ  रेलवे  कर्मचारियों

 से  मेरी  बातें  हुई  है  ।  उन्होने  बताया  है  कि
 इस  बुराई  को  हम  भौर  आप  सब  देखते  हैं
 लेकिन  हम  अपना  कर्त्तव्य  इसलिए  नही  करते
 क्योकि  कर्त्तव्यपालन  के  सिलसिले  में  श्रगर  हम
 कही  मार  ला  जाते  है  तो  यह  रेलवे  प्रशासन
 हमारी  कोई  मदद  नहीं  करता  है  t  मिसाल
 के  तौर  पर  अगर  किसी  टी०  टी०  के  ऊपर
 इस  सिलसिले  में  किसी  मुसाफिर  द्वारा  केस
 चला  दिया  जाता  है  तो  उसमें  fo  टी०  को

 रैलवे  प्रशासन  की  तरफ  से  कोई  मदद  नहीं
 मिलती  है  और  इसका  नतीजा  यह  होता  है  कि
 रेलवे  के  कर्मचारी  डर  के  मारे  अपने  कत्तंव्य
 का  पालन  नहीं  करते  झौर  ज़ाहिर  है  कि  टिकट
 जैंकर्स  जिन  पर  कि  इस  ड्यूटी  को  अझजाम
 देने  की  ज़िम्मेदारी  है  जब  वे  अपने  फर्ज  को

 पूरा  नहीं  करते  तो  लोग  समझते  हैं  कि  भई
 बिना  टिकट  चलने  मे  पकड  तो  होती  नहीं  है,



 68x  Indian  Raikoays  FEBRUARY  12,  939  (Amendment)  Bit  68

 फी  शीनारापण  दास]
 सज़ा  तो  होती  ही  सही  है  इसलिए  बगैर  टिकट

 ही  चलो  ।  मैं  जानना  जाहता  हु  कि  क्‍या  रेलवे
 ऐक्ट  के  प्रन्दर  इन  सशोचनों  के  द्वारा  यह
 बीमारी  दूर  होने  वाली  है  ”?  मेरा  कहता  है  कि
 रेलने  मजी  महोदय  को  बीमारी  का  भी  पता  है
 और  उसकी  दवा  भी  उन्होने  तजवीज़  कर  दी  है
 दौर  चूकि  बीमारी  ख़त्म  नहीं  हो  पाई  है
 इसलिए  उन्होने  दवा  भी  तेज़  कर  दी  है  और
 सजा  बढा  दी  है  लेकिन  रेलवे  के  कर्मचारी
 जिन  पर  कि  मरीजों  को  दवा  खिलाने  की
 ज़िम्मेदारी  है  जब  वे  ही  अपने  कत्तंव्य  का
 पालन  नहीं  करते  तो  फिर  खाली  दवा  तेज़
 करने  भौर  सज़ा  बढाने  से  क्‍या  बनेगा  ?

 12.57  hrs

 {Mr  SpPeaxer  wm  the  Chatr)

 ma  रेलवे  कर्मचारियां  जिन  पर  कि  बिता
 टिकट  यात्रा  करने  वाले  लोगो  और  बिना
 कारण  के  ख़तरे  की  जजीर  खीचने  की  जिम्मे-
 दारी  है  जब  वे  ही  श्रपने  फर्ज  पूरा  नही  करेगे
 तब  यह  सज़ा  बढाने  झौर  जेल  की  सजा  रखने  से
 क्या  काम  बनेगा  और  इनका  क्‍या  असर  होने
 वाला  है  ?

 यह  जो  आप  कानन  बना  रहे  हैं  उसका
 विरोध  हम  इस  बिना  पर  नहीं  करते  है  कि
 भाप  उसको  सख्ल  क्‍यों  कर  रहे  है  क्योंकि

 हम  लोग  समझते  है  कि  यह  जो  शभी  १,  २
 महीने  की  सजा  रराने  की  वात  श्राप  कर  रहे
 है  यह  कोई  ज्यादा  नहीं  है  श्रौर  यर  बीमारी
 झगर  उस  तरह  पकड़  में  आ  जाय  तो  इसमे  भी
 अधिक  सज़ा  झगर  जरूरी  हो  तो  रखी  जाय,
 मैं  उसके  खिलाफ  नहीं  हू  ।  लेकिन  हमको  तो
 इस  बात  का  पूरा  डर  है  कि  उससे  बीमारी

 काबू  में  नहीं  भ्राने  वाली  है  क्योकि  श्रभी  तक
 जो  रेलवे  ऐक्ट  मे  उसके  लिए  दढ  की  व्यवस्था

 है  उसके  मातहत  लोगो  को  जो  पकडना  चाहिए,
 नगी  पकड़ा  जा  रहा  है  और  उसको  अमल
 में  नहीं  लाया  जा  रहा  है  भोर  मैं  समझता  हू
 कि  इसके  लिए  हमारे  रेलवे  कै  कर्मचारी

 दोषी  है  ।  में  यह  भी  कहता  चाहता  हूं  कि
 रेलवे  के  कर्मचारी  जिनको  कि  पड़ें  क्लास  में
 चलने  का  भ्रधिकार  है  सैकेड  क्लास  में  सफ़र
 करते  हैं घौर  सैकेड  क्लास  के  जो  इनटाइटिल्ड
 है  वे  फस्ट  क्लास  में  सफर  करते  हैं

 श्री  सिहासन  सिंह  (गोरखपुर)  :  बिहार
 में  यह  चलता  है

 शनी  श्रीनारायण  दास  :  यह  केवल  बिहार
 की  ही  नही  भ्रपितु  सारे  देदा  की  बीमारी  है  ।
 मैं  इससे  कार  नही  करता  कि  बिहार  में  यह
 बीमारी  है  और  मैं  चाहता  ह्‌  कि  यह  बीमारी
 बहा  से  दूर  हो  ।  लेकिन  खाली  बिहार  में

 ही  यह  बीमारी  हो  ऐसी  बात  नहीं  है  ।  बगाल
 झौर  उत्तर  प्रदेश  प्रादि  प्रान्त  भी  इससे  अछते
 नही  है  ।  उत्तर  प्रदेश  जो  कि  बिहार  का  पडौसी
 प्रात है  वह  भी  इसके  लिए  कोई  कम  दोषी
 नही  है  ।  बिहार  ग्रगर  दोषी  है  तो  पूर्वी  उत्तर
 प्रदेश  के  लोग  भी  उतने  ही  उसके  लिए  दोषी
 है  क्योंकि  सिलसिला  वही  है  ।

 अब  इस  विवाद  में  जानें  को  आवश्यकता
 नहीं  है  कि  चूकि  रेलवे  के  कर्मचारी  जिन  पर
 कि  इस  कानन  को  अमल  में  लाने  का  दायित्व

 है  वे  चूकि  अपने  फर्ज  को  झजाम  नही  देते  हैं
 इसलिए  यह  जेल  की  सजा  देने  का  शौर  सज़ा
 सख्त  करने  का  प्राविजन  किया  जा  रहा  है
 यह  भी  नाकामयाब  रहेगा  |

 श्री  डी०  सी०  दार्मा  न  न  भी  इस  बात  का
 जिक्र  किया  है  कि  बीमारी  का  इलाज  ठीक  हो
 सकता  है  बंग  कि  दवा  खाई  जाये  लेकिन  दवा
 झगर  खाई ही  न  जाय  तो  बीमारी  कंसे  दूर  हो
 सकती है  लक  वह  तो  पौर  बढती  ही  जायगी  t
 इसलिये  शब  तो  यह  तीन  महीने  की  जेलकी
 कंद  को  सजा  रक्खी  है  भर  द।  वर्ष  के  बाद
 झगर  यह  बीमारी  दूर  न  हो  तो  तीन  महीने
 को  सजा  को  ६  महीने  की  कर  दें  शौर  २००

 रुपये  हुम  की  जगह  ५००  रुपये  का  जुर्भातां
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 कर  दें,  तो  इस  तरह  से  तो  यह  बीमारी  दूर
 होने  बाली  नहीं  है।  झभाज  लोग  यह  समझने
 सगे  है  कि  बिना  टिकट  ग्रात्रा  करने  से  पकड़े
 तो  जात  ही  नहीं  है  फिर  क्यो  न  बिना  टिकट
 करके  झपना  पैसा  बजाया  जाय  विद्यार्थी
 अक्सर  ब्रिना  टिकट  यात्रा  करते  हैँ  शरीर  जब
 लोग  देख  है  कि  किताब  लेकर  चलने  वाले
 विद्यार्थी  बिना  टिकट  यात्रा  कर  लेते  हैं  भौर
 टिकट  चैकर्म  उनको  पकड़ने  नहीं  तो  दूसरे
 लोग  भी  किताब  लेकर  विद्यार्थी  बन  जाते

 हैं  और  बिना  टिकट  यात्रा  करते  है  ।  में  चाहता
 हु  कि  भाप  रेलवे  कर्मचारियों  में  यहू  भावना
 चैदा  कीजिये  कि  वे  अपने  कर्तव्य  के  प्रति
 जागरूक  हो  और  उनको  इसके  लिये  ग्रावश्यक

 ट्रेनिंग  भी  दीजिये,  रेलवे  कर्म  चारियों  मे  हिम्मत
 का  सचार  करिये  और  उस  सिलसिले  में
 अगर  मुकदमेबाजी  की  नौबत  आ  जाये  तो
 रेलवे  कर्मचारियों  की  रेलवे  प्रशासन  मदद
 करे  क्योंकि  यह  अक्सर  देखा  जाता  हैं  कि
 बिना  टिकट  यात्रा  करने  वाले  मुसाफिरों  पर
 जब  मुकदमा  चलाया  जाता  हैं  तो  रेलवे
 प्रशासन  अपने  कर्मचारियों  को  कोई  मदद
 नही  देता  ।  इयूटी  के  सिलसिले  में  यदि  उस
 पर  मार  पड  जातो  हैँ  तब  प्रशासन  की  ओर
 से  यह  कह  दिया  जाता  है  कि  वह  तुम्हारा
 जाती  मामला  हैं  तुम  केस  ललडो  ।  लेकिन  इन
 तमाम  कठिनाइयों  के  बावजद  थाड  कर्मचारी
 रेलवे  में  भ्रवश्य  ऐसे  हैं  जो  कि  हिम्मत  और
 ईमानदारी  के  साथ  अपने  कर्तव्य  का  पालन
 करते  हैं  लेकिन  ज्यादातर  कमेंचारी  अपने  ब्पि
 का  पालन  नही  कर  रह  जिसके  कारण  यह  बिना
 टिकट  अलना  बढता  चला  जा  रहा  है  1

 i3  hrs.

 एक  मसाननीम  सदस्य  झापने  कर्मचारियों
 के  बारे  में  तो  कहा  लेकिन  अफसरो  के  बारे  मे
 आपका  क्या  खयाल  है  ?

 क्षी  भीनारायण  दास  :  रेलवे  कर्मचारियों
 में  ग्रफतर  भी  शामिल  है  1  में  ऊपर  के  भ्रफसरों
 से  लेकर  लौचे  तक  के  कर्मब्ारियों  को  रेलवे

 (Amendment)  684
 Bull

 कर्मचारी  मानता  हूं  q  मैं  इस  बिल  का  समर्थन
 करता  हूं  लेकिन  मै  समझता  हू  कि  यह  जो  मेजर
 रखा  जा  रहा  है  इससे  इस  बीमारी  का  हल
 होने  वाला  नहीं  हैँ  4 जब  तक  कि  रेलबे  कर्म-
 चारी  जिनके  जिम्मे  इसको  रोकने  की  जिम्मे-
 दारी  हैँ  भ्रपना  कतेंब्य  पूरा  नही  करो  भौर
 जब  तक  रेलवे  प्रशासन  की  तरफ  से  प्रपने
 कर्मचारियों  को  मदद  नहीं  दी  जाती  तब  तक
 इस  बीमारी  का  मुकाबला  केवल  कानून  के

 नहीं  किया  जा  सकेगा  !  जैसा  मै  ने  शुरू  में
 कहा  मुझे  इसका  समर्थन  करना  मुर्दिकल
 मालूम  पडता  हूँ  श्रौर  विरोध  करना  भी
 कठिन  जान  पड़ता  है  t  लेकिन  हमारे  मंत्री
 जी  की  यह  मशा  है  भौर  भ्रगर  वह  यह  भाजशा
 करते  हैं  कि  इस  कानून  से  यह  बीमारी  दूर
 हो  जायेगी,  तो  में  इसका  समर्थन  करता  हू  L

 इसमें  यह  भी  दिया  गया  हैं  कि  अगर
 कोई  किसी  रेलवे  कर्मचारी  के  काम  में  दस्त-
 अन्दाज़ी  करेगा  तो  उसको  भी  सख्त  सजा  दी
 जायेगी  ।  यह  बात  साधारणतया  देखने  में
 तो  अच्छी  मालूम  होती  हैं  कि  कोई  अपता
 कर्तव्य  करे  और  कोई  उसमें  रुकावट  डाले  तो
 यह  बहुत  बरी  चीज़  है  7  लेकिन  अक्सर  हम
 देखते  हैं  कि  रेलवे  कमंचारी  ऐसा  भी  करने
 है  कि  किसी  ने  रुकावट  नहीं  डाली  है  तो  भी
 उसकी  शिकायत  कर  देते  है  शौर  उस  पर

 मुकदमा  चल  जाता  है  भ्रगर  किसी  ने  देखा
 कि  कोई  टिकट  कलक्टर  या  टिकट  एग्जा-
 मिनर  मुसाफिर  से  पैसा  लेकर  उसे  छोड़
 रहा  है  और  उस  ने  इस  पर  आपत्ति  की  तो
 बजाये  उसका  अच्छा  कहने  के  वह  रेलवे
 कमंचारी  यह  कहता  है  कि  इसने  हमारे  काम
 में  'दस्तन्दाज़ी  की  हैं  और  उस  ग्रादमी  पर

 मुकदमा  चल  जाता  है  tT  तो  इस  प्रकार  कानून
 का  दुरुपयोग  होता  हैं  प्रौर  इसका  पब्लिक
 के  पास  कोई  उपाय  नहीं  है  ।  भ्रगर  एक  बार
 शिकायत  चली  जाती  है  कि  फला  झादमी  ने
 रेलवे  कर्मचारी  के  काम  मे  रुकावट  डाली  है
 तो  उसके  पास  नोटिस  चला  जाता  है  भौर
 उस  पर  मुकदमा  चला  दिया  जाता  है  ।  फिर
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 [att  श्रीमारायण  दास]
 आाहे  वह  उसमें  बरी  ही  क्यो  न  हो  जाये  पर
 उसको  दो  चार  बार  भ्राना  जाना  पड़ता  है
 और  उसका  पण्चीस  पचास  रुपया  खर्च  होता
 हैं  ।  इसलिये  रेलवे  कर्मचारियों  को  भी  यह
 देखना  बाहिये  कि  जिसकी  हम  रिपोर्ट  कर

 रहे  है  उसने  वास्तव  में  हमारे  काम  में  रुकावट
 डाली  है  या  नही  तो  मै  समझता  हू  कि  यद्यपि

 यह  कानून  श्च्छा  हैं  पर  इसका  दुरुपयोग
 होता  है  भौर  इसलिये  मुझे  कुछ  हिचकिचाहट
 थी  कि  हसका  समर्थन  किया  जाये  या  न  किया
 जाये  |  लेकिन  चूकि  एक  बीमारी  है  ौर
 इलाज  ठीक  है,  इसलिये  में  समर्थन  करता

 हू  ।  लेकिन  में  इतना  मत्री  जी  से  कहना
 चाहता  हूं  कि  झगर  रेलवे  कर्मचारी  टिकट
 कलबटर  या  टिकट  एग्जामिनर  प्रादि  अपने
 कतेंव्य  का  पालन  नही  करेगे  तो  सख्त  से  सख्त

 कानून  बताने  से  भी  कोई  लाभ  नहीं  होगा,
 बहु  कानून  किताब  में  ही  रखा  रहेगा  और
 टिकटलैस  ट्रेविल  भौर  बिना  जरूरत  जजीर
 खीचना  बन्द  नही  होगा  t

 और  जैसा  कि  शर्मा  जी  ने  कहा  सामाजिक
 शिक्षा  देने  की  भी  बहुत  भावश्यकता  हूँ  ताकि

 हमारे  नागरिक  समझे  कि  इस  तरह  का  काम
 करना  गुनाह  है  ।

 इन  दाब्दों  के  साथ  में  इस  का  समर्थन
 करता  हू  t
 Mr  Speaker.  Then  I  call  Shrimati

 Uma  Nehru  Before  she  starts,  I
 should  lke  to  have  some  clarification
 from  the  hon  Minister  It  may  help
 the  House  also  In  clause  5,  it  is
 stated,  ‘or  having  unauthorisedly
 occupied  a  berth  or  seat  reserved  by
 a  railway  administration  *  More
 than  that,  what  ordinarily  happens  18,
 there  is  a  seat  where  three  or  four
 persons  can  sit  One  man  occupies  it,
 puts  his  bed  on  and  hes  down  The

 have  paid  That  is  not  brought
 here  Is  there  any  remedy  for  that?
 In  all  important  cases,  one  man  7  he
 is  a  goonda  or  a  strong  fellow,  he  hes

 (Amendment)  Bil  G86

 down  upon  the  seat  and  the  others,
 even  an  old  woman  or  old  man  who-
 ever  might  come,  they  must  stand
 perpetually  I  do  not  think
 paid  for  all  the  seats  I  should  like
 that  he  should  be  charged  three  times
 the  charges  for  all  the  seats  If  that
 as  done,  much  of  the  trouble  will  be
 over,  without  leaving  it  to  their  good
 sense  Ido  not  know  why  Shm  Shree
 Narayan  Das  is  not  particularly
 interested  in  this

 z  E

 Shri  Jagjivan  Ram.  I  am  afraid  that
 is  not  covered  in  this

 Some  Hon.  Members:  It  should  be
 covered

 Mr.  Speaker.  They  do  not  even  get
 into  the  carriage  Unless  the  other
 man  is  strong  enough  to  push  him  out,
 he  reserves  the  whole  carriage  for
 himself  The  only  remedy  5  to  charge
 him  the  entire  charges  for  al]  the  seats
 Don’t  allow  him  to  go  Then,  he  won't
 do  it  I  think  an  amendment  may  be
 made  to  this  “or  wunauthorisedly
 occupies  more  seats  Causing  inconvenl-
 ence”

 शीमती  उसा  नेहरू  (सीतापुर)  प्रध्यक्ष
 महोदय,  मे  इस  रेलवे  बिल  का  विरोध  करती

 हू  ?  में  समझती  हू  कि  पेष्तर  इसके  कि  हस
 इस  बीमारी  का  इलाज  करे  हमको  स्वय  अपना
 इलाज  करना  हैँ  7  हालत  यह  है  कि  रोज
 बरोज  और  दिन  ब  दिन  बजाये  इसके  कि
 यह  रेलवे  आगे  बढती  जाये,  इसमें  चुटिया
 झौर  कमजोरिया  श्ाती  जाती  हे  ।  गाडिया
 वक्‍त  से  नहीं  पहुचती  |  कभी  कभी  घंटा  शौर
 कभी  कभी  दो  घटा  देर  से  गाडिया  पहुचती
 हु।

 इस)  अलावा  जब  हम  सफर  करते  हे
 थर्ड  क्लास  वे  डब्बे  इतने  भरे  होते  हे  कि  उनमे
 जगह  होती  ही  नहीं  है  भौर  मृसाफिरों  को
 शिक्षा  भी  नही  होती  कि  जगह  न  हो  तो  क्‍या
 किया  जाये  ।  नतीजा  यह  होता  है  कि  मुसाफिर
 पटरियों  पर  सफर  करते  हूँ  बगेर  यह  सोचे
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 कि  झगर  हमारा  हाथ  छूटा  तो  हमारी  मौत
 भी  जागे  खड़ी  हुई  है  भौर  गाड़ी  के  नीजे  आ
 फायेंगे ।  मेरे  साथ  जब  मे  सफर  करती

 हूं  प्रबसर  ऐसा  हुझा  है  कि  जब  म॑  देखती  हूं
 कि  कोई  थर्ड  क्लास  का  मुसाफिर  या  किसी

 दुसरे  क्लास  का  मुसाफिर  पटरी  पर  चल  रहा
 होता  हैँ  तो  मे  फर्स्ट  क्लास  का  डब्बा  खोल
 देती  हूं  प्रौर  उनको  अभपने  साथ  बिठा  लेती

 हूं  भगर  जगह  होती  तो  वे  क्यो  टगे  टये  चलने  ?

 हमे  यह  बात  सोचनी  हैँ  भौर  हमे  कोचेज़
 बढ़ानी  हे  भोर  उनको  जगह  देना  हूँ  पेश्तर
 इसके  कि  हम  उनको  दंड  दे  ।  उनको  दड़  देने
 से  पहल  हमको  देखना  चाहिये  कि  उनको

 पूरी  सहूलियते  मिल  रही  हैँ  या  नहीं  ।

 दुसरी  बात  यह  है  कि  यह  जो  बिना
 टिकट  चला  जाता  है  भौर  जो  बिना  जरूरत
 चेन  खीची  जाती  हे  इसका  बन्द  करना  भी

 बहुत  ज़रूरी  है  +

 एक  चीज़  और  है  !  जैसा  कि  प्रभी  प्रध्यक्ष
 महोदय  झापने  कहा,  कुछ  तगड़े  झ्रादमी  घुस
 नाते  हैं  और  सारी  सीट  पर  हावी  हो  जाते

 है  और  अगर  कोई  गरीज  या  कमजोर  झादमी
 है  तो  उसको  निकाल  देते  हे  ।  अलावा  तंगडे
 भ्रादमियों  के  में  ने  यह  देखा  है  कि  मेम्बरान
 पालियामेंट  भी  काफी  तगड़े  झादमी  हूँ  !  उनकी

 हालत  यह  है  कि  वे  फैल  कर  बैठते  हे,  सिमट
 कर  नहीं  बैठते  ।  और  चलने  में  भी  उनकी
 एक  भलग ही  श्दा  होती  है  ।  तो  ये  चीज़ें  हमको
 रोकनी  है  ।  मेम्बरान  पालियामेट  देश  के
 सेवक  हूँ  ।  मालिक  नहीं  है  ।

 यह  विचार  भी  ठीक  हैँ  कि  हमको
 सोशल  शिक्षा  देनी  चाहिये  लेकिन  पहले
 हमको  खुद  भी  सोशल  शिक्षा  लेनी  चाहिये  |
 जब  तक  हम  खुद  सोशल  शिक्षा  नही  लेते
 हब  तक  हम  इस  बीमारी  को  दूर  नही  कर
 सरकंगे।  झभी  मेरी  बहन  श्रीमती  पार्वती  #८्णन्‌
 ने  बताया  कि  किस  किस  तरह  से  जंजीर
 शीची  जाती  है  भौर  क्या  क्‍या  मुसीबतें  झाती

 (Amendment)  688.
 Bill

 हूँ  ।  भ॑  रेलवं  मिनिस्टर  से  कहूंगी  कि  पेश्तर
 इस  के  कि  वह  दण्ड  लगाये  और  जुर्माना
 करे,  बह  रेलवे  की  हालत  को  बेहतर  बनाने  की
 कोशिश  करे।  जुर्माने  बरा  से  रुपया  तो  रेलवे
 के  पास  श्रा  जायगा,  लेकिन  फायदा  क्‍या  होगा  ?

 श्राज  रेलवे  की  हालत  यह  है  कि  जहा  भी  हम
 बैठने  है,  किसी  कोच  की  खिड़की  टूटी  होती
 है,  किसी  का  लाक  गायब  होता  हूं,  फर्स्ट
 क्लास  के  डिब्बों  को  सैकंड  क्लास  में  और
 सेकंड  क्लास  के  डिब्बों  को  फर्स्ट  क्लास  में
 तब्दील  किया  गया  हैं  7  जब  पालियामेट
 के  मेम्बर  वहा  बैठने  हं  तो  रेलवे  वाले  हथौडें
 ले  कर  चटखनी  बनाने  के  लिये  झा  जाते  हूँ  I
 wat  वात  यह  हैं  कि  आज  रेलवे  में  कोई
 भी  चीज़  ठीक  नहीं  है  |  जब  हम  लोगों  को
 कोई  फैसिलिटी  तो  वे  नहीं  सकते  श्ौर  उन
 पर  जुर्माना  भ्रलग  से  करना  शुरू  कर  दे,.
 यह  बिल्कुल  गलत  बात  हूँ  ।

 जहा  तक  विद्यार्थियों  का  ताल्लुक  हैँ,
 चाहे  भ्राप  कितने  ही  कानून  क्‍यों  न  बनायें,
 वे  लोग  बगैर  टिकट  के  ही  सफर  करेगे।  स्टेशन
 वालो  के  लिये  भी  उन  को  रोकना  मुषिकल
 है  ।  जैसा  कि  झभी  श्री  श्रीनारायण  दास
 ने  कहा  है,  हम  को  मालूम  नहीं  है  कि  हे  बि-
 चुभल  झाफन्डर्ज  कौन  हूँ  ।  अगर  हम  को
 बताया  जाय  कि  इतने  दुविचुप्रल  प्राफेन्ड्ज
 पकड़े  गये  है,  तो  हमारी  समझ  में  यह  बात
 श्  सकती  हैँ  |  लेकिन  हम  को  यह  भी  नहीं
 भूलना  चाहिये  कि  हम  श्ाज  सब  तरफ़
 सामाजिक  शिक्षा  देने  का  इन्तजाम  कर  रहे
 हूँ  |  हम  जेलो  का  सुधार  कर  रह ेहे  ।  हम  कोशिश
 कर  रहे  हें  कि  क्रिमिनल  क्राइम  को  छोड़
 कर  कोई  भ्रच्छा  पेशा  अपनाये  t  लेकिन  जहा
 तक  रेलवे  का  ताल्लुक  है,  ध्गर  कोई  भाई
 या  बहन  बगर  टिकट  के  सफर  करता  हैं,
 तो  चट  से  उस  पर  जुर्माना  कर  दिया  जाता
 है  |  हमे  लोगों  को  दिक्षा  देनी  चाहिये,  हमे
 उन  को  समझाना  चाहिये  ।  हमारा  देश  बहुत
 गरीब  है  ।  हमारे  यहां  लोगों  के  पास  इतना
 पैसा  नहीं  है  कि  वे  जुर्माना  दें  ।  इसलिये
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 [थीन  उसा  नेहरू ]
 में  मिनिस्टर  साहब  से  कहूंगी  कि  बह  इन  बातों
 पर  विचार  करे  और  बहुत  सरूपी  न  करें,
 बयोंकि  सख्ती  से  फायदा  नहीं  होने  वाला  हूँ  t
 wor  देने  से  पहले  मुनालिब  यह  हैँ  कि  लोगों
 को  सामाजिक  शिक्षा  दी  जाये  शौर  उन  को
 उनकी  ड्यूटीज़  के  बारे  में  समझाया  जाये

 ज्यादा  न  कह  कर  में  मिनिस्टर  साहब
 से  कहूगी  कि  वह  जुर्माने  के  बारे  में  ज़रा
 विचार  करे  झोर  उस  को  ग्रलग  कर  दे,  क्योकि
 इस  से  रेलवे  को  कोई  फायदा  होने  वाला  नहीं
 हैं।  रेलवे  में  भ्रभी  बहुत  सुधार  की  जरूरत

 है  ।  जब  तक  प्लाप  रेलवे  में  सुधार  नही  करेगे,
 तब  तक  इन  जुर्मानो  स ेकोई  लाभ  नही  होगा  ।

 क्री  राजेख  सिह  (छपरा)  अ्रध्यक्ष

 महोदय,  जैसा  कि  श्री  श्रीनारायण  दास  ने
 कहा  है,  यह  बात  समझ  में  नही  आती  कि  इस
 विधेयक  का  विरोध  किया  जाये,  था  समर्थन
 किया  जाये  -  मेरी  भी  अवस्था  इसी
 तरह  की  हैं  ।

 थनी  ब्रजराज  सिंह  (फिरोज़ाबाद)  :
 दोनो  बिहारियो  की  एक  सो  हैं  ?  तब  तो
 मिनिस्टर  साहब  की  श्रवस्था  भी  इस  तरह
 की  होगी  |

 अध्यक्ष  महोदय  समर्थन  करना  मुश्किल
 है?

 श्री  राजेख  सिह  आर  विरोध  करना
 भी  मुश्किल  मालूम  पडता  हूँ  ।  म॑  दविधा  में
 पपड़ा  हुआ  हू  t

 यह  ठीक  है  कि  हमारे  मुल्क  में  बहुत  से

 बसे  झादमी  है,  जो  िना  टिकट  के  सफर  करते

 है  भौर  करने  की  मा  रखते  है  भौर  उस  का
 इलाज  होना  चाहिये  ।  मगर  यह  भी  सोचना
 &  कि  भाखिर  यह  बात  होती  क्‍यों  है  |  जहां
 ae  मेरा  ताल्लुक  है,  में  कहना  चाहता  हूं
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 कि  रेलवे  मज़दूरों  से  भी  मेरा  भतिष्ठ  सम्बन्ध

 है  भौर  हिन्दुस्तान  में  रहने  की  हैसियत  से,

 हिन्दुस्तान  के  बाशिन्दों  को  रेलवें  सफर  में  जो
 तकलीफ  उठानी  है,  उस  का  भो  मुझे  तजर्बा
 है  ।  कहा  गया  है  कि  चेत-पुलिंग  से  गाड़ियों
 के  चलने  मे  विलम्ब  होता  हैं  -  यह  ठीक  है,
 लेकिन  यदि  इस  कानून  को  व्यवहार  में  लाथा
 जाये,  तो  क्‍या  नतीजा  होता  है  ?  श्रभी  पार्वती

 बहुन  ने  एक  किस्सा  सुनाया  ।  ठोक  उसी  तरह
 से  मैं  भी  एक  कहानी  झाप  के  सामने  रखना
 चाहता  हूं  |  वह  कोई  ज्यादा  दिन  की  बात

 नहीं  है,  केवल  दो  महीने  की  बात  है  ।  मेरे
 घर  के  सामने  रेलवे  लाइन  है  t  एक  आर  मुझे
 मालूम  हुआ  कि  मेरी  गाडी  जा  रही  है भर
 लेट  जा  रही  है  7  एन०  ई०  रेलवे  में  गाड़ियों
 का  लेट  चलाना  मामूली  बात  हैं  1  वहा  पर
 गाड़िया  टाइम  पर  नहीं  चलती  है  ।  इधर

 कुछ  इम्प्रूवमेंट  हुआ  है  |  जब  मुझे  मानूम
 हुआ  कि  मेरी  गाडी  जा  रही  है,  तो  में  दौड़
 कर  उस  पर  सवार  हो  गया  ।  कानून  में  में
 तोड  दिया  ।  मुझे  पता  नहीं  था  कि  जिस
 कम्पार्टमेट  में  मै ंसवार  हुआ  हु,  वह  लेडीज
 कम्पार्टमेट  है  ।  जब  मैं  भीतर  गया,  तो  वहा
 बैठी  दो  तीन  औरतों  हस्ला  करने  लगी  कि

 गुंडा  ा  गया,  गड़ा  झा  गया  |  अब  मै  क्‍या
 करता  ?  रात  का  मौका  था  और  वें  बहुत
 घबरा  रही  थी  1  आखिर  मुझ  को  चेन-पुलिग
 करना  पड़ा  ।  उस  के  बाद  गार्ड  साहब  पग्राये  ।
 बह  वेचारें  मुझ  को  पहचान  थे,  इस  लिये
 उन्होंने  मेरे  साथ  कोर्ट  बदसलूकी  नहीं  की  t
 अगर  इस  कानून  को  मान  लिया  जाये,  हे
 ऐसी  श्रवस्था  में  क्यों  हालत  होती  ?

 बौ०  रणबोर  सिंह  (रोहतक)  :  इसी
 लिये  तो  जजीर  लगाई  है  t

 eh  राजेना  सिह:  इस  के  बाद  में
 दूसरी  कहानी  कहना  चाहता  हूं  ।  उसी  लाइन
 से  एक  बार  गाडी  जा  रही  थी।  मेरी  भरद्वंगिनि
 को  प्रसव  पीड़ा  थी  भौर  उन  को  दूसरी  जगह
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 अस्पताल  में  ले  जाना  था  I  जब  गाड़ी  वहां
 आई,  तो  उन  की  डोली  अभी  पीछे  थी  |
 आखिर  मजबूर  हो  कर  चेत-पुलिंग  करनी

 अड़ी  ।  झगर  ऐसा  न  किया  जाता,  तो  कम  से

 कम  मैं  तो  उस  दिन  विधुर  हो  जाता  इन
 सब  बातों  को  ध्यान  में  रखा  जाना  चाहिये  |

 यह  भी  कहा  गया  है  कि  जब  रेलवे  के

 अधिकारी  या  कर्मचारी  भ्रपने  कर्तव्य  का

 थालन  करो  हो,  तो  यदि  उन  के  साथ  कोई

 हस्तक्षेप  करेगा,  तो  उस  को  दण्ड  दिया  जायेगा।

 ह  ठीक  है  1  लेकिन  यहा  पर  दोनो  पक्षों  की
 ात  कही  गई  है  |  कभी  कर्मघारी  बदसलूकी
 करने  हैं,  तो  कभी  यात्री  बदसलूकी  करते  है  t

 अभी  कम्यूनिस्ट  पार्टी  की  शोर  से
 श्रीमती  पार्वती  कृष्णन  ने  कहा  कि  कांग्रेस
 थार्टी  के  मेम्बरों  के  साथ  मुसाफिर  बिना
 टिकट  सफर  करों  हैँ  और  जब  उन  से  जवाब-
 तलबी  की  जाती  हैं,  तो  काग्रेस  के  बड़े  ग्रादमी
 “+लोक  सभा  या  विधान  सभा  &  सेस्बर--
 झपनी  ताकत  की  श्राजमाइश  करने  लगते

 है  ।  मैं  एक  दूसरी  बात  बताना  चाहता  हू  ।
 केवल  ाद  दिन  की  बात  हैं  मैं  जहाज  पर
 सफर  कर  रहा  था  |  जहाज  पर  ऐसा  होता
 है  कि  फर्स्ट,  सैकड  और  थर्ड  क्लास  में  ज्यादा
 अन्तर  नहीं  होता  है  .  लोग  इधर  मे  उधर
 चले  जा।  हैं  ।  उस  दिन  थई  क्लास  के  कुछ
 आदमी  डेक  पर  काग्रेस  पार्टी  के  एक  असेम्बली
 के  मेम्बर  से  बात  करने  लगे।  एक
 हमारे  क्म्यूनिस्ट  दोस्त  थे  1  उन्होंने
 एक  do  टी०  का  कहें  दिया  कि  जरा  चैंक
 कर  लो  और  मंजिस्टरंट  ऋ  सामने  इन  को  खडा
 कर  दो  |  उस  को  सामने  खडा  कर  दिया  गया  ।
 में  ने  उस  को  पहल  नहीं  देखा  था  श्रौर  टी०
 टी०  भी  हाफ-बायहड  कम्युनिस्ट  या  सीण-
 लिस्ट  हो  सकता  है  |  मजिस्ट्रेट  खड़ें  थे  ।
 जब  उन  की  मुश्त  पर  नज़र  पड़ी  तब  कहानी
 खत्म  हुई  1  मेरे  कहने  का  मतलस  यह  है  कि
 इस  का  यह  अ  नहीं  है  कि  बड़े  लोग  जो  है,
 जो  विधान  सभा  के  सदस्य  है  मा  लोक-सभा  के
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 म॑  म्बर  है,  वे  ही  बदसलूको  करते  है  या  कर्म-
 चारी  ही  करते  हूँ  या  पलिब्क  ही  करती  है,
 मेरे  कहने  का  तात्पर्य  यह  है  कि  दोनों  तरफ
 से  ये  बाते  होती  है  |  भ्राज  देश  की  ऐसी  भ्रवस्था

 हो  गई  है,  ऐसी  हालत  हो  गई  है  कि  इन  बातों
 को  रोका  नहीं  जा  सकता  है  भौर  न  ही  रोकने
 का  प्रयत्न  किया  जा  रहा  है  !  पिछले  ग्यारह
 बरस  की  काग्रेसी  हुकूमत  %  दौरान  में  जो
 सामाजिक  विकार  कदा  हुए  हे,  उन  को  उस
 ने  रोकने  का  कोई  प्रयत्न  नहीं  किया  है  t
 यह  दूराचार  चारो  ओर  फैला  हुआ  है  ।
 जो  बिल  सदन  में  रखा  गया  है  यह  कोई
 उस  बीमारी  की  दवा  नही  है।  मे  रेलवे
 मंत्री  जी  को  जानता  हू  और  उन  के  साथ  में
 जेल  में  भी  रहा  ह  शौर  मेरे  उन  के  साथ
 गहरे  ताल्लुकात  है,  लेकिन  उस  के  बावजूद
 में  ने  कभी  यह  नहीं  सोचा  था  कि  रेलवे  मंत्री
 इस  तरह  का  बिल  लायेंगे  !

 जब  यहा  पर  ब्रिटिश  हकूमत  थी  तब
 भी  एक  कानून  बनाया  गया  था  शौर  बह
 सफल  हुआ  था  |  ब्रेटिश  गवनमेट  के  जाने
 के  बाद  समाज  की  जो  पीडा  है,  समाज  की
 जो  अवस्था  है  उस  x  परिहार  के  लिये
 आप  यहा  पर  दण्ड  व्यवस्था  करते  है,  द्ट  दे
 कर  भाप  समाज  सुधार  का  काम  करना
 चाहत  हूँ,  यह  मुझे  ता  बडी  अजीब  बात
 लगती  है  1  समझ  ता  ऐसा  लगता  है  कि  जिन
 लोगों  <i  हाथ  में  सलावत  है  या  जो  इस  रेलवे
 विभाग  को  चला  रहे  हैँ,  उन  ४  दवाव  में
 आ  कर!  उन  की  वात  को  मान  करके

 हमारे  रेल  मंत्री  महोदय  को  यह  कदम  उठाना
 पडा  है  या  पड़  रहा  है  |  यह  मेरा  स्वयानि  है,
 मेरा  अनुमान  है  ओर  हो  सकता  है  यह  मेरा

 अनुमान  ठीक  भी  न  हां  ।  में  कई  बार  इस
 सदन  भें  कह  चुका  हू  कि  इस  देश  के  अन्दर
 लोकतत्रात्मक  हुकूमत  तो  है  नहीं,  भुत्यों
 की  हकमत  है,  जो  प्राप  को  जवाब  देने  के

 लिये  दिया  जाता  है,  बही  ाप  दे  देते  हैं,
 जिस  किसी  प्रोपोजल  को  झाप  के  सामने
 रखते  हैँ,  उस  को  आप  मंजूर  कर  लेते  है  ।
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 जो  बिकित्सा  या  दवा  वे  बताते  हे,  उसे  झाप

 मंजूर  करते  हे  ।

 जहा  तक  टिकिटलेस  ट्रेवल  का  ताल्लुक
 है,  भ्रष्यक्ष  महोदय,  में  रेल  मंत्री  महोदय  को
 बोद  दिलाना  चाहता  हैं  उस  कहानी  का  जो

 पिछले  चार  पांच  महीने  के  बीच  से  घटी  है  ।

 हमारे  यहा  डिस्ट्रिक्ट  हैडक्यार्टर  है  और

 वहा  पर  डी०  टी०  एस०  हूँ  ।  वह  वहा  के

 एक  बहुत  बढ़े  झ्धिकारी  हूँ  |  जब  से  वह
 झाए  है  तब  से  हमारे  वह  tho  टी०  एस०
 साहब  छपरा  से  वेश्याओं  को  हर  रोज़  अपने
 घर  पर  बुलाते  थे  भौर  बिना  टिकिद  के
 उन  को  लाते  थे  झौर  उत  को  बिना  टिकिट
 सफर  करते  पकड़ने  वाला  कोई  नहीं  था  |
 में  समझता  हूं  सह  बात  तो  बडी  छोटी  है  झोर

 मुझे  कहनी  नहीं  चाहिये  थी  लेकिन  लाचारी
 में  कहनी  पड़  रही  है  |  मेने  वहा  के  टिकिट

 एग्जैमिनिर  भौर  टिकिट  कलेक्टर  से  कहा
 कि  भाप  चेक  क्यो  नहीं  करते  है  7  उन  की
 तरफ  से  मुझे  यह  जवाब  दिया  गया  कि  आप
 थोडे  ही  हमे  बचा  दोगे  शरीर  झगर  हम  ने
 चेक  कर  भी  लिया  तो  इस  का  उल्टा  ही
 नतीजा  निकलेगा  t  एक  बार  ऐसा  भी  हुमा
 कि  उन  के  सम्बन्धी  बिना  टिकिट  जा  रहे
 थे  ।  उसी  समय  अचानक  वहा  पर  रेलवे

 मैजिस्ट्रेट  की  चेकिंग  शुरू  हो  गई  ।  tro
 टी०  एस०  ने  टी०  टी०  से  कहा  कि  इन  के
 टिकिट  बना  दो  ।  दी०  टी०  ने  कहा  कि
 गार्ड  स्टिफाई  नहीं  करता  है  शौर  म॑  टिकिट

 नहीं  बना  सकता  हूं  7  इस  के  बाद  डी०  टी०

 एस०  ने  संटिफाई  किया  तब  जा  कर  टिकिट
 बनाये  गये  ।  में  अपने  तजुर्बे  की  बिना  पर  कह
 सकता  हूं  कि  पुलिस  ही  सब  से  ज्यादा  रेलवे
 पर  बिना  टिकिट  सफर  करती  है  भौर  उस
 के  लिये  ave  भी  देने  वाला  कोई  नहीं  है  ।
 रेलवे  क्मंघरारी,  रेलब  के  भ्रफतर,  उन  के

 बोस्त,  उन  के  सम्बन्धी  उन  के  बीवी  बच्चे

 इत्यादि  बिना  टिकिट  सफर  करते  है  भौर
 खन  को  पूछने  वाला  कोई  नहीं  है।  किस  की
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 हिम्मत  है  कि  उन  को  चेक  कर  जाये  ?

 किसी  की  हिम्मत  नहीं  है  |

 शेलबे  उपमंत्री  (की  शाहतवाज  थां)  :

 बिल्कुल  गलत  है  |

 शनी  शाजेगा  सिंह  :  प्रव  मे  हैनिचुभ्नल
 टिकिटलंस  ट्रेवलर्स  की  बात  करता  हूं  ।  ये

 हैबिचुप्लल  टिकिटल॑स  ट्रेवलस  कौन  है  देहाती
 प्रादमी  तो  ये  हो  नहीं  सकते  हूँ  ।  मे  रेलवे

 मंत्री  महोदय  से  बड़े  अदब  के  साथ  कहना
 चाहता  हूं  कि  जिन  लोगों  को  हैबिचुशल
 कहा  जाता  है  बे  देहाती  नही  होते  हूँ  ।

 3.25  hrs.

 [Mr.  Deputy  SPEAKER  m  the  Chair}

 इस  कैटेगरी  में  ज्यादातर  दैहातियों  को  शामिल

 कर  लिया  जाता  है  |  कभी-कभी  कुछ  स्टुडेंट
 भी  चक्कर  में  आ  जाते  हूँ  और  पकड़े  जाते

 है  ।  मगर  पुलिस  वाले  भौर  रेल  कमंचारी
 तो  कभी  भी  पकड़े  नहीं  जाते  हे  ।  उन  को

 पकड़ना  ना-मुस्किन  है  ।  म॑  आप  को  बताऊं-

 कि  झगर  में  बिना  टिकिट  चलू  तो  मुझे  भी

 पकड़ने  वाला  कोई  नहीं  है  कम  से  कम  मेरे

 सेक्शन  से  |

 उपाध्यक्ष  महोदय  :  कभी  प्राप  ने  द्राई
 तो  नहीं  किया  है  ?

 करी  ब्रजराज  सिंह  :  इसी  लिए  तो

 पास  दे  दिये  गये  है  L

 sit  crater  सिंह  मैं  किसी  पर  भाक्षेप

 नहीं  कर  रहा  हू,  मै  तो  जो  स्थिति  इस  समय

 पिद्यतान  हैँ  वह  बयान  कर  रहा  हूं  ।

 मै  हैबिचुअल  लोगों  की  बात  कर  रहा
 था  ।  जो  हैविचुअल  है  उन  का  मैं  भ्राप  को

 बतलाना  चाहता  हू,  शाप  को  कमी  पता  भी

 नहीं  चलेगा  भौर  जो  बेचारे  किसी  कारणवशः

 बिना  टिकिट  चलते  हुए  पाये  जायेंगे  वे  हैबि-

 चुझल  हो  जायेंगे  ।  इस  वास्ते  मैं  समझता



 695  Indian  Reilways  MAGHA  28,  880  (SAKA)  (Amendment)  Bil  656

 जब  यह  विधेयक  व्यवहार  में  झायमा  तो

 बिल्कुल  सिर्जीव,  निरंक  शौर  ठीक  इस  से
 जिन  परिणामों  की  भ्राशा  की  गई  है  उस  से
 उल्टे  ही  परिणाम  सामने  आयेंगे,  यह  मेरा
 खयाल  है

 रेलवे  कमेचारियों  का  जहाँ  तक  सवाल
 है,  यह  ठीक  है  कि  भ्रादमी  के  मूड्स  होने  हैं,
 प्राकलिविटीज़  होती  है,  इनक्लिनेशस  होते  है,
 मोमैंटरी  इमपलसिस  होती  है  शौर  उस
 हालत  में  बहू  कुछ  कर  बैठता  है  जो  अगर
 तो  उस  के  पक्ष  में  चला  जाय  तब  तो  ठीक

 नहीं  तो  उस  के  खिलाफ  भी  वह  बात  जा
 सकती  है  ।  रेलवे  कमंत्रारियों  के  वारे  में
 यहा  पर  यह  कहा  गया  है  कि  उन  के  काम
 करने  के  वक्‍त,  उन के  द्वारा  कत्तंव्यपालन  के
 समय  में  यदि  दूसरा  कोई  व्यक्ति  उन  के
 काम  में  विष्न  डालेगा,  उन  के  काम  में  बाघा
 डाछेगा,  उस  को  सज़ा  होगी  t  मैं  आप  को
 पिछने  महीने  की  ce  तारीख  की  बात
 बतलाता  हू  ।  हमारे  यहा  हिन्दुस्तान  में  सब
 से  बडा  प्लेटफार्म  है  1  उस  प्लेटफार्म  पर  एक
 ग्राम  का  मुखिया  झाया  ।  उस  प्लेटफाम  पर
 टिकिट  नहीं  बिकते  और  अगर  बिकते  भी

 होगे  तो  मुझे  पता  नहीं  ।  इन  का  पता
 केवल  रजिस्टर  से  चल  सकता  हैं  ।  वहा
 पर  हमारे  एक  ग्राम  के  सुखिया  आये  चह
 ची०  डी०  झो०  के  झाफिस  में  जा  रहे  थे  t
 उन  की  टी०  दी०  लोगों  से  लडाई  थी  ।  मेरी
 दोनों  के  साथ  दोस्ती  है  ।  उन  को  वहा
 पर  पकड़  लिया  गया  झौर  रेलवे  मैजिस्ट्रेट
 के  सामने  पेश  कर  दिया  गया  ।  वह  अपने
 साथ  एक  फाइल  ले  जा  रहे  थे  1  उन  के  पास
 सम्मन  था  ।  उन्होंने  यह  भो  बताया  कि  उन
 के  पास  नोटिस  है  शोर  बह  फला  फला
 दफ्तर  में  जा  रहे  है  शब  उन  पर  मुकदमा
 चल  रहा  है  चूकि  रेलवे  कर्मवारियों  के
 बारे  में  यहा  पर  ज़िक्र  दाया  है  इसलिये  मै
 यह  सारी  बात  कह  रहा  हू  1  मैं  नहीं  कहता
 कि  रेलवे  कर  बारी  दोष  विहीन  है  या  उन
 के  अन्दर  कमिया  नहीं  है,  कमज़ोरिया  नहीं

 हैं।  भ्रष्टाचार  तो  वहा  भी  है  मैं  ने  देला  है
 मैजिस्ट्रेट  का  चैकिंग  हो  रहा  है  भौर  उस  में
 टी०  टो०  भी  हैं  और  झार०  पी०  एक
 के  भ्रादमी  भी  है,  सिपाही  भी  है  1  सिपाही
 ने  किसी  को  पकड़  लिया  और  उस  से  कहा
 कि  तुम  २५  रुपये  दे  दो  और  इधर  से  नहीं
 इधर  से  निकल  जाझ्नो,  यानी  उस  को  उलटा
 रास्ता  बता  दिया  तो  इस  कानून  के  मुता-
 बिक  वह  झादमी  जिस  ने  रुपये  लिए  बच
 जावेगा  शौर  बेचारा  मुसाफ्िर  फस  जायगा  q
 टी०  टी०  भी  बच  सकता  है,  लेक्नि  भुसाकिर
 नही  बच  सकता  है  t

 |

 में  कानून  का  विरोध  नहीं  करता  हू  ।

 वह  भ्पनी  जगह  पर  है  ।  परन्तु  जो  प्रवस्था
 इस  समय  देश  की  है  उस  ओर  भी  आप  का
 ध्यान  जाना  चाहिये  t  मै  यही  सोचता  हू  कि
 इस  कानून  का  So  प्रतिशत  तो  दुरुपयोग  होगा
 और  to  प्रतिशत  हो  सकता  है  इस  का

 सदुपयोग  हो  t

 उपाध्यक्ष  महोदय,  मैं  ाप  को  बिना
 टिकिट  की  एक  और  बात  बतलाना  चाहता

 हू  ।  भाज  का  कानून  यह  है  कि  यदि  कोई
 यात्री  बिना  टिकिट  पकडा  जायगा  तो  उस  से

 यह  कहा  जायगा  कि  तुम  कहा  से  आ  रहे
 हो  और  झगर  तुम्हारे  पास  टिकिट  नहीं  है
 तो  इतना  किराया  और  इतना  महसूल  भदा
 कर  दो  और  श्गर  वह  नहीं  कर  पाता  है
 तो  उस  को  सज़ा  दी  जाती  है  1  में  माननीय
 मत्री  को  एन०  Fo  रेलवे  के  बारे  में  एक  बात
 बतलाना  चाहता  हू  1  वहा  पर  रेलवे  मैजिस्ट्रेट
 द्वारा  चैंकिंग  होता  है  ।  एक  यात्री  से  कोई
 सवाल  नहीं  पूछा  गया  धौर  सीधे  उस  के

 हाथ  में  हथकडीं  लगा  दी  गई  और  कमर  में
 रस्सी  बाघ  दी  गई  t  उस  को  ला  कर  श्दालत
 में  खड़ा  कर  दिया  गया  कि  साहब  इम  के
 पास  पैसा  नहीं  क्योंकि  जब  महसूल  मांगा
 तो  उस  ने  नहीं  दिया  t  नतीजा  यह  हा  कि
 उस  के  ऊपर  १००  रु०  फाइन  कर  दिया,
 Roo  Bo  फाइन  कर  दिया  गया  ।  फाइन  co
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 फाइन  फाइन  ।  एक  एक  दिन  में  ५,०००,
 १०,०००  रु०  एक  स्टेशन  पर  इकट्ठा  हो
 जाता  है  ।  जब  आप  ने  कानून  नही  बनाया
 था  तब  तो  धाप  के  मैजिस्ट्रेट  भ्ौर  टी०  दी०
 झाई०  इस  तरह  करते  हैं।  जहा  तक  कानून
 का  सवाल  है,  कानून  भ्रपनी  जगह  पर  है  1
 उस  का  ठीक  से  पालन  किया  जाना  चाहिये  ।

 मैंजिस्ट्रेट  को  देखना  चाहिये  कि  यात्री  किराया
 दे  रहा  है  या  नहीं  -  तारीफ  की  बात  यह
 है  कि  लोग  फाइन  दे  देते  है  ।  एक  झादमी

 एक  घटे  पहले  किशाया  नही  देता  था,  लेकिन

 एक  घटे  बाद  जब  फाइन  होता  है  तो  वह
 १००  रु०  दे  देता  है  |  श्राखिर  यह  कैसे  मुम-
 किन  हो  सकता  है  ”  आप  को  इस  को  सोचना

 चाहिये  ।  झाप  एक  झादमी  को  नियक्त
 कर  देते  है  कि  वह  लोगो  से  टिकट  माग  ।
 उस  ने  आदमी  से  टिकट  मांगा,  टिकट  नहीं
 है,  महसूल  मागा,  तो  महसूल  नही  वसूल  हुप्रा,
 लेकिन  जब  उस  के  हथकडी  लगा  दी  गद  तो

 बहू  १००६०  दे  देता  है  पांच  या  दस  मिनट  में  ।
 इस  तरह  नी  कितनी  ही  घटनाये  हो  रही  है  ।
 झाज  देश  में  बह  बीमारी  कैली  हुई  हे  7  उस  के
 लिये  कानून  का  ग्रक्षरश  पालन  करन  के  बजाय

 कानून  के  तत्वों  का  पालन  होना  चाहिय  ताकि

 कानून  का  दुश्पयोग  न  हो  ।  शायद  मिनिस्टर
 महोदय  कहेंगे  कि  मैजिस्ट्रेट  तो  प्राविशल
 गवनंमेट  के  हैँ  हसलिये  हम  क्यों  अपने  दिमाग
 को  लगाये  ?  लेकिन  श्राप  को  सोचना  चाहिये
 कि  जो  फाइन  होता  है  वह  किस  तरह  से

 होता  है  और  किस  गअ्रवस्था  में  होता  है
 यह  एक  ऐसा  सवाल  है  जो  आय  दिन  सैकडो
 झादमियों  से  ताल्लुक  रखता  है  t  कल  मै  ने
 इस  सम्बन्ध  में  एक  सवाल  किया  था।  पटना

 दाहर  हमारे  राज्य  की  राजधानी  है  |  जहा
 मेरा  घर  है  उस  के  दूसरे  पार  नाथ  बिहार  है  ।
 सेकडों  हजारों  आदमियों  की  हालत  यह  है
 कि  बे  गया  पार  करते  है,  गाडी  पर  नहीं
 श्नद्ते  है  |  वे  इस  पार  से  उस  पार  झाना
 जाना  चाहते  है  लेकिन  रेलब  उन  को  सीधा
 टिकट  नहीं  देती  है  ।  झगर  मुझे  दिल्‍ली  से
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 गाजियाबाद  जाना  हो  तो  मुझे  टिकट  निल
 जायेगा  सीधा  धौर  उस  का  कोई  एक्स्ट्रा
 पैसा  नहीं  लगेगा  मसर  वहां  हालत  वह  है
 कि  कोई  आदमी  पटना  से  पहलेजाधाष्ट  सीता
 टिकट  ले  कर  नहीं  जा  सकता  है  1  मै  नहीं
 जानता  कि  किस  झादमी  से  यह  कानूस  बनाया
 था,  लेकिन  मुझे  ताज्जूब  शौर  तकलीफ  होपी
 है  जब  में  देखता  हु  कि  झाज  भी  वह  कानून
 जारी  है  t

 शी  सगजीवन  राम  ाप  जैसे  दिल्ली
 से  गाजियावाद  जा  सकते  है  वैसे  ही  सोनपुर
 जा  सकते  है  पटना  से  ।

 शो  राजेन्द्र  सित  यह  दड  ग्रहण  कर
 के  जा  सकता  हु  |  यहा  पर  तो  महसूल  दे
 कर  जाता  हू,  वहा  पर  TS  ग्रहण  कर  जाऊगा
 क्योकि  श्राप  बहा  के  लिये  सीधे  टिकट  नहीं
 देते  है  ।  जवाब  यह  दिया  जाता  है  कि  वहा
 फेरी  सबिस  है  इसलिये  गगा  पार  के  लिये
 सीधे  टिकट  नहीं  दिया  जाता  है  |  मैं  जब
 दिल्ली  से  पटना  जाता  हू  तो  मुझे  हवाई  जहाज
 से  पांच  या  साढ़े  पाच  घटे  लगते  है  लेकिन
 प्रपने  घर  से  पटना  जाने  में  मुझे  कम  से  कम
 आठ  घटे  लगते  हैं  क्योकि  जब  तक  यह  दड
 हम  ग्रहण  न  कर  ले  गगा  पार  नहीं  कर
 सकते  है  ।  इस  का  नतीजा  यह  होता  है  कि
 हमारे  गाव  के  लोगो  को  पाच  मील  दूर  जा  कर

 दूसरे  स्टेशन  से  गाडी  पकडनी  होती  है  ।  जो
 लोग  दूर  दूर  को  जाना  चाहते  हैं  मुजफ्फरपुर
 या  छपरा  से  उन  को  तो  इस  पर  ही  जाना
 होगा  क्‍योंकि  न  जाने  से  विलम्ब  होगा  ।
 इस  तरह  से  उन  को  गगा  पार  करना  होता
 है  ।  गगा  पार  करने  के  लिये  उन  को  कुछ  दह
 तो  भगतना  ही  चाहिये  |  झगर  यह  कानून  हो
 गया  तो  अभी  तो  मै  पालियामेंट  का  मेम्बर

 हू,  सन्‌  १६६२  के  बाद  कौन  जानता  है  कि
 किस  का  धर  हेगा  और  किस  का  झाबाद
 होगा  ।  मुझ  को  रोज  हथकडी  लगेगी  क्योकि
 घर  से  निकलने  के  लिये  जहाज  पर  ही  गंगा
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 are  wear  होगा  भौर  जहाज  का  टिकट

 मुझे  मिलेगा  नहीं  t  हस  कानून  के  मुताबिक
 हर  तीन  महीने  पर  मुझे  सजा  हुआ  करेगी,
 प्रता  नहीं  मै  क्या  काम  करूगा  श्रौर  क्‍या  नहीं
 करूगा  |

 में  चाहगा  कि  यह  जो  विधेयक  है  इस
 को  सरकार  वापस  ले  ले  ।  जो  बीमारी  झ्ाज  है
 उस  के  लिये  कोई  सामाजिक  चिकि  ष्ा  ढ्ढी
 जाय  t  जैसा  उमा  बहन  ने  कहा  यह  बीमारी
 सब  जगह  मौजूद  है  ।  हम  लोगो  में  से  बहुत  से

 एसे  हूँ  जो  बिना  टिकट  ढूंबल  कर  लेते  है,  अगर
 इस  कानून  को  लागू  कर  दिया  जायंगा  तो
 नतीजा  क्‍या  होगा,  मेरी  समझ  में  यह  बात
 नहीं  झाती  |  हमारे  मित्र  श्री  to  सी०  शर्मा
 बडे  बुजुर्ग  भ्रादमी  है,  वह  पजाब  से  शाते  है  ।
 शायद  पंजाब  में  इस  बात  की  सब  से  बडी
 तकलीक  है  और  उन्होने  इस  विधेयक  का
 समर्थन  कर  दिया  ।  लेकिन  में  तो  बिहार  का

 हू  और  मुझे  तकलीफ  होती  है  ।  उस  तरफ  एध्र
 कडिशन्ड  और  फस्ट  क्लास  जो  होते  है  उन  में
 दो  प्रादभियों  की  जगह  रहती  है  ।  बूढी  भौरते
 जो  गगा  स्नान  के  लिये  जाती  है  वह  झा  कर
 ठसा  ठस  भर  जाती  है  ।  उन  के  लिये  झाप  ने
 क्या  प्रबन्ध  किया  है  ?  श्रगर  उन  के  ऊपर
 भी  यह  कानूम  लागू  कर  दिया  जाता  है  तो  क्या
 उस  से  देवा  की  बडी  सेवा  हो  जायेगी  ?  भ्रगर
 ाप  को  देश  की  इसी  तरह  से  सेवा  कररी  है
 तो  आप  चाहे  जो  कुछ  कीजिये  लेक्नि  ऋगर
 झाप  सही  मानों  में  देश  की  सेवा  करना  चाहते
 है  तो  इस  कानून  को  वापस  ले  लीजिये  ।

 श्री  वाजपेयी  (बलरामपुर)  उपाध्यक्ष

 महोदय,  मैं  इस  विधेयक  का  विरोध  करन  के
 लिये  खड़ा  हुआ  हू  ।  जजीर  खीचने  की  घट-
 ताय  यां  बिना  टक्ट  यात्रा  करना,  यह
 बुराश्या  उतनी  ही  पुरानी  है  जितनी  पुरानी
 रेलवे,  भौर  जिस  प्रनुपात  में  रेलवे  यात्रियों
 की  सख्या  बढ़ी  है  उस  को  देखते  हुए  इन
 बुराइयो  में  भी  थोड़ी  बहुत  वृद्धि  हुई  है  ।
 गत  ष  रेलवे  मत्री  महोदय  ने  अपने  बजट
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 आपण  में  इन  दोनो  बुराइयों  की  ओर  संकेत
 किया  था  1  उन्होंने  यह  स्वीकार  किया  था
 कि  जजीर  खीचन  की  एसी  घटनाये,  जिन
 में  जजीर  नहीं  खीची  जानी  चाहिये  भी,
 ४०,०००  बार  हुई  शर  उन  को  रोकने  के
 लिये  कदम  भी  उठाये  गये,  जैसे  कुछ  रेल
 गाड़ियों  में  या  कुछ  लाइनों  पर  जजीर  को

 ही  हटा  दिया  गया,  या  केकिग  में  दृढ़ता
 से  काम  लिया  गया  ।  फिर  भी  उ  होने  यह
 माना  कि  यह  घटनाये  बढती  जा  रही  है  ।  यह
 स्वीकार  करते  हुए  उ  होने  झपने  बजट  भाषण
 में  ससद्‌  के  सदस्यों  से  यह  भ्रपील  भी  की  थी
 कि  यदि  जजीर  खीचने  की  घटनाशों  और

 दूसरी  बुराइयों  पर  हमें  प्रतिबन्ध  लगाना  है
 तो  उस  में  सस॒द्‌  के  सदस्यों  का  और  जनता
 का  सहयोग  चाहिये,  और  इस  के  लिये  जनता
 में  चेतना  उ  पन्न  करने  की  ग्रावश्यकता  है  t
 में  समझता  हू  कि  यह  जो  विधेयक  लाया
 गया  है  वह  रेलवं-मत्री  के  उस  भाषणमे
 व्यक्त  दृष्टिकोण  से  भिन्न  है।  इस  के  पहले
 भी  जजीर  खीचने  पर  ५०  र्०  जुर्मान  की
 सजा  थी,  लेकिन  जजीर  खीची  ही  गई  ।  इस
 का  प्र्थ  यह  है  कि  vo  रु०  जुर्माना  लोगो
 को  जजीर  खीचने  से  नहीं  रोक  सका  ।  प्रब
 उस  से  बागें  बढ़  कर  गाड़ियौ  में  से  जजीर
 को  ही  निवाल  दिया  गया  ।

 श्री  ब्रजराज  सिह  जब  गाड़ी  निकाल  दी
 जायेगी  |

 श्री  चाजपेयी  प्रव  यह  विधेयक  लाया
 जा  रहा  है  और  ५०  ६०  जुर्माना  बढ़ांवर
 ३००  Go  कर  दिया  गया  है  ।  उस+'  साथ  जेल
 की  सजा  भी  जोड  दी  गई  ।  मे  पूछता  चाहता

 हू  कि  क्‍या  इसमे  जजीरो  को  खीचने  की  घटनाये
 कम  होगी,  और  क्या  इस+  बाद  जिन  रेल-
 गाड़ियों  में  से  जजीरे  निकाली  गई  हे  और
 जिन  लाइनो  को  यह  पुरस्कार  दिया  गया  है,
 उन्हें  जजीरे  वापस  कर  दी  जायेगी  ?  मेरा
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 [श्री  वाजपेयी]
 निवेदन  है  कि  केवल  दण्ड  की  मात्रा  बढ़ाने  से
 झपराधों  की  संख्या  में  कमी  हो  जायंगी,  यह
 सोचना  सोलहवी  झौर  सत्ररहवी  शती  में
 विचरण  करना  है  i  विचार  इस  बात  का  होता
 चाहिये  कि  झपराध  क्यो  होता  हैँ,  जजीरें
 क्यों  खीची  जाती  है  ।  मुझे  मालूम  है  कि  पूना
 झौर  लोडावाला  के  बीच  में  जजीरे  खीचने
 की  घटनाये  बहुत  होती  थी  1  परिणाम  यह  1 ह
 कि  उस  गाडी  में  स ेजजीर  निकाल  दी  गईं  ।
 लेकिन  जो  लोग  जजीर  खीचते  थे  उनका
 आरोप  यह  था  कि  टाइम  टेबल  में  रेलगाड़ियों
 का  समय  ऐसा  रक्खा  गया  है  कि  लोग  पूना  में
 समय  पर  दफ्तर  नहीं  पहुच  सकते  |  भर
 जब  रेलवे  टाइम  टेबुल  में  दरुस्ती  कर  दी  गई,
 गलती  सुधार  दी  गई  तो  जजीर  खीचने  की
 जरूरत  ही  समाप्त  हो  गई  |  अभी  मथरा  से
 दिल्ली  तक  एक  पँसेजर  ट्रेन  भ्राती  है  ।  पिछले
 अधिवेशन  की  बात  में  श्रापकों  बताऊ  कि

 तुगलकाबाद  पर  उस  रेलगाडी  को  ४  घरे
 तक  दफ्तर  आने  वाले  कर्मचारियों  ने  उसे
 चके  रक्खा  क्योंकि  वह  गाड़ी  नियमित  रूप
 से  दिल्‍ली  में  अनियमित  समय  से  पहुचती  हूं
 शौर  दफ्तर  म  जाने  वाले  कर्मचारी  उसके
 कारण  परेशान  होते  हूं  :  शब  अगर  रेलगाडिया
 समय  पर  नहीं  चल  सकती  और  यात्रियों  को
 जिन  कारणों  से  विवश  हांकर  जजीरे  खोचनी
 'पड़ती  हे,  उत  कारणों  का  निराकरण  नहीं
 किया  जाता  तो  सवन  दण्ड  की  मात्रा  बढाने
 से  इस  अपराध  म  बमी  हा  जायगी  ऐसा  कम
 से  कम  में  मानने  +  लिये  तैयार  नही  है  ।

 जजीर  खीचने  क।  रेलवे  की  'भीडभाइड  से
 “भी  सम्बन्ध  हूँ  श्र  रेलवे  मंत्री  महोदय  अभी
 दक्षिण  की  यात्रा  करने  गये  थे  ।  उन्होंने  बगलौर
 में  भाषण  दित  कि  रेलवे  में
 भीडभाड  कम  करने  की  तो  झभी  कोई
 भावा  नहीं  की  जानी  चाहिए  ।  में  उनकी
 कठिनाई  को  मानता  हूं  क्योंकि  जिस  मात्रा
 में  रेल  यात्रियों  की  संख्या  बढ़  रही  है  उस#
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 लायक  हमारे  पास  पर्याप्त  साधन  नहीं  है
 लेकिन  क्‍या  यह  सच  नहीं  है  कि  रेलवे  की
 'भीडभाड  का  सम्बन्ध  जंजीर  खोचने  को
 'घटनाधों  से  कुछ  न  कुछ  मात्रा  में  है  -  जो  खेल
 के  लिए  मनोरजन  के  लिये  जजीरें  खीचते

 है  उन्हें  दण्ड  दिया  जाय,  इसमें  किसी  का
 विरोध  नही  हूँ  लेकिन  उनके  लिए  yo  रुपया
 दण्ड  भी  बहुत  काफी हू  ।  में  रेलवे  मंत्री  महोदय
 से  यह  जानना  चाहगा  कि  पिछले  वर्ष  में
 जजीर  खीचने  है उ  अपराध  के  दण्डस्वरूप

 किननी  रकम  रेलवे  को  प्राप्त  हुई,  इस का  एक
 ब्यौरा  सदन  के  सामने  पक्खे  |  जजीर  कितनी
 बार  खीची  गईं  इसका  विवरण  तो  उतकी
 बजट  स्पीच  म॑  है  लेकिन  क्तिने  लोगो  ने  गलत
 ढंग  से  जजीर  खीची,  जिनको  कि  उस  #  लिये
 सजा  दी  गई  और  उनसे  जो  जुर्माने  वमुल  किये
 गये  उसकी  रकम  कितनी  है  ।  उन्होंने  अपनी
 पिछली  बजट  स्पीच  में  यह  कहा  था  कि  Yo
 रुपये  Yr  जुर्माने  की  रकम  रखने  के  बाद
 भी  जजीर  खींचने  की  घटनाएं  बढ़  रही  है
 तो  मेरा  निवेदन  हैं  कि  दण्ड  को  बढ़ाने
 के  बजाय  जजीर  खीचने  की  घटनाओं  को
 रोकने  oo  लिए  उन्होंने  श्रपनी  पिछली  बजट
 स्पीच  में  झन्य  उपाय  अपनाने  का  वायदा
 किया  था,  उन  /  सम्बन्ध  में  क्‍या  प्रगति  की
 गई  हूँ  कपा  करत  वे  सदन  का  यह  बतायें  qd
 इस  सम्बन्ध  में  कितना  प्रचार  किया  गया  ?

 क्या  काई  फिल्‍म  बनाई  गई  जिसमे  यह  दिशव-
 लाया  हो  कि  विद्यार्थी  अधिकतर  जजीर
 खीचतें  पाय  जात  हं  ?  विद्याथियों  में  इस
 बुराई  को  साकन  के  लिए  विद्यार्थी  क्षेत्र  मे
 जा  काम  करने  वाली  भिन्न  भिन्न  स्टुइंट्स
 आर्गेनाइजशस  हे  क्या  उनसे  सम्पर्क  स्थापित
 किया  गया  क्‍या  उनका  सहयोग  प्राप्त  किया
 गया ?  और  क्या  गाडिया  समय  पर  चली  ?

 अ्रब  में  आपका  ध्यान  एक  छोटी  सी  बाते
 की  झोर  ख्लीचना  चाहता  हू  ।  गाडिया  जहा  से
 चनती  हे  व्‌  होती  हे  वहा  पर  गाड़िया  काफी
 समय  पहले  प्लेटफार्म  पर  लाई  जा  सकती  है  q
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 प्लेटफार्म  हालाकि  खाली  रहते  हे  लेकिन
 गाड़िया  चलने  से  केवल दस  मिनट  पहले  ही
 प्लेटफार्म  पर  लाई  जाती  है  झब  चूकि  भीड
 काफी  होती  है  प्रौर  जाहिर  है  कि  इस  १०
 मिनट  श्रल्प  समय  में  सब  लोग  एफ  साथ

 नही  बैठ  सकते  भौर  होता  यह  है  कि  कुछ
 बाहर  रह  जाते  है  दौर  जो  भीतर  पहुंच  भी
 जाते  है  उनमे  से  बहुतों  का  सामान  बाहर
 प्लेटफामं  पर  छुट  जाता  है  और  इस  तरहें  की
 अव्यवस्था  4  रहते  जब  गाडी  चतती  है  तो
 जजीर  खीची  जाती  है  ।  शब  ऐसी  गडबडी  की

 हालत  में  क्‍या  जजीर  खीचना  अवैघ  या  अनुचित
 है?  अगर  विशुद्ध  कानूनी  दृष्टि  से  देखे
 तो  शायद  उसे  दडनीय  अपराध  माना  जायगा
 मगर  ऐसी  हालत  में  जो  यात्री  की  वास्तविक
 कठिनाइया  हे  उन  पर  रेलवे  क  प्रशासन  को

 सहानुभूति  के  साथ  विचार  करना  चाहिये  rf
 मेरा  निवेदन  है  कि  झगर  रेलवे  प्रशासन  अपना
 घर  ठीक  करे  तो  इस  किस्म  की  जजीर  खीचने
 की  घटनाएं  रोकी  जा  सकती  Z|

 बिना  टिकट  यात्रा  करने  के  सम्बन्ध  में
 भी  रेलवे  मत्री  महोदय  ने  ग्रपनी  बजट  स्पीच
 में  यह  कहा  था  कि  जब  से  हमने  विशेष  चैंकिग
 का  प्रबन्ध  किया  है  बिना  टिकट  रेलवे  में  यात्रा
 करने  वाले  लोगों  की  सख्या  कम  हो  गई  है
 शौर  मेरा  भी  व्यक्तिगत  अनुभव  यही  है  कि
 जिस  शा  में  पहले  लाग  रेलो  में  बिना
 टिकट  यात्रा  करते  थे  उतने  अब  नहीं  चलते  ।
 यह  हमने  जो  बिना  टिकट  सफर  करने  वालो
 को  पकड़ने  के  लिए  प्रबन्ध  जिया  हैं  और  उसके
 निए  विजश्ञेप  व्यक  नियुक्त  किये  है  झआवध्यवता
 इस  बात  की  है  कि  उन  लागो  का  श्राप  और
 अधिक  सतर्क  और  जागस्क  बनाये  और  सी
 तरीके  वा  प्रबन्ध  अगर  हम  और  क्षेत्रों  में  भी
 कर  सके  जहा  कि  यह  बीमारी  हैं  क्योकि  देंग
 के  सभी  भागों  में  यह  बीमारी  दतनी  बडी  मात्रा
 मे  प्रचलित  नही  है  बल्कि  देश  के  कुछ  भागों  में
 ही  है  भौर  इसलिये  अगर  उन  विशेष  क्षेत्रो  में
 इस  प्रकार  की  विशेष  व्यवस्था  की  जाय  तो
 मैं  समझता  हू  कि  दण्ड  की  मात्रा  बढाये  बिना
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 भी  बगैर  टिकट  सफर  करने  वालों  कौ  संख्या
 कम  की  जा  सकती  है  |  इस  सम्बन्ध  में  रेलवे
 प्रशासन  श्रपने  यहा  सुधार  कर  सकता  है  |

 इसी'  तरह  हम  देखते  है  कि  बुकिंग  आफि-
 सेज  पर  कही-कही  बहुत  भीड  रहती  है।  आप
 स्वय  दिल्‍ली  के  थर्ड  क्लास  के  बुकिंग  आफिस
 पर  जाकर  देखिये  कि  समय  पर  टिकट  लेने
 आने  वाले  व्यक्तियों  को  टिकट  मिलने  में
 कितनी  कठिनाई  का  सामना  करता  पडता  है।
 झब  बुकिंग  कलर्क्स  की  गह  शिकायत  हैं  कि
 उन्हे  काम  अधिक  करना  पडता  है  भौर  ड्यूटी
 के  जो  घटे  निश्चित  है  उसके  बाद  उनको  हिसाब
 मिला  कर  देना  पडता  है  और  जिस  स्पीड  से
 उन्हें  काम  करना  चाहिए  थे  नहीं  करते  है,
 बेगार  सी  टालते  है  ।  उनका  श्रसन्तोष  और
 उनकी  निराशा  उनके  काम  में  झलकती  है
 और  जिसका  कि  परिणाम  यह  होता  है  कि
 जो  लोग  भागते-भागते  ग्राते  है  उनको  टिकट
 नही  मिलता  और  वे  बिना  टिकट  बैठ  जाते
 हैं।  क्या  इस  सम्बन्ध  में  हम  रेलवे  की  व्यवस्था
 में  कुछ  सुधार  नहीं  कर  सकते  ?

 ह.'| ह  मुझे  पता  है  कि  गोरखपुर  के  नाग-
 रिक  यह  चाहते  है  कि  गोरखपुर  में  एक  सिटी
 बुकिंग  भ्राफिस  खुलें  ।  इस  सम्बन्ध  में  रेलवे
 प्रशासन  को  पत्र  भी  लिखा  गया  मगर  जो

 बुकिंग  आफिस  खोलना  चाहते  है  उनके  पास
 कोई  स्थान  नही  है  और  कोई  जरिया  नहीं  हैं
 इसलिए  उन्हे  बुकिंग  श्राफिस  खोलने  की  शअ्रनु-
 त्ति  नहीं  दी  गई।  ब  गोरखपुर  रेलवे
 स्टेशन  जहा  कि  बहुत  अधिक  भीड़  होती  है
 वहा  पर  सबके  लिए  एक  लम्बी  लाइन  में
 खडे  होकर  टिकट  लेना  आसान  नही  है  क्योकि
 काफी  समय  उसमें  लगता  है  और  इसलिये
 बहा  पर  एक  सिटी  बुकिंग  आफिस  खोला
 जाना  भ्रावश्यक  हैं  भौर  एक  नया  बुकिंग
 ग्राफिस  खोलने  में  रेलवे  का  कुछ  खर्चा  भी
 नहीं  होता  ।  इन  बातों  की  ओर  यद्यपि  यह
 छोटी-छोटी  है  किन्तु  जिनका  कि  परिणाम
 दूरगामी  होता  है,  रेलवे  प्रशासन  को  जितना
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 ब्यान  देता  चाहिए  उतना  उसने  ध्यान  नहीं
 दिया 1

 एक  बात  जो  कि  श्री  डी०  सी०  शार्मा  ते

 कही  शर  जिसकी  कि  और  प्रन्य  साननीय
 सदस्यों  ने  भी  ध्यान  आकर्षित  किया  भौर  वह
 यह  है  कि  रेलवे  की  जो  बुराइया  है  उनको
 कम  करने  के  लिए  और  रेलवे  में  यात्रा  करने
 वाले  अ्रधिक  सुविधाए  प्राप्त  कर  सकें,  झगर

 हम  इस  उद्देश्य  को  पूरा  करना  चाहते  हैं  तो
 रेलवे  के  कमचारियों  में  जिनमें  कि  अधिकारी
 भी  शामिल  है,  उनमे  हमे  कर्तव्यनिष्ठा  श्रौर
 झात्म  विश्वास  की  भावना  को  उत्पन्न  करना

 चाहिए  t  रेलवे  कर्मचारी  झगर  दक्षता  से  काम
 करें  तो  इन  बुराइयो  के  निराकरण  में  बहुत
 सफलता  मिल  सकती  है  ।  रेलवे  कर्मचारी
 ग्रात्रियों  को  टिकट  नहीं  देते  है  |  मैं  कई  बार
 देखता  ह्  कि  कानपुर  से  दिल्ली  ाने  वाली
 रात  की  गाडी  में  बहुत  से  लोग  जो  कि  कानपुर
 से  सवार  होते  है  वे  टिकट  नही  लेते  शौर  प्रगर
 कोई  चैक  करने  के  लिये  झाता  हैं  तो  टिकट
 की  जगह  उसके  हाथ  में  पाच  रुपये  का  नोट
 रख  दे  है  और  ह  रेतवे  का  मुताजम
 मुस्कराता  हुआ  चला  जाता  हैं|  प्रब  इसको
 कंसे  रोका  जाय  ?  स्पष्ट  है  कि  कर्मचारियों  की
 मैतिकता  जाची  जाय  ताकि  वें  इस  प्रकार  की

 बुराइयों  का  भ्राचरण  करने  वालो  के  विरुद्ध
 कडी  कार्यवाही  कर  सके  और  स्वय  लोभ  में
 न  फ्सें  |  मुझे  यह  कहते  हुए  खेद  होता  है  कि
 इसके  लिये  रेलवे  मत्री  महोदय  को  और  रेलवे
 प्रषणासन  को  रेलवे  कर्मचारियों  में  जिस  प्रकार
 के  वातावरण  के  उत्पन्न  करने  की  आवश्यकता

 है,  बैसा  उन्होने  पैदा  नहीं  किया  ।  रेलवे  कर्म-
 कारियो  के  सिर  पर  इस  समय  रेलवे  इस्टै-
 ब्लिधमेट  बोर्ड  के  रूल  १४८  की  तलवार
 लटक  रही  है  ।  भनेक  रेलवे  कर्मचारी  कहते
 हैं  कि  उन्होने  एक्सीडेट  बचा  लिया  इसलिए
 मौकरी  से  निकाल  दिये  गये  ।  उन्होने  एक्सीडेंट
 किया  नहीं  बल्कि  एक्सीडेट  बचा  लिया  इस

 लिए  उनको  नोटिस  दे  दिया  गया,  कोई  जवाब
 तलबी  नहीं  की  गयी,  कोई  जाच  पडताल  नही

 FEBRUARY  da,  939  (Amendment)  Bill  306

 की  गयी,  भारत  के  राष्ट्रपति  के  ताम  पर
 उनको  प्रादेश  दे  दिया  गया  कि  झापकी  सेवाधों
 की  प्रावश्यकता  नही  है,  औौर  उनको  एक  महीने
 का  नोटिस  दे  दिया  गया  ।  अगर  रेलवे  के
 कर्मचारियों  के  साथ  ऐसा  व्यवहार  होगा  तो
 उनमें  असन्तोष  होगा  ।  भ्रगर  उनके  सम्बन्ध
 से  सही  नीति  नहीं  भपनायी  जायेगी  तो  संसद्‌
 के  द्वारा  बनाये  गये  कानून  रेलवे  मत्रालय  की
 भ्रलमारियों  में  सुशोभित  रहेंगे  |  प्राखिर  उन्हें
 झाचरण  में  लाने  का  उत्तरदायित्व  तो  रेलवे
 के  कर्मचारियों  पर  ही  है।  उनमें  निष्ठा
 भौर  विश्वास  पैदा  करने  में  रेलवे  प्रशासन
 भ्रभी  तक  ज़्फ़ल्  नी  हुएए है  /  हलियें  मेरा
 निवेदन  है  कि  इस  कानन  को  जो  कि  लीपा-
 पोती  करने  वाला  है,  सरकार  को  वापस  ले
 लेना  चाहिए।  इससे  बुराई  के  मूल  पर

 कुठाराधात  नही  होगा  ।  यह  हमें  एक  आत्म-
 सन्तोष  की  भावना  प्रदान  करेगा  कि  हम  इन
 बुराइयो  को  रोकने  के  लिए  कदम  उठा  रहे  है,
 जो  न  पहले  सफल  हुआ  और  न  अब  सफल
 होने  वाला  है  ।  जब  तक  झाप  बुराई  की  जड़
 पर  कुठाराघात  नहीं  करेगे,  जब  तक  आप
 ऐसी  परिस्थितिया  पैदा  नही  करेगे  कि  बुराई
 करने  का  मौका  न  रहे  तब  तक  यह  बुराई  दूर
 नही  हो  सकती  |  सही  वातावरण  उत्पन्न  करने
 के  बाद  यदि  श्राप  कड़े  दण्ड  की  व्यवस्था  करना
 चाहे  तो  यह  सारा  सदन  भापके  साथ  रहेगा
 क्योकि  यह  समाज  विरोधी  कार्य  हैं  और  इसको
 सहन  नहीं  किया  जा  सकता  च  हे  वह  विद्यार्थी
 हो  या  पालियामेट  का  मेम्बर  बन  गया  हो
 जो  कि  वह  पहले  नही  था  a  अगर  कोई  यह
 कहे  कि  में  पहले  बिना  टिकट  जाता  था
 तो  उसे  ममी  सजा  मिलनी  चाहिये  ।  मै  चाहता
 हू  कि  देश  में  इस  प्रकार  का  वातावरण  होना
 चाहिए  कि  दण्ड  की  मात्रा  इतनी  ही  रहने  पर
 भी  यह  बुराई  दूर  हो  जाये  ।  और  यह  तभी  हो
 सकता  हैं  कि  जब  झाप  अपने  कर्मचारियों  में
 कर्तव्य  निष्ठा  और  झात्म  विदवास  की  भावना
 पैदा  करे  ।
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 इन  हाब्दों  के  साथ  मे  इस  विधेयक  का
 विरोध  करता  हूं  t

 eft  सिहातन  सिह  |  उपाध्यक्ष  महोदय,
 अभी  माननीय  राष्ट्रपति  ने  अपने  भाषण  में

 कहा  है  कि  गत  वर्ष  इस  सदन  ने  ४६  कानून
 पास  किये  और  तये  सत्र  में  भी  कुछ  कानून
 पास  किये  जायेंगे  जो  कि  उन्होने  भ्रपने  भाषण
 में  गिनाये  हैं  ।  मगर  हमको  देखना  चाहिए
 कि  इन  कानूनों  के  द्वारा  हम  अपने  देश  को
 भागे  ले  जाने  में  कहा  तक  सफल  हुए  हैं
 झौर  कहा  तक  देश  में  इन  कानूनों  की  मान्यता

 हुई  है  यह  भी  हमे  देखना  जाहिए  1  हम  देखते

 हूँ  कि  ज्यो-ज्यों  हम  कानून  बनाते  गये  बीमारी
 बजाय  कम  होने  के  बढती  ही  गयी  t

 कुछ  दिन  हुए  हमने  रेलवे  की  वस्तुपो
 की  चोरी  के  निराकरण  के  लिए  एक  कानून
 बनाया  था  और  उसको  भी  हमारे  माननीय

 शाहनवाज  साहब  ने  पेश  किया  था,  और  रेलवे
 की  वस्तु  क्‍या  हैं  इसकी  भी  उसमें  परिभाषा
 की  गयी  थी  t  लेकिन  मैं  जानना  चाहता  हू
 कि  उस  कानून  के  बाद  रेलवें  के  सामान  की
 कितनी  चोरी  रुकी  और  रेलवे  पर  कितना
 माल  बचा  ।  आज  भी  चोरी  उसी  कद्र  जारी  है
 जैसी  पहले  होती  थी  दौर  शायद  झब  मुकदमे
 भी  नहीं  चलते  ।  बड़े  जोर-शोर  के  साथ  हमने
 इस  चोरी  की  बुराई  को  रोकने  के  लिए
 सीक्योरिटी  फोर्स  कायम  की  जो  एक  नई  सेना
 का  रूप  धारण  कर  चुकी  हूँ  ।  एक  क्लक्स
 की  एसोसियेशन  है  जिनका  यह  दायित्व  है
 कि  माल  का  बुक  कराये  और  ले  जाये,  लेकिन
 घाल  की  रक्षा  करने  की  ड्यूटी  है  सीक्योरिटी
 फोर्स  की  ।  माल  गायब  होता  है  उसके  लिए
 कौन  जिम्मेदार  है  बह  ठीक  पता  नही  ।

 तो  हमने  इस  विधेयक  को  देखा  ।  इसके
 भाव  बडे  भ्रच्छे  है  ।  लेकिन  हमने  किया  क्‍या
 है  ft  भव  तक  सजा  की  जो  परिधि  थी  उसको
 बढ़ा  दिया  है  ताकि  अपराघ  रुक  जाये  ।  लेकिन,
 जैसा  कि  मेरे  पूर्व  वक्ता  ने  कहा,  इस  तरह  से

 (Amendment)  78
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 अपराधों  की  सख्या  कम  नहीं  हो  सकती  1
 इसके  लिये  हमको  समाज  की  स्थिति  को  भी

 कुछ  देखना  होगा  कि  समाज  कहा  जा  रहा  है  1
 भौर  लोगो  की  क्या-क्या  कठिनाइया  है  t  हम
 देखते  हैं  कि  बडे  बडे  स्टेशनों  पर  लिखा  रहता  है
 कि  २४  घटे  बुकिंग  हो  सकता  है,  लेकिन
 बास्तविकता  यह  है  कि  हर  स्टेशन  पर  गाड़ी
 झाने  के  घटे  दो  घटे  पहले  ही  भीड  होती  हैं
 भर  काफी  भीड  होती  है  शौर  सब  लोगो  को
 टिकट  नहीं  मिल  पाता  ।  इस  बठिनाई  को

 टूर  करने  से  बिना  टिकट  चलना  कम  हों
 सकता  है  t

 जहा  तक  जजीर  खीचने  के  अपराध  का
 सवाल  है,  हमने  देखा  है  कि  जजीर  खीचने
 वाले  का  पता  ही  नहीं  चल  पाता  क्योकि  कोई
 बतलाने  वाला  ही  नही  है  ।  यह  भारी  दिक्कत

 हैँ  -  समाज  में  श्भी  यह  चेतना  नही  झायी  हैं
 कि  प्रशासन  की  सहायता  करना  अपना
 कतेंव्य  समझे  शौर  दूसरे  लोग  यह  बता  दें  कि

 अमुक  ब्यक्ति  ने  जजीर  खीची  है  ताकि  उसको
 पकड़ा  जाये।  आजकल  होता  यह  है  नि  जजीर
 खीचने  पर  गार्ड  आता  हूँ  शौर  घूम  कर  लौट
 जाता  हैं,  पता  नही  चलता  कि  किसने  जजीर
 खीची  है,  और  वह  वेक्युअम  को  ठीक  कर
 देता  है  और  गाडी  चल  पडती  हैँ  ।  हमने  देखा

 &  कि  कानपुर  स्टेशन  के  दोनो  तरफ  कुछ  दूरी
 पहने  जजीर  खीची  जाती  हूँ  शौर  लोग  उतर
 जाते  हैं  in  वहा  पर  फ्लेग  स्टेशन  की  माग

 है  ।  जब  तक  वहा  स्टेशन  नही  बनाया  जायेगा
 लोग  इस  तरह  से  उतरेंगे  जरूर  ।  चूकि  कोई
 बतलाता  महीं  इसलिए  जजीर  खीचने  वाले

 नही  पकड़े  जाते  ।  भौर  रेलवे  कर्मचारी  लोगो
 को  इसलिए  भी  नहीं  पकडते  कि  कही  मार
 कर  ठीक  न  कर  दिये  जाये  |

 अभी  हमारे  म््बं  वक्ता  ने  बिहार  का
 नाम  लिया  ।  मै  कहता  ह्  कि  जिस  हिस्से  से

 हमारे  मत्री  जी  श्ाते  हैं  वहा  पर  तो  ऐसा

 मालूम  होता  है  कि  रेलवे  का  कोई  कानून  ही
 नही  है  ।  वहा  पर  लोग  बिना  टिकट  फर्स्ट
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 क्लास  में  बैठ  जाते  है  ।  मैने  देखा  कि  एक  बार

 बहुत  से  लड़के  भरा  गये  भौर  फर्स्ट  क्लास  में
 बैठने  लगे  ।  जब  उनसे  कहा  गया  कि  यह  फर्स्ट
 क्लास  है  तो  उन्होने कहा  कि  तो  क्‍या  हुआ  हम
 तो  बैठेंगे  । शायद  बिहार  में  चेन  खींचने  का  भी
 सवाल  ज्यादा  हैं  |  वैसे  यह  बुराई  है  तो  सब

 जगह,  पर  कही  श्र।धक  है  और  कही  कम  है  ।

 कभी-कभी  ऐसा  भी  होता  हैं  कि  गाडी
 में  बढ़ने  का  प्रयत्न  करने  मे  आदमी  लेडीज
 के  डब्बे  में  चढ़  जाता  हैँ  शौर  जहा  पहुच  जाता

 हैं  वही  बैठ  जाता  है  ।  इसे  भी  दुरुस्त  करना

 होगा  ।  लेकिन  केवल  सजा  बढ़ाने  से  यह  चीज
 बन्द  हो  जायेगी  इसमे  हमे  भ्रन्देशा  है  झाप
 देखे  कि  पीनल  कोड  भ्राज  बहुत  दिन  का  बना

 हमा  है  भ्ौर  फिर  भी  अपराध  होते  है  |  रेलवे

 कानून  भी  बहुत  दिनका  बना  हा  है
 शौर  पहले  भी  दण्ड  की  व्यवस्था
 थी।  श्राज  आप  केवल  उस  द्ड  को
 बढ़ा  रहे  है  शौर  कोई  नई  बात  नही  कर  रहे  है
 इसके  बजाये  तो  यह  ग्रच्छा  होता  कि  गाड़ियों
 ककी  सख्या  बढायी  जाये  ।  पर  इसमे  कुछ  दिक्‍कतें
 बतायी  जाती  है  1  मैने  एक  दफा  सदन  में  यह
 विचार  प्रकट  किया  था  कि  गाड़ी  में  भीड़
 ज्यादा  होने  के  कारण  लोग  बिना  टिकट
 छल  है  |  इसका  इलाज  यही  है  कि  भीड  को
 कम  किया  जाये  ।  पर  मत्री  महोदय  कहते  है
 कि  यह  नहीं  कर  संकते  |  लेकिन  फिर  भी  आप

 कुछ  तो  कर  सकते  है  ।  हम  देखते  है  कि  अराज
 भी  एक  एक  व्यकित  के  लिए  सैलून  लगाये
 जाय  है  ।  गोरखपुर  केनवे  का  हैदक्वार्टर  हैं  ।
 बहा  से  हर  शनिद्चर  वार  को  ३१  अप  में
 लखनऊ  के  लिये  दो  सैलून  लगते  है  और  वे

 ही  सैलून  इतवार  को  वापस  गोरखपुर  दाने
 है  ।  न  मालम  अफसर  लोग  शनिवचर  को  लख-
 नऊ  क्या  करने  जाते  हैं  और  किस  चीज़  का

 मुझाइना  करत  है  ।

 एक  मान गीध  सदस्य  सिनेमा  देखने
 जरा  है।

 भी  सिहासन  सिह  :  गवर्नमेंट  को  इस
 श्रदन  पर  विचार  करना  चाहिए  ।  भ्गर  बह
 इन  सैलूनो  को  तीसरे  दरजे  के  डब्बों  में  वदल
 दे  तो  भीड  कुछ  कम  हो  सकती  है  ।  हमारे  बहुत
 से  मन्‍्त्री  महोदय  भी  सैलूनों  मे  चलते  है  ।
 और  साथ  ही  बह  अपने  को  देश  के  सेवक  कहते
 है  ।  अभी  मुझे  सर्वोदिय  सम्मेलन  में  एक  भाई
 मद्रास  के  मुझे  मिले  ।  उन्होने  एक  आन्दोलन
 चलाया  हुम्ना  है  कि  ये  लोग  जो  हमारे  नौकर
 बना  है  इनको  फर्स्ट  क्लास  से  उतार  कर  तीसरे
 दरजे  में  चलाया  जाये  ।  श्राप  देखें  कि  नौकर
 तो  चलते  है  सैलूनों  में  शर  मालिक  चलते  है
 ठसाठस  भरे  हुए  डब्बों  में  ।  यह  चीज़  झसन्तोष-
 जनक  है  और  यह  कानून  बना  कर  हम  इस
 चीज़  को  बदल  नहीं  सकते  |  हमको  पहले
 अपने  मे  सुधार  करना  चाहिए,  अपने  में  सादगी
 लानी  चाहिए,  अपना  सुधार  करना  चाहिए  ।
 तभी  हमारा  कानून  भी  सफल  हो  सकता  है  ri

 इस  बिल  में  आप  धारा  १२१  को  सख्त
 करने  जा  रहे  है  ।  भब  तक  यह  | छ  कि  यदि  कोई
 रेलवे  कर्मचारी  के  काम  में  हुज्जत  करे  तो  उस
 पर  Yo  रुपया  तक  जुरमाना  हो  सकता  था  |
 शब  शाप  बढा  कर  ६  महीने  की  सजा  और
 २४५०  कपये  जरमाना  की  सजा  इसके  लिए
 कर  रहे  है।  इसका  बहुत  दुरुपयोग  हो  सकता

 है  t  इससे  आप  रेलवे  अधिकारियों  को  बहुत
 अधिकार  दे  रहे  हैं  |  श्राजनल  होता  यह  है  कि
 झ्रक्सर  गाड़ियों  में  बहुत  सा  सामान  नहीं
 होता,  कही  पढने  का  बल्य  गायब  रहता  है,
 कही  शीशा  टटा  होता  हैं,  आदि  tr  हर
 जगह  पढ़ने  के  लिए  लैम्प  लगे  हुए  है,
 लेकिन  उन  में  बल्ब  नहीं  होते  है  |  झगर
 लगाने  के  लिए  कहा  जाता  है,  तो  नहीं  लगाया
 जाता  है  1  यह  सम्भावना  हो  सकती  है  कि
 जब  किसी  कर्मचारी  को  इस  तरह  का  कोई

 काम  करने  के  लिए  कहा  जाये,  तो  वह  कहे  कि

 मुझे  काम  करने  से  रोका  गया  है,  मेरे  काम  में
 हस्तक्षेप  किया  गया  है  ।  मैं  यह  निवेदन  करना
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 चाहता  हूं  कि  अगर  सब  बातो  की  सुविधा
 देने  के  बाद,  व्यवस्था  ठीक  करने  के  बाद  कामून
 को  सख्त  किया  जाता  है,  तब  तो  ठीक  हैं,
 छेकित  झाज  हम  देखते  है  कि सत्र  तरफ  कमिया

 है,  फिर  भी  सजा  को  सख्त  किया  जा  रहा  है  ।

 मैं  यह  जानना  चाहता  हूं  कि  क्या  सरकार  के

 पास  ऐसे  आकड़े  है  कि  रेलवे  अधिकारियों
 के  काम  में  हस्तक्षेप  करने  और  उन्हें  रोकने
 झौर  उनके  साथ  खबर्द  ती  करने  की  कितनी
 घटनायें  हुईं  भौर  कितने  व्यक्तियों  क ेखिलाक

 मुकदमे  चलाये  गये  |  अगर  हम  को  यह  सब

 सूचना  दी  जाती  और  तब  सज़ा  बढाने  को
 ब्यवस्वा  की  जाती  त।  तो  हम  समझ  सके
 थे,  लेकिन  इस  तरह  रेलवे  प्रधिकारियों  की

 इतले  व्यापक  अधिकार  दें  देना  किसी  भी

 तरह  उचित  नही  है  कि  वे  रिपोर्ट  कर  दे,  तो

 मुकदमा  कायम  हो  जायगा  भौर  मुकदमा
 चलाया  जायगा  |

 M4  brs.

 इसके  बाद  मैं  यह  भी  सुझाव  देना  चाहता

 हु  कि  जो  अ्रधिकारी  सही  काम  करता  है,
 उस  की  इनाम  देने  की  व्यवस्था  की  जाये  ।

 बुरा  काम  करने  के  निमे  दण्ड  भछे  ही  दिया

 जाये,  छेक्नि  अच्छा  काम  वरने  वालों  के  लिये
 कोई  प्रोत्साटन  भी  दिया  जाना  चाहिये  |  कई
 जगह  टी०  टी०  बडी  (मानदारी  से  काम  करते

 है  और  काम  करने  के  दौरान  में  मार  भी  खाते

 है,  लेकिन  उस  बे  बावजूद  न  उन  को  कोई

 इनाम  दिया  जाता  है  और  न  उन  के  मुकदमा
 की  पैरवी  की  जाती  है  t  मै  एन०  To  रेलवे  की

 एसोसियेशन  का  भ्रध्यक्ष  था  ।  में  जानता  हू
 कि  लोगो  ने  प्रच्छा  काम  किया,  उस  में  मार
 भी  खाई  श्र  नुकसान  भी  उठाया,  लेकिन
 रेलवे  की  तरफ  से  कोई  पैरवी  नही  की  गईं  t

 एसी  भ्वस्था  में  कौन  जहमत  करेगा  आप  का
 पैसा  बचाने  के  लिये  श्र  ठीक  तरह  से  काम
 कर  के  नुक्सान  उठाने  के  लिए  ?  मै  जानता  हू
 कि  गोरखपुर  के  रेलवे  मैजिस्ट्रेट  ने  बड़ी

 ईमानदारी  से  काम  किया  |  उस  ने  कई  रेलवे
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 झ्रधिकारियों--गार्ड  शौर  स्टेशन  मास्टर---
 को  पकड़ा  |  लेकित  क्‍या  नतीजा  हुआ  ?  उन
 लोगों  को  छोड  दिया  गया  झौर  उस  व्यक्ति  ने
 ईमानदारी  से  काम  कर  के  रेलब  के  अधिकारियों
 को  भपता  दृश्मन  बना  लिया  t  हमारे  यहा  की
 व्यवस्था  बडी  खराब  थी,  लेकिन  एक  जनरल
 मैनेजर  नेशा  कर  बड़ी  सख्ती  से  काम  किया
 और  कुछ  सुधार  करने  की  कोशिश  की,  लेकिन
 कभी  कभी  मुझे  डर  लगता  है  कि  उनके  बहुत
 दुश्मन  बन  गये  होगे,  कही  उन  को  कुछ  नुक्सान
 न  हो  जाये  ।  देवरिया  में  एक  मैजिस्ट्रेट  ने
 सब  ब्लैक-मार्कोटंग  को  बन्द  कर  दिया  |  इस
 पर  ब्लैक-मार्कोटंग  करने  वाले  उन  से  नाराज
 हो  गये  ।  नतीजा  यह  हुआ  कि  उन  को  नीचे
 कर  के  कही  ट्रास्फर  कर  दिया  गया  |  मैं  यहु
 कहना  चाहता  हू  कि  कानून  को  ससत  करने  के
 साथ  ही  साथ  प्रशासन  को  भी  सख्त  और  दक्ष
 बनाना  चाहिए  |  सही  काम  करने  वालों  को
 तरनकी  दी  जाये,  ताकि  उन  को  महसूस  हो  कि

 हमारे  काम  को  रेकगनीकश्न  मिला  है  t  लेकिम
 झाज  वातावरण  दूसरा  है  |  लोग  समझते  हैं
 कि  नेकनीयती  से  काम  करने  में  कोई  फायदा
 नही  है,  जिस  की  पहुच  होगी,  उसी  की  तरक्की
 होगी

 रेलवे  प्रशासन  हमारा  एक  कामशियल
 डिपार्टमेंट  है  ।  उस  को  वैसे  ही  व्यवहार  करना
 चाहिए,  जैसे  वि  दूसरी  कामशियल  सस्थाये
 लाभ  के  लिये  करती  हैं।  पेपज  में  निकला  है
 कि  इस  साल  रेलवे  को  घाटा  होने  वाला  है  ।
 घाटा  होगा  या  नहीं,  यह  तो  भगवान  जाने,
 छेकिन  हम  देखते  है  कि कलकत्ता  और  बम्बरई
 से  माल  रेलवे  के  द्वारा  न  शा  कर  ढ््को  के
 ढ्वारा  आता  है  |  अगर  माल  रेल  के  द्वारा  जल्द
 पहुचे,  सही  अवस्था  में  पहुचे  शौर  क्लेस  करने
 को  नौबत  न  झायें

 श्री  wo  ला०  दिवंदी  (हमीरपुर)  :  और
 बीच  में  लोग  माल  न  चुराये  ।

 श्री  सिहासन  सिह  तो  लोग  रेलो
 का  प्रधिक  इस्तेमाल  करेंगे  भौर  रेलवे  की
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 पी  घिहासन  सिंह]
 झामदनी  भी  बढ़ंगी  |  हम  देखते  हैँ  कि  क्लेम्य

 की  रकम  बढ़ती  जाती  है।  यह  कानून तो  पास

 हो  ही  जायगा,  थाहे  कोई  इस  का  विरोष
 क्यों  ने  करे,  छेकिन  इस  के  साथ  ही  यह  भी
 छरूरी  है  कि  एडमिनिस्ट्रेशन  को  भी  सख्त
 शौर  एफिशेन्ट  बनाया  जाय  शौर  यात्रियों  को

 सुविधा  दी  जाय  ।  मैं  समझता  हूं  कि  तब  चेन-

 पुलिंग  नहीं  होगी  भौर  भ्रगर  होगी,  तो  लोग

 अभियुक्त  को  पकड़ने में  रेलवे की  मदद  करेंगे।

 शह  तक  कानून  का  सम्बन्ध  है,  इस  वक्‍त  जो

 कानून  मोजूद  है,  उस  से  भी  काफी  अच्छी
 तरह  से  रेलवे  का  काम  हो  सकता  है,  सवारियां
 भी  बढ़  सकती  हैं,  माल  भी  ढोया  जा  सकता  हैं
 झौर  रेलवे  को  फायदा  भी  हो  सकता  है
 एक  तरफ  खर्च  बढ़ाया  जाता  है  भोर  प्रामोद-
 प्रमोद  के  साधनों  में  वृद्धि  की  जाती  है  भौर

 दूसरी  तरफ  मुसाफिरों  की  तरफ  ख्याल  नहीं
 किया  जाता है  |  नतीजा  यह  है  कि  भाप  कानूत
 शख्त  करते  जाते  है  और  मुसाफिर  मनमानी

 कार्यवाही  करते  रहते  है  ।

 Shri  Jaganatha  Rao  (Koraput):  Mr
 Deputy-Speaker,  Sir,  I  rise  not  for
 supporting  the  Bill  but  for  opposing
 it.

 Shri  Braj  Raj  Singh:  How?

 Mr  Deputy-Speaker:  Just  wait  and
 see.

 Shri  Naushir  Bharucha  (East
 Khandesh)  He  was  a  consistent
 supporter  of  the  Government

 Shri  Braj  Raj  Singh:  A  new  trad:-
 tion  is  started  in  this  session

 Shri  Jaganatha  Rao:  This  Bill  fal!s
 far  short  of  my  expectations  The  hon.
 Minister,  while  moving  for  the  consi-
 deration  of  the  Bull,  did  not  =  give
 reasons  why  it  has  necessitated  the
 Ministry  to  come  forward  with  this
 measure  He  simply  said  that  the
 increasing  number  of  offences
 involving  the  commission  of  alarm-~-
 chain  pulling,  ticketless  travelling  and

 i  a

 nt Ra,  3,90,151  had  been  stolen.  On
 Contra!  Railway,  in  the  sate
 theft  of  property  worth  Rs.  4,97,3
 had  been  committed,  and  on
 Western  Railway,  in  the  same

 gh

 te

 year  on  these  three  railways  is  about
 Rs,  10,50,000,  What  steps  has  the
 Railway  Ministry  taken  to  ensure  that
 this  mcreasing  number  of  thefts  does
 not  continue  on  the  railways?  I  do
 not  see  that  the  Railway  Ministry  is
 agitated  on  this  pomt  at  all.  By
 bringmg  forward  this  Bull,  it  thinks
 that  it  can  prevent  ticketless  travel-
 ling,  that  7  will  meet  the  offences  af
 iMproper  pulling  of  the  alarm-chain
 and  also  prevent  the  mtimidation  of
 Fallway  officials

 I  now  refer  to  clause  4  of  this  Bill
 which  seeks  to  amend  section  108  of
 the  principal  Act  Section  08  of  the
 Plincipal  Act  says

 “Tf  a  passenger,  without  reason-
 able  and  sufficient  cause,  makes
 Use  of  or  interferes  with  any
 Theans  provided  by  a  railway
 administration  for  communication
 between  passengers  and  the  rail-
 Way  servants  in  charge  of  a  train,
 he  shall  be  punished  with  fine
 which  may  extend  to  fifty
 rupees”

 Now  the  amendment  says,
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 and

 As  I  submitted  earlier,  the  hon.
 ter  has  not  made  out  a  case  as  to  how
 the  existing  penalty  of  Rs.  50  is  not
 sufficient  He  has  not  given  the
 mumber  of  cases  of  improper  alarm
 chain  pulling  Does  he  think  that  by
 increasing  the  punishment,  this  type
 of  offence  can  be  put  an  end  to?

 Clause  5  seeks  to  amend  section  100
 I  think  this

 step.  It  does  not  improve  the  position,
 but  makes  it  deteriorate  Section  108
 says:

 “If  a  passenger,  having  entered
 a  compartment  which  is  reserved
 by  a  railway  admunistration  for
 the  use  of  another  passenger,  or
 which  already,  contains  the  maxi-
 ™Mum  number  of  passengers
 exhibited  therein  or  thereon
 under  section  63,  refuses  to  leave
 it  when  required  to  do  so  by  any
 railway  servant,  he  shall  be
 punished  with  fine  which  may
 extend  to  twenty  rupees”

 The  amendment  says,
 “or  havmg  unauthorisedly

 occupied  a  berth  or  seat  reserved
 by  a  railway  admunistration  for
 the  use  of  another  passenger,
 refuses  to  leave  7  when  required
 to  do  so  by  any  railway  servant,
 he  may  be  removed  from  the
 compartment  or  the  berth  or  seat
 ‘as  the  case  may  be  “a

 I  would  venture  to  submit  that  this
 amendment  would  iry  to  legalise
 overcrowding  m  the  trains  Every
 compartment  has  a  _  fixed  seating
 capacity  and  it  i5  open  to  the  passen-
 gers  who  are  m  the  compartment  to
 obstruct  persons  commg  in  But  the
 amendment  says  that  only  when  a
 seat  or  berth  i5  reserved,  it  us  open  to
 the  railway  servant  to  remove  the

 (Amendment)  936
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 person  who  unauthorisedly  occupies  a
 seat  or  berth.  I  can  well  appreciate
 the  amendment  if  ‘there  is  enough
 accommodation  for  seats  or  berths.

 -
 Shri  M.  L.  Dwivedi:  He  is  referring

 to  the  case  when  more  tickets  are
 issued.

 Shri  Jaganatha  Rao:  The  seating
 capacity  of  every  compartment  is
 fixed,  whether  it  is  first,  second  or
 third  class,  but  tickets  are  issued
 indiscriminately  and  once  the  tickets
 are  issued,  the  person  has  to  be
 allowed  to  enter  the  compartment.

 Mr  Deputy-Speaker:  Is  he  saying
 that  there  ought  to  be  no  reservation?

 Shri  Jaganatha  Rao:  I  am  saying
 that  this  problem  of  overcrowding
 would  not  be  removed  by  imposing  a
 sentence.  So,  the  existing  provision
 is  quite  sufficient

 Mr,  Deputy-Speaker:  Does  he  say
 that  option  should  be  given  to  a
 Passenger  whether  he  would  pay  the
 fine  or  leave  the  seat  that  is  reserved.

 Shri  Jagjivan  Ram:  What  is  ought
 to  be  done  is  that  if  a  reserved  berth
 or  seat  is  occupied  by  an  unauthorised
 person,  he  can  be  removed  by  any
 railway  servant  and  he  can  also  be
 fined  That  is  the  new  amendment

 Shri  Jaganatha  Rao:  Even  now  the
 fine  of  Rs  20  is  there;  that  has  not
 been  increased.  Now  you  want  to  say
 you  can  remove  him

 Shri  Shahnawaz  Khan:  iIn_  the
 original  Act,  there  is  no  provision  for
 removing  a  person  from  a  seat  that  is
 reserved  Now  that  provision  is
 being  made

 Shri  Jaganatha  Rao:  Even  in  the
 absence  of  a  clear  provision,  when  the
 person  who  has  reserved  the  seat
 comes,  the  person  who  has  been
 occupying  it  without  reservation  is
 asked  to  vacate  it
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 Mr.  Deputy-Speaker:  Probably
 there  is  a  provision  for  getting  a  berth
 vacated,  but  so  far  as  8  reserved  seat
 is  concerned,  there  is  no  such  provi-
 sion  and  so  that  is  being  put  down
 now.

 Shri  Jaganatha  Rao:  Reservation  of
 a  seat  is  on  a  par  with  reservation  of
 a  berth.  Even  without  the  amendment,
 the  effect  is  there.  My  only  submis-
 sion  is  that  even  after  the  amendment
 of  section  109,  there  will  be  over-
 crowding.  The  only  way  would  be  to
 see  that  sufficient  accommodation  is
 made  available.  Then  only  this  over-
 crowding  and  this  stampede  of
 persons  would  be  removed.

 In  regard  to  clause  6,  amending
 section  2  of  the  principal  Act,  I  have
 no  objection;  it  says  that  in  addition
 to  the  fine,  the  excess  fare  is  also  to
 be  paid.

 Clause  l]  seeks  to  insert  a  new  sec~
 tion  I3B  which  deals  with  security
 for  good  behaviour  in  the  case  of
 habitual  offenders.  This  is  on  a  par
 with  section  0  of  the  Criminal]  Pro-
 cedure  Code  which  provides  for  secu-
 rity  for  good  behaviour  from  habitual
 offenders.  I  fail  to  understand  how
 such  a  provision  can  be  imposed  on
 the  railways.  Can  a  person  be  called
 upon  under  suspicion  and  asked  to
 execute  a  bond  for  good  behaviour  for
 a  period  not  exceeding  three  years.
 If  a  provision  is  made  for  enhanced
 punishment  in  the  case  of  habitual
 offenders,  that  would  have  been  more
 effective.  A  provision  of  this  type
 will  not  serve  the  necds  of  justice  and
 I  am  afraid  it  cannot  be  enforced.

 Mr,  Deputy-Speaker:  What  the
 hon.  Member  objects  to  is,  to  prove
 that  he  has  been  habitually  commit-
 ting  or  attempting  to  commit  the  off-
 ence,  whether  the  records  would  be
 seen  or  whether  evidence  of  reputa-
 tion  is  admissible.  Under  section  0
 of  the  Cr.P.C.,  evidence  of  reputation
 is  admissible.  Here,  how  can  the
 court  judge  it—whether  by  conviction
 or  by  simple  reputation?
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 Shri  Jaganatha  Bao:  Yes;  my  ob-

 jection  is  that  it  is  too  wide.  Instead
 of  minimising  the  offences  which  are

 being  committed,  such  a  provision  will
 create  a  lot  of  hardship.

 Coming  to  clause  10,  seeking  to
 amend  section  20A,  while  I  appre-
 ciate  that  the  offence  of  hawking  and
 exposing  for  sale  any  article  without
 a  licence  on  the  railway  premises  is
 sought  to  be  checked,  one  fact  has
 been  overlooked  by  the  Ministry,  and
 that  is  about  beggars  in  the  railways.
 They  are  also  ticketless  travellers.  You
 find  in  the  platforms  and  the  waiting
 rooms  these  beggars  in  innumerable
 numbers  and  they  are  a  nuisance.
 Some  attempt  should  have  been  made
 by  the  Ministry  to  check  this  evil  and
 give  some  comfort  to  the  passengers.

 Shri  Naushir  Bharucha:  This  Bill
 makes  six  important  changes  in  the
 Indian  Railways  Act.

 Section  08  is  sought  to  be  amended
 by  clause  4  of  the  Bill.  Section  08
 deals  with  pulling  of  the  chain.  It  has
 been  stated  by  the  hon,  Railway  Mi-
 nister  that  there  were  40,000  instances
 of  chain  pulling  in  the  course  of  last
 year.  I  submit  that  that  number  is
 exevcdingly  small.  If  we  bear  in  mind
 that  in  fact  there  are  4,000  trains  run-
 ning  daily,  40,000  instances  virtually
 work  out  to  ten  instances  of  chain
 pulling  per  train  per  year.  In  other
 words,  for  each  truin  it  comes  to  one
 chain  pulling  incident  in  over  a  month.
 I  do  not  think  that  that  can-be  des-
 cribed  as  excessive  chain  pulling.  4
 want  ¢he  House  to  bear  in  mind  that
 fact  when  thinking  of  the  figure  of
 40,000,

 Mr.  Weputy-Speaker:  The  hon.
 Member  is  including  those  trains
 where  there  are  no  chains  at  all.

 Shri  Naushir  Bharucha:  I  am  in-
 cluding  those  trains  also.  But  assum-
 ing  that  in  half  the  number  of  trains
 the  chains  have  been  disconnected,  it
 really  works  out  to  two  incidents  per
 train  in  the  course  af  one  month.  I
 definitely  say  it  is  not  excessive.
 Therefore,  we  have  to  strike  a  golden
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 mean  between  the  necessity  of  main-
 taining  that  apparatus  and  its  legiti-
 mate  use  by  honest  bona  fide  passeng-
 ers  and  its  excessive  use  for  inten-
 tional  obstruction  So,  the  section
 should  be  amended,  and  I  have  given
 an  amendment  in  simiar  lmes  It
 reads

 “Wheie  it  ७  proved  that  such
 use  or  inteiference  was  for  the
 purpose  of  wilfully  obstructing  the
 course  of  a  train  or  rolling  stock,
 or  intentional  obstruction  to
 normal  functioning  of  rail-
 way  admunistiation,  such  person
 shall  be  punished  with  im-
 prisonment  for  a  term  which
 may  extend  to  three  months  or
 with  Time  wmcn  may  extend  to
 two  hundred  and  fifty  rupees  or
 with  both”

 If  we  make  every  mistaken  mstance
 of  chain  pulling  punishable  with  three
 months’  imprisonment,  people  would
 be  frightened  even  in  legitimate  cases
 to  pull  the  chain,  and  there  will  be
 this  complaint,  therefore,  that  an
 accident  to  human  hfe  could  have
 been  prevented  but  nobody  dared  to
 pull  the  chain  So,  I  submit  that
 section  iequues  to  be  altered  along
 thut  linc  What  we  want  to  punish  is
 not  legitimate  use  or  cven  bona  fide
 mistakicn  usc,  but  where  there  is  wil-
 ful  obstiuction  and  deliberate  intcn-
 tion?!  obstiuction  to  normal  function-
 ing  uf  the  iralway  administration,
 thin  only  should  thcre  be  scvere
 Punishment  I  hope  the  Act  would  be
 amended  in  that  respect

 Secondly,  with  r  gard  to  un  autho
 risedly  occupymg  ‘cats,  the  speaker
 has  made  a  very  useful  suggestion,
 namcly,  where  a  person  who  has  pur-
 vhascd  a  ticket  for  one  seat  and  occu-
 pies  mole  than  one  seat  by  spreading
 his  bedding  or  sleeping  and  refuses  to
 get  up  and  give  place  to  another  per-
 son  with  proper  ticket,  such  types  of
 offences  also  should  be  punished  I
 am  of  the  opinion  that  this  type  of
 eases  can  be  incorporated  in  clause  5
 by  suitable  changes  JI  am  also  not
 satisfied  that  in  cases  where  theres
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 wilful  obstruction  to  occupation  of
 seats  by  other  passengers  or  unautho-~
 rised  occupation  of  seats,  a  mere
 punishment  of  Rs  20  5  going  to  make
 any  improvement  in  the  position  I
 am  of  the  opmion  that  in  such  cases
 the  punishment  should  be  imprison-
 ment  up  to  as  much  as  one  month
 If  a  per.on  defiartly  obstruct.  other
 Jegitimate  travellers,  of  course,  he
 ought  to  be  dealt  with  adequately

 Coming  to  the  third  point,  amend-
 ment  of  section  I6  by  clause  9,  of
 eduse,  wilfully  altering  or  defacing
 the  pass  or  ticket  so  as  to  render  the
 date,  number  of  any  material  portion
 illegible  is  a  grave  offence  But  may
 I  point  out  to  the  hon  Munster  that
 there  are  booking  clerks  who  pass
 over  such  defaced  ticket  to  unsuspect-
 ing  passengers  who  have  paid  for
 them  Therefore,  in  the  use  of  this
 particular  section  care  will  have  to  be
 taken  to  see  that  poor  illiterate  people
 are  not  victimised  by  railway  servants,
 of  cour  co  these  are  rare  cases  But
 such  things  do  occur  and  I  am  simply
 drawing  the  attention  of  the  hon
 Mmu'ter  to  that  point

 Coming  to  the  question  of  canvas-
 sing  or  hawking  का  railway  carriage,
 the  nuisance  36  terrible,  particularly
 im  the  Jocal  trains  in  Bombay  80,
 unless  som  very  severe  steps  are
 take  Foam  afraid  this  nuisunec  is
 nol  going  to  be  minimised  It  75  not
 mcrcly  the  question  of  a  poor  hawk-
 cr  trying  to  cirn  his  hvebhood  If
 anybody  tires  tu  ask  them  to  get  out
 of  the  compartment  they  cven  assault
 them  Here  I  am  only  spraking  of
 mv  experience  of  loca]  train,  in  Bom-
 bay  where  they  make  it  impossible
 for  the  passengers  to  travel  comfort-
 ably  Thereforc,  I  suggest  that  in
 addition  to  the  punishment  prescribed,
 xt  chould  also  be  provided  that  the
 trial  court  may,  on  conviction  of  a
 person  under  this  section  order  that
 the  “ares,  goods  or  articles  so  hawk-
 ed  or  exposed  for  sale,  together  with
 receptacles  or  containers,  if  any,  in
 which  such  wares,  goods  छा.  articles
 were  hawked  or  exposed  for  sale,  be
 confiscated,  wholly  or  in  part  Thus
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 confiscation  is  very  necessary.  Till
 then  you  are  not  going  to  curb  the
 nuisance  of  hawkers.  I  may  say  that
 in  the  city  of  Bombay  the  hawker
 muisance  has  become  so  acute  that
 police  have  been  detailed  to  remove
 thawkere  from  one  place  near  my
 office  in  the  Central  Bank  Building.
 Even  the  regular  police  have  not  been
 successful  in  removing  the  hawkers.
 I¢  is  not  merely  a  question  of  a  person
 trying  to  earn  his  livelihood.  It  is  a
 question  of  defiant,  persistent  obstruc-
 tion  to  traffic,  and  unless  there  is
 ‘very  serious  penalty  such  as  confis-
 eation  of  goods,  I  am  afraid  this  evil
 is  not  going  to  be  minimised.

 I  now  come  to  the  question  of  ob-
 struction  of  the  railway  servant  in
 the  discharge  of  his  duties.  The
 words  “obstruction  of  the  railway
 servant  in  the  discharge  of  his  duties”
 thave  a  very  wide  meaning.  Suppose
 a  railway  servant  is  trying  to  collect
 fare  from  a  particular  passenger.  A
 third  passenger  intervenes  and  says:
 mo,  you  are  wrong;  you  are  not  en-
 titled  to  collect  this  fare.  The  ticket
 collector  can  very  well  construe  this
 as  an  obstruction  in  the  discharge  of
 his  duties.  Perhaps  the  hon.  Minis-
 ter  has  in  mind  cases  where  force  is
 used,  where  assault  is  committed  on
 tailway  servants  to  prevent  them
 from  the  discharge  of  their  duties.  So,
 ‘we  should  amend  the  section  as
 follows;

 “If  such  wilful  obstruction  or
 impeding  of  a  railway  servant  is
 accompanied  by  use  of  force,  such
 person  shall  be  punished  with  im-
 prisonment  which  may  extend  to
 six  months  or  with  fine  which
 may  extend  to  five  hundred
 rupees  or  with  both.”

 The  words  “obstruction  in  the  dis-
 charge  of  duties”  are  so  wide  that
 anything  may  be  construed  as  ob-
 struction.  If  I  hold  the  ticket  collec-
 tor  gently  by  the  hand  and  tell  him:
 “don’t  harass  this  person”  the  ticket
 collector  can  very  well  say:  “you  are
 obstructing  me  in  the  discharge  of

 my  duties”,  and  I  may  get  six
 months’  imprisonment!  It  will  make
 the  railway  servants  arrogant  and
 haughty.  I  submit  that  only  in  such
 cases  should  punishment  be  imposed
 where  wilful  obstruction  or  impeding
 of  a  railway  servant  is  accompanied
 by  use  of  force.

 Lastly,  I  come  to  ticketless  travel.
 I  am  of  the  same  view  which  is  ex-
 pressed  here  often,  namely,  that  the
 Railway  Act  is  being  unnecessarily
 made  harsh  as  a  result  of  which
 genuine  passengers  will  be  put  to  a
 great  deal  of  inconvenience.  I  am
 of  the  opinion  that.the  Bill  should  be
 amended  in  the  directions  which  I
 have  indicated  in  my  amendments.

 Mr,  Deputy-Speaker:  I  find  that  a
 large  number  of  hon,  Members  are
 rising  to  speak.  The  time  that  has
 been  allotted  for  general  discussion  ie
 only  3  hours.

 Shri  Tangamani:  Four  hours.

 Mr.  Deputy-Speaker:  For  general
 discussion  it  is  only  three  hours.  Of
 course,  I  should  blame  myself  that
 in  the  beginning  I  was  giving  to  the
 hon.  Members  as  much  time  as  they
 liked.  I  had  only  a  very  few  names
 with  me,  and  on  looking  towards  the
 House  also  I  did  not  find  a  large  num-
 ber  rising  in  their  seats.  I  did  not
 anticipate  that  there  would  be  80
 many  hon.  Members  desirous  of  taking
 part  in  this  discussion;  perhaps,  some
 of  them  have  made  up  their  minds
 later.  Therefore,  every  hon,  Member
 should  see  that  he  does  not  take
 more  than  ten  minutes.  Now,  Shri
 Mulchand  Dube.

 Ch.  Ranbir  Singh:  Sir,  many  hon.
 Members  have  been  trying  to  catch
 yoer  eye  right  from  the  beginning.

 Mr.  Deputy-Speaker:  I  allow  my
 eye  to  be  caught  by  ane  hon.  Member
 at  a  time.

 Shri  M.  L.  Dwivedi;  In  any  order?
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 Shri  Mulchand  Dube  (Farrukha-
 bad):  Mr,  Deputy-Speaker,  Sir,  the
 amending  ull  seeks  to  provide
 punishment  for  unauthorised  occupa-
 tion  of  berths  which  have  been  re-
 served  for  other  persons.  It  also  pro-
 vides  for  enhanced  sentences  in
 respect  of  other  offences  lke  travel-
 ling  without  tickets,  pulling  of  alarm
 chain  etc.  The  penalty  providea
 under  the  present  Act,  without  the
 sentences  being  enhanced,  is  I  think
 quite  sufficient.  The  trouble  that
 arises  is,  the  persons  who  commit
 these  offences  are  not  arrested  nor
 are  they  prosecuted.  About  three
 months  ago  I  was  travelling  from
 Shikohabad  to  Farrukhabad  A  large
 number  of  students  with  hockey-
 sticks  and  sticks  of  other  kinds  enter-
 ed  the  first  class  compartment.  They
 not  only  pulled  the  chain  for  about  a
 score  of  times,  but  they  were  rowdy,
 walking  about  in  the  compartment
 making  noises,  intimidating  the  guard,
 the  constable  and  others  Whenever
 some  students  found  that  their  vil-
 lage  was  nearby  the  railway  line  they
 pulled  the  cham  and  some  students
 got  out.  At  other  places,  if  they
 wanted  to  take  in  their  companions
 standing  near  the  railway  jine  they
 pulled  the  alarm  chain  and  some
 students  and  other  passengers  got
 into  the  train.  This  kind  of  thing
 lasted  for  about  50  miles.  The  chain
 was  pulled,  as  I  said,  a  large  number
 of  times  The  constable  was  powrr-
 less  The  guard  was  powerless  The}
 were  m  fact  so  much  intimidated  that
 they  found  it  difficult  to  carry  on
 their  duties  These  are  mstances  in
 which  no  reports  were  made,  no  re-
 ports  could  be  made  and  no  arrests
 were  made  The  result  was  that  all
 those  offences  went  unpunished.  Some
 drastic  action,  I  think,  is  called  for
 not  only  in  this  section  but  in  other
 sections  also  where  such  offences  are
 common  The  statement  that  only
 40,000  cases  of  alarm  chain  pulling
 have  occurred  is  I  think  an  under-
 estimate,  because  there  are  hundreds
 and  thousands  of  cases  in  which  no
 reports  are  made,  no  arrests  are  made
 and  no  prosecutions  are  launched.

 (Amendment)
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 Therefore,  my  submission  is  that
 even  without  enhancement  the  sent-
 ences  provided  m  the  Act  are  of  a
 deterrent  nature,  if  they  could  be
 enforced  and  the  offenders  caught
 and  punished.  Even  these  povisions
 are  sufficient  to  stop  people  from  pul-
 ling  alarm  chains  or  travelling  with-
 out  ticket.

 There  is  one  other  thing.  As  you
 have  pomted  out,  it  is  difficult  to  say
 when  a  person  would  be  deemed  to
 be  a  habitual  offender  or  a  person
 who  habitually  travels  without  «a
 ticket.  Would  it  depend  upon  the
 number  of  offences  for  which  he  has
 been  previously  punished  or  would
 it  depend  upon  evidence  of  general
 repute  as  provided  under  section  110
 of  the  Crimmal  Procedure  Code?  I
 think  the  words  “habitual  offender”
 should  be  substituted  by  the  words
 “previous  convict".  If  that  is  done,  I
 think  it  would  be  possible  to  give
 effect  to  the  amendment  that  is
 sought  to  be  introduced  in  the  Act.

 There  is  also  another  difficuity.
 Cases  sometimes  happen  in  which
 bona  fide  passengers  intending  to  pay
 the  fare  are  unable  to  do  so  because
 they  have  come  to  the  station  at  a
 time  when  the  train  1s  about  to  start
 and  there  is  no  time  to  buy  a  ticket.
 The  provision  that  is  sought  to  be
 made  in  the  Bill  is  that  there  should
 be  a  certificate  to  that  effect  from  a
 person  authorised  for  that  purpose.  १
 do  not  know  who  is  that  authorised
 person  Is  at  the  guard  or  is  it  some-
 body  else  who  will  be  authorised  to
 grant  that  certificate?  The  guard  may
 be  busy  and  he  may  say  that  he  nas
 no  time  to  do  it  What  is  the  pass-
 engei  to  do  in  that  case?  There  ought
 to  bt  some  kind  of  a  provision  to
 protc.t  bona  fide  passengers,  because
 in  eases  where  the  persons  concerned
 have  no  {ime  to  buy  their  tickets  they
 will  havc  to  pay  the  penalty  even
 though  they  actually  wanted  to  buy
 their  tu  kets

 Sir,  |  welcome  this  Bill  The  शान
 hanced  sentences  may  act  as  a  deter-
 rent,  but  what  is  necessary  is  that
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 there  should  be  some  provision  for
 bringing  the  offenders  to  book  There
 should  be  some  provision  for  some
 kind  of  a  police  guard  travelling  with
 every  train  so  that  persons  who  are
 habituated  to  this  kind  of  thing  may
 be  prevented  from  domg  it  If  they
 do  i,  they  can  be  arrested  and  pro-
 secuted

 My  hon  friend,  Shri  D  C  Sharma
 said  that  efforts  should  be  made  to
 correct  the  prople,  to  educate  the
 People  and  to  persuade  people  not  to
 do  these  things  That  1s  all  very  well
 It  78  a  long  term  measure,  and  we
 may  be  able  to  do  it  m  25  or  30  years
 The  question,  however,  5  whether  the
 persons  who  travel  without  tickets  do
 not  know  that  they  are  doing  some-
 thing  wrong  There  is  no  doubt  that
 they  actually  know  that  they  are
 doing  a  wrong  thing  They  know  that
 they  are  doing  something  wrong  and
 still  they  persist  in  doing  it  There-
 fore,  it  cannot  be  said  that  they  need
 some  kind  of  teaching,  they  need
 somc  persuision  or  that  they  have  to
 be  told  that  thry  arc  doing  something
 wrong  before  they  can  be  persuaded
 to  stop  from  resorting  to  these  off-
 ences  My  submission  is  that  this
 kind  of  dctcrient  measure,  are  neces-
 sur,  Jit  what  i.  morc  necessary  4s
 thu  there  should  be  some  kind  of  a
 polue  force  or  police  guard  travelling
 with  every  tram  on  such  lines  where
 this  hind  of  offinecy  ३९  ¥¢23  Common,
 so  that  peupk  who  are  in  the  habit  of
 domp  such  things  miy  be  uiested  and
 brought  to  buok

 I  hope  the  hon  Mimste:  will  take
 note  of  these  things  It  is  no  use
 merely  cnacting  all  these  laws  There
 must  be  something  to  enforce  them
 So  long  as  we  do  not  have  anything
 to  enforce  them,  it  i5  no  use  enacting
 laws  which  cannot  be  effective

 Shri  0  R  Pattabhi  Raman  (Kum
 bakonam)  Mr  Deputy-Speakei,  Suir,
 while  rising  to  support  the  Bill  may  I,
 with  your  leave,  make  a  few  observa-
 tions?
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 Mr  Deputy-Speaker:  Two  neigh-
 bours  can’t  agree

 Shri  C.  R.  Pattabhi  Raman:  I  sub-
 mit  there  are  some  lacunae  m  the  Bull
 itself,  which  I  am  gomg  to  show  pre-
 sently  It  has  been  shown  by  others,
 but  there  are  one  or  two  apart  from
 what  has  already  been  ponted  out.
 While  it  Ss  necessary  ma  country
 which  3s  trying  to  catch  up  with  other
 advanced  countries  that  some  sort  of
 a  hastcning  in  legislation  5  made  to
 help  the  various  administrations  in  the
 public  sectoi,  I  do  submit  that  we  are
 having  a  Bill  like  this  im  a  hurry  I
 will  tell  you  frankly—many  speakers
 before  me  have  said  so—that  there  has
 not  been  a  proper  enforcement  of  the
 sections  m  the  Act  already  m  force
 Besides,  Sir,  it  is  perhaps  forgotten
 that  the  old  Act,  the  Indian  Railways
 Act  of  890  was  enacted  when  there
 were  many  private  Railways  Now
 most  of  them  are  in  the  public  sector
 excrpting  one  or  two  All  railway
 servants  are  public  servants  and  there
 ate  provision,  in  the  Indian  Penal
 Codt  prescribing  punshment  for
 obtructing  public  servants

 The  Ministry,  say  that  on  their
 tapelince  they  want  to  augment  their
 powers  J]  am  all  for  i  if  it  is  gomeg
 to  resul  un  4  real  clean  ng  up

 Iam  glad  my  hon  finnd,  Shri
 Bhatucha  oicfermed  to  hawkers  in
 Bomb;  I  im  myself  aware  that  not
 only  in  Bomba,  but  also  in  other
 places  beautiful  light  ng  tubes  भा  sub-
 ulbin  trams  and  electric  trains  are
 removed  fiom  the  trains  It  3s  heart-
 rending  thit  pcople  have  not  yet  rea-
 lid  that  their  own  railways  are
 beng  run  Even  the  railway  staff  do
 not  seem  to  realise  it  I  once  saw
 rcpin  being  done  in  a  hurry  because
 the  tap  was  leaking  Someone  came
 and  hit  it  with  the  hammer  and  put
 some  plug  in  it  and  removed  the  tap.
 That  i5  Just  what  is  being  done  That
 seers  to  be  the  idea  There  was  not
 tven  a  little  time  for  us  to  complain
 I  dare  say  there  must  be  proper  edu-
 cation  if  I  may  use  the  word,  so  far
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 as  the  general  public  is  concerned  as
 regards  the  railway  being  our  railway.
 It  is  the  duty,  not  only  of  the  railway
 authorities  but  also  of  the  railway
 servants  and  the  public  to  join  toge-
 ther  in  tracing  the  culprits.

 Actually,  I  do  feel  that  the  railway
 guard  as  such  is  a  hard-worked  per-
 son.  For  a  whole  train,  unless  it  is
 an  important  station,  he  is  the  only
 man  who  has  got  to  do  so  many  things.
 We  have  an  Act  for  the  protection  of
 railway  property  but  I  think  the  rules
 have  not  been  framed.  I  hope  those
 rules  will  come  into  effect  soon.  In
 most  countries,  in  Europe  and
 America,  not  only  the  guard  but  also
 other  railway  servants  are  quite  eager
 to  help  passengers  not  only  so  far  as
 passenger  amenities  are  concerned  but
 also  in  some  cases  to  take  them  to
 their  seats.

 Then  I  come  to  chain  pulling.
 According  to  the  statistics,  chain  pull-
 ing  really  happens  roundabout  big
 cities.  It  is  really  in  suburban  areas.
 l  dare  say  mostly  students  do  it.  I
 know  in  Madras  it  is  a  favourite
 hobby  of  students  to  pull  the  chain
 near  their  college  because  the  institu-
 tion  happens  to  be  a  few  furlongs
 away.  They  pull  the  chain  to  get
 down  and  walk  away  to  their  college.
 Either  the  railway  authorities  must
 have  the  train  stopping  at  that  place
 by  having  some  sort  of  a  station  near
 the  college  or  if  they  think  it  impos-
 sible  they  must  take  strict  action
 agsinst  the  students.  Neither  is  be'ng
 done.  T  am  myself  aware  of  it  and
 I  have  brought  it  to  the  notice  of  one
 of  the  hon,  Deputy  Ministers  in  the
 Railway  Ministry.  In  my  own  consti-
 tuency,  Tanjore,  there  have  been
 requests  from  the  authorities  and
 students  of  a  certain  college  for  a
 station  near  the  college,  They  wanted
 to  have  some  sort  of  a  station.  The
 Railways  did  not  see  their  way  to
 construct  one.  Sometimes,  I  dare  say,
 there  are  good  reasons.  If  persons
 pull  the  chain  sometimes  apprehend-
 ing  danger,  there  seems  to  be  some
 justification  for  their  doing  that.  But
 I  do  not  at  all  support  indiscriminate
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 chain  pulling.  We  have  got  notice  of
 this  happening  somewhere  near  Cal-
 cutta.  I  am  all  for  restricting  all  this
 and  far  the  offences  being  made  more
 stringent.  That  will  have  some
 deterrent  effect.

 Then  I  also  find  that  we  have  mobile
 courts.  Shri  Dube  was  referring  to
 them.  I  ascertained  just  now  that
 there  were  a  number  of  mobile  courts
 but  they  seem  to  be  fighting  shy  with
 regard  to  their  clashing  with  the  judi-
 ciary.  I  do  not  think  that  the  judiciary
 will  object  if  there  is  going  to  be
 quick  disposal  of  cases  in  the  proper
 manner,  I  know  most  railways  have
 got  mobile  courts  or  magistrates  func-
 tioning,  Now  that  the  power  to  arrest
 without  a  warrant  is  given,  it  will
 become  simpler.

 So  far  as  old  section  09  is  can-
 cerned,  it  says:

 “If  a  passenger  having  entered
 a  compartment  which  is  reserved
 by  the  railway  administration...”

 It  only  refers  to  a  man  who  is  already
 in.  If  he  is  out  and  is  trying  to  get
 in,  I  do  not  think  any  provision  is
 made.  Now  section  09  is  amended  by
 clause  5.  You  will  find  that  clause  5
 just  says,  “having  unauthorisedly
 occupied  a  berth”,  It  means  having
 entered,  I  would  suggest  with  great
 respect  that  you  may  make  a  provi-
 sion  even  for  people  trying  to  enter
 and  thereby  causing  a  breach  of  peace.
 They  m&y  fee)  that  they  have  a  right
 to  get  in.  They  may  have  a  ticket  but
 the  compartment  may  be  full  and  it
 might  be  that  there  is  no  place  for
 them.  Either  they  must  have  reserva-
 tion  or  if  the  compartment  is  already
 full,  you  are  merely  winking  at  over-
 crowding.

 Shri  Jaganatha  Rao:  Or
 should  not  be  issued.

 tickets

 Shri  C.  R.  Pattabhi  Raman:  Or
 tickets  should  not  be  issued,  I  am
 grateful  to  my  hon,  friend.  Actually
 what  happens  is  that  in  some  stations
 for  ticket  issuing  there  are  one  or
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 two  people  in  charge  of  this  task.  He
 takes  his  own  tame  and  I  do  not
 blame  him  He  wa  hard-worked  man.
 My  good  friends  on  the  other  aide  will
 have  a  long  tale  of  woe  so  far  as  that
 is  concerned  But  actually  they  take
 so  much  time  and  thcre  Js  a  huge
 queue—sometimes  they  are  not  pro-
 perly  staffed—that  by  the  time  the
 ticket  issuing  is  over  the  tram  starts
 moving  That  scems  to  be  the  trouble

 So  far  as  clause  2  78  concerned,  ey
 the  word  ‘President’  therein  natural-
 ly  we  have  only  one  President—the
 President  of  India  So,  the  Chatrman
 has  been  put  which  by  some  mistake
 was  omitted  on  a  former  occasion
 Quite  properly,  that  amendment  75
 made  there

 With  regard  to  excess  fare,  re,
 clause  6  which  amends  the  old  section
 112,  viz,

 “A  person  with  imtent  to
 defraud  the  railway  adm  nistra-
 tion  enters  or  remains  in  8  Car-
 fiage  fraudulently  travelling  or
 attempting  to  travel  without  a
 proper  pass  or  ticket”

 Quite  rightly  the  punishment,  te,
 three  months’  sentence  and  fine  of
 Rs  250  or  both,  has  been  found  to  be
 necessary  But  I  hope  the  railway
 administration  will  also  bear  un  mind
 that  they  have  got  to  cducate  not
 only  the  public  but  their  servants  also
 tume  and  again

 Finally,  I  feel  that  begging  3  really
 a  disgrace  Many  tourists  are  coming
 to  India  I  have  seen  in  many  impor-
 tant  stations  beggars  surrounding
 them  round  the  compartments  till  the
 tram  leaves  At  sone  junctions  the
 tram  stops  for  a  long  time  and  then
 it  i8  a  termble  nuisance  I  hope  they
 will  take  proper  steps  to  stop  begging
 inside  the  station  yards

 Nowadays  4  number  of  hawkers  of
 books  get  imto  the  compartment  I
 myself  underwent  a  lot  of  trouble  m
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 getting  into  the  compartment,  Whether
 it  छ  air-conditioned  or  not,  that  does
 not  matter,  because  these  people  are
 there  inside  the  compartment  trying  to
 sell  the  books  ete  I  do  not  know  why
 the  railways  are  allowing  them,  spe-
 «ally  m  air-conditioned  compart-
 ments  It  is  very  common  for  these
 people  with  a  load  of  books  entering
 the  compartment  and  blocking  the
 way  So,  unlawful  hawking  has  also
 to  be  prevented

 Then,  with  regard  to  habitual
 offenders,  I  am  very  glad  that  a  refer-
 ence  has  already  been  made  You
 yourself,  Sir,  referred  to  the  habitual
 offenders  Shri  Dube  referred  to
 “previous  convict”  I  can  understand
 that,  but  regarding  habitual  offenders,
 as  such,  I  am  glad  the  House  will  take
 note  of  it  and  suitable  amendments
 will  be  made

 Shri  Jaipal  Singh  (Ranchi  West—
 Reserved—Sch  Tribes)  Mr  Deputy-
 Speaker,  Sir  I  am  grateful  to  you
 for  giving  me  an  opportunity  to  sup-
 port  this  Bull

 Mr  Deputy-Speaker.  I  have  not
 given  him  the  opportunity  specifically
 for  this  purpose’

 Shri  M.  L.  Dwivedi:  You  can  oppose
 it  of  you  hke

 Shri  Jaipal  Singh:  I  congratulate
 the  hon  Munuster  that  he  has,  at  long
 last,  brought  in  this  Bill  The  reason
 why  I  have  to  congratulate  him  is
 that  his  constituency,  as  far  as  I
 know,  is  the  biggest  sinner  in  this
 particular  respect  Shahabad  District—
 you  can  travel  by  any  tram,  goods
 train,  passenger  train,  express,  mail,
 air-conditioned  or  anything  you  hke—
 holds  a  record  in  this  particular
 regard,  and  I  appreciate  the  courage
 of  my  hon  friend  I  shall  be  travel-
 ling  there  durmg  this  week-end,  I!
 know,  and  whatever  train  I  mght  be
 in  will  be  pulled,  just  as  if  it  is  any
 station,  everywhere  wherever  some-
 body  wants  to  get  in  or  to  get  out.
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 I  know  some  hon  Members  think
 hat  this  piece  of  legislation  is  very
 harsh  It  u:  about  time  that  we  appre-
 elated  the  fact  that  the  general  com-
 Munity,  which  75  law-abiding,  i5  not
 to  suffer  because  of  people  who  do
 Just  the  opposite,  break  the  law  and
 become  heroes  In  that  particular
 part  of  Bihar,  it  325  a  very,  very  com-
 mon  sight  If  my  old  club  Mohan
 Bagan  is  playing  in  Dmapur  or  Paina,
 believe  me,  it  is  impossible  for  the
 Railway  staff  to  stop  the  student  com-
 munity  or  any  other  community  from
 stopping  the  trains  anywhere  they
 like  When  they  disembark  from  the
 train,  they  just  rush  hke  what  we  saw
 in  Allahabad  some  years  ago,  and
 bulidoze  over  the  railway  staff—the
 Kumbh  mela  incident  I  am  not  pin-
 pointing  the  district  of  Shahabad  in
 particular  This  is  a  disease  that  us
 gaining  in  momentum  and  it  is  high
 time  that  we  in  this  House  and  else-
 where  also  appreciated  the  fact  that
 something  drastic  has  to  be  done

 In  my  own  view,  the  penal  aspects
 of  this  Bill  are  not  drastic  enough  I
 would  have  liked  them  to  be  more
 drastic  In  fact,  even  in  a  democratic
 eountry  lke  ths,  3  would  have  pre-
 ferred  if  the  Government  were  to
 bring  forward  something  similar  to
 the  French  Droit  Admintistrattf  where
 Persons  can  be  fined  on  the  spot,  then
 and  there  Then  the  action  would  be
 effective  I  am  not  singling  out  the
 students  only  I  feel  somehow  or  other
 that  this  is  a  disease  that  s  gammg
 in  strength  in  every  stratum  of  our
 society  Now  thetime  has  core—it
 is  not  too  late—when  we  should  have
 something  like  this

 My  only  complaint  is  a  prospective
 complaint  I  do  hope  that  this  will
 not  be  a  dead  letter  I  do  hope  that
 the  Railways  mean  business  and  when
 they  get  hold  of  the  offenders,  they
 will  get  on  with  the  busmess  and
 implement  the  provisions,  whatever
 the  provisions  may  be  subsequently
 There  may  be  any  amendment  I  do
 hope  that  the  Railway  admunistration
 will  see  to  7  that  it  Ly  not  firing  blank,
 and  they  mean  business  Otherwise,
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 by  having  more  stringent  laws,  the
 people  will  become  more  emboldened.
 That  78  the  only  complaint  that  I  have
 to  make  My  complarnt  is,  therefore,
 that  the  measures  are  not  stringent
 enough  I  do  hope  that  the  Railway
 administration  will  see  to  it  that
 immediate  action  is  taken

 The  other  point  is  the  charge  that
 some  hon  Members  have  made  that
 the  Railway  authorities  may  perhaps
 start  victimismg  imnocent  people  I
 think  that  is  a  fear  that  has  no  founda-
 tion  whatever  We  have  to  think  of
 public  opinion  in  the  implementation
 of  any  Icgislation  that  may  be  in  this
 country  If  the  public  do  not  side
 with  the  appropriate  authorities,  the
 authority  will  have  to  have  battalions
 to  enforce  legislation  That  is  the  real
 difficulty  In  my  mimd,  I  am  not  quite
 certain  as  to  how  far  the  Railway
 administration  with  jts  present  capa-
 city  can  execute  the  penal  aspects  of
 thi,  legislation  Really  my  appeal  is
 not  so  much  to  the  Railway  Admunis-
 tration  as  to  the  general  public  that
 are  law-abiding  Why  do  they  put  up
 with  this?  If  the  general  public  were
 to  come  to  the  rescue  of  the  Railway
 administration  im  punishing’  the
 offender,  I  feel  the  legislation  as
 sought  to  be  mtroduced  will  suffice
 and  will  bring  about  a  morality  that
 7५  very  badly  needed  in  our  country,
 certainly  in  regard  to  travel  It  is  not
 merely  rail  travel,  with  regard  to
 other  travels  also  we  find  the  same
 disease  Once  again,  may  I  congra-
 tulate  my  hon  friend  the  Munster
 and  I  hope  we  shall  see  a  very  healthy
 change  particularly  m  his  constituency.

 Mr.  Deputy-Speaker:  Shri  S  M
 Banerjee  is  not  m  his  seat  Shri  Bra}
 Raj  Singh

 श्री  ब्रजराज  सिंह  :  उपाध्यक्ष  महोदय,
 मुझे  दुख  है  कि  मैं  अपने  माननीय  मित्र  श्री
 जयपाल  सिंह  के  साथ  अपने  विचारों  को  नहीं
 पाता  हू  ।  यह  कहता  कि  विधेयक  में  भ्रधिक
 सजा  की  व्यवस्था  करने  से  यह  बीमारी  रुक
 सकती  है,  मेरे  विचार  में  ठीक  नही  है  t  रेलके
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 मंत्री  महोदय  ने  पिछले  बजट-भाषण  मे  बताया
 था  कि  चालीस  हज़ार  जज़ीर  खीचने  की  घटतायें

 हुई  थी  और  यह  भी  बताने  की  कोशिश  की
 थी  कि  कितने  लोगों  क ेखिलाफ  मुकदमे  चलाये
 गये  t  आज  मेरे  माननीय  मित्र  ने  कहा  है  कि

 बाहाबाद  का  निर्वाचन  क्षेत्र  जजीर  खीचने
 और  बिना  टिकट  के  चलने  के  मामले  मे  सब  से
 भागे  है  |  मै  जानना  चाहूगा  कि  उस  क्षेत्र  में
 कितने  लोगो  के  खिलाफ  जजीर  खीचने  और

 दूसरे  जुर्मो  के  सम्बन्ध  में  मुकदमे  चलाये  गये  है  ।
 मेरा  कहना  यह  है  कि  सिर्फ  सजा  बढ़ा  देने  से

 ही  काम  नही  होने  वाला  है  जैसा  कि  श्री
 जयपाल  सिंह  ने  अपने  भाषण  के  अन्तिम  चरण
 में  कहा,  महत्वपूर्ण  बात  यह  नही  है  कि  कानून
 क्या  बनता  है,  बल्कि  यह  है  कि  उस  पर  अमल
 कैसे  होता  है  ।  असल  में  जो  फानून  प्रभी  है,
 अगर  उस  पर  सही  तौर  पर  अमल  होता,
 सो  मैं  समझता  हू  कि  बिना  टिकट  चलने  और
 जजीर  खीचने  की  घटनाये  इतनी  अधिक  न

 होती  ।  मै  यह  नहीं  कहता  कि  जज़ीर  खीचने
 की  घटनाये  भ्रनुचित  नहों  होती---वे  झ्ननुचित
 भी  होती  है,  लेकिन  हमे  यह  भी  देखना  चाहिये
 कि  कानून  की  धारा  ६३  में  यह  व्यवस्था  है
 कि  जिस  डिब्बे  में  निर्धारित  सख्या  से  भ्रधिक

 मुसाफिर  बैठे  हो,  तो  चाहे  उन  के  पास  टिकट

 मौजूद  हो,  रेलवे  अधिकारी  निर्धारित  सख्या  से
 झ्रधिक  मुसाफिरों  को  बाहर  निकाल  सका  हैं  ।
 कर्ज  कीजिये  कि  किसी  शिब्बे  में  बैठने  वाले

 मुसाफिरों  की  निर्धारित  सख्या  ६२  है  और
 उस  मे  १६२  आदमी  बेठ  है,  तो  सौ  ब्राद्मियों
 को  रेलवे  अभिकारी  कानन  के  मातहत  हटा
 सका  है,  बयोंकि  वहा  पर  इतने  झ्रादभियों  ने
 लिये  सीटिग  की  व्यवस्था  नहीं  है  में  जानना
 चाहता  हू  कि  इस  सम्बन्ध  में  क्या  व्यवस्था
 की  जा  रही  है  |  मैं  यह  कहना  चाहता  हु  कि
 जब  तक  रेलवे  की  यह  व्यवस्था  जारी  रहती  है
 कि  गाड़ियो  में  उतना  स्थान  नहीं  है,  जितने  के
 लिये  झाप  टिकट  जारी  करा  हैं  तब  तक  जो

 यात्री,  जिन  के  पास  टिकट  हैं,  निर्धारित  मख्या
 से  अधिक  मुसाफिरों  के  भाने  पर  जंजीर
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 erat  हैं,  थे  भी  इतने  ही  दोषी  हैं,  जितना
 दोषी  कि  रेलवे  प्रशासन  है  I  जब  रेलबें  प्रशासन
 को  कानून  का  उल्लधन  करने  पर  सज़ा  नहीं
 मिलती,  तो  फिर  इस  प्रकार  सफर  करने  वाले
 यात्रियों  को  भी  सजा  नहीं  मिल  सकती  है  1
 जब  आप  यात्रा  के  लिये  पूरे  स्थान  की  व्यवस्था

 नही  कर  सकतें,  तो  फिर  जुर्माने  को  ५०  रुपये
 से  बढा  कर  २५०  रुपये  तक  करने  और  साथ  ही
 तीन  महीने  की  कंद  की  सजा  भी  रख  देने  का
 क्या  भचित्य  है  ”  क्‍या  सरकार  यह  सोचती

 है  कि  इस  से  यह  जुर्म  कम  हो  जायेंगे  ?  मैं
 निवेदन  करना  चाहता  ह  कि  भारतीय  दंड
 बिघान  में  कत्ल  भौर  इकतो  के  लिये  फासी  की
 सज़ा  रखी  हुई  है,  लेकिन  फिर  भी  कत्ल  भर
 डकैतिया  होती  है  -  इसके  लिए  हम  को  समाज
 की  व्यवस्था  बदलनी  होगी  और  समाज  में
 इस  तरह  की  भावना  पैदा  करनी  होगी  कि
 लोग  जुर्म  न  करे  ।  यदि  रेलवे  मत्री  महोदय  ने
 उस  भावना  को  पैदा  करने  का  प्रयत्न  किया

 होता,  जिस  का  ज़िक  उन्होने  ग्पने  बजट-भाषण
 से  किया  था,  लोगों  का  सहयोग  प्राप्स  करने  की
 कोशिश  की  होती,  तो  यह  समस्या  काफी  सुधर
 जाती  ।  मैं  चाहता  हू  कि  दण्ड  की  व्यवस्था
 सख्ते  करने  के  बजाय  यदि  लोगों  का  सहयोग
 प्राप्त  करने  का  प्रयत्न  किया  जाय,  तो  हमारा
 मार्ग  बहुत  सरल  हो  जायगा  ।  इस  विषय  में
 विद्यार्थियों  की  बडी  चर्चा  की  जाती  है  |  मैं
 जानता  ह  कि  कभी  कभी  विद्यार्थी,  जब  उन  की

 इच्छा  होती  है,  जजीर  बीच  ले।  है  और  गाडी
 का  खड़ा  कर  ले।  है  ।  टकिन  में  जानता  चाहता
 है  कि  बया  उन  को  इन  कार्यवाश्यों  को  रोकने
 के  लिए  कभी  उत  के  अभिभावकी,  उन  के
 प्रिसिपल्ण  और  विश्वविद्यालयों  के  उप-

 कुलपतियों  का  सहयोग  लेते  की  कोशिश  की
 गई  हे  ?  क्या  इस  सम्बन्ध  में  उन  के  साथ
 मीटिग्ज  की  गई  है  ?  यदि  श्राप  उन  विद्यार्थियों
 के  खिलाफ  कार्यवाही  नहीं  कर  सकी है,  तो
 क्या  उन  अधिकारियों  को  कहा  गया  है  कि  वे
 उन  के  खिलाफ  कार्यवाही  करे  ?  मैं  निवेदन
 करना  चाहता  ह्  कि  जो  कर्मचारी  इस  तरह
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 की  घटनाप्रों  को  रोकता  चाहते  है,  उत  की
 शिकायत  है  कि  उन  को  इस  सम्बन्ध  में  विद्या
 थियो  के  प्रभिभावको,  प्रिसिपल्क  भर  कालेजों
 के  क्‍ग्रधिकारियों  का  सहयोग  नहीं  मिलता  है  1
 जो  परिस्थिति  इस  समय  है,  उस  को  देखते  हुए
 मैं  कह  सकता  हू  कि  सज़ा  को  बढ़ाने  के  बावजूद
 झाप  यह  जुर्म  करने  वालो  के  विरुद्ध  मुकदमा
 तहीं  चला  सकेंगे  ।  मै  यह  जानना  चाहता  हू
 कि  इस  समय  पचास  रुपये  जुर्माना  करने  की
 व्यवस्था  है,  इस  के  भ्न्तर्गत  कितने  मुकदमे
 चलाये  गये  है  शौर  कितने  लोगो  को  सज़ा
 दिलवाई  गई  है  1  जब  तक  आप  कोई  उचित
 कारण  नही  बतायेंगे,  तब  तक  इस  प्रकार  सजा
 को  बढ़ाना  हमारी  समझ  में  नहीं  आता  है  1

 यह  कहते  हुए  मेरा  यह  भ्राशय  कतई  नही  है  कि
 जज़ीर  खीचना  सही  है,  भ्रच्छी  चीज़  है  ।  मैं
 जानता  हू  कि  उस  के  कारण  बहुत  से  यात्रियों
 को  नाजायज़  तरीके  से  नुक्सान  होता  है  !

 यह  घटनायें  कम  होनी  चाहिये  लेकिन  उन  को
 कम  करने  का  तरीका  यह  नही  है  कि  सजा  को
 बढा  दिया  जाये  1  इस  सम्बन्ध  में  हम  को  देखना

 चाहिये  कि  जो  लोग  झादतन  इस  प्रकार  के  जुर्म
 करते  है,  उन  को  हम  पचास  रुपये  जुर्माना  कर
 के  ठीक  कर  सकते  है  प्तौर  जो  ऐसे  नही  है,  उन  के

 साथ  भिन्न  व्यवहार  किया  जाना  चाहिये  ।

 कभी  कभी  ज़रूरत  पडने  पर  जज़ीर  खीचनी  पड

 जाती  है।  जिस  डिब्बे  मे  ६२  ग्रादमियो  के  लिये

 जगह  है  झौर  वहा  १६२  झादमी  बैठ

 जाने  है,  वहां  गर  कोई  व्यक्षित  जज्जीर  खीच

 लेता  है,  तो  मे  नहीं  समझता  कि  कायदे  से

 झाप  कह  सकी  हैं  कि  उसने  जुर्म  किया  है  1

 जुमे  भाप  करते  है,  उसका  इसमें  कोई

 जुमे  नही  है  ।  इस  कानून  के  मुताबिक  श्राप

 यह  कह  सकते  है  कि  रीज़नेबिल  भौर  सफिशेट

 काज़  नहीं  था  कि  उसने  १६२  भादमी  ६२
 प्रादमियों  की  जगह  पर  43  हुये  थे,  इसलिये
 जजीर  खीद  दी  भर  चूकि  बहुत  प्रधिक  आदमी

 बैठे  हुये  थे  इसलिये  उसने  एसा  किया  ।  जब

 बच्चा  होनेजा  रहा  हो  या  कोई  भौर  ज़रूरी

 323  LSD—?

 बात  हो,  उस  वक्‍त  अगर  कोई  जंजीर  क्षींच
 दे  तो  उसको  श्राप  सफिशेंट  भौर  रीज़नेबिल
 काज  समझते  है  ।  इसलिये  में  कहुंगा  कि  श्री
 भरुचा  साहब  न  जो  संशोधन  दिया  है  भौर
 जो  यह  कहा  है  कि  इसमे  इस  तरह  की  व्यवस्था

 होनी  चाहिये  जिससे  यह  बात  बिल्कुल
 स्पष्ट  हों  जाय  शौर  यह  बात  ग्ोलमोल
 न  रहे  कि  कभी  भी  जहा  पर  बहुत  भ्रावश्यक
 कार्य  हो  और  उसके  लिये  जजीर  खीचे  दी
 जाये  तो  वह  जुर्म  नहीं  होगा,  इसको  मान
 लिया  जाये  ।

 i5  brs.

 wa  म॑  टिकिटलंस  ट्रैवल  पर  प्राता  हूँ  qd
 कई  लोग  रोजमर्रा  बिता  टिकट  के  ढूबल
 करने  में  सफल  हुये  हें  और  हो  रहे  है  ।  टिकिट-
 लेस  ट्रैवल  की  जितनी  घटनाओं  का  रेलवे
 प्रशासन  को  मालूम  है  या  जो  इस  सम्बन्ध  में
 उससे  पास  झाकड़े  है,  वे  उतनी  न  हो  करके
 उससे  कही  भ्रधिक  है  !  इसका  कारण  यह  हूँ
 कि  रेलवे  कर्मचारी  कभी  कभी  जिससे  बह
 किशाया  चार्ज  बरना  भी  चाहते  है,  डर  के
 मारे  नही  कर  पाते  हूँ,  उनकी  सुरक्षा  की  कोई
 व्यवस्था  नहीं  होती  हैं  -  इस  तरह  की  वार-
 दाते  होती  मे  वें  देखी  है  ।  जब  कोई  व्यक्ति
 जो  कि  गुण्डा  होता  है  बिना  टिकट  सफर  करता
 पाया  जाता  है  और  उससे  किराया  चार्ज
 करने  की  बात  आती  हूँ  तो  वह  उनको  डराता
 घमकाता  है  और  कहता  है  कि  बहु  उनका
 सिर  अलग  कर  देगा  अगर  उन्होने  उसके
 खिलाफ  कुछ  किया  ।  इस  वास्ते  रेलवे  कमे-
 चारियों  की  यह  शिकायत  रहती  है  कि  उनकी

 सुरक्षा  का  कोई  भी  प्रबन्ध  रेलवे  प्रशासन
 की  झोर  से  नही  होता  है  t  पिछले  दिनो  एक
 घटना  का  पश्खबारो  में  उल्लेख  हुझा  था  1
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 [थी  श्रजराज  सिंह]
 लखनऊ  में  एक  मेला  था  भौर  बहा  पर  लोग
 जा  रहे  थे  ।  जब  बीच  में  ही  उनसे  टिकिट
 मांगे  गये  तो  रेलवे  कर्मचारियों  को  पीट  दिया
 गया  ।  इस  वास्ते  उनका  कहना  यह  है  कि
 उनकी  सुरक्षा  का  प्रबन्ध  होता  चाहिये  |

 साथ  ही  साथ  रेलवे  प्रशासन  को  श्रोर  से  जब
 कभी  कोई  मुकदमा  चालू  हो  जाता  है  उसको

 लड़ने  का  भी  कोई  प्रबन्ध  नहीं  किया  जात'

 है,  रेलबे  कर्मचारियों  को  उनके  ही  रहम
 पर  छोडा  दिया  जाता  है  |  यह  प्रच्छी  स्थिति

 नही  है  |  जब  रेलवे  के  कर्मचारियों  की  बिना
 टिकिट  सफर  करने  वालों  से  चार्ज  करने
 की  बात  झाती  है  भौर  इस  कार्य  को  करते
 समय  उन्हे  कोई  चोट  भरा  जाती  है  या  कोई

 दूसरी  घटना  हो  जाती  है,  तो  रेलवे  प्रशासन
 की  यह  कर्तव्य  हो  जाता  हैँ  कि  वह  देखे  कि
 उन  कर्मचारियों  की  सुरक्षा  का  प्रबन्ध  कैसे
 किया  जाना  चाहिये  शौर  अगर  मुकदमा
 लडने  की  ज़रूरत  पड़ती  है  तो  मुकदमा  भी
 रेखव  प्रशासन  की  भोर  से  लडा  जाना  चाहिये  t

 में  आपको  यह  भी  बतलाना  चाहता  हूं
 कि  आज  भी  कुछ  लोग  ऐसे  है,  कुछ  पुलिस
 के  कमंचारी  है  जिन्होंने  यह  पटा  लिखा
 लिया  है  कि  रेले  जो  हूँ  उनके  वही  मालिक

 हूँ  ।  वे  अपने  भ्रापो  उसी  तरह  से  इनका
 मालिक  समझते  हे  जिम  तरह  से  पहले
 जमीदार  लोग  या  राजे  महाराजे  समझा
 करते  थे  कि  वे  मालिक  है  ।  यह  छोटे  मोटों
 की  बात  नहीं  है  1  में  आपको  बताऊं  कि
 पिछले  दिनों  जब  बरहन  से  एटा  के  लिये
 रेलवे  लाइन  का  उद्घाटन  किया  गया  था
 तब  रेलवे  मंत्रालय  की  घोर  से  कुछ  निमत्रण-
 पत्र  जारी  किये  गये  थे  t  उसमे  राष्ट्रपति
 जी  भी  गये  थे  और  उनके  लिये  सैलून  का
 ब्रबन्प  कर  दिया  गया  था  t  इसमें  किसी
 को  कोई  एतराज़  नहीं  हो  सकता  है,  उनके
 लिये  सैलून  का  अच्छी  से  ग्रच्छी  गाडी  का
 बन्प  होना  ही  चाहिये  ।  उस  समारोह

 में  हमारे  मानतीय  रेलने  मंत्री  जी  भी  गये
 थे  ।  वहा  कुछ  लोगों  को  निराश  ही  लौटना
 पड़ा  क्योंकि  रेलवे  कर्मचारियों  ने  तो  अपने
 लिये  फर्स्ट  क्लास  का  प्रबन्ध  कर  लिया  था
 मगर  दसरे  लोगों  के  लिये  नहीं  किया  था  |

 संसद  सदस्यों  तक  के  लिये  बड़े  क्लास  की  भी
 व्यवस्था  नहीं  की  गई  थी  ।  उनके  लिये  तो
 फर्स्ट  क्लास  की  व्यवस्था  हो  भौर  दूसरों
 के  लिये  कोई  व्यवस्था  न  हो,  यह  शच्छी
 बात  नही  है  ।

 हमे  यह  देखना  पड़ेगा  कि  कर्मचारियों
 की  भावना  में  परिवर्तन  हो  ।  जब  तक  उनकी
 भावनाओं  में,  उनके  दृष्टिकोण  में  परिवर्तन
 नहीं  झायगा  तब  तक  कुंछ  होने  वाला  नहीं
 है,  चाहे  झाप  कितने  ही  दण्ड  की  व्यवस्था
 क्यों  न  कर  दे  t

 wa  देखने  वाली  ma  यह  है  कि  क्‍या
 हम  झ्रधिक  सीटो  की  व्यवस्था  कर  पाते
 है  या  नहीं,  जितने  श्रादमी  रेलों  मे  सकुर  करते
 है,  उन  सब  को  सीटे  दे  पाते  है  या  नहीं  t
 झगर  हम  नहीं  दे  सकते  है  तो  कम  से  कम
 जैसा  कि  माननीय  सिहासन  सिंह  जी  ने
 कहा  सैलून्ज,  का  चलना  बन्द  तो  कर  ही  सकते
 हूँ  और  अगर  जरूरत  हो  तो  फस्ट  कलास
 को  भी  बन्द  कर  सकते  है  ।  खैर,  फर्स्ट  क्लास
 झौर  सेकिड  क्लास  को  बन्द  करने  का  जहां
 तक  सवाल  है  वह  अलग  बात  है  ।  लेकिन
 हम  सैलू  ज  का  चलन तो  बन्द  कर  ही  सकते
 हैं  भाप  दो  रुपये  ले  कर  रात  को  श्रादमियों
 के  सोने  की  व्यवस्था  भी  करते  हैं  ताकि  वे
 झाराम  से  जा  सकें  ।

 एक  सातनीय  सदस्य:  एयर-कंडीशन
 भी  बन्द  होना  चाहिये  ।

 श्री  ब्रजराज  सिह:  फर्स्ट  क्लास  को
 बन्द  नहीं  कर  पा  रहे  हैं  और  झाप  एयर-  t
 कंडीशन  को  बन्द  करने  की  बात  कहते  हैं  t
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 तो  में  यह  कहना  चाहता  हूं  कि  भाज
 जब  आप  ्ादर्ष  के  तौर  पर  काम  करना

 आहते  हैं  भौर  चाहते  हैं  कि  लोगों  को  सुख
 सुविधा  मिले  तो  भापकों  ऐसी  चोज़  करनी

 चाहिये  जिस  से  लोगों  के  लिये  बैठने  की  जगह
 का  तो  कम  से  कम  प्रबन्ध  हों  सके  '  भाज
 लोगो  के  पास  टिकिट  होता  है  लेकिन  वे  खड़े

 रहते  है,  दवाम  को  उन्हें  घर  पहुचना  होता
 है,  वे  गाडी  से  रह  जाते  हैं  छ्तो  पर  चढ़
 कर  के  या  बाहर  खडे  हो  कर  जाते  हैं  भौर
 सिगनल  से  टकरा  कर  उनका  सिर  कट  जाता

 है,  बच्चे  देखते  रहते  हैं  कि  उनके  पिता  भर
 आये  भौर  भव  जाये  ।  भाप  दो  रुपया  लेकर
 सोने  की  जगह  लोगो  के  लिये  सुरक्षित  रखते

 हैं,  उसको  ाप  खत्म  कर  सकते  हैं  ।  इससे
 लोगो  को  बैठने  के  लिये  स्थान  मिल  सकेगा  t
 साथ  साथ  हमको  कुछ  मौलिक  परिवर्तन
 करने  होगे  तब  जा  कर  जो  हमारा  मकसद

 है  वह  पूरा  हो  सकेगा  ।  जब  तक  पआ्रापका
 इधर  ध्यान  नहीं  जायगा,  तब  तक  भ्राप  चाहे
 ४०  रुपये  श्रथवा  २५०  रुपये  या  ५००  रुपये

 जुर्माने  को  व्यवस्था  कर  दे,  कुछ  होने  वाला

 नही  है  t

 Some  hon.  Members  rose

 Mr.  Deputy-Speaker.  May  I  call  the
 hon  Minister  now  because  three  hours
 have  been  exhausted?

 Shri  M  L.  Dwivedi:  I  have  been
 parading  since  this  morning

 Mr.  Deputy-Speaker:  Surely,  I  do
 appreciate

 Shri  M.  L.  Dwivedi:  I  want  to  say
 something  very  important  im  this  con-
 nection  I  think  my  suggestions  will
 be  very  helpful  to  the  hon  Munster
 of  Railways

 Ch.  Ranbir  Singh:  The  time  may  be
 extended  by  one  hour

 Shri  Dasappa  (Bangalore)  I  shall
 not  take  long,  if  you  can  spare  a  few
 minutes

 Shri  T.  B.  Vittal  Rao  (Khammam):
 One  hour  more  may  be  given

 Mr.  Deputy-Speaker:  Now  most  of
 the  arguments  have  been  given

 Shri  M.  L,  Dwivedi:  There  are  some
 other  important  arguments  which  have
 still  to  be  given.

 Mr.  Deputy-Speaker:  Now  we  are
 seeing  that  most  of  the  arguments  are
 being  repeated  There  is  nothing  new
 Let  us  hear  Pandit  Brij  Narayan
 “Brijesh”  I  will  give  some  time  to
 every  one  Every  hon  Member  will
 try  to  condense  his  remarks  within
 seven  minutes

 fee  बज  नारायण  *बजेश”  (छिवपुरी )
 उपाध्यक्ष  महोदय,  मैं  समझता  हू  कि  दैश  में
 शासन  के  सामने  जो  कठिनाइया  खडी  हो
 रही  है  उनको  दूर  करने  की  ओर  शासन  का
 ध्यान  जाना  चाहिये  |  हमारे  रेलवे  मत्री  बिना
 टिकिट  सफर  को  बन्द  करना  चाहते  हैं  भौर
 साथ  ही  साथ  यह  जो  जजीर  खीची  जाती  हू
 इसकी  भी  रोक  थाम  करना  a  यहा  तक  तो
 बात  ठीक  है  t  we  सवाल  पैदा  होता  है  कि
 यह  चीज़  कैसे  बन्द  हो  ।  इसमें  मतभेद  दिखाई
 पड़ता  है।  शासन  चाहता  है  कि  दण्ड  व्यवस्था
 हो  लेकिन  मानतीय  सदस्य  चाहते  &  कि
 देश  का  जो  स्तर  गिर  रहा  है,  उस  स्तर  को
 ऊचा  उठाया  जाये  ।  मै  देखता  हू  कि  स्तर
 शासन  का  भी  गिर  रहा  है  श्र  समाज  का
 भी  गिर  रहा  है  और  यह  बीमारी  व्यापक
 रूप  से  न  केवल  रेलवे  विभाग  में  है,  बल्कि
 समस्त  विभागों  में  है  -  इस  देश  का  काम
 काज  चलाने  के  लिये  जितने  भी  विभागों
 का  निर्माण  हुआ  है  उन  सभी  में  यह  रोग
 विद्यमान  है  -  चकि  जनता  का  रेलवे  विभाग
 से  अधिक  सम्पर्क  होता  है,  इसलिये  उसमे
 यह  भ्रधिक  दिखाई  पडती  है  i

 wa  प्रश्न  पैदा  होता  है  कि  इस  रोग
 को  कैसे  रोका  जाय  ।  इसमे  भी  कोई  सन्देह
 नहीं  है  कि  जब  तक  दड़  पूरा  नहीं  मिलेगा
 तब  तक  जो  गृडागर्दी  है  वह  दग  नहीं  सकती
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 है  ।  उपदेशों  के  द्वारा  गुडागर्दी  को  दबाने
 का  जो  प्रयत्न  करते  हैं,  वे  व्यावहारिक  जगत
 से  दूर  हैं।  जो  साधारण  खराबी  है  यह  तो
 उपदेश  के  द्वारा  ठीक  हो  सकती  हैं  लेकिन  जिन
 के  ऊपर  संस्कार  बदमाशी  के  झारम्भ  ते  ही
 पड़  गये  हो  उनके  साथ  मगर  माप  सदूभावना,
 प्रेम  भौर  विश्वास  के  झ्राघार  पर  बात  करोगे
 तो  स्तर  और  भी  गिर  जायगा  और  देश
 में  प्रव्यवस्था  भौर  प्रराजकता  फैलेगी  भौर
 उसका  लक्षण  यह  है  कि  टिकिट  भागने
 वाले  को  मरने  का  डर  लग  गया  है,  उसको
 यह  डर  होने  लग  गया  है  कि  यदि  मै  ने  टिकट
 भागा  तो  मेरा  सिर  फोड  दिया  जायगा  |
 जब  ऐसी  स्थिति  भा  जाय  तो  वे  लोग  कर्तव्य
 परायणता  का  कंसे  परिचय  दे  सकते  है  ।
 प्राणों  के  भय  के  कारण  वे  गुडा  को  गुडागर्दो
 करने  का  भ्रवसर  देंगे  और  ये  लोग  प्रपना
 गैंग  बना  कर,  झपना  गुट  बना  कर  और
 भ्रधिक  हावी  होने  का  प्रयत्न  करेंगे  ।  क्षासन
 को  यदि  इससे  नहीं  बचाया  जायगा  तो
 शासन  दु्बंल  हो  जायगा  और  झन्त  में  देश
 का  भी  नाश  हो  जायगा।  श््त  शासन  के

 हाथ  मजबूत  करने  की  जरूरत  है  ।  लेकिन
 जो  क्षासन  देश  को  बलवान  बनाना  चाहता
 है  उसको  आत्म-निरीक्षण  भी  करना  चाहिये  |
 भगवान  क्रृष्ण  में  एक  बार  स्पष्ट  कह  दिया
 था  —

 ग्रदाचरति  श्रेष्ठस्तत्तदेवेतरोजन
 स॒यत्प्रमाण  कुर्ते  लोकस्तदनुवतंते  |

 श्रेष्ठ  पुरुष  जैसा  आचरण  करेगे,  इतर
 जगत  उसके  प्रनुसार  चलेगा  |

 हमारे  जितने  बडे  लोग  हैं  उनमें  कर्तव्य
 परायणता  की  भावना  नष्ट  हो  गई  हैं  भोर
 वे  अपने  भापको  शाह,  दहनशाह,  बादशाह,
 ऐसा  समझने  लगे  है  ।  उनके  ऐसा  समझने
 के  कारण  ऐसा  मालूम  पडता  है  कि  शाहो,
 दाहनणाही.  बादशाहो  का  जमाना  भा  गया
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 है  भौर  जो  साधारण  भादमी  था,  जो  मारा
 मारा  फिरता  था,  भ्रपने  को  बादशाह  समझने
 लग  गया  है,  तो  लोग  भी  समझने  लग
 गये  हैं  कि  उनको  छाट्टी  है।  इस  के
 कारण  भ्रष्टाचार  की  भावना  बढ़ी  है  4
 में  तो  लोगो  को  यहा  तक  कहते  सुनता  हूं
 ॥: उ  “काग्रेस  के  राज  में  लूट  सके  तो  लट,
 श्न्त  समय  पछतायेगा  जब  नौकरी  जाये  हैं
 छूट”  ।  भब  भाप  ही  बताइये  जब  यह  भावना

 हो  जाये  भौर  कम्पिटीशन  शुरू  हो  जाय
 तो  क्‍या  किया  जाय  मे  इस  का  एक  उदाहरण
 देना  चाहृगा।  मे  भ्पने  चुनाव  क्षेत्र  मे ंधामिक

 वायुमडल  उत्पन्न  करने  के  लिये  उपदेश  कर

 रहा  था  |  में  ने  पिड्लली  बार  निवेदन  किया  था
 कि  सेन्ट्रल रेलवे से मेरे रेलवे  से  मेरे  क्षेत्र  के  नैरोगेज का
 सम्बन्ध  हो  गया  है।  हमारे  मवी  महोदय
 उधर  कभी  गये  ही  नही  ।  में  चाहगा  कि  वह
 कभी  कभी  गुप्त  रूपसे  जा  कर  देखा  करे  कि

 बहा  क्‍या  हो  रहा  है  1  प्रकट  रूप  से  तो  जाते
 ही  हे।

 एक  साननीय  सदस्थ  कौन  सा  क्षेत्र
 है?

 पंडित  ब्रज  नारायण  ब्रजेश  शित्पुरी  |

 बहा  एक  लँरो  गेज  चलती  है।  म॑  आप  को  उस
 की  हालत  बताऊ  |  वहा  पर  धक्का  देने  से
 गाडी  ऊपर  चलती  है  !  पैसेन्जर्स  नीचे  उतर
 झाते  है  ।  बार  बार  ड्राइवर  गाडी  चलाने  की
 फोशिश  करता  है  लेकिन  जब  गाडी  का
 इजन  फेल  हो  जाता  है  तो  पैसेन्जस  ही  इजन
 बनते  हू  ।  टिकट  कलंक्टर  साहब  का  हाल  भी
 देखिये  ।  भ्रगर  गाडी  में  कुल  ५०  या  ६०
 पै सेन्जर्स  भी  हुए  तो  ३०  चैसेनजरो  का  पैसा
 टिकट  कलेक्टर  प्रपनी  जेब  में  डाल  लेता  है
 भौर  स्टेशन  मास्टर  से  ले  कर  गार्ड  तक  सब
 उस  को  परस्पर  वितरण  कर  लेते  हूँ  ।

 ही  जगजोवनराम  :  वह  भी  प्राप  के  धर्म
 प्रचार  के  बाद  २
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 पंडित  were  wir:  जी  हां,
 क्योंकि  भ्रष्टाचार  का  झाप  का  बढ़ावा  इतना
 व्यापक  हो  गया  है  भौर  स्तर  इतना  मिर  गया
 है  कि  मेरा  धर्म  प्रचार  काम  नहीं  कर  रहा
 है।  में  बिना  पंसा  लिये  आप  का  काम
 बनाना  चाहता  हूं  उपदेश  के  द्वारा  लेकिन  वह
 सब  बेकार  हो  रहा  है,  इसलिये  कि  झाप  की
 व्यवस्था  सुदृढ़  नहीं  है,  भ्राप  का  निरीक्षण
 ठीक  नहीं  है  t

 एक  माननीय  सदस्य  :  गादी  में  सामान  तो

 सुरक्षित  है  ?

 पंडित  ब्रजनारायण  ब्रजेश  :  क्‍या  कहा
 जाय  कि  वह  सुरक्षित  है  7  जान  माल  दोनो  का

 ही  सवाल  है  t  में  तो  समझता  हू  कि  हमारे
 श्री  बाजपेयी  ने  एक  बार  ठीक  ही  कहा  था
 कि  गाड़ी  में  बैठने  के  समय  जग  और  जीवन
 दोनो  को  छोड़  केवल  राम  जी  की  याद  रहती
 है  1  भगवान  ही  मालिक  है,  पहुचने  तक
 झगर  बच  गये  तो  ठीक  है  |  मेरा  यह  निवेदन

 है  कि  जब  साधारण  लोगो  में  भ्रष्टाचार  का
 निर्माण  हुआ  और  देख  रख  बन्द  हो  गई  तो
 सजा  देने  से  ही  क्‍या  काम  चलेगा  ?  जब
 टी०  दी०  झ्राई०  स्वय  पंसे  ले  कर  जेंब  में
 डाल  लेते  है  तो  भाप  सजा  किस  को  देंगे  ?

 में  एक  स्टेशन  पर  जा  कर  बेठा  ।  मेरे  साथ

 देहात  के  चार  आदमी  भौर  थे  ।  वे  लोग
 टिकट  लेने  गये  भौर  लौट  कर  कहा  कि  बाबू
 उन  को  टिकट  ही  नही  दे  रहा  है  ।  तो  मे  गया
 स्टेशन  मास्टर  के  पास  वह  स्वयं  ही  तार  भी
 करते  हे,  रसीद  भी  काटते  हे,  टिकट  भी  बहू
 ही  बाटते है  ।  उन्हों ने  मेरी  तरफ  देखा  भी  नहीं
 और  कहने  लगे  “ठहरो  जी,”  ठ्हरी  जी  |
 उधर  गाडी  जा  रही  थी  |  जब  टिकट  नही  मिला
 तो  do  टी०  आाई०  कहता  है  कि  तुम  बैठ
 जाझो,  टिकट  नहीं  मिलता  तो  कोई  हर्ज
 नहीं  ।  उस  वक्‍त  उस  को  मालूम  नहीं  था
 कि  उस  के  सामने  म॑  खड़ा  हु  भौर  उस  की
 सारी  बात  को  लोक  सभा  मे  जा  कर  कहूंगा  ।
 झाण  यह  स्थिति  हो  रही  है  ।  रेलवे  में  होने

 बाले  इतने  बड़े  भ्रष्टाचार  को  भी  जो  भाज
 अल  रहा  है  हम  को  रोकना  पड़ेगा  ।  हमारे
 मंत्री  महोदय  को,  उप  मंत्री  महोदय  को  तथा

 दूसरे  लोगों  को  भी  जा  कर  देखना  पड़ेगा,
 जगह-जगह  दौरा  करना  पड़ेगा  भौर  पता  लगाना
 पड़ेगा  कि  कही  भ्रष्टाचार  तो  नहीं  चलता  है
 नही  तो  इस  तरह  के  भधिकार  से  काम  नहीं
 चलता  ।  इस  भ्रमेडमेट  को  ला  कर  भौर  कानून
 को  संशोधित  कर  के  यहू  होगा  कि  गरीब

 घूमने  वाले  व्यक्ति  के  पास  भगर  टिकट  नहीं
 होगा  तो  उस  को  सजा  दी  जायेगी  |  मे  यह  नही
 कहता  कि  उस  को  सजा  ब  दी  जाये,  लेकिन
 अगर  टिकट  लेने  के  बाद  उस  भादमी  को  रेलवे
 में  जगह  नहीं  मिलती  तो  क्यों  न  उस  के  बदले  में
 मसत्री  महोदय  को  सजा  दी  जाये  ।  जब  आप
 टिकट  के  पैसे  ले  रहे  हैँ  तो  जगह  देने  की  गारल्टी
 क्यो  नहीं  करते  ?  झगर  आप  उस  को  जगह
 नही  देते  झौर  साथ  में  इस  तरह  का  सजा  देने
 वाला  बिल  लाते  हे  तो  यह  दोनों  काम  एक  साथ

 नही  चल  सकेंगे  मेरा  निवेदन  महू  है  कि  भाप
 का  ध्यान  जनता  को  सुविधा  देने  को  तरफ  भी

 होना  चाहिये  यदि  भाप  उस  को  सजा  देते  की
 बात  सोचते  है  ।  श्राप  उन  को  सजा  भी  दीजिये
 लेकिन  सुविधा  को  भी  बढ़ाइये  भौर  यह  दोनों
 काम  एक  साथ  ही  चलने  चाहिये  ।  इसी
 तरह  से  स्थिति  मे  सुधार  हो  सकता

 है,  अन्पथा  इस  बिल  का  उद्देश्य  पूरा
 नही  हो  सकेगा  |

 who  रणबोर  सिंह  :  उपाध्यक्ष  महोदय,
 कई  दोस्तो  में  ख्याल  जाहिर  किया  है  कि
 सजा  को  बढ़ाया  ज.  रहा  है  जंजीर  खीचने  के
 लिये  झाज  से  कोई  २०  साल  पहले  भी  सजा
 ५०  स०  ही  थी  जब  कि  १  सु  सेर घी  मिलता
 था,  ढ़ाई  रुपये  का  एक  मन गेहू  मिलता  था।

 हमें  चाहिये  तो  यह  था  कि  हम  रेल  के

 महकमे  का  शुक्रिया  झदा  करते  कि  उस  ने  झब
 तक  न  जुर्माना  ही  बढाया  है  भौर  व  किराया

 ही  उतनी  हद्द  तक  बढ़ाया  है,  बावजूद  इस
 बात  के  कि  हर  चीज  का  दाम  बढ़  रहा  है  q
 ware  का  भाव  2 8  शौर  ३५  ९०  मन  हो
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 [चौ०  रणवीर  सिंह]
 शया  ।  इस  में  भी  कुछ  बढ़  जाता  तो  कोई  बात
 नहीं  थी  |  रेस  तो  झाम  जनता  के  भलने  के
 वास्ते  है,  उस  में  कोई  बुराई  भाती  है  तो  यह

 दुम्ल  की  बात  है  |

 फपाध्यल  बहोवय  :  झगर  गाड़ी  वाले
 थी  ही  के  लिया  करे  ?

 to  रणवीर  सिंह  मै  ढ्  थी  को
 तरफ  भी  आऊगा  ।  दूध  शौर  धी  का  बहुत
 काफी  'रिषता  है  ।  मैं  ने  आप  से  कहा  था  कि

 एक  शौर  नई  बात  है  1

 थी  जगजीवन  राम  आप  ने  नई  बात
 तो  कही  ।

 to  रणवीर  सिंह  मै  भाष  के  द्वारा
 जो  नई  बात  कहना  चाहता  था  वह  यह  है  कि
 जो  झादमी  दूसरी  जगह  से  बिना  टिकट  बैठता

 है  उस  के  लिय ेतों  सजा  की  बात  झा  गई  लेकित  |
 झाज  झप्प  सब्जी  मण्डी  स्टेशन  पर  सवेरे
 उठ  कर  जाइये  ।  वहा  भाप  देखेंगे  कि  कितने
 आदमी  दूध  ले  कर  आते  हैं  जो  सवारी  रेल  में
 बैठने  के  लिये  दाखिल  होते  हैं  उन  11  गाडी  में
 दाखिल  होने  sc  जगह  नहीं  रहती  t  स्टशन
 के  लोग  सबे  से  एक  एक  लोटा  दूध  लेते  है
 झौर  उस  का  दाम  नहीं  देते  है  t

 एक  साननीय  सदस्थ  लेकिन  दूध  में
 पानी  तो  डालते  है  1

 to  रणवीर  सिह  पानी  तो  डालेंगे

 ही,  झाखिर  कही  न  कही  से  तो  उस  धाव  को
 निकालेगे  ही  |  इसी  तरह  से  घी  का  सवाल
 झा  जाता  है  ।  तो  जहा  तक  सजा  को  बढ़ाने
 का  ताल्लुक  है,  उस  में  मुझ  कोर:  श्ापत्ति  नही  t
 हा,  एक  बात  जरूर है  कि  जहा  तक  टिकटों  का
 सवाल है,  पहले  भी  एक  दो  दोस्तों  7  कहा  कि
 जो  भाई  ईमानदारी  से  चलना  चाहते  है  उन
 के  लिय  भी  तो  कोई  स्थान  रहना  चाहिये  ।
 बदकिस्मती  यह  है  कि  जो  भी  जरा  ईमानदारी
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 से  चलना  चाहते  हैं  उन  के  रास्ते  में  भाप  रोड़ा
 अटकाना  चाहते  हैं।  थे  तो  पव  यात्रा ही  कर
 सकते  है।  उन  को  रैलों  पर  यात्रा करने  की
 सहूुलियत  मिलनी  भाहिये  3

 देहातों के  स्टेशनों  पर  आप  जानते हैं
 कि  बाबू  कम  होते  हैं  भौर  अगर  होते  भी  हैं
 तो  झकक्‍सर  गाडी  के  झानें  से  पाच  या  सात  मिनट

 पहले  शाते  हैं  -  तो  वे  तो  ठीक  वक्‍त  पर  भी

 नही  भाते  है,  लेकिन जो  देहात  के  लोग  बेचारे
 टाइम  से  घटा  घटा  भौर  डेढ़  डेढ़  घंटा  पहुले  से
 झा  जाते  है  उन  को  टिकट  नहीं  मिलता

 भले  ही  वह  गाडी  पर  बैठें  या  न  बैठें  |. |  जगह
 पर  तो  एसा  होता  है  कि  चौबीस  घटे  में  एक
 ही  बार  गाड़ी  आती  है  भौर  यात्रियों  के  लिये

 झाफत हो हो  जाती  है  कि  प्राखिर वह  करें  क्या  ।
 जहा  तक  सजा  का  सवाल  है  उन  गाड़ियों  मे

 मजिस्ट्रेट रख  दिये  गये  ।  वे  लोग  जहा  से
 गाडी  चलती  है  वहा  से  टिकट  का  पैसा  ले

 सकते है,  जहा  चैक  हुआ  वहा  से  ले  सकते हैं
 मा  जहा  पर  मुसाफिर  सवार  हुमा  है  गहा  से
 के  सकते  है  ।  इस  प्रकार  से  भ्रधिकार  देने से
 नतीजा  यह  होता  है  कि  जो  रेल  के  कर्म-
 घारियो  को  पैसा  दे  देता  है  उस  का  रेल  के

 अधिकारी नहीं  पकड़ते  ।  मै  तो  कहू 1 हु हु
 कि  सरकार  सख्ती  जरूर  करे  ।  जो  लोग  गलती
 करते  है  उन  के  रास्ते  में  अगर  भाप  रोडे
 डालें तो  मुझे  खुशी  होगी  छेकिन  उन  के  ऊपर
 झाप  जरा  ढंग  से  रोकथाम  कीजिये  ।

 दूसरी  बात  हम  प्रोड़ैसर  साहब  ने

 कहीं,  वें  जरा  उन  से  घबराते  हैँ  ।  वे  कहते  हैं
 कि  आखिर  कौन  लोग  चेन  खीचते हैं । है  1
 मैं तो  कहता हूं  कि  इस  में  ज्यादा  कसूर  रेलवे
 का  नही,  ज्यादा  कसूर  हयारे  प्रो हसर  साहब
 का  है  क्‍यों कि  उन  के  जो  विद्यार्ी है  उन  को
 उन्हो  ने  ठीक  प्रकार  से  पढ़ाया  नहीं भौर  वे
 लोग  रेल  मत्रालय  का  तंग  करते  है  t  में  उत
 की  इस  बात  से  सहमत  था  जब  वह  बार  बार
 कहते थे  कि  हमारे  विद्या  के  मंत्री  दूसरे  मंत्री
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 जी  से  दात  कर  रहे  हैं  व  इस  के  लिये  ज्यादा

 जिम्मेदार  हैं।  मै इसलिये  सहमत  था  कि  दरभसल
 काम  ज्यादा  शिक्षा  मत्रालय  का  है  t  वह  झगर

 ठीक  ढंग  से  काछेजो  को  चलाये  झोर  प्रोफेसर

 साहब  ठीक  ष्ग  से  काम  करे  तो  यह  मसला
 ठीक  तरह  से  हल  हो  सकता  है  मै  तो  कहूगा

 दक  इस  के  लिये  स्केन  और  कालेजो  को

 कुछ  माइक्रोत्रीन  फ्री  दे  दिये  जाये  ताकि

 गाहे  बगाहे  बच्चो  को  लैक्चर  दिये  जा  सके
 कि  महू  देश  की  रेल  है  भौर  इस  का  दुरुपयोग
 नहीं  करना  चाहियो  |

 श्री  जगजीवन  राम  वह  यही  कर  रहे
 हैँ  t

 चौ०  रणवीर  सिंह  उन  को  बताया
 जाय  कि  उस  में  मुफ्त  बैठना  पाप  है।  लोगो
 को  न  मुफ्त  उस  में  बैठना  चाहिय  भौर  न
 जजीर  ही  खीचना  चाहिय  ।

 जहा  तक  दूध  बालो  का  सवाल  है  में
 उन  की  भी  बात  बतलाता  हु  ।  मेरा  हल्का
 सोनीपत  है  और  कुछ  भा:  जो  मेरठ  के  है
 या  दिल्‍ली  के  शास  पास  के  है,  उन  को  तजुर्बा
 है।  सब  जानते  है  कि  दूध  वा  तो  &  बिना  टिकट
 के  आने  से  बहुत  नुकसान  होता  है  क्योकि  उस

 से  रेलव की  प्रामदनी  घटती है  |  इस  का  तजुर्वा
 किया  गया  अर  बात  सही  साबित  हुई  ।
 जिस  दिन  इस्पैक्टर  गया  उस  दिन  तो  दूध
 का  डब्बा  काफ़ी  भर  गया,  छेकिन  बाकी  दिन
 में  खाली  झाता है.  और  उस  में  दृध  वाले

 दूसरे  डिब्बों  में  भर  कर  आते  है  ।  लेकिन  जब
 तक  सारे  महकमे  वाले  इस  को  न  रोकना  चाहे

 तब  तक  इस  को  सुधारना  मुश्किल  है।  जब  उन
 का  भी  हिस्सा  दूध  में  लगता  है  तो  कुदरती
 तौर  पर  यह  क्‍यों  चाहेंग  कि  यह  एके  ।  उन
 को  क्‍या  फिक्र  है”  उन  को  दूध  मिलता  है,
 सवारी  चढ  या  न  चढें,  गाडी  खाली  श्ाती

 है  या  भरी,  रेलवे  की  झामदनी  कम  हाती
 है  या  ज्यादा  इस  की  उन्हें  परवाह  नहीं  t
 इस  बिल  के  द्वारा  केस  से  कसम  इस
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 बातों  का  भी  तो  इसजाम  होता
 चाहिमे  ।  झगर  इस  का  इम्तजाम  नहीं  हो
 सकता  तो  इस  कानून  से  क्या  लाभ
 होगा  ?

 शी  wo  ला०  द्विबेदीं  उपाध्यक्ष  महोदव,
 में  इस  इंडियन  रेनवेज्  (अमेडमेट)  बिल,
 १६५८  के  सम्बन्ध  में  दो  चार  बाते  कहना
 चाहता  हूं  t

 पहले तो  यह  कि  से  मत्री  महोदय  को  इस
 बात  के  लिये  धन्यवाद  देता  हु  कि  उन्हों  ने

 यह  विधेयक  प्रस्तुत  [कया  शौर  बहू  जो  बिना
 टिकट  सफर  करने  की  कुप्रथा  हैं  वह  इस

 से  बन्द  हो  जायगी  1  लेकिन इतना  मे  ज़रूर
 स्पष्ट  कर  देना  चाहता  हू  कि  यह  बिले  एाकगी

 है  ।  हम  ने  केवल  उन  लोगों  के  लिम  कानूनी
 व्यवस्था  की  है  जोकि  बगैर  टिकट  चला  है
 लेकिन  बहुत  से  ऐसे  शौर  भी  लोग  हैं  जोकि
 बगेर  टिकट  चलने  में  मदद  पहुचातें  है  ।
 कर्मचारी  खुद  बगैर  टिकट  के  चला  है  ।

 खत  के  लिये  कोई  व्यवस्था  नहीं  की  गई  है  t
 wa  रेलदे  मडिस्ट्रेस  इसलिये  नियुक्त  किये
 गये  है  कि  थे  बिना  टिकट  चलने  वालो  को
 सज़ा  दिया  करे  छेकित  मैं  जातता  हू  कि  रेलवे
 के  मजिस्ट्रेट  यह  करा  है  कि  वे  टी०  टीज़०
 झौर  पुलिस  वालो  से  कह  दे।  है  कि  वे  झासी
 शर  मानिकपुर  से  चलने  वाले  तमाम  बगैर
 टिकट  चलने  बालों  को  पकड़  कर  झांसी
 लायें  झौर  वहा  पर  हम  मुकदमा  ट्राई  करेगे
 श्र  वे  यह  दिखला  दे।  है  कि  वे  झासी  से

 मानिकपुर  चले  जबकि  वह  लखनऊ  की  मात्रा
 अपने  जाती  काम  के  लिये  करा  है  और  उसी
 पास  को  वह  इस्पेमाल  करा  है  जोकि  झ्ासी
 से  मानिकपुर  तक  करना  चाहिये  |  यह  ठीक  है
 कि  उन  को  पूरे  प्रदेश  में  टिकट  चैक  करने  का
 अधिकार  हासिल  है  लेकिन  उन  की  एक
 लाइन  मुकरंर  होती  है  जिस  में  कि  उत  को
 टिकट  चैक  करना  होता  है  ।  दूसरी  जंगह  बदि

 दे  जाये  तो  उन  को  २४  रुपये  ।मल  ३  है  भौर
 ये  दूसरी  जगह  अपनी  लाइन  छोड़  कर  इस-
 लिये  जारे  है  है  ताक  उन  को  २५  रुपये  का
 भत्ता  मिल  जाम  q  we  होता  यह  है  कि  पुलिस
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 पी  स०  ला०  डिवेदी]
 बगैर  टिकट  सफर  करने  वालों  को  पकड़
 पकड़  कर  झासी  बुला  लेती  है  जहा  पर  कि
 हेशफवार्टर  होता  है  भौर  वहीं  पर  वह  मजिस्ट्रेट
 उन  को  सज़ा  दे  दे।  हूँ  ।  झब वे  यात्री  सज़ा

 भुगतने  के  बाद  फिर  बिना  टिकट  यात्रा  करने
 को  आध्य  होप  है  क्योकि  उन  के  पास  यात्रा
 करने  के  लिये  पैसा  नहीं  होता  है  |  मै  पूछना
 चाहता  हू  कि  झाप  के  पास  में  इस  की  क्‍या
 व्यवस्था  है  ?  श्राप  भ्पने  मैजिस्ट्रेटो  को  यह
 आदेश  क्यो  नहीं  देते  कि  वे  स्वय  क्‍यों  नहीं
 ट्रेन  में  यात्रा  करो  जिस  से  यह  कठिनाई
 जो  यात्रियों  को  उठानी  पड़ती  है  न  उठानी
 पडे  |  अब  होता  यह  है  कि  मजिस्ट्रेट  साहब  तो

 ट्रेविल  करी  नही  वे  तो  हेडक्वार्टर  में  मौजूद
 रहो  हैं  भौर  भगर  कोई  यात्री  जल्दी  यां
 किसी  स्प  कारण  से  टिकट  नहीं  के  पाया
 जौर  बहू  टिकट्ैकर  को  टिकट  के  दाम
 देना  भी  चाहता  है  तो  टी०  टी०  कहता
 है  कि  मैं  टिकट  के  दाम  नहीं  ले  सकता  क्योकि

 मजिस्ट्रेट  साहब  का  प्रादेश  है  कि  तुम  टिकट-
 छेस  ट्रैवलिंग  के  केसेश  पकड़  पड़क  कर  दो  शौर

 हालाकि  यात्री  टिकट  के  पैसे  देना  चाहता  है
 लेकिन  उस  से  नही  लिये  जाते  क्योंकि  भ्राखिर

 मजिस्ट्रेट  साहब  को  भ्रपनी  कारगुज़ारी  तो
 दिखानी  ठहरी  शौर  इस  तरह  टिकटलैस

 ट्रैवलिंग  के  केसेज  को  सछ्या  जो  भ्रधिक

 हो  जायगी  ।  यह  तो  मै  मजिस्ट्रेटी  के  सम्बन्ध
 में  कहना  चाहता  हू  ।

 दूसरी  बात  मैं  टी०  टीज़०  के  सम्बन्ध
 में  कहना  चाहता  हू  ।  श्राप  ने  सुना  होगा

 कि  दिल्‍ली से से  बम्बई तक  एक  जनता  एक्सप्रेस
 अलाई  गई  थी  मुझे  बतलाया  गया  कि  वह
 रेलगाडी  बन्द  की  जा  रही  है  क्योकि  उस  में
 यात्री  गलो  ही  नहीं  है  ।  एक  बार  मै  स्वय

 उस  ट्रेन  में  गया  ।  एक  स्टेशन पर  मै  ने  अपने
 सामने  ५०  प्रादमी  स्टेशन  पर  बैठे  हुए  देखे  ।

 उन्हों ने टी० ने  टी०  Ao  से  कहा  कि  हमें  स्टेशन
 मास्टर  दिलाई  नहीं  देता  तो  खन्हों  ने  कहा

 कि  तुम लोग  गाडी पर  बैठ  जाभों  झौर

 हर  एक  से  न्हो  ने  ३,  ३  रुपये  वसूल  कर
 लिय े।  उन  में  से  तीन  व्यक्ति  मेरे  डिब्बे  में
 भी  बैठे  थे  ।  उन  के  डेस्टिनेशन  से  एक  स्टेशन
 पेइ्तर  उन  को  १,  १,  टिकट  मिल  गया  ।  दिये
 तो  ््न्हो  ने  ३,  ३,  रुपये  थे  छेकिन  उस  को
 ६,६,  नये  पैसों  के  टिकट  दिये  गये  ।  मे  ने  जब
 उन  से  पूछा  कि  भाई  तुम  लोगों  ने  दिये  तो
 ३,  मे  रुपये  फिर  यह  ६,  ६  नये  पैसों  के
 टिकट  कैसे  लिये  तो  वे  कहने  लगे  कि  बाजूजी
 हम  पढ़े  लिखे  तो  है  नहीं  फिर  हम  लोग
 बिना  टिकट  के  पकड़े  नहीं  गये  और  हमारा
 काम  बन  गया,  अब  ३  रुपये  के  बदले  ज्न्हों
 ने  हमें  ६  नये  पैसो  का  टिकट  दे  दिया  तो  फिर
 बया  किया  जाय  ।  मे  ने  इस  की  बाबत  टी०
 टी०  से  दरियाफ़्त  किया  तो  उस  ने  कहा  कि

 मुझे  मालूम  नहीं  कौन  टी०  टी०  था  लेकिन

 दूसरे  स्टेशन  पर  पाचों  टी०  टी०  मेरे  पांस
 बाये  शौर  मुझ  से  कहने  लगे  कि  साहब  हम  से
 गलती  हो  गई  कसूर  हो  गया,  हमें  माफ  कर
 कर  दिया  जाय  ।  मैं  ने  उस  सम्बन्ध  में  लिखा
 पढ़ी  भी  ककी  लेकिन  कोई  कार्यवाही  नहीं
 हुई  ।  में  बताता  चाहता  हू  कि  वह  ट्रेन  इसलिये
 बन्द  कर  दी  गई  कि  मुसाफिर  नहीं  चलते

 हैं  जबकि  हकीकत  इस  के  विपरीत  है  |  इस
 बात  की  जाच  करने  के  लिये  कि  वाकई  खस
 रेलगाडी  में  यात्री  सफर  कर।  है  कि  नही,
 कोई  ऊचा  अधिकारी  जाच  करने  के  लिए
 तैनात  कीजिये

 अपाध्यक्ष  महोदय  'रेलबेज  तो  इस  बिना
 पर  इस  बारे  में  अदाज़  लगाती  है  कि  साल  में
 उस  से  क्तिनी  झामदनी  होती  है  |

 श्री  qo  ला०  द्विवेदी  जी  हा,  भामदती
 तो  वह  रेलवे  के  मुलाज़िम  ा  जाते  है,
 रुपया  वसूल  लते  हैँ  गाडी  पर  चढ़ा  देते  है

 भौर  उन  को  टिकट  नहीं  देते  ।  मे  श्राप को
 बतलाना  चाहता  हू  कि  बनारस  से  लखनऊ
 तक  एक  बारात  पूरे  ४००  आश्रादमियों  की
 बगैर  टिकट  के  भाई  ।  रेलवे  प्रशासन  के



 7st  Indian  Railways  FEBRUARY  12,  959

 नोटिस  में  यह  चीड़  लाई  गई  लेकिन  उस  पर
 कोई  कार्यवाही  नहीं  की  गई  क्योंकि  वह  बडे
 लोगों  की  सुपरिटेंडेंट  या  भ्राई०  जी०  के

 वहां की  बारात  थी  I  ऐसे  ऐसे  मैं  भाप  को
 कितने  ही  केसेज  बतला  सकता  हूं  जहां  कि  इस
 किस्म  की  गड़बड़  की  गई  है

 तीसरी  बात यह  है  कि  हम  टिकट  ले

 कर  मानिकपुर  से  झासी  के  लिये  रेल  में  बैठते

 हैं  छेकिन  मैं  अपने  जाती  प्रनुभव  के  आधार
 पर  बहू  बतलाना  चाहता  हूं  कि  चित्रकूट  के
 भैले  में  लाखों  झ्रादमी  वहा  पर  पड़े  रहते  है
 और  वहां  पर  जो  रेलगाडों  में  धककमधुकका
 और  रेलपेल  होती  है  उस  से  भगवान  ही
 बचाये  ।  मैं  जानबूझ  कर  थर्ड  क्लास  के

 एक  डिब्बे  में  बैठा  ताकि  मुझे  इस  का  जाती

 अनुभव  प्राप्त  हो  सके  भौर  मैं  श्राप  को  बत-
 लाता  चाहता  हू  कि  जहा  उस  डिब्बे  में  मेरे
 लिये  कोई  २  घन  फूट  का  स्थान  रहा  होगा
 वहा  पता  नहीं  कितने  १०,  १०  घन  फुट  की
 जगह  घेरने  वाले  लोग  डिब्बे  में  एक  दूसरे
 प्र  गिर  पडे  और  मै  ही  जानता  हू  कि  उस

 वक्‍त  उस  डिब्बे में में  कैसी  हालत  हुई  ।  मै  मरते
 मरते  बचा  ।  मैं  खुद  जानता  हू  कि  दो  श्राद-
 मियों  की  तो  जान  चली  गई  भौर  चार  महि-
 लाभों  के  हाथ  पैर  टूट  गये  1  अब  यह  हालत
 हर  साल  चित्रकट  के  मेले  पर  होती  है  1  इस
 सम्बन्ध  में  यहा  संसद  में  पवन  भी  पूछे  गये
 और  उस  दुव्यंवस्था  की  ओर  रेलवे  प्रशासन
 का  ध्यान  भ्राकृष्ट  किया  गया  |  उस  लाइन
 पर  इतना  अधिक  रश  रहता  है  कि  आये
 दिन  एक  न  एक  दुघंटना  हो  जाती  है  लेकिन
 कोई  सुनवाई  नहीं  होती  है  भौर  कोई  स्पेशल

 ट्रेन  चलाने  की  व्यवस्था  नहीं  की  जाती  है  |
 जो  टिकट  खरीदते  ६  उन  की  तो  नुसीबत
 और  जो  बगर  टिकट  चलते  है  वे  फ्री  निकल
 जाते  है  7  इसलिये  इस  की  उचित  व्यवस्था

 होनी  चाहिये  शौर  हर  बार  चित्रकूट  मेले  के
 अवसर  पर  जो  यह  झपिय  चूष्य  उपस्थित

 होता  है,  कही  मारपीट  होती  है,  लोगो  को

 चोटें  लगती  है  भौर  रेलवे  की  प्रापरटी  का  वे
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 लोग  नुकसान  करते  हैं,  कांच  वगैरह  तोड़
 देते  हैं,  उस  को  रोकने  की  उचित  व्यवस्था

 रेलवे  प्रशासन  को  करनी  चाहिये  |

 चौथी  बात  मै  याडड  मास्टर्स  के  बारे  में

 कहूना  चाहता  हूं  ।  प्रब  होता  यह  है  कि  नादने

 रेलवे  का याई  मास्टर  दूसरी  रेलवे  की

 सेंट्रल  रेलवे  की  रेलमाडी  नहीं  निकालते  t

 गाड़ी  के  कानपुर  पहुचने  का  वक्‍त  ८  बजे  है
 लेकिन  वे  याई  पर  ही  गाडी  रोक  देते  है  भौर

 बे  सिगनल  ही  नही  देते  है  ।  इस  बारे  मैं  हम  ने
 एक  नहीं  दोसयों  शिकायतें  लिख  लिख  कर
 भेजी कि  यहा  पर  गाडी  क्यो  रोकी  जाती  है  लेकिन
 कोई,  सकी  सुनवाई  नही  हुई  भौर  मुझे  उसके
 बारे  में  कुछ  नही  बतलाया  गया  ।  मै  तो  कहगा
 कि  भाष  वहा  पर  एक  स्टेशन  ही  बना  दीजिये
 क्योकि  आज  वहा  पर  Me,  २००  मुसाफिर
 जोकि  बिना  टिकट  के  होते  है  उतर  जाते  हैं
 या  उस  गाडी  का  टाइम  पहुचनें  का  देर  का
 क्  दीजिये  झभी  वह  गाड़ी  राध  राध  घंटा
 यार्ड  पर  रुकी  रहती  है  भौर  जिस  का  कि
 नतीजा  यह  होता  है  कि  दिल्ली  भ्राने  वाली
 गाडी  नहीं  मिल  पाती  ।  पहले  २४  मिनट  का
 माजिन  था  अरब  केवल  दस  मिनट  का  मार्जिन
 कर्ड  दिया  है  |  प्रपने  दोस्तों  को  उतारने  के

 लिये  गाडी  वहा  पर  रोक  ली  जाती  है  ।  इस
 तरह  के  भ्रनेको  मामले  है  जिन  में  कि  रेलब
 क्रम  'रियो  की  शिकायतें  हमे  सुनन ेको  मिलती

 है  !  मेरा  कहना  है  कि  भाप  ऐसे  कर्मचारियों
 को  सज़ा  देने  की  क्यो  कोई  व्यवस्था  नहीं  करते

 है  |  रेलवे  प्रशासन  ऐसे  अपने  रेलवे  मुलाज़िमो
 के  खिलाफ  क्यो  नही  कार्यवाही  करता  जोकि

 वही  पर  गाडी  रुकवा  छेते  है  और  अपने
 रिश्तेदार  और  दोस्तों  से  जोकि  विदृप्राउट
 टिकट  होते  है  उन  को  उतर  जाने  देते  हैं  ।
 मैं  पूछना  चाहता  हू  कि  साल  के  ३६५  दिन

 कार्नेपुर  के  पास  याई  पर  झासी,  बादा  जाने
 वाली  गाड़ियां  क्यो  रोकी  जाती  है  ?  इस
 बारे  में  जो  शिकायते  रेलवे  मंत्रालय  के  पास
 जांती  हैं  उन  के  बारे  में  क्यों  नहीं  उचित  ध्यान
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 दिया  जाता  भौर  ज़रूरी  कार्यवाही  क्यों  नहीं
 की  जाती  है  1

 मेें  देखा  कि  एक मुंसफिर की  यह
 छिकायत  थी  कि  टिकट  कलक्टर  ने  उस  से

 कहा  कि  उस  की  बच्ची  जोकि  ११  महीने
 की  थी  उस  का  भी  उसे  आधा  टिकट  छेना
 पढ़ेगा  ।  भ्रब  वह  बेचारा  पढ़ा  लिखा  नहीं
 था  और  उस  को  कहा  गया  कि  वह  १  पये
 १९  झाने  झदा  करें  |  जब  उस  ने  मुझ  से
 यह  छक्षिकायत  की  और  कहा  कि  देखिये  साहब
 कांग्रेस  के  राज्य  में  कैसी  अंधेरगर्दी  चलती

 है  तो  में  लौट  “र  गया  भौर  मै  ने  जब  कहा  कि
 इस  बीच  बच्ची  का  तुम  ने  कैसे  झाधा  ' टिकट

 कहे  लिया  यह  तो  केवल  ११  महीने की  है  तो
 वह  कहने  लगा  कि  में  ने  समझा  कि  वह  तीन

 वर्ष की  है  -  मज़ा  यह  कि  रुपये  तो  उस  से
 वसूल  कर  लिये  लेकिन  उस  को  १  रुपये  ११
 झाने  की  कोई  रसीद  शौर  टिकट  भी  नही
 दिया  |  जैर  मेरे  बीच  में  पड़ने  स ेउस  मुसाफ़िर
 को  बहू  पैसा  वापिस  मिल  गया  ।  इस  बारे
 में  शिकायत  की  गई  लेकिन  मुझे  पता  नहीं
 कि  उस  के  खिलाफ  क्‍या  कार्यवाही  हुई  ?

 मुझे  उस  की  कोई  इत्तिला  नहीं  मिली  ।
 मैं  यह  बतलाना  चाहता  ई  कि  यह  १  रुपये
 ११  भाने  की  कोई  झकेली  घटना  नहीं  है

 बल्कि  इस  तरह  की  चीजे  रोज़ाना  होती
 रहतो हैं  |  मेरा  सुझाव  है  कि  इस  तरह  की
 गड़बड़ियों  को  रोकने  के  लिये  ाप  पालियामेंट
 के  मेम्बरों  को  भ्रधिकार  दीजिये  कि  वे  ऐसे
 ख़तावार  कर्मचारियों  को  पकड़ें  श्रौर  उन  को

 समुचित  दंड  दिलवा  सके  ।  भव  श्राप  समझ
 सका  है  कि  जब  वे  लोग  जिन  पर  कि
 रेलवे  मे  टिकटलैस  ट्रैवलिंग  और  न्य  प्रपराधो
 को  पकड़ने  की  ज़िम्मेदारी  होती  है,  जब  वे
 ही  इस  तरह  के  अपराध  करने  लग  जायें  तब
 भया  हालत  बनेगी  ?  मैं  इस  के  लिये  यह  सुझाव
 देना  चाहता  ह्  कि  पालियामेंट  के  मेम्बर्स  को
 ही  नहीं  आप  वैसेंजस  को  भी  इस  का  अधि-
 कार  दीजिये  कि  वे  कर्मचारियों  की  ऐसी
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 गड़बड़ियों  को  पकड़  सकें  शौर  उस  को  दंड
 दिलवा  सके  |

 जहां तक  इस  बिल की  मंक्षा का  ताल्लुक
 है,  में  इस  का  स्वागत  करता हूं  छेकिन  आज
 जो  प्राप  के  रेलवे  कर्मचारियों  में  प्रपने  कर्तव्य
 के  प्रति  उदासीनता  ा  रही  है  भौर  ने  स्वयं
 टिकटलेस  ट्रैवलिंग  झौर  शन्य  अपराधों  में
 इंस्ट्रमेंटल हो।  है, उन  को  ठीक  करने
 की  समुचित  व्यवस्था  करें  भौर  ज़रूरी  कदम
 उठायें  ।

 भाप  दिल्ली,  इलाहाबाद  और  आागरे
 आादि  बड़े  बड़े  तगरो  में  बड़े-बड़े  भ्रालीशान
 स्टेशन  बना।  हूँ  भौर  लाखो  रुपयो  खर्च  करते
 है  लेकिन  झाप  का  ध्यान  मुझे  खेद  के  साथ
 कहना  पड़ता  है  उन  एरियाज़  की  तरफ  नहीं
 जाता  जहा  कि  गैहूं  पैदा  होता  है  भौर
 जहा कि  लोग  चाहो  है  कि  वहा  पर  रेलवे
 स्टेशन  बने  ।  श्राप  उन  एरियाज़ में  रेलवे  ल  इंस
 बनाइये  जहा  कि  अभी  रेलों  की  सुविधा  नहीं
 है  भौर  जहा  कि  उन  की  बहुत  ज़रूरत  महसूस
 की  जा  रही  है  लेकिन  हम  ने  देखा  है  कि  जहा
 के  लोग  खुशामद  कर  ले।  हैं  उन  के  वहा
 रैलवे  लाइन  बना  दी  जाती  है  |  यह  बात  मै
 वर्तमान  रेलवे  मत्री  महोदय  के  बारे  में  नही
 कह  रहा  हू  लेकिन  उन  के  वहा  पर  ऐसा  होता
 रहा हू  ।  मैं  मत्री  महोदय  का  ध्यान  उन  के
 उस  आश्वासन  की  ओर  दिलाना  चाहता  हूं
 जिस  में  खन्हों  ने  उन  एरियाज़  में  जहा  कि
 रेलवे  लाइन्स  नही  है,  रेलवे  लाइस  बनाने
 को  कहा  था  ।

 ल्लीमती  सहोदरा  बाई  (सागर--रक्षित
 प्रनुसूचित  जातियां)  उपाध्यक्ष  महोदय,
 मुझे  भी  कुछ  समय  देने  की  कृपा  की  जाये  ।

 Shri  5.  छा,  Banerjee  (Kanpur):  May I  have  five  minutes,  Sir?

 Some  Hon.  Members  rose—
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 Mr.  Depaty-Speaker:  I  will  try  to
 accommodate  all  other  Members  after
 the  Minister  has  spoken,  during  the
 next  stage.  Now  I  am  asking  Shri
 Padam  Dev  to  speak  for  six  or  seven
 minutes,

 wy  qm  aw  (war)  :  प्रध्यक्ष

 महोदय,  खेत  को  बाड  की  ज़रूरत  तब  होती
 है  जब  जानवर  खेत  को  खाने  लगी  है,  घर
 की  ताला  तब  लगाया  जाता  है  जब  ज्यादा
 चोर  हो  जो हैं हैं  7  इस  समय जो  यह  संशोधक
 विधेयक  मंत्री  महोदय  लाये  है  इस  को  लाने
 में  बहुत  देरी  हो  गयी  है,  इस  को  तो  कुछ
 सालों  पहले  ही  झाना  बाहिये  था  ।  इस  के

 पहुले  न  झाने  के  कारण  दो  बातो  से  बड़ी
 हानि  वेश  को  पहुची  है  1  एक  तो  झाधिक

 हानि  है  जोकि  बरदाइत  की  जा  सकती  है  1
 लेकिन  दूसरी  हानि  जो  हुई  है  वह  नैतिक
 पतन  है  t  लोगो  को  यह  हौसला हो  गया  है
 कि  बिना  टिकट  चला  जा  सकता  है,  बिना
 टिकट  सामान  ले  जाया  जा  सकता  है,  बिना
 टिकट  सरकारी  कर्मचारियों  को  दो  चार
 रुपये  का  प्रलोभन दे  कर  देश  के  साथ  गद्दारी
 की  जा  सकती  है  |  इस  तरह  का  जो  नैतिक
 पतन  हुआ  है  इस  का  किफारा  कभी  भी
 मंत्री  महोदय  या  प्रशासन  नहीं  कर  सकेगा  ।

 स्वतत्रता  प्राप्ति  के  बाद  दो  बातें  देश

 के  अन्दर  बहुत  ज्यादा  बढ़ी  है  जिन  को  कि

 यह  माननीय  सदन  भी  शायद  स्वीकार
 करेगा,  एक  तो  भ्रनुशासन  हीनता  शौर  दूसरे
 अकर्मण्यता  ।  भ्रकर्मण्यता  के  कारण  लोगों
 के  प्रन्दर  परोपजीता  का  भाव  बढ़  गया

 है  जिस  के  कारण  रिश्वतखोरी  झौर  सारे
 फिल्‍म  के  जितने  पाप  है  वे  भ्रपने  यहा  पर
 झा  गये  है  t  इस  बात  का  मुझे  बड़ा  अफ़सोस
 है  qd

 बहुत  सारे  माननीय  सदस्यों  ने  इस  बिल
 का  इसलिये  विरोध  किया  है  कि  चूकि  रेलवे
 कर्मचारियों  के  झन्दर  भ्रष्टाचार  है  इसलिये

 दूसरे  लोगों  को  भी  इस  के  लिये  नहीं  रोकना
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 चाहिये  ।  मेरा  भ्पना  क्याल  यह  है  कि  हम
 लोग  इस  किस्म  के  पाप  को  सहन  करने  के
 झादी  बन  चुके  हैँ  ।  हमारे  सामने  जो  बातें
 होती  है  हम  उन  को  चुपचाप  देखते  रहते  हैं
 और  पश्रपती  सरकार  का  ध्यान  उन  की

 शोर  नही  दिलाते  ।  इस  का  बहुत  बुरा  परिणाम
 हो  रहा  है  ।  मैं  श्राप  को  रेलवे  कर्मचारियों
 के  कष्टाचार  के  अनेक  उदाहरण  बता  सकता

 हूं  ।  परन्तु  यदि  किसी  कर्मचारी  ने  दो  लाख
 रुपया  'रिषवत  से  कमाया  और  यदि  उस  पर

 मुकदमा  चला  और  उस  में  से  एक  लाख  रुपया

 खर्च  हो  गया,  परन्तु  फिर  भी  उस  के  पास

 एक  लाख  बच  रहा  जोकि  जह  अपनी  कम
 तनकवाह  में  कभी  जमा  नहीं  कर  सकता
 था।  लेकिन  अगर  कोई  यह  कहे  कि  क्योंकि
 एक  भ्रादमी  झन्धा  है  इसलिये  मेरा  काना-
 पतन  भी  छिप  जायेगा  यह  गलत  है

 इस  समय  जो  यह  विधेयक  लाया  गया  है
 यह  बहुत  जरूरी  या।  इस  सदन  के  झन्दर  अनेक
 बार  बजट  के  प्रवसर  पर  और  वैसे  भी  भाषण
 दिये  गये  हूँ  भौर  प्रश्त  किये  गये  है  कि  लोग
 बिना  टिकट  चलते  हैँ  जिस #  लिये  सरकार

 कुछ  नद्ठी  करती  ।  अगर  यह  बिल  आज  पाया

 है  तो  हम  इसका  विरोध  करत ेहै  -  यह  विचार-
 णीय  है  कि  हम  इस  किस्म  की  बात  क्यों  करते
 हैँ  ।  यहां  पर  कहा  गया  है  कि  पहले  हम  को
 लोगों  को  लेक्चर  देना  चाहिये  ताकि  उनमें
 यह  भावना  उत्पन्न  हो  कि  मुफ्त  में  तहीं  चलना
 चाहिये  ।  पर  मेरे  लयाल  में  मनुष्य  की  प्रवृत्ति
 कुछ  एसी  है  कि  यह  नीचे  की  तरफ  सुगमता  से
 जाता  है  भौर  उसके  लिये  ऊपर  चलना  कठित
 होता  है।  झगर  वह  यह  देखता  है  कि  ओ  पाच
 रुपया  मुझे  खर्च  करना  पड़ेगा  बहू  बच  सकता  है
 तो  बहू  उसे  बचाने  की  तरफ  भ्रासानी  से
 चला  जाता  है  बनिस्वत  यह  सोचने  के  कि
 अगर  में  यह  प्राच  रुपया  खर्च  कर  दू  भा  तो

 इससे  देश  की  सेवा  होगी  पौर  मेरी  प्रात्मा  का
 भी  हित  होगा  1  इसलिये  मे  यह  समझता  हूं  कि
 माननीय  मंत्री  महोदय  जो  यह  बिल  लाये  है
 यहूं  बहुत  जरूरी  था  !
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 [ot  पद्म  देव]
 इसके  साथ  ही  भ्रध्यक्ष  महोदय  ने  एक

 सुझाव  दिया  था  |  अगर  उस  विंधय  का  इस
 वक्त  कोई  संशोधन  लाता  सम्भव  न  हो  तो
 भायन्दा  मंत्री  महोदय  ऐसा  संशोधन  लाने  पर
 विचार  करेंगे  |

 यहा  पर  एक  महोदय  ने  कहा  कि  कमी-
 कमी  लोग  बेबसी  मे  बिना  टिकट  चलते  है  ।
 में  कहता  हूं  कि  जब  पग्रादमी  श्पने  घर  से
 चलता  है  तो  वह  सोच  कर  ही  चलता  है  ।
 वहू  पागल  तो  नही  है  कि  बिना  सोचे  ही  चल  दे
 झौर  जब  बहू  चलने  के  इरादे  से  श्राता  है  तो
 उसको  यह  भी  मालूम  होता  है  कि  मेरा  इतना
 पैसा  लगेगा  |  यह  कहू  देना  कि  उनको  इसका
 पता  नहीं  रहता  बहू  गलत  बात  होगी  ।  मे
 समझता  हू  कि  अगर  शासन  के  प्रन्दर  पअनु-
 हासन  के  लिये  प्यार  नहीं  है  तो  बहू  शासन
 कभी  चल  नहीं  सकता  |  आज  हम  देखते  हूं
 कि  देश  में  लोग  नाराज  इस  बात  पर  नही  होते
 है  कि  फला  व्यक्तित  अ्रष्टाचारी  है,  बल्कि  आज
 झगड़ा  यह  है  कि  दूसरा  झादमी  मुझ  से  भ्रष्टा-
 चार  करके  कसे  आगे  बढ़  गया  ।  इसलिये  मे
 मंत्री  महोदय  को  बधाई  देता  हू  कि  बहू  यह
 विधेयक  लाये  ।  लेकिन  में  एक  बात  सुझाव  के
 तौर  पर  जरूर  कह  देना  चाहता  हु  ।  वह  यह  कि
 इस  सदन  में  बहुत  कानून  बनते  है  q  कानून
 बनने  के  बाद  एक  मशीनरी  बनती  है  उसको
 कार्यान्वित  करने  के  लिये  शौर  जब  उस  के

 अनुसार  काम  शुरू  होता  है  तो  कभी-कमी
 ऐसा  मालूम  होता  है  कि  भ्रष्टाचार  का  एक
 और  झड्डा  हम  ने  खड़ा  कर  दिया  है।  तो  जब
 यह  कानून  लागू  होगा  तो  इसके  लिये  भी  एक
 मशीनरी  बनेगी  1  सदन  में  भी  यह  विचार
 व्यक्त  किया  गया  है  कि  कानून  तो  सख्त  से  सख्त

 हो  लेकित  जो  कानून  को  चलाने  वले  है  उन
 पर  भी  कोई  नियत्रण  होना  चाहिये  ताकि  वे
 अन्यथा  आचरण  न  करे  1  आज  देह  के  प्न्दर
 जो  लोगों  मे  रोष  है  यह  इसी  कारण  है  कि  जो
 लेत  के  रखवाले  हे  वही  खुद  खेत  को  बरबाद

 कर  रहे  है  ।  ऐसी  भ्रवस्था  में  खेत  की  रक्षा  का
 प्रश्न  ही  उत्पन्न  नहीं  होता  ।

 इन  दाब्दों  के  साथ  में  माननीय  मंत्री

 महोदय  को  बधाई  देता  हूं  भौर  इस  विधेयक
 का  स्वागत  करता  हूं  ।

 Mr.  Deputy-Speaker:  The  hon.
 Minister

 I  will  give  time  to  Shri  M.  C.  Jain,
 Shri  Banerjee  and  the  hon.  lady  Mem-
 ber  there  if  they  can  be  accommodated
 at  the  next  reading.

 Shri  Shahnawaz  Khan:  Mr  Deputy-
 Speaker,  Sir,  J  have  listened  with  very
 gieat  attention  and  respect  to  the  very
 forceful  speeches  of  hon.  Members  on
 this  subject  A  number  of  hon  Mem-
 beis  objected  to  the  fact  that  in  my
 opening  speech  I  had  not  brought  for-
 ward  any  statistics  and  figures  to
 justify  the  introduction  of  this  Bill.
 That  was  because  ]  was  aware  of  the
 feeling  of  the  House  and  the  very
 great  concern  which  the  House  had
 expressed  from  time  to  time  on  the
 questions  of  ticketless  travelling,  alarm
 chain  pullings  and  assault  on  railway
 employees  I  was  fully  aware  of  the
 tumpel  and  mood  of  the  House  That
 was  why  I  did  not  bring  forward  very
 elaboiate  statistics,  I  thought  that  was
 not  necessary  But,  nevertheless,  since
 this  question  has  been  raised,  I  should
 like  to  place  some  facts  before  the
 House.

 First  of  all,  regarding  the  number  of
 Passengers  detected  travelling  without
 tickets  and  the  amount  of  fares  and
 excess  charges  realised  These  are
 very  revealing  figures  In  the  year
 1956-57,  the  number  of  persons  detect-
 ed  travelling  without  tickets  was
 73,53,340  and  the  amount  of  fare  and
 excess  charges  realised  amounted  to
 Rs  +1,58,00,000  and  odd.  In  the  year
 ‘1957-58,

 Shri  T.  B.  Vittal  Rao:  Sir,  it  would
 be  better  if  the  hon.  Minister  gives
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 the  total  number  of  passengers  carried
 and  the  total  passenger  fares  realised
 so  that  we  can  have  a  correct  idea
 whether  it  is  excessive  or  not

 Shri  Shahnawaz  Khan:  In  the  year
 ‘1957-58,  the  number  of  persons  detect-
 ed  without  tickets  was  62,789,000  and  odd,
 and  the  amount  realised  is  Rs  1,42,00,000
 and  odd  In  the  year  ‘1958-59,  up  to
 December,  the  provisional  figures  are
 61,32,571  and  Rs  1,34,85,810  These
 are  some  of  the  figures  which  show
 the  extent  of  ticketless  travel  that
 has  been  detected

 But,  that  is  not  the  whole  story

 Shri  T.  B,  Vittal  Rao:  The  undetect-
 ed  go  free

 Shri  Shahnawaz  Khan:  because
 there  are  still  a  large  number  of
 persons  who  escape  without  being
 detected  There  are  a  number  of
 schemes  for  trying  to  minimise  t.cket-
 Jess  travel  We  have  various  methods,
 ticket  collectors  at  the  gates,  TTE
 travelling  in  trams,  then,  we  hive
 special  batches  of  ticket  examuners
 travelling  on  trains  We  have  also
 the  Railway  Magistrates  All  these
 methods  have  been  put  into  operaticn
 In  order  to  check  the  efficient  work-
 ing  of  these  methods,  we  are  al.0
 having  a  few  Railway  Board  quads
 Certain  Central  squads  were  sent  to
 sample  check  on  some  railways  Some
 of  the  figures  that  they  brought
 back  were  revealing  We  can  surmise
 from  those  figures  that  the  estimuied
 annual  loss  to  the  railway  revenues
 is  somewhere  in  the  neighbourhood
 of  Rs  §  crores  It  may  even  be  a
 little  more  These  figures  amply
 justify  the  introduction  of  a  Bull  which
 would  to  some  extent  muimmuise  the
 evil  of  ticketless  travel

 A  number  of  hon  Members  have
 drawn  our  attention  to  the  vatious
 aspects  of  ticketless  travel  and  to  the
 responsibility  where  it  rests  T  eam

 quite  aware  of  the  fact  that  this  evil
 of  ticketless  travelling  is  to  sone
 extent  due  to  some  people  conniving
 at  that  and  we  are  taking  strong  and
 deterrent  action  against  the  employees
 who  are  encouraging  this  sort  of  evil

 But  there  is  the  other  side  of  the
 picture  We  have  some  honest  em-
 ployees  (Interruptions)

 Shri  Braj  Raj  Singh:  Only  some?

 Shri  Shahnawaz  Khan:  I  am  just
 giving  an  instance  An  honest  ticket
 collector  goes  and  tries  to  catch  a
 person  without  a  ticket  He  is
 assaulted  by  five  or  six  persons  On
 some  occasion,  the  sympathy  of  tic
 public  is  not  with  the  railway  em-
 ployee  but  with  the  persons  who  mn-
 dulge  in  these  unlawful  acts  of  pull-
 ing  alarm  chains  or  ticketless  travel-
 lers  The  House  is  aware  that  thew
 was  a  serious  incident  recently  vlere
 the  railway  magistrate  was  almost
 confined  to  his  compartment  A  stu
 dent  was  sitting  m  the  first-class  with

 a  third-class  ticket  He  was  appre-
 hended  and  was  asked  to  pay  the
 fine  Huge  crowds  collected  and  the
 police  parties  were  assaulted  The
 railway  magistrate  could  not  get  out
 until  the  additional  police  or  the
 State  police,  came  to  rescue  him
 Without  public  co-operation,  ab  will
 be  very  difficult  for  the  railway  ad-
 ministration  to  enforce  effectively
 these  new  rules  and  new  Acts  thai  we
 are  enacting  From  our  side  we  will
 try  and  see  that  our  employees  be-
 have  correctly  But  from  the  other
 side,  unless  we  get  proper  pubhe  co-
 operation  these  things  cannot  surrerd

 With  your  permission,  Sir,  I  would
 like  to  place  before  this  House  3  v-r-
 sion  I  have  heard  about  some  inci-
 dents  that  were  happening  im  our
 neighbouring  country  of  Pakistan  In
 Pakistan,  just  after  Partition  there
 was  wholesale  ticketless  travel  They
 were  just  sitting  in  the  trains  and
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 going  The  railway  employees  were
 just  frightened  to  ask  anybody  to
 show  his  ticket,  At  that  time,  the
 Governor-General  of  Pakistan,  Mr
 Jinnah  issued  an  appeal  to  the  pecple
 of  Pakistan  saying  that  if  this  state
 of  affairs  continued  ang  people  tiavel-
 led  without  ticket,  the  economy  of
 Pakistan  would  collapse  I  was  ted
 that  it  had  an  immediate  effect  ond
 that  when  people  realise  their  7९8०
 Ponsibility  they  set  things  ~ight
 People  themselves  m  the  compartment
 would  ask  the  others  to  show  their
 tickets  and  they  helped  to  catch  peo-
 ple  travelling  without  tickets  and
 took  them  to  the  station  masters

 Shri  Braj  Raj  Singh:  Is  there  no-
 body  in  this  Government  whose  appeal
 could  have  the  same  effect  in  this
 country?

 Shri  Shahnawaz  Khan:  ]  hope  that
 in  creating  this  sort  of  an  atmosphere
 we  shall  have  the  co-operation  of  tne
 Members  of  Parliament  and  also  otber
 leader;  who  are  the  chosen  represen-
 tatives  of  the  people  (Interruptions).

 A  reference  has  been  made  to  the
 prevailing  ticketless  travel  by  the
 student  community  We  have  from
 our  side  tried  to  enlist  the  support  of
 the  educational  institutions  and  the
 universities  In  some  places,  the  re-
 sults  have  been  encouraging  but  stil]
 a  lot  more  hag  to  be  done  and  |  hope
 that  the  educational  institutions  will
 come  forward  and  extend  their  co-
 operation

 Hon  Members  have  quoted  instan-
 ces  where  they  have  tried  to  show  that
 the  honest  rmlway  employees  who
 were  trying  to  tackle  these  evils  were
 not  being  given  proper  support  by  the
 Railway  Administration  It  is  not  so
 The  Railway  Administration  has  ins-
 tructions  to  extend  full  protection  to
 such  employees  We  have  been  giv-

 (Amendment)  Bilt  7

 ing  pnizes  to  persons  who  have  per-
 formed  their  duties  well  We  are
 giving  awards  and  other  forms  of  en-
 couragements  I  am  glad  to  say  that
 there  have  been  instances  where  our
 employees  inspite  of  odds  against
 them  have  stood  up  and  performed
 ther  duties  very  well  You  are  no
 doubt  aware  of  an  incident  that  took
 place  in  Gaya  not  so  very  long  ago
 There  was  a  marriage  party,  consist-
 ing  of  about  40  persons  They  arrived
 at  the  station  and  when  they  were
 asked  to  hand  over  their  tickets,  the
 leading  person  said  that  the  man  at
 the  back  had  them  Then,  one  of
 them  went  out  and  purchased  plat-
 form  tickets  and  started  distributmg
 them  to  the  members  of  the  wedding
 party  The  railway  employee  object~-
 ed  Then  the  railway  staff  were
 attacked  by  the  wedding  party  Of
 course,  the  staff  tried  to  defend  them-
 selves  and  managed  to  arrest  three
 or  four  of  them  It  happened  at  Gaya

 Shri  Fereze  Gandhi  (Rai  Bareli)
 What  happened  at  the  starting  station?
 When  the  marriage  party  started,  no-
 body  checked  the  tickets?

 An  Hon.  Member:  What  happened
 to  the  marriage?

 Mr,  Deputy-Speaker.  They  might
 have  got  into  the  train  in  some  jungle
 perhaps  where  the  chain  might  have
 been  pulled!

 Shri  Shahnawaz  Khan:  It  might
 have  been  a  small  wayside  station

 Shri  Jagjivan  Ram:  They  might
 have  the  platform  tickets  there  also
 (Interruptions)

 Mr.  Deputy-Speaker:  The  Minister
 has  not  asked  for  co-operation  in
 speech-making!
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 Shri  Shaknawaz  Khan:  In  this  case,
 we  have  duly  recognized  the  high
 sense  of  duty  of  the  ticket-checking
 staff  Another  incident  happened  not
 so  very  long  ago  in  Punjab,  in  Sirhind
 There,  when  the  ticket  collector  asked
 the  ticketless  traveller  to  show  him
 the  ticket—the  latter  did  not  have
 any—the  traveller  asked  what  the
 ticket  collector  will  do  7  he  did  not
 have  his  ticket  The  ticket  collector
 replied  that  he  would  hand  him  over
 to  the  police  The  traveller  promptly
 drew  out  a  dagger  and  stabbed  the
 railway  employee  and  the  employee
 died

 Shri  Tangamani*  You  were  refer-
 mng  to  some  rewards  Have  you  done
 the  same  thing  to  the  Assistant  Station
 Master  who  was  assaulted  at  Kodam-
 bakkam?  Not  long  ago  he  was  stab-
 bed  there  by  the  pick-pockets  Have
 you  awarded  him  the  same  merit?

 Shri  Shahnawaz  Khan:  I  am  just
 trying  to  show  that  the  railway  em-
 ployees,  in  spite  of  not  recerving  such
 great  public  co-operation,  have  stood
 up  and  done  their  duty  very  well

 Shri  Sinhasan  Singh  May  I  know
 what  has  happened  to  the  dependants
 of  the  employees  killed  on  duty,  as  m
 Sirhind  where  the  employee  was
 stabbed?  Are  the  survivors  given
 any  compensation?

 Mr,  Deputy-Speaker  That  can  be
 found  out  in  the  general  discussion

 Shri  Shahnawaz  Khan:  The  case  5
 being  looked  into  But  wherever
 there  are  dependants,  such  as  sons,
 they  are  given  jobs  or  other  similar
 encouragement

 Shri  Jaipal  Singh:  Is  thcre  any  com-
 pensation  paid?

 Shri  Shahnawaz  Khan:  Yes,  for  the
 survivors  of  the  employees  who  are
 killed  on  duty,  full  compensation  is
 given  Over  and  above  that,  certain
 rewards  are  also  given  For  relations
 like  sons,  jobs  are  given  in  the  rail-
 ways,  in  such  cases  This  much  I  have

 said  in  relation  to  ticketless  travel
 and  the  steps  that  we  are  taking

 Shri  Rajendra  Singh:  The  case  he
 has  cited  is  mot  a  case  of  tcketless
 travelling  It  iw  a  case  of  goondas
 and  dacoits

 Mr.  Depnty-Speaker:  ‘“Ticketless
 travellers”  includes  that  class  also’

 Shri  Feroze  Gandhi:  That  is  a  State
 subject!

 Shri  Shahnawaz  Khan:  Before  I
 step  on  to  the  next  subject,  I  think  it
 would  be  unfair  for  me  not  to  men-
 tion  another  category  of  ticketless
 travellers  There  have  been  cases  of
 that  sort  JI  am  told  almost  every
 month  that  the  Railway  Munster  35
 leceiving  money  orders  from  persons
 who  were  forced  to  travel  without
 tickets  On  reaching  their  homes,  they
 realize  their  mistakes  and  they  send
 MOs  to  the  Railway  Minister

 Shri  Vajpayee:  What  is  the  total
 amount  so  far  received?

 Shri  Jagjivan  Ram  It  might  not  be
 a  very  substantial  amount,  but  it  is  a
 very  healthy  sign  m  the  country  when
 persons  who  travelled  five  or  six  years
 ago  without  tickets  realize  their  fail-
 ings  and  send  cheques  or  money  orders
 to  me

 Shri  Tangamani-  That  5  absolute
 honesty

 Mr  Deputy-Speaker  Does  the  hon
 Minister  think  that  i  those  checks  and
 detections  are  removed,  then  that
 number  might  increase’

 पंडित  ब्रज  नारायण  ह... 2  तो  धर्म
 प्रचार  का  प्रभाव  नज़र  बाने  लग  गया  है|

 श्री  जगजीबम  राम  लेकिन  जहा  आपने
 किया,  वहा  यह  नज़र  नहीं  भ्राया  है  ।

 पंडित  ब्रजनारायण  “ब्रजेश”  आपके
 कर्मचारी  कर  रहे  है,  हम  क्या  कर  सकते  हैं  t
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 Mr  Deputy-Speaker:  Order,  order
 Let  us  proceed.  We  are  far  behind
 the  schedule.

 Shri  Shahnawaz  Khan:  Some  hon
 Members  suggested  the  remedy,  of  the
 railways  taking  up  social  education  It
 is  a  big  job,  but  we  are  not  unaware
 of  the  importance  of  this  job
 Certain  films  have  already  been
 made  on  the  evils  of  damaging
 railway  property  and  also  the  evils
 of  ticketless  travelling  and  pulling  the
 alarm  chains  unnecessarily  In  fact,
 we  are  already  domg  things  which
 have  been  suggested  by  my  hon  friend
 Shri  D  C  Sharma

 About  the  alarm  chain  pulling,  I
 have  some  figures  with  me  now  The

 fiouse  may  be  aware  or  tre  mom
 of  cases  of  alarm-chain  pulling  in  956
 It  was  41,846  In  1957,  there  were
 46,453  cases  In  958—January  to
 October—there  were  44,745  cases  In
 spite  of  all  the  precautions  taken,  there
 35  Bn  Increase  In  the  number  of  cases
 of  alarm-cham  pulling

 Shri  Supakar  (Sambalpur)  May  I
 know,  if  all  the  trams  had  chains,  the
 number  of  such  incidents  that  would
 have  occurred?

 Shri  Shahnawaz  Khan:  It  is  very
 difficult  to  say,  but,  as  the  hon  Mem-
 ber  knows,  in  sections  which  are  very
 badly  affected,  we  have  blanked  the
 alarm-chain  pulling  apparatus  I  have
 not  got  the  exact  number  of  prosecu-
 tions  here  But  I  could  give  the
 figures  of  cases  in  which  the  use  of
 alarm-chain  was  Justified  That  figure
 is,  however,  small

 Then,  my  friend  Shr  MNaushir
 Bharucha  referred  to  unauthorized
 hawking

 Shri  M  L.  Dwivedi:  And  beggars
 also

 Shri  Shahnawaz  Khan:  Yes  These
 unauthorized  hawkings  and  vending
 have  become  a  real  nuisance  This
 nuisance  has  increased  after  the  par-
 tition  and  it  Bs  particularly  bad  in
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 West  Bengal  and  in  areas  round
 bout  Bombay  We  have  been  trying
 ty  suppress  this  evil,  but  I  should
 admit  that  we  have  not  been  very
 Successful,  because  of  lack  of  power.
 That  is  why  we  have  brought  forward
 this  Bill  We  hope  that  the  enactment
 ©f  this  Bill  would  help  us  to  deal  with
 them  more  effectively.

 76  hrs.

 Shri  M.  L.  Dwivedi:  What  about
 Sub-standard  vending  by  licensed
 Vendors  of  eatables?

 Mr.  Deputy-Speaker:  That  is  not  the
 Subject-matter  of  this  Bull

 Shri  Shahnawaz  Khan:  That  is  a
 Subject  which  the  fon  Member  can
 bring  forward  during  the  general
 debate  We  have  been  apprehending

 vese  unauthorised  hawkers  and  ven-
 dors  whenever  we  could  catch  hold  of
 them  The  rea)  difficulty  is  there  are
 5५  many  of  them  and  the  ticket  check-
 Mg  staff  are  so  few  that  it  1s,  difficult
 for  them  to  apprehend  all  the  un-
 authorised  hawkers  But  stil]  a  num-
 ber  of  them  have  been  apprehended
 During  the  three  quarters  of  ‘1957,  the
 fizures  are  6,429,  5,966  and  7,303  res-
 Péctively  So,  we  have  not  just  been
 Winking  at  that  evil  We  have  been
 trying  to  fight  it  and  we  hope  that  we
 Shall  be  able  to  fight  it  more  effectiv-
 cly  after  we  are  armed  with  some  en-
 hanced  powers

 Mr  Deputy-Speaker:  Is  that  all?
 Shri  Jagjivan  Ram:  He  has  covered

 all  the  pomts
 Mr.  Deputy-Speaker:  The  question 15

 “That  the  Bull  further  to  amend
 the  Indian  Railways  Act,  890  be
 taken  into  consideration”.

 The  motion  was  adopted
 Ciause  2  (Amendment  of  section  40)

 Shri  Tangamani:  I  want  to  make  a
 few  observations  on  clause  2  I  sub-
 hit  that  clause  2  is  not  at  all  relevant
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 ao  Tar  as  this  particular  amending  Bull
 as  concerned  They  want  to  substitute
 the  word  “Chairman”  for  the  word
 “Prezident”  जा  section  40

 I]  have  got  a  copy  of  the  original
 Act  modified  up  to  Ist  May,  957  and
 section  34  of  the  Act  which  deals
 with  the  constitution  of  the  tribunl
 says.

 “There  shall  be  a  Tribunal  called
 the  Railway  Rates  Tribunal  for
 the  purpose  of  discharging  the
 functions  heremafter  specified  m
 this  Chapter

 (2)  The  Tribunal  shall  consist
 ot  a  President  and  two  other  mem-
 bers  appointed  by  the  Central
 Government  and  they  shall  hold
 office  for  such  periods  and  on  such
 terms  and  conditions  as  the  Cen-
 tra]  Government  may,  by  gencral
 order,  prescribe”

 Section  40  deals  with  the  powers  of
 the  Tribunal  It  says

 “The  Tribunal  shall  have  the
 powers  of  a  Civil  Court  under  the
 Code  of  Civil  Procedure,  for  the
 purpose  of  taking  evidence  on  oath
 enforcing  the  attendance  of  wit-
 nesses,  compelling  the  discovery
 and  production  of  documents  and
 issuing  commissions  for  the  pur-
 pose  of  examination  of  witnesses
 and  shall  be  deemed  to  be  a  Civil
 Court  for  all  the  purposes  of
 section  95  and  Chapter  XXXV  of
 the  Code  of  Criminal  Procedure,
 and  any  reference  to  the  presiding
 officer  of  a  Court  shall  be  deemed
 to  include  a  reference  to  the
 President  of  the  Tribunal”

 Here  the  word  “President”  is  sought
 to  be  amended,  whereas  in  section  34
 dealing  with  the  composition  of  the
 ‘Tribunal  the  word  “President”  re-
 mains

 Myr,  Deputy-Speaker:  Perhaps  the
 hon  Minister  has  seen  the  force  of
 it  The  hon  Member  is  right  that
 ‘both  sections  34  and  40  must  be
 amended
 323  LSD—8&

 MAGHA  28,  3880  (SAKA)  (Amendment)  Bull  768

 Shri  Shahnawaz  Khan:  Section  34
 was  amended  in  October,  957

 Mr.  Deputy-Speaker:  That  is  all
 right  The  question  is

 “That  clause  2  stand  part  of  the
 Bill”

 The  motion  was  adopted

 Clause  2  was  added  to  the  ‘Bul
 Clause  3  (Amendment  of  section  68)

 Shri  Tangamani  |  beg  to  move

 Page  ]  line  13,  add  at  the  end~
 and  afte:  the  words  ‘to  be

 travelled  the  words  ‘or  grant  a
 receipt  after  recciving  from  the
 passenger:  the  fare  payable  for
 distance  to  be  tiavelied’  shall  be
 added  '

 Section  08  says
 *()  No  person  shall  without

 the  permission  of  a  railway  ser-
 vant  enter  or  remam  in  any  cal-
 liage  on  a  railway  for  the  purpose
 of  travelling  therein  as  a  passenger
 unless  he  has  with  him  a  proper
 pass  or  ticket

 (2)  A  railway  servant  when
 granting  the  permission  referred
 to  in  sub-section  a  shall  ordi-
 narily  if  empowered  in  this  be-
 halt  by  the  railway  तात 1518-.
 tion,  grant  to  the  passenger  a
 certificate  that  the  passenger  has
 been  peimitted  to  travel  in  such
 carnage  upon  condition  that  he
 subsequently  pays  the  fare  payable
 for  the  distance  to  be  travelled”

 It  s  now  just  recast  by  adding  a
 few  words  to  sub-section  (l)—by
 bringing  on  to  sub-section  ay  what
 38  appearing  in  sub-section  (ay  Sup-
 pose  there  is  a  bona  fide  traveller  and
 probably  due  to  circumstances  beyond
 his  control,  he  was  not  able  to  get  the
 ticket  in  time  In  such  cases,  the
 present  practice  is,  no  such  certificate
 8  issued  by  any  railway  employee
 My  amendment  seeks  to  legalise  what
 is  in  practice  today  If  the  tram  is
 about  to  leave  and  if  he  reports  to
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 (Shr  Tangaman:)
 the  guard  concerned,  this  particular
 Passenger  is  put  in  touch  with  the
 ticket  examiner  who  collects  the
 money  when  the  train  ig  m  motion
 and  a  receipt  is  issued  The  ticket
 examiner  does  not  issue  any  certificate
 If  the  hon  Munster  tells  me  that  such
 certificates  are  issued  for  passengers
 and  subsequently  a  receipt  is  issued,  I
 will  not  press  my  amendment

 Shri  Shahnawaz  Khan  The  guard
 is  authory;ed  to  issue  the  certificate
 and  he  does  issue  it

 Mr  Deputy-Speaker.  So  that  is
 there  The  amendment  is  not  pressed

 The  question  is

 “That  clause  3  stand  part  of  the
 Bill”

 The  motion  was  adopted

 Clause  3  was  added  to  the  Bull

 Clause  4  (Amendment  of  section  08)
 Shri  Naushir  Bharucha  I  do  not

 desire  to  make  a  speech,  I  will  only
 move  my  amendment  No  4,  which  75
 in  connection  with  pulling  of  chains

 I  beg  to  move

 Page  ,—
 for  clause  4,  substitute—

 ‘4  Amendment  of  section  08  —Sec-
 tion  08  of  the  principal  Act  shall  be
 renumbered  as  sub-section  q@  of  that
 section  and  after  sub-section  (I)  as
 so  renumbered,  the  following  sub
 section  shall  be  added  namely

 “(2)  Where  it  is  proved  that
 such  use  or  interference  was  for
 the  purpose  of  wilfully  obstructing
 the  course  of  a  train  or  rolling
 stock  or  intentional  obstruction  to
 normal]  functioning  of  railway  ad-
 ministration  such  person  shall  be
 punished  with  imprisonment  for  a
 term  which  may  extend  to  three
 months  or  with  fine  which  may
 extend  to  two  hundred  and  fifty
 rupees  or  with  both“

 FEBRUARY  13,  959  (Amendment)  Bit  12

 Shri  Tangamani:  I  beg  to  move

 Page  l,  line  4,—
 after  “principal  Act,”  msert—
 ‘after  the  word  “train”  the  words

 “like  alarm  chain-pulling”  shall  be
 inserted  and'—

 If  you  look  into  the  original  section
 it  reads  as  follows

 “If  a  passenger,  without  reason-
 able  and  sufficient  cause,  makes
 use  of  or  interferes  with  any
 means  provided  by  a  railway  ad-
 ministration  for  communication
 between  passengers  and  the  railway
 servants  in  charge  of  a  train,  he
 shall  be  punished  with  fine  which
 may  extend  to  fifty  rupees”

 Now  by  implication  they  want  to
 say  that  alarm  chain  5  also  one  of  the
 means  of  communication  This
 amendment  ts  very  specific  We  must
 remember  that  the  original  Act  was
 passed  in  890  It  is  a  very  old  Act
 Subsequently,  the  question  of  alarm
 chain  has  com  to  stay  Apart  from
 the  alarm  chain  there  may  be  other
 means  also  by  which  I  can  communi-
 cate  with  the  railway  employees  but
 to  include  “alarm  chain”  will  be  wm
 consonance  with  the  qgpmt  of  the
 amending  Bill

 Mr  Deputy  Speaker  Has  he  any
 doubt  that  the  means  of  communica-
 tion  will  not  include  the  alarm  chain*

 Shri  Tangamani  Why  not  make  it
 more  specific?

 Mr  Deputy-Speaker  Is  there  any
 doubt?  If  the  hon  Member  has  got
 any  doubt  that  it  does  not  include,  he
 might  make  it  clear  But  if  there  are
 no  doubts  and  the  phrase  5  sufficient
 enough  to  include  that  as  well,  why
 should  we  interfere  with  it?

 Shri  Tangamani.  But  there  may  be
 other  means  of  communication  If  we
 really  want  only  to  penalise  those
 people  who  resort  to  alarm  chain  pul-
 ling,  we  must  make  it  specific
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 of  Riis. fl  सिंह  :  उपाध्यक्ष  महोदय,
 मेँ  प्रापकी  इजाजत  से  मंत्री  महोदय  से  केवल

 यह  पूछना  चाहता  हूं  कि  यह  जजीर  छीचने  के
 जो  सही  मामले  थे  उनमे  से  कितनों  में  मुकहमा
 चलाया  गया  और  प्राप  इन  घटनाओं  को  ४वल
 war  बढ़ा  देते  से  कैसे  रोक  सकते  हे  जब  कि

 इस  किस्म  के  भ्रपराणियों  पर  मुकइमे  नही
 चलाये  गये  हे  ?

 भी  शाहनवाज  ां  *
 मुकदमे  तो  काफी

 चलाये  गये  है  जेकित  बदकिस्मती  से  जो  उस
 सम्बन्ध  में  फिगसे  और  प्राकड  हे,  वे  मेरे  पास

 मौजूद  नहीं  हूँ  लेकित  मुकहमे  काफी  चलाये
 गये  है  ,

 Shri  Shahnawaz  Khan:  I  am  sorry,
 l  am  unable  to  accept  the  amendment
 of  my  hon  friend,  Shri  Bharucha  The
 proposal  in  the  Bill  is  that  when  a
 person  without  reasonable  or  sufficient
 cause  uses  the  alarm  chain  apparatus
 he  shall  be  punished  with  imprison-
 ment  up  to  three  months  or  with  a
 fine  of  Rs  250  The  amendment  of
 my  hon  frend  places  the  onus  of
 proof  on  the  railways  The  onus  must
 necessarily  rest  on  the  person  who
 pulls  it  He  has  to  prove  that  he  has
 pulled  it  for  a  proper  reason

 Mr  Deputy-Speaker:  I  will  now
 put  them  to  the  vote  The  question
 is,

 Page  1

 jor  clause  4,  substitute—

 ‘4  Amendment  of  section  08
 Section  08  of  the  principal  Act
 shal]  be  renumbered  as  sub-section
 qa)  of  that  section  and  after  sub-
 section  (l)  as  so  renumbered,  the
 following  sub-section  shall  be
 added,  namely

 (2)  Where  it  is  proved  that
 such  use  or  interference  was  for
 the  purpose  of  wilfully  obstructing
 the  course  of  a  train  or  rolling
 stock,  or  intentional  obstruction  to
 normal  functiomng  of  railway
 administration,  such  person  shall
 be  punished  with  imprisonment  for

 a  term  which  may  extend  to  three
 months  or  with  fine  which  may
 extend  to  two  hundred  and  fifty
 rupees  or  with  both”

 The  motion  was  negatiwed.
 Mr,  Deputy-Speaker:  The  question

 is‘

 Page  ,  line  i4,—

 after  “principal  Act”,  msert—

 ‘after  the  word  “train”  the
 words  “hke  alarm  chain-pullmg”
 shall  be  inserted  and’

 The  motion  was  negatwed
 Mr.  Deputy-Speaker:  The  question

 75

 “That  clause  4  stand  part  of  the
 Bill”

 The  motion  was  adopted

 Clause  4  was  added  to  the  Bull.

 Clause  §.—  (Amendment  of  section
 209)

 Shri  Tangamani:  I  beg  to  move.

 Page  2,  line  l,—

 after  “principal  Act",  tsert-—
 ‘(a)  the  words  and  figures  “or

 thereon  under  section  63”  shal]  be
 omitted  and’

 Section  09  reads  as  follows”
 “If  a  passenger,  having  entered

 8  compartment  which  is  reserved
 by  a  railway  administration  for
 the  use  of  another  passenger,  or
 which  already  contains  the  max:-
 mum  number  of  passengers
 exhibited  therein  or  thereon  under
 section  63,  refuses  to  leave  at  when
 required  to  do  so  by  any  railway
 servant,  he  shall  be  punished  with
 fine  which  may  extend  to  twenty
 rupees”

 I  will  now  read  section  63.

 “Every  rallway  admunistration
 shall  fix,  subject  to  the  approval
 of  the  Central  Government,  the
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 [Shri  Tangamani]
 maximum  number  of  passengers
 which  may  be  carried  in  each
 compartment  of  every  description
 of  carriage,  and  shall  exhibit  the
 number  so  fixed  in  a  conspicuous
 manner  inside  or  outside  each
 compartment,  in  English  or  in  one
 or  more  of  the  vernacular  langu-
 ages  m  common  use  in  the  terri-
 tory  traversed  by  the  railway,  or
 both  का  Enghsh  and  m  one  or  more
 of  such  vernacular  languages  as
 the  Central  Government,  after
 consultation  with  the  railway  ad-
 ministration,  may  determine"

 These  are  all  right  on  paper  But
 today  when  we  are  not  having  enough
 accommodation  m  compartments  and
 when  we  arc  not  having  enough
 tiams,  to  put  such  a  thing  in  the  penal
 clause,  I  am  afraid,  4  very  un-
 desirable  as  it  can  never  bt  enforced
 I  would  like  to  know  from  the  hon
 Minister  whether  he  will  prevent  any
 passenger  from  getting  into  the  com
 Partment  which  is  full  Suppose  the
 capacity  is  73  and  when  :t  7  full  &
 passenger  wants  ‘7  get  in  If  the
 Passenger  gets  m  inspite  of  the  pro-
 test  by  the  railway  employee  will  you
 make  it  penal?  Then  it  will  be  really
 Utopian  If  vou  amend  it  in  some
 other  way,  I  have  no  objection

 I  am  now  pressing  this  amendment
 because  otherwise  the  entire  purpose of  the  amending  ‘Bil  will  be  lost  The
 Purpose  he  that  we  want  to  arm  the
 railway  employees  with  more  powers,
 we  want  to  prevent  ticketless  travel,
 We  want  to  prevent  unauthorised  oc
 cupation  and  beggars  coming  m  80
 far  so  good  But  when  we  say  that
 when  an  unreserved  compartment  is
 full  and  of  a  passenger  tries  to  get into  the  compartment  mspite  of  the
 protest  of  the  railway  official  he  will
 come  under  the  mischief  of  the  penal
 Provision  it  will  be  rather  absurd
 That  is  why  I  have  brought  in  mv
 amendment

 Shri  Shahnawat  Khan.  The  amend-
 ment  does  not  serve  any  useful  pur-

 FEBRUARY  12,  959  (Amendment)  Bill  974

 pose  In  fact  the  present  section  us
 more  satisfactorily  worded.

 Mr  Deputy-Speaker:  I  appreciate
 the  difficulty  of  the  hon.  Member  I
 have  also  felt  the  same  difficulty
 about  the  words  “or  which  already
 contains  the  maximum  number  of
 passengers  exhibited  therem  of  there-
 on  under  section  63”  Suppose  it  is
 allowed  as  it  is  and  the  maximurmn
 number  3s  exceeded  If  a  compart~
 ment  is  meant  for  l00  and  one  more
 person  tries  to  get  in  What  would
 you  do?  Would  he  be  shut  out?  Are
 you  going  to  make  it  also  penal?

 Shri  Shree  Narayan  Das:  In  wew
 of  the  over-crowding  in  trains  it  35
 absurd  to  do  thai

 Mr.  Deputy-Speaker:  When  we
 cannot  remove  overcrowding,  when
 we  cannot  provide  seats  for  them,
 when  we  know  that  the  maximum
 number  that  we  have  fixed  cannot  be
 enforced  how  can  we  reconcile  this
 provision?

 Shi  Dasappa:  I  think  it  is  better
 that  the  whole  clause  is  omitted

 Mr  Deputy-Speaker:  I  will  hold  :t
 over,  and  the  hon  Munster  might
 think  over  it

 Shri  Jagjivan  Ram:  I  will  =  th  nk
 over  that  It  1g  the  existing  provision
 We  have  not  made  any  amendment  to
 that  The  only  amendment  that  we
 have  made  78  about  reserved  seats
 and  reserved  berths

 Mr.  Deputy-Speaker:  So,  will  it  not
 come  into  the  penal  clause?

 Shri  Jagjivan  Ram:  It  i;  already
 there

 Mr.  Deputy-Speaker  It  would  ७९
 an  anomaly

 Shri  Jagjivan  Ram  It  has  been  al-
 ready  there  We  have  not  amended
 that
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 Shri  Shree  Narayan  Das:  This  clause
 may  be  held  over  and  the  Government
 may  think  about  it  in  the  meantime

 Mr,  Deputy-Speaker:  The  hon.
 Minster  says  that  there  35  no  amend-
 ment  s0  far  as  this  provision  ७5  con-
 eerned  Therefore,  he  cannot  take  it
 up  just  now,  so  far  as  this  Bill  is  con-
 cerned,  though  everybody  is  agreed
 that  this  provision  should  be  looked
 into  and  it  cannot  be  allowed  to  re-
 main  when  we  know  that  there  5
 always  going  to  be  overcrowding  for
 some  years  to  come  If  that  clause
 remains  penal  it  looks  very  queer  It
 ought  to  be  considered  by  the  Mi  us-
 try  how  this  has  been  allowed  to
 remaim  so  far  and  no  attempt  has  been
 made  to  amend  it

 Shri  Rajendra  Singh:  An  explana-
 tion  should  be  added

 Mr.  Deputy-Speaker.  You  may  think
 about  it  for  some  tyme  =  J  will  hold  it
 over  and  pioceed  with  the  next  clause
 We  now  go  to  clause  6

 Clause  6.  (Amendment  of  section  i2)
 Shri  Tangamani-  |  beg  to  move

 Page  2—

 for  lines  29  to  32,  substitute, —

 “(LA)  The  excess  charge  refer-
 red  to  in  sub-section  (l)  shall  be
 fifty  naya  patse.”

 What  w  sought  to  be  done  here  25,
 a  bona  fide  traveller,  who  under  cer-
 tain  circumstances  was  not  able  to
 purchase  the  ticket,  as  soon  as  he  35
 apprehended  if  he  is  prepared  to
 pay  the  full  charges  he  is
 going  to  be  charged  double  the  fare
 or  50  naye  paise  whichever  8  greater;
 that  is,  :f  the  fare  25  Rs  10  he  will
 have  to  pay  Rs  20  My  amendment
 18,  when  we  are  able  to  collect  the
 full  fare  from  him  the  excess  punish-
 ment  should  be  only  to  the  extent
 of  50  naye  pause,  otherwise  it  becomes
 very  vindictive,  because  even  in  cases

 where  the  person  concerned  mformed
 the  officials  but  was  not  able  to  ge:  a
 certificate  it  will  authorise  the  ticket
 examiner  to  collect  double  the  fare.
 I  think  if  we  authorise  him  to  collect
 50  naye  paise  more  than  the  ordinary
 fare  it  will  meet  the  ends  of  justice,
 because  he  has  not  taken  pains  to  pur-
 chase  the  ticket

 Shri  Shahnawaz  Khan:  Section  443
 (3)  reads  “For  persons  who  travel
 without  proper  ticket  with  intent  to
 defraud”  I  would  like  the  hon  Mem-
 ber  to  notice  this  difference  The  pro-
 vision  ts  that  from  persons  who  travel
 without  proper  ticket  and  without  in-
 tent  to  defraud  the  Railway  Admini.
 stration  the  amount  to  be  collected  m
 addition  to  the  single  fare  is  an  excess
 charge  which  shall  be  a  sum  equiva-
 lent  to  the  amount  of  a  single  fare  or
 50  naye  paise  whichever  is  greater
 The  Bill  secks  to  make  provision  for
 the  collection  of  symilar  amounts  in
 the  case  of  passengers  who  travel
 without  proper  tickets  with  intent  to
 defraud  That  is  the  change  There-
 fore  I  am  unable  to  accept  the
 amendment

 Mr  Deputy-Speaker.  The  question
 6

 Page

 jor  lines  29  to  32,  substetute—

 “(IA)  The  excess  charge  refer-
 red  to  in  sub-section  qa)  shall  be
 fifty  naya  paise”

 The  motion  was  negatwed

 Mr,  Deputy-Speaker:  The  question
 3s"

 “That  clause  6  stand  part  of  the
 mill”

 The  motion  was  adopted

 Clause  6  was  added  to  the  Bill

 Clausea  7  to  9  were  added  to  the  Bill
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 Mr.  Deputy-Speaker:  Then  we  take
 up  clause  10.  Are  there  any  amend-
 ments?  No  amendments

 The  question  5°

 “That  clause  0  stand  part  of  the
 Bi”

 The  motion  was  adopted.

 Clause  0  was  added  to  the  Bull
 Clause  l—  (Amendment  of  sechon

 2l)

 Shri  Naushir  Bharucha:  Sir,  I  beg
 to  move:

 Page  3,—~

 for  clause  ll,  substrtute—

 he.  Amendment  of  section  121.  Sec-
 tion  42]  of  the  principal  Act  shall  be
 renumbered  as  sub-section  (l)  of  that
 section  and  after  sub-section  (I)  as
 so  renumered  the  following  sub-
 section  shall  be  “added,  namely:

 “(2)  If  such  wilful  obstruction
 Or  impeding  of  a  railway  servant
 is  accompanied  by  use  of  force,
 such  person  shall  be  punished
 with  imprisonment  which  may  ex-
 tend  to  six  months  or  with  fine
 which  may  extend  to  five  hundred
 rupees  or  with  both”’

 I  do  not  intend  to  make  a  speech
 Shri  Tangamani:  I  would  like  to

 make  a  few  observations  Only
 yesterday  m  reply  to  one  of  the  star-
 red  questions,  :e,  Question  No  121
 this  is  what  the  hon  Deputy  Minister
 said:

 “A  few  cases  of  assault  and  at-
 tempted  assault  on  engine  crew
 by  travelling  public  and  others
 have  taken  place  when  trains
 were  running  late  due  to  any
 reason  and  these  incidents  did
 cause  some  alarm  to  engine  driv-
 ers.  Efforts  are  being  made  to
 check  such  incidents  in  co-opera-
 tion  with  the  State  Police"

 This  particular  question  was  about
 the  frequent  manhandling  of  railway
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 staff  on  the  Sealdah  Division  (Eastern
 Railway)  by  passengers,  so  much  s0
 that  it  alarmed  the  engine  drivers  to
 seek  protection  and  shelter.  That  is
 the  sort  of  position  that  is  obtaining.

 What  I  would  like  to  mention  is
 that  it  is  also  linked  with  certain
 things  which  are  happening  So,  the
 question  of  late  running  of  trains  must
 be  gone  into  I  have  no  time  to  go
 into  that  but  the  Estimates  Committee
 have  gone  into  this  in  great  detail  and
 what  they  wanted  was  that  greater
 co-operation  from  the  public  and
 greater  co-operation  from  the  Mem-
 bers  of  Parliament  was  necessary  and
 that  certain  propaganda  has  got  to  be
 done  I  have  got  many  instances.  To
 this  point  so  many  hon  Members  have
 already  referred

 Mr,  Deputy-Speaker:  We  will  dis-
 cuss  it  again  at  the  time  of  general
 discussion  of  the  Railway  Budget.

 Shri  Tangamani:  We  have  brought
 to  the  notice  of  the  hon  Minster  also
 cases  of  honest  cmplovees  who  have
 been  manhandled  In  the  case  of  one
 employee,  which  I  have  referred  to
 the  hon  M  nister  also,  the  employee
 who  has  really  done  his  duty  has
 been  demotid  Such  cases  are  also
 there  So,  I  submit  that  although
 thi,  amending  clause  ]  arms  the
 Ministry  with  the  powers  required,  it
 has  to  be  read  along  with  the  amend-
 ment  which  my  hon  friend,  Shri
 Bharucha,  has  made  As_  Shri
 Bharucha  has  hmself  explamed  that
 is  the  intention

 Shri  Shahnawaz  Khan:  I  am  afraid
 I  cannot  accept  the  amendment  of  my
 hon  friend,  Shri  Bharucha  The  dis-
 tinction  between  ‘wilful  obstruction
 or  impeding  of  a  railway  servant’  and
 ‘wilful  obstruct.on  or  impeding  of  a
 railway  servant  accompanied  by  the
 use  of  force’  is  not  very  clear.  In
 any  case,  the  statute  provides  only
 for  the  maximum  punishment.  It  is
 up  to  the  court  to  decide  as  to  what
 the  mtention  of  the  person  was
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 Mr,  Deputy-Speaker:  T  will  put  the
 amendment  to  the  vote  of  the  House
 The  question  is:

 Page  3
 for  clause  l,  substitute—

 “ll  Amendment  of  sectton  2]
 Section  32]  of  the  principal  Act
 sball  be  renumbered  as  sub-
 section  qa)  of  that  section  and
 after  sub-section  qa)  as  80  re-
 numbered,  the  following  sub-
 section  shall  be  added,  namely

 “(2)  Tf  such  wilful  obstruction
 or  impeding  of  a  railway  servant

 is  accompanied  by  use  of  force,
 such  person  shall  be  punished
 with  imprisonment  which  may
 extend  to  six  months  or  with  fine
 which  may  extend  to  five  hundred
 rupees  or  with  both”’

 The  mot  on  was  negated,
 Mr,  Deputy-Speaker:  The  question

 is
 “That  clause  li  stand  part  of

 the  Bill”

 The  motwn  was  adopted.
 Clause  aby  was  added  to  the  Bull.
 Clause  32  was  added  to  the  Bill

 Clause  1  (Short  title)
 She:  Jagirvan  Ram:  Sir,  |  beg  to

 move

 Page  l,  line

 for  1958"  subst  tute  ‘959"
 Mr.  Deputy-Speaker:  The  question

 is

 Page  1  line  4,—
 Jor  'l958’  substitute  "1959"

 The  motion  was  adopted
 Mr.  Deputy-Speaker:  Clause  5  st:ll

 remains
 Shri  Jagjivan  Ram:  ]  was  going  to

 Pomt  out  to  section  02  of  the  Raal-
 ways  Act  which  is  corresponding  to
 09  =I  will  read  it  out

 “If  a  railway  servant  compels or  attempts  to  compel,  or  causes,

 any  passenger  to  enter  a  compart-
 ment  which  already  contains  the
 maximum  number  of  passengers
 exhubiied  therem  or  thereon  under
 section  63,  he  shal!  be  punished
 with  fine  which  may  extend  to
 twenty  rupees”

 I  think  that  both  of  them  have  con-
 tinued  in  the  Railways  Act  It  might
 be  useful  m  the  upper  classes  it  us
 not  in  the  third  class

 Mr,  Deputy-Speaker:  The  railway
 servant  may  not  compel  He  may
 stand  aside  and  the  passenger  might
 get  into  it  Perhaps  the  railway
 employee  can  escape  this  punishment
 But,  what  about  the  passenger?

 Shri  Jagyvan  Ram:  The  position  at
 present  is  this  If  it  is  by  connivance
 of  the  passengers  who  are  already  in
 the  compartment  and  the  passengers
 who  are  entering  the  compaitment,  no
 notice  has  been  taken  of  that  At
 Present,  we  should  presume  that  it  1s
 happening  like  that  It  will  create
 certain  difficulties  if  the  provision  does

 not  exist  in  the  case  of  upper  classes

 Mr,  Deputy-Speaker:  You  yoursclf
 happen  to  go  round  and  say  that  you
 Cannot  remove  overcrowding  and  the
 Public  should  not  expect  it  If  a
 Passenger  goes  and  forces  his  entry
 inside  and  others  obstruct,  what  would
 be  the  position?  Is  the  passenger  who
 is  trying  to  get  in  not  guilty  under
 section  7097

 Shri  Jagjivan  Ram:  According  to
 the  Act  he  is  I  say  that  at  present
 there  is  connivance  between  the
 Passengers  who  are  in  the  compart-
 ment  and  the  passengers  who  are
 coming

 Mr  Deputy-Speaker:  The  hon
 Railway  Mimiste.  cannot  reconcile
 both  the  postions  When  he  goes
 tound  and  says  that  he  cannot  remove
 overcrowding,  still  he  allows  this
 section  to  continue.  He  ought  to  do
 one  thing  All  night.  That  is  for  him.
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 should  he  be  punished?  There  is  no
 accommodation  in  the  first  class  else-
 where  Therefore  a  bona  fide  first
 class  passenger—he  possesses  a  ticket
 —enters  Suppose  the  other  pas-
 sengers  object  to  his  entrance  There
 may  be  a  seat  m  the  first  class  In  a
 smal]  compartment,  three  persons  are
 authoi.sed  In  day  time,  if  no  seats  are
 available,  any  bona  fide  first  class
 passenger  can  sit  there  They  can
 accommodate  him  Suppose  the  co-
 passcngers  do  not  allow  That  gentle-
 man  who  has  purchased  a  first  class
 ticket  38  disallowed  He  is  punished
 also  if  he  defies  this  order  It  is  a
 great  anomaly  When  we  are  Just
 asked  to  support  this  measure  why
 not  make  this  necessary  correction?
 When  we  aie  not  able  to  provide
 sufficient  number  of  seats  in  the  first
 class  and  the  second  class,  [  request
 the  hon  Munster,  that  this  is  the  time
 when  these  words  in  the  section  should
 be  removed  These  words  “or  which
 already  contains  the  maximum  num-
 ber  of  passengers  exhibited  therem”
 should  be  removed  for  the  time  being
 at  least  until  the  Government  or  the
 Railway  is  in  a  postion  to  provide
 sufficient  numbe:  of  seats  in  all  the
 classes  including  the  first  and  second
 classes

 Raja  Mahendra  Pratap  (Mathura)
 May  I  submit  in  this  connection  that
 our  Railway  Muster

 Mr.  Deputy-Speaker:  Order,  oide:
 Has  he  got  the  permission  of  the
 Chair?  Or  does  he  not  need  it  as

 (Amendment)  Bul  ie

 though  ticketless  travellers  do  not
 need  tickets?

 Raja  Mahendra  Pratap:  The  Chair
 is  always  kind  and  so  }  thought  I  got
 permission

 Mr  Deputy-Speaker:  We  are  already
 complammg  against  ticketless
 travellers  The  hon  Munuster.

 Baja  Mahendra  Pratap:  There  is  an
 Important  question

 Mr.  Depaty-Speaker:  Order,  order
 I  will  allow  him  after  this

 Shri  Jagyivan  Ram:  To  what  I  have
 said,  I  have  not  much  to  add,  except
 that  the  argument  in  the  case  of  first
 class  छ  merely  theoretical  The  first
 class  has  been  enjoying  this  privilege.

 Mr.  Deputy-Speaker:  He  1s  ‘not.
 talking  of  reserved  berths  Dung
 the  day  a  comnartment  is  reserved
 for,  say,  ten  persons  of  the  first  class
 [hey  can  sit

 Shri  Shree  Narayan  Das  rose—

 Mr.  Deputy-Speaker:  I  will  try  to
 «xplain  If  I  am  not  able,  then  I  will
 allow  him

 The  other  persons  come  in  Those
 who  are  already  there  do  not  allow
 them  to  enter  the  compartment  There
 is  a  scuffle  You  do  not  take  notice
 of  it,  but  supposing  the  other  men
 who  are  in  the  compartment  go  to
 the  court  that  these  people  have  com-
 mutted  an  offence  What  wil]  be  the
 position?

 Shri  Jagjivan  Ram  That  position
 is  there

 Shri  Naushir  Bharucha:  Even  then
 section  09  will  have  to  remaim  for
 this  reason

 Mr,  Deputy-Speaker:  That  35  quite
 a  different  thing  Section  09  has  to
 remain,  but  it  ought  to  be  amended
 somewhat

 Shri  Jadhav  (Malegaon)  An  expla-
 nation  should  be  added.
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 Shri  Dasappa:  If  it  is  allowed  to
 remain  a  dead  letter  as  it  has  been
 hereto,  there  will  not  be  any  trouble

 Mr,  Deputy-Speaker:  But  now  by
 this  discussion,  everybody  will  know
 it.

 Shri  Dasappa:  Yes,  therefore  there
 ww  necessity  for  accepting  the  amend-
 ment,

 Mr.  Deputy-Speaker:  So  far,  the
 public  might  not  have  known  it,  but
 with  this  discussion  everybody  will
 know  it,  and  what  will  be  the  result?

 Shri  Jagjivan  Ram:  No,  Sir  The
 prosecution  will  lie  only  at  the  in-
 stance  of  a  railway  servant  The
 passenger  cannot  prosecute

 Mr,  Deputy-Speaker:  You  would  say
 you  would  keep  silent  even  when  it
 eccurred  All  mght,  I  have  no  help

 The  question  as
 Page  2,  line  l,—
 after  “principal  Act”,  imsert,—

 ‘(a)  the  words  and  figures  “or
 thereon  under  section  63”  shall  be
 omitted  and’

 The  motion  was  negatiwed.
 Mr,  Deputy-Speaker:  The  question

 wt
 “That  clause  5  stand  part  of  the

 Bill”
 The  motion  was  adopted.

 Clause  5  was  added  to  the  Bill.

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  clause  1  as  amended,
 stand  part  of  the  Bull.”

 The  motion  was  adopted,
 Clause  1,  as  amended,  was  added  to

 the  Bull

 Enacting  Formula
 Mr.  Deputy-Speaker:  The  question

 Page  i,  Ime  l,  for  “Ninth  Year”
 substitute  “Tenth  Year”

 The  motion  was  adopted,

 Mr.  Deputy-Speaker:  The  question
 is!

 “That  the  Enacting  Formula,  as
 amended,  stand  part  of  the  Bill”

 The  motion  was  adopted,

 The  Enacteng  Formula,  as  amended,
 was  added  to  the  Bull

 The  Title

 Mr.  Deputy-Speaker:  The  question:
 Is:

 “That  the  Title
 the  Bill”

 stand  pait  of

 The  motion  was  adopted

 The  Tithe  waa  asided,  ta  the  Bull

 Shri  Shahnawaz  Khan:  I  beg  to:
 move

 “That  the  Bill  as  amended,  be
 passed”
 Mr.  Deputy-Speaker:  Motion  mov-

 ed:

 ‘That  the  Bill,  as  amended,  be
 passed”

 aft  Fo  Ho  बस्जों  उपाध्यक्ष  महोदय,
 इस  सदन  में  काफी  सदस्यों  ने  इस  बिल  की

 मुखालिफत  भी  को  है  श्ौर  कुछ  ने  इस  का
 स्वागत  भी  किया  है  |  में  समझता  हु  कि  इस
 बिल  के  पास  करने  में  माननीय  मत्री  जी  का
 जी  मवसंदे  है,  वह  पूरा  नहीं  होगा  ,  उस  की
 वजह  यह  है  कि  ग्राज  झोवर-क्राउंडिंग  बढती

 जी  रही है  भौर  बह  बार  बार  इस  सदन में  शौर
 उस  बाहर  भी  यही  कहते  है  कि  यह  मुमकिन
 नहीं  है  कि  हम  इस  का  उचित  हल  निकाल सके  |
 जहा  तक  टिकटलैस  दूवलिंग  का  ताल्लुक  है,
 मेँ  बताना  चाहता  हू  कि  कुछ  ढ््न्ज  इतनी
 कार्याडिड  होती  हे  कि  किसी  टिकट  कलेक्टर
 यी  टिकट  चेकर  की  मजाल  नहीं  है  कि  बहू
 बडे  क्लास  के  डिब्बे  म॑ं  चला  जाये  ।  पहले
 मुमकिन  है  कि  वें  खिडकियों  के  रास्ते  जा  सकते

 ही,  लेकित  शब  वहा  शीशे  लग  गये  हे  इस
 हालत  में  कोई  चेकिंग  नहीं  हो  सकती  है  कि.
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 [=  We  मू <  नर्जी]

 कितते  लोग  बिना  टिकट  के  सफर  करते  है  ।
 जब  लोग  स्टेशन  पर  उतरते  हे,  तो  कुछ  गेट

 ऐसे  बने  हे,  जिन  से  बिनां  टिकट  सफर  करने
 वाले  निकल  सकते  हे  ।  कानपुर  में  भी  एक  ऐसा
 बोट  है,  जिस  को  लक्ष्मी  गेट  कहां  जाता  है  1

 कहा  जाता  है  कि  जं।  लक्ष्मी  को  घर  में  लाना

 चाही  है,  उनको  हमारे  कमंचारी  भाई  उस
 जेट  मे  निकाल  देते  है  ।

 उपाध्यक्ष  महोदय,  इस  बिल  पर  भ्रब
 थड  रीडिग  चल  रही  है।  हमें  सोचना  यह  है  कि
 इस  कानून  को  पास  करने  से  क्‍या  लोगों  के
 नैतिक  स्तर  को  हम  ऊचा  उठा  सकेंगे  आप

 यहा  पर  २५०  रुपये  फ़ाइन  रख  रहे  है,  मे
 कहता  हू  अगर  आप  ५००  रुपये  फाइन  भी
 रख  दें  और  उसके  साथ-साथ  इस  तरीके  से
 झोवर-क्राउंडिग  चलता  रहे,  इसी  तरह  से
 केट  रनिग  ाक  ट्रेस  चलती  रहे,  तो  कोई  भी
 मकसद  हासिल  नहीं  होगा  ।

 गाडियो  में  यह  लिखा  रहता  है  कि  रेलें

 राष्ट्रीय  सम्पत्ति  हूँ  इसलिये  इनको  रक्षा
 करना  प्रापका  फर्ज  है,  भ्राप  चाहे  जैसे  बैं,
 चाहे  पायदान  पर  खडे  रहे,  छत  पर  सवार
 हो  कर  सफर  करे  झगर  बैठने  की  जगह  म  मिले
 तो  बक्से  पर  बैठ  जायें,  लेकिन  सोच  लीजिये
 कि  थे  राष्ट्रीय  सम्पत्ति  है,  देश  झापका  हैं,
 ग्राडी  श्रापकी  है,  जान  आपकी  है  भौर  आपके

 हाथ  में  रहेगी  भर  ्रगर  न  रहे  तो  दूसरी
 बात  है  ।  मै  समझता  हू  कि  इस  तरह  से  लिखने
 दे  कुछ  लाभ  नही  है  |  मै  समझता  हु  इसके
 साथ  साथ  यह  भी  व्यवस्था  होनी  चाहिये
 और  ऐसा  भी  कानून  बनाया  जाना  चाहिये  कि
 जिस  गाड़ी  में  जितने  पैसेजसं  के  बैठने  की
 बात  लिखी  रहती  है  उतने  ही  उस  में  बेठें  शर
 उनको  हू  भरोसा  होना  चाहिये  कि  उनको
 बैठने  की  जगह  मिल  जायेगी  ।  झाज  मैं  देखता
 हूं  कि  जिस  डिब्बे  मे  २४  मुसाफिरों  के  बैठने
 की  बात  लिखी  रहती  है  उसमें  ७४  झादमी
 बैठ कर  या  खडे  हो  कर  या  किसी  और  तरह  से

 सफर  करते  हैं।  -पाध्यक्ष  महोदय,  मैं  भाशा
 करता  हू  कि  झगर  मै  यह  कहूं  कि  यह  ब्लैक-
 मार्टेटिंग  नहीं हु  तो  अपर  ब्या  हैँ,  भाप  मत्त
 क्षमा  करेंगे  ।  २४  झादमियों  के  बैठते  की  जगह
 होती  है  झौर  ७४  भ्रादमियों  से  पैसा  लिया
 जाता  है

 श्री  नवल  प्रभाकर  (बाह्य  दिल्ली--

 रक्षित--भ्रनुसूचित  जातियां)  उसी  के
 लिये  तो  कानून  बन  रहा  है  1

 श्री  स०  म०  बनजों  इस  कानून  में  भी
 एक  ऐसा  लैकूना  है  जिस  को  दूर  किया  जाना
 झ्रावश्यक  है  और  मुम्कित  है  झापको  इसमें
 तरमीम  करनी  पडे  1

 उपाध्यक्ष  महोदय  क्‍या  ब्लैकमार्कोटग
 करने  वाला  खुद  भी  कहता  है  कि  मै  ब्लैक-
 मार्केटिंग  कर  रहा  हू  ।

 श्री  स०  म०  बनर्जी  यही  तो  उपाध्यक्ष
 महोदय,  देश  का  दुर्भाग्य  है  कि  हम  खुद
 ब्लैकमार्केटिग  करते  है  t

 दूसरी  बात  मैं  चेन  पुलिग  शौर  लेट
 रनिंग  अाफ  ट्रेंस  के  बारे  में  कहना  चाहता
 हु  y  हमारे  माननीय  मत्री  महोदय  ने  बडी
 मेहरबानी  करके  कानपुर  के  स्टेशन  को  जा
 करके  देखा  है  |  जब  वह  वहा  गये  तो  मैं  ने
 उनको  दिखाया  कि  कौन  सा  जयहिन्द
 स्टेशन  है  ।  मैं  ने उनसे  कहा  था  कि  कानपुर
 जैसे  बडे  शहर  के  लिये  केवल  एक  ही  स्टेशन
 है  ।  वहा  पर  से  गाडी  आती  है,  हजारों  को
 तादाद  में  लोग  उतरते  है  और  वही  पर  लेट
 गाडिया  भी  पहुचती  हूं  और  लेट  छटती  भी
 है  ।  वहा  ६०  परसेट  नहीं  ce  परसेट  लोग
 टिकिट  के  साथ  सफर  करते  है  ।  हमारे  मत्री
 महोदय  ने  साइट  को  देखा  और  महसूस  किया
 और  श्ाइचर्य  भी  प्रकट  किया  कि  यहा  पर
 केवल  एक  ही  स्टेदान  है  जब  कि  आगरा
 जैसे  शहर  के  लिये  जहा  की  भाबादी  कानपुर
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 की  प्राबादी से  कम  है,  चार  जौर  गच  स्टेशन
 हैं।  उन्होंने  कहा  कि  उन्हें  इस  चीज़  का  पता
 भी  नहीं  था  कि  यहा  यह  हालत  है  ।  तो  में

 कहना  चाहता  हू  कि  जब  तक  इस  तरह  की
 चीज़ें  चलती  रहेंगी,  जब  तक  प्रोवर-क्राउडिग
 चलता  रहेगा तब  तक  चेन  पुलिग  भी  होता
 रहेगा,  हालाकि  में  इसको  बहुत  बुरा  समझता

 हूं

 हमारे  डिप्टी  मिनिस्टर  साहब  ने  एक
 सुझाव  दिया  कि  एक  अ्रपील  होनी  चाहिये
 और  मै  इससे  बिल्कुल  सहमत  हू  ।  अगर

 मुहम्मद  शर्ली  जिन्ना  साहब  की  अपील  का
 लोगो  पर  असर  पड  सकता  है  और  लोग  उसका
 स्वागत  कर  सकते  है  तो  हमारे  हर-दिल
 अजीज  प्रधान  मत्री  अगर  एक  प्रपील  करें
 तो  उसका  भी  झसर  देश  पर  पड़े  बिना  नहीं
 रह  सकता  ।  आज  भी  जनता  का  विश्वास
 उन  पर  है  t  सभी  नेताग्रों  की  श्रोर  से  झगर
 अपील  की  जाय  तो  उसका  झसर  पड़े  बिता
 नही  रह  सकता  है  ।

 में  आपसे  यह  भी  कहना  चाहता  हू
 कि  अगर  आप  सैलस  को  छोड  करके  एक
 बार  तीसरे  दर्ज  में  खुफिया  हालत  में  सफर
 करें  तो  आपको  पता  चलेगा  कि  उन  में  सफर
 करने  वाले  लोगो  की  क्या  हालत  है  t  उनकी
 जेबो  में  आपके  फोटो  तो  रखे  नही  होते  हैं
 जो  वे  एक  दम  झ्रापकों  पहचान  जायेंगे  t
 लेकिन  हमारे  देश  का  दुर्भाग्य  यह  है  कि  हम
 लोगों  को  भी  फर्स्ट  क्लास  के  पास  दे  दिये
 गये  हैं  और  भेम्बर  भी  अब  तीसरे  दर्जे  में सफर
 नहीं  करते  है

 चूकि  समय  थोडा  है,  इस  वास्ते  में  एक
 ही  बात  कह  करके  खत्म  किये  देता  हू  ।  मै
 चाहता  हु  कि  हम  सब  की  तरफ  से  जनता  के
 नाम  भ्रपील  होनी  चाहिये,  मिनिस्टर्स  की
 तरफ  से,  प्रधान  मत्री  जी  की  तरफ  से  तथा

 दूसरों  लीं  तरफ  से  विद्यार्थी  बन्धुधो  से  तथा
 यूसरों  से  भ्रपील  होनी  चाहिये  कि  वे  कोई

 नाजायज़  काम  न  करें  I  दूसरे  जो  छोटी  छोटी
 दिक्कतें  है,  जो  छोटी  छोटी  कमियां  है,  उनका
 भी  हल  होना  जरूरी  है,  उनका  भी  दूर  होना
 जरूरी  है,  में  कुछ  सुझाव  ही  मै  प्रापको  देना

 जाहता  हु  और  झालना  करता  हूं  कि  श्राप  इन
 पर  गौर  करेंगे  भौर  जो  समस्या  है  भगर  वह

 पूरे  तौर  पर  हल  नही  हों  सकी  तो  कुछ  हुई
 तक  तो  हल  धवद्य  होगी,  उसका  समाधान

 तो  अवश्य  होगा  भौर  इसकों  हल  करने  में

 हम  सब  को  मिल  करके  कोशिश  करनी  बहि

 भरी  ०  to  जैन  (कंथल)  उपाध्यक्ष

 महोदय,  ब  यह  तीसरी  रीडिंग  की  स्टेज

 है  ।  जिस  बीमारी  का  इलाज  हम  इस  बिल  के
 द्वारा  करने  जा  रहे  है,  हमे  देखना  यह  है  कि
 क्या  वह  हो  सकेगा  या  नही  7  हाउस  के  मैम्बर

 साहिबान  इल्तलाफ  राय  रखते  हुये  भो
 इत्तिफाक  राय  से  इस  बिल  को  पास  करने
 जा  रहे  है  लेकिन  जहा  तक  बीमारी  का

 ताल्लुक  है  मै  ने  माननीय  मेम्बर  साहिबान
 की  स्पीचिज  को  सुना  है  शौर  बडे  गौर  के
 साथ  सुना  है  भर  सभी  मैम्बर  यह  स्वीकार
 करते  है  कि  बीमारी  है  लेकित  जहा  तक  उसके
 इलाज  का  तालल्‍लुक  है,  रेलवे  मिनिस्टर  साहब
 झौर  हाउस  मे  इख्तलाफ  राय  है  7  जो  इलाज
 माननीय  मत्री  महोदय  ने  हमारे  सामले  रखा

 है,  चूकि  मैम्बर  साहिबान  ने  तो  उसको
 स्वीकार  कर  लिया  है,  इस  लिये  यह  बिल
 पास  होने  जा  रहा  है  ।

 लेकिन  मै  मत्री  महोदय  का  ध्यान  मैम्बर

 साहिबान  की  स्पीचिज  की  तरफ  दिलाना
 चाहता  हू  और  जो  जवाब  दिया  गया  है  भिनि-
 स्टर  साहब  की  तरफ  से  उन  स्पीचिज  का
 उसकी  तरफ  दिलाना  चाहता  हू  ।  मैम्बर

 साहिबान  की  तरफ  से  रेलवे  में  कोरप्शन
 के  बारे  में  जो  कुछ  कहा  गया  है  उसका  जवाब
 कोई  सैटिस्फैक्टरों  जवाब,  नहीं  दिया  गया  है  1
 जो  इलाज  माननीय  मत्री  महोदय  ने  तजबीज़
 किया  था  वह  तो  माना  जा  रहा  है  लेकिन
 जहा  तक  मैम्बर  साहिबान  का  ताल्लुक  है,
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 जी  qo  च०  जैन]
 उनका  ख्याल  है  कि  बीमारी  के  कारण

 कुछ  भौर  हैं  जिन  की  तरफ  एडमिनिस्ट्रे-
 इन  की  तवज्जह  नहीं  है  भोर  यह  है  रेलवे
 में  कोरप्शन  का

 होना
 ।  किसी  भी  मैम्बर

 ने  अपनी  स्पीच  में  यह  नहीं  कहा  कि  रेलवे
 में  कोरप्यान  नही  हैं  बल्कि  एक  के  बाद  दूसरे
 भैम्बर  ने  भ्रपने  जाती  तजुर्बे  की  बिना  पर
 भ्रौर  बड़े  दुख  के  साथ  यह  कहा  कि  रेलवे
 कर्मचारियों  में  कोरप्शन  है  ।  मैं  उस  वक्‍त
 डिप्टी  रेलवे  मिनिस्टर  के  उस  रिमार्क  को
 भी  सुन  रहा  भरा  जब  कि  उन्होने  बड़ी  सख्तो
 के  साथ  यह  कहा  कि  कोरप्टान  नहीं  है  1

 यह  एक  समस्या  है  ।  हाउस  के  मैम्बरा!  यह
 समझते  है  कि  रेलवे  में  बेहद  कोरप्शन  हैं
 जबकि  जिन  के  हाथो  में  एडमिनिस्ट्रेशन  है

 श्री  शाहनवात  तवाँ  आन  प्वाइट
 झाफ  क्लेरिफिकेशन,  सर  at  में  यह  समझता

 हू  कि  मेरे  साथ  बेइसाफी  की  जा  रही  है  t
 मैं  ने उस  वक्‍त  एतराज़  किया  था  कि  जब
 एक  आलनरेबल  मैम्बर  साहब  कह  रहे  थे  कि
 रेलवे  आफिसर्स  झपने  बीवी  च््चो  इत्यादि
 बिना  टिकट  के  ले  जाते  है|  यह  बात  गलत

 है  |  मै  ने  यह  नहीं  कहा  कि  रेलवे  में
 कोरप्दान  नही  है  q

 भी  qo  wo  जेन  झभी  डिप्टी  रेलवे
 मिनिस्टर  साहब  ने  जो  सफाई  दी  है

 शनी  राजेना  सिह  उपाध्यक्ष  महोदय,
 मैं  ने  वह  भ्भियोग  लगाया  था  कि  बहुत  से
 रेलवे  के  आफिसर्स  अपनी  बीवी,  भ्रपने  बाल
 बच्चों  और  अपने  दोस्तो  के  साथ  बगैर  टिकिट
 चलते  है  भौर  बेदयाधो  को  भ्रपने  घर  बगैर
 टिकिट  के  बुलाते  हैं  ।

 श्भी  झाहनवास  खां
 गलत  है  ।

 शौ  राजेना  सिंह  भगर  भाप  समझते

 हैं  कि  मैं  गलत  कहता  हतों  हाउस  के  बाहर

 यह  बिल्कुल
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 wer  कर  के  भाप  तहकीकात  करा  लें  शौर
 झगर  यह  बात  गलत  साबित  हो  तो  मैं  'रिजाइत
 करूगा  भर  अगर  सही  साबित  हों  तो  झप
 रिजाइन  कीजिये  |

 Mr  Deputy-Speaker:  Order,  order.
 We  would  not  allow  any  of  you  to
 resign  Let  us  continue

 sh  qo  wo  जैम  ड्प्टी  स्पीकर,
 साहब,  4  यह  कह  रहा  था  कि  जो  अख्त्यार' त तत
 माननीय  मती  महोदय  ने  मागे  है  वे  उन्हें  मिल
 रहे  है  ।  हाउस  स्वुग  होगा  भौर  मिनिस्टर
 साहब  शौर  रेलवे  एडमिनिस्ट्रेशन  को  धन्य-
 वाद  देगा  झगर  एक  बरस  के  बाद  हमें  झाकडे
 दे  कर  बतायें  कि  टिकिटलैस  ट्रेबन  इतना  कम

 हुआ  है,  जो  हमारे  कर्मचारियों  पर  हमले
 होते  थे,  वे  इस  हद  तक  कम  हो  गये  हूँ,  जो
 हाकसे  गड़बड़  करते  थे  और  नाजायज़  काम
 कर।  थे,  वे  इस  हद  तक  कम  हो  गये  हैं,
 नाजायज़  तौर  पर  जो  जजीरे  खीची  जाती
 थी,  वे  इतनी  कम  हो  गई  है,  |  अगर  एक  बरस
 के  बाद  हमें  वह  कुछ  इम्प्रूवमेट  दिखा  सकें
 तो  मै  कहता  ह्  वह  तमाम  हाउस  की  तरफ
 से  मुबारिकबाद  के  मुस्तहिक  होगे  ।

 लेकिन  मैं  जानता  ह्  कि  सजा  बढाने
 के  बावजुद  भी  वही  ढाक  के  तीन  पात  वाली
 बात  होगी  ।  मै  समझता  हू  कि  इस  बिल  की
 मात  हम  उस  कमी  को  छिपाने  का  प्रयत्न
 कर  रहे  है  जो  कि  एडमिनिस्ट्रेशन  में  है  ।

 कही  यह  बिल  कमजोरी  को  छिपाने  का  एक
 डिवाइस  ना  हो  ।  झाज  एडमिनिस्ट्रेशन  में
 म्रष्टाचार  है  शर  इसको  दूर  करने  का  प्रयत्न

 नही  किया  जा  रहा  है  ।  सभी  स्टेज़िज्  पर
 म्रष्टाचार  है।  अगर  गुड्स  क्लास  में  प्रष्टा-
 चार  है  तो  मै  भ्रापको  अपने  तजुर्बे  की  बिना
 पर  बता  सकता  हू  कि  जब  तक  ऊपर  का  जो
 अफसर  है  वह  मिला  हुआ  नहीं  होता  हैँ,  तन
 तक  भ्रप्टानार  ही  नहीं  हो  सकता

 हू  अर  मला  हुभा न  हों
 तो  'कष्टाचार  करने  की  किसी  की  हिम्मत
 हो  ही  नहीं  सकती  है  ।  भाज  टिकिट  बाटने
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 बालों  में  कोरप्शन  है  भौर  यह  भी  ऊपर  के
 अफसरों  के  मए्विरा  के  बगैर  मुमकित  नहीं
 हो  सकता  है  4  आप  कायदा  बनायें  कि  भगर

 गुड्स  'लार्क  या  कोई  भौर  कोरप्शन  करता

 हुआ  पाया  जायगा  तो  उसके  ऊपर  जो  श्रफसर

 है  उसकी  भी  जिम्मेदारी  होगी,  चाहे  इसे
 वीकेरियस  लायाबिलिटी.  (vicarious
 habiliy)  कहा  जाये  भौर  जब  आपने  ऐसा
 किया  तो  कोरप्शन  बन्द  हो
 जापेरा  I  भाज  मै  देख  रहा  ह्  कि  जनता  में
 बडी  भारी  अविश्वास  की  भावना  पैदा  हो
 रही  है,  कोरप्दान  बढ  रहा  है  भौर  हमारे
 मत्री  महोदय  झौर  रेलवे  विभाग  मीठी  नींद
 सो  रहे  है  ।  जब  आप  इस  तरह  से  सोचेगे
 कि  कोरप्शन  नही  है  तो  कैसे  उसको  दूर  करने
 का  सवाल  पैदा  हो  सकता  है  ।

 बहरहाल  उन्होने  जो  पावर्स  चाही  थी,
 हाउस  ने  उन्हें  दी  है  ।  हाउस  तो  यह  जानना

 चाहेगा  कि  यह  नतीजा  क्‍या  दिखाते  है  ।  भ्रगले
 साल  जो  फिगर्स  दिये  जायेंगे  उन  से  पता
 चलेगा  कि  कितना  फायदा  या  नुकसान  इस
 बिल  से  होगा  झगर  अच्छा  नतीजा  निकला
 तो  हाउस  के  मेम्बर  उन्हें  धन्यवाद  देंगे  ।
 लेकिन  में  चाहूगा  कि  हाउस  के  मेम्बरान
 ने  जो  दूसरी  तजवीजे  दी  है  पालियामेंट  के
 झन्दर  उन  की  तरफ  हमारी  सरकार  ध्यान
 दे  और  अगर  उन  तजवीजों  पर  अमल  किया
 गया  तो  लाजिमी  तौर  पर  जो  नतीजा  होना
 चाहिये  वह  होगा  ।

 Mr.  Deputy-Speaker  There  was  an
 hon  lady  Member  sitting  there  behind
 the  pillar  who  wanted  to  speak

 Shri  Jagjivan  Ram:  She  is  not  there,
 Sir,

 Mr  Deputy-Speaker:  Shr:  Dasappa
 Shri  Dasappa:  Mr  Deput;-Speaker,

 8.r,  I  am  glad  that  this  measure  has
 received  practically  unanimous  sup-
 port  at  the  hands  of  this  House
 (Interruptzons.)

 An  Hon.  Member:  Question

 MAGHA  23,  i880  (SAKA)  (Amendment)  Bull  792

 Shri  T,  8,  Vittal  Rao:  Ask  Shri
 Jaganatha  Rao

 Shri  Dasappa:  If  there  are  still
 some  dissentients,  I  must  express  my
 astonshment  and  surprise  at  the  att:
 tude  of  those  few  hon  Members

 I  thmk  the  purpose  is  obviously  to
 bring  about  a  perceptible  impiove
 ment  in  the  general  conduct  and
 morality  of  the  travelling  public
 That,  I  believe,  is  the  main  purpose
 of  this  Bill  I  ask  if  this  is  not  a
 measure  which  is  golng  to  help  the
 railway  authorities  is  trying  to  bring
 about  that  wholesome  result  It  75
 true  that  there  may  be  30  many  other
 defects  in  the  working  of  the  Railway
 administration  But,  I  beg  to  submit
 that  today,  when  considering  this  Bui,
 those  are  a  little  foreign  to  it  There-
 fore,  those  critics  who  have  confused
 issue,  and  tried  to  narrate  the  diffi-
 culties  which  they  experience  at  the
 hands  of  the  railway  authorities  had
 better  reserve  their  observations  to
 another  occasion  which  is  not  far  off
 from  today

 I  want  to  refer  to  just  one  or  two
 things  which  need  the  attention  of  the
 hon  Minister  It  5  a  thing  which  you
 have  particularly  brought  to  hir
 attention,  and  thal  is  with  regard  to
 over-crowding  Now  that  the  pomt
 has  been  wv  well  brought  out,  it  cer
 tainly  encourages  any  passenger  in  a
 crowded  compartment,  particularly  of
 the  third  class  type  where  this  uw
 likely  to  occur,  to  bring  anybody  who
 gets  into  that  crowded  compartment
 under  the  purview  of  the  penal  pro
 visions  of  ths  law  I  want  the  hon
 Minister  to  tell  me  whether  that
 section  which  has  been  there—section
 l2  or  so—has  not  remained  a  dead
 letter  all  these  years  If  according
 to  the  hon  Munster,  it  8  going  to
 remain  dead  letter,  Ww  it  fair  that  we
 should  allow  _to  stand  in  the  statute?
 There  is  nothing  so  demoralising  as
 having  a  piece  of  legislation  which
 you  cannot  yourself  implement  and
 which  you  do  not  believe  in  imple-
 menting

 An  Hon.  Member:  Yes
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 Shri  Dasappa:  Therefore,  I  say  that,
 even  if  the  bon.  Minister  has  not
 found  it  necessary  to  accept  the
 amendment  to  which  you  yourself
 referred,  I  hope,  within  a  short  while
 he  will  see  to  the  removal  of  that
 particular  clause  where  he  makes  it
 penal  for  people  to  get  into  a  bogic
 which  has  already  had  its;  quota  and
 that  would  be  a  very  wholesome
 thing.

 Then,  there  is  the  other  provision
 about  the  magistrate  trying  to  bind
 over  for  good  behaviour  persons  who
 are  habitually  committing  the  offence
 of  travelling  without  ticket—not  only
 they,  but  also  those  who  have
 attempted  to  commit  the  offence  of
 travelling  without  ticket.  The  latter
 elause  is  a  very  dangerous  one.
 Though  we  have  not  expunged  that
 particular  clause.  I  hope  the  hon.
 Minister  will  see  to  it  that  mo  case
 will  be  launched  for  binding  over  for
 good  behaviour  on  the  mere  basis  that
 there  has  been  attempts  on  their  part.

 With  regard  to  the  clause  for  bind-
 ing  over  for  good  behaviour,  in  ever,
 law  there  is  a  provision  for  giving
 notice  before  such  action  is  taken.

 Shri  Dasappa:  Here,  there  is  no
 such  provision  at  al]  in  this.  If  some
 proof  is  there  before  a  Magistrate  that
 he  has  been  8  habitual  offender  or  he
 has  attempted  to  do  so...

 Mr.  Deputy-Speaker:  That  pro-
 eedure  would  apply  even  now;  it
 would  remain  the  same  This  is
 substantive  law.  The  procedure  would
 remain  the  same.

 Shri  Dasappa:  I  hope  that  procedure
 would  apply  m  this  case  also...

 Mr.  Deputy-Speaker:  The  hon
 Member's  time  is  up.

 Shri  Dasappa:  Anyway,  the  hon.
 Minister  deserves  our  heartiest  con-
 gratulations  for  this  measure.

 Shri  Shahnawas  Khan:  Sir,  I  am
 grateful  to  the  hon.  Members  who
 have  taken  such  a  lively  interest  in
 this  debate...

 (Amendment)  Bil  794

 Shri  Bajendra  Singh:  Other  than
 me,  of  course.

 Shri  Shahnawas  Khan:  It  is  admit-
 ed  that  there  is  overcrowding  on  our
 railways  but  the  House  is  fully  aware
 of  the  circumstances  in  which  the
 Railway  Minister  is  working.  We  are
 charged  with  the  primary  task  of
 coping  with  the  goods  traffic  with
 very  limited  funds.  This  august  House
 had  to  take  a  decision  whether  to  give
 priority  to  the  movement  of  goods  for
 the  development  of  our  industries  or
 to  decrease  the  overcrowding  and  in
 all  its  wisdom  it  has  approved  the
 policy  that  priority  has  to  be  given  te
 the  goods  traffic.  I  am  proud  to  be
 able  to  tell  the  House  that  the  Indian
 Railways  carry  all  the  traffic  that  is
 available  and  today  we  are  in  a  very
 comfortable  position.  There  are  hard-
 ly  any  outstanding  registration  .
 (Interruptions.

 The  House  is  aware  that  only  a  few
 days  ago  our  respected  President  per-
 formed  the  opening  ceremony  of  two
 of  our  huge  steel  plants.  When  they
 go  into  full  production,  our  drawbacks
 from  which  we  are  suffering  now  and
 because  of  which  we  could  not  do
 away  with  overcrowding—shortage  of
 rails,  steel  plates,  sleepers,  etc.,  for
 which  we  are  depending  on  foreign
 exchange—will  be  removed...

 Shri  D.  C.  Sharma:  What  about  the
 increase  in  population?

 Shri  Shahnawaz  Khan:  So,  the  time
 ws  not  so  very  far  off  when  we  shall
 be  in  as  happy  a  position  in  regard  to
 overcrowding  also  as  we  are  now  in
 regard  to  the  goods  traffic.

 My  hon.  fnend,  Shri  C  om  Sharmes
 has  also  hinted  at  a  very  important
 factor.  With  our  very  hmited  re-
 sources  we  are  doing  whatever  is
 possible.  The  House  is  aware  that  we
 are  adding  additional  coaches  almost
 to  the  maximum  capacity  of  the  train.
 Wherever  it  is  possible  we  are  putting
 more  and  more  coaches.  We  have
 taken  off  the  air-conditicned  coaches
 and  put  ordinary  third-class  coaches
 in  the  vestibule  trains.  But  the
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 terrific  rate  at  which  our  population
 is  increasing  should  be  taken  into
 consideration  by  the  House.  So  many
 people  more  means  80  many  more
 travelling.

 uv  bra.

 My  friend  Shri  Mulchand  referred
 to  corruption  that  was  rampant  in  the
 railways  I  do  not  say  that  there  is
 no  corruption  at  all  There  is  corrup-
 tion  and  the  Acharya  Kripalan:  Com-
 mittee  has  pointed  out  the  many  many
 aspects  in  which  it  exists.  I  can
 assure  you  that  we  are  trying  our
 utmost  to  fight  corruption  In  fact,
 the  Railway  Minister  has  issued
 orders  to  General  Managers  to  use
 their  special  powers  to  weed  out  such
 undesirable  people  from  te  railway

 administration,  where  corruption  can-
 not  be  proved,  but  the  General
 Managers  are  convinced  that  there  is.
 corruption,  (Interruptions.)

 With  these  words,  I  beg  to  move:
 “That  the  Bull,  as  amended,  be

 Passed”
 Mr.  Deputy-Speaker:  The  question

 is.
 “That  the  छा,  as  amended,  be

 passed”
 The  motion  was  adopted.

 0  brs.

 The  Lok  Sabha  then  adjourned  till.
 Eleven  of  the  Clock  on  Friday  the
 ‘13th  February  959/Magha  24,  880
 (Saka).
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 and  injuries  to  others  dut
 to  falling  of  2  girder  of  #
 bridge  on  Gadag-Sholapur
 Section  of  Southern  Rail-
 way  a

 8th
 February:

 ”
 $9  Deputy  Min:*tet

 oF  Railways  (Shin  $  V
 Ramaswamy)  made  4
 statement  in  regard  thereto

 CoLumns



 ‘BILL  PASSED  ह6ा-कठ
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 AGENDA,  FOR
 |  FAI discussion  on:  the  ah
 959/Magha

 “thom  to  consider.  the
 faa

 ath,  3880  (

 was  Concluded  and  the  mo-  Discussion  on  the  motion  of
 tion  was  adopted.  After  thanks  on.

 tie  Freshers
 ad-

 Glause-by-clsuse  considera-  dress,  and  Private  Member's
 tion  the  Bill,  as  amended,  Resolutions,


